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LOK SABHA

Monday, August 7, 1967/Sravana 186,
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Restriction on issue of C.D. Number
Plates

+
*1617. Shri Bhibhuti Mishra:
Shri Molahu Prasad;
Shri Maharaj Singh Bharatl:
Shri J, H, Patel:
Shri Ram Sewak Yadav:

Will the Minister of External

Affairs be pleased to state:

(a) whether it is a fact that the
Delhi Traffic Police has requested his
Ministry to restrict the issue of CD
number-plates for vehicles owned by
the staff of diplomatic missions in
Delhi;

(b) if go, the reasons therefor; and
(¢) the steps taken in this regard?

The Minisier of External Affalrs
(Shri M. C, Chagla): (a) No, Sir.
But tlie Lt, Governor of Delhi had
suggesied that the immunity to which
diplom atic officers are entitled should
only apply to their personal cars and
not to the Mission's transport.

(b) This suggestion of the Lt
Govurnor came in the wake of some
road accidents involving vehicles
bearing CD number plates.

(c) The Ministry of External
Affairs takes suitable action in con-
formity with the provisions of the

17388

Convention on Diplomatic Relations,
1961, to see that persons enjoying
diplomatic immunity do not flout the
laws of the land.

ot fryfar vy o @ ST wrgET
fir e T ¥ @ W & nfas
fiwer dte ¥Yo corzd geTd Y ? g
o Fo Q’{Ha’mlﬂ'* Q‘Eﬁ "
i¥ew ¥ fram aarr gwr d ?

Bhri M, C. Chagla; I do not think
that any CD plates have been re-
moved because according to the
Geneva convention which regulates
the rights, immunities and privileges
of diplomats and to which we are a
party, we have to give certain
immunity to diplomats and their mis-
gions staff, What we can do and
what the Vienna convention permits
is if an Indian driver is employed by
a member of any embassy, he can be
proceeded against but we have got to
give immunity to the diplomats and
their personal staff.

st fwfer frsr: ot st oY A
arare ¥ Figr a1 fr do o Ry s
R ¥ gy gy & wafed owf-
¥ o O & fg o o v
g fer o o feofidew & oy &
qm & mF |} v g e
foemr am-fesidea § s mfen
{ o fro Bzw e ¥ a7 fFw g
an oefi¥ew Fawmagur 7
Shri M. C. Chagla: They cannot be
removed. That was the suggestion
made by the Lt, Governor. He said
<hat in the interest of the people who

walk on the road this should be done
but unfortunately we are handi-
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capped by the Geneva convention to

which we are a party. Therefore, we
could not accept his suggestion.

ot wray wew: T sfrew §
¥ madidw & fow gz a% wraEr g
¢t ot few g7 a® qEae g & —
Rl WEIRE AT ¥ FA FL 7

Shr] M, C. Chagla: 1 have said
tha{ no restrictions have been placed,

st wygrow feg el S
FRANA & gAAT< 91 qgerad faet gé
E—FF 3% I AE & FFar A
T qTET & 979 ¢ foew €71 g0 forr-
7§ urg § f S 4 @ @ agfega
T AT § AFAW FT F AW ORI
TR

Shri M. C. Chagla: There have been
cases. In one case one embassy
settled the matter for Rs. 20,000 by
paying the amount to the relations
of the person who was injured. In
another case the embassy has not
taken any action. We have made
third party insurance to al' CD cars
compulsory so that even it the
embassy does not pay, the person in-
jured or his relations may recover
the money from the insurance com-
pany. To that extent, x~e¢ have pro-
tected the citizens of our countyy.

oY wgrow fog Wt :  wsAw
AT, AT qATH HT T TE WA@T |
wel! REET & wATH ¥ AR qwar §
for I aTw & wOARWT o Rl R
£\ tawT waww g § s oridew v
arer uwdEeE T FTT AET ¥ 1 4 qg
wTAT wTEaT av i o 1w frew S g
fawray wrt } 5 9fs 7w s
Agl g AwaT wafad § o q@ W<
i@ F E 7
Shri M. C. Chagla:

ceived no complaints
been deliberate.

We have re-
that this had
There have been
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accidents; there may be rash driving
or reckless or careless driving. But
we have not come across cases where
the driver deliberately ran dowm
somebody.

Sl goW W g ; T qEE,
fom gamamet # mfedt & oy
TR &, I avw F € qwrawr AW
ary & afcare v 78 fear s 1w
WFTC & OF ¥ T IO AX 9@ gy
wTIE 9T WY 9Y | W 99 afeE §
q & arg gEsr ofEr # qwfor
T AT H1E AT & | Tar ok oy Frg
& & & e fr ofcre &
sfeq Aar & a1 IEE g F a=4)
®Y ggré fermré ar et & fawr
Wt fear w7

Shri M, C. Chagla: I have two or
three instances here. One is the case
of the Jordanian embassy, which paid
Rs. 20,000, The other is the case of
the Pakistan High Commissioner; he
took a unilateral view that the First
Secretary was not accountable for the
accident, and refused even to com-
pensate the families of the injured.
Then there was the case of another
embassy. It was not a very serious
matter; he got out of his car and slap-
ped the driver who took up his papers.
Actually, a serious situation was nur-
rowly averted. These are the three
instances which I have got at pre-
sent, I will look into other instances;
if my hon. friend writes 1o me, 1 shall
certainly let him know of the other
instances which have come to the
knowledge of the External Affairs
Ministry.

ot grw - o : 5 "o
o ferar & | sraT w=AY ¥ A% & 500
wo felr mt § 1| Iuk i T § Afew
W T AR | IO H AR e W
strer e & Afew it o 9 50 T
fermr T, IE iR AN W qHY WA
i3
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Shri M. C, Chagla: My hon. friend
will realise that we cannot compel
them to pay; it is an ex gratia pay-
ment. Any embassy with any sense
of humanity or belief in relieving
human misery would pay, but there
are emba'sies which stand on the
legal, dip'omatic rights and say, “we
bave got immunity.” We cannot take
them to court, There are diplomatic
conventions which are to be adhered
to. There have been cases where the
diplomats have gone scot-free.

Shri R. K. Sinha: Are there any
restrictions put by our country, on a
reciprocal basis, on those countries
which put restrictions on the move-
ment of our diplomats, as for instance,
in China?

Mr, Speaker: The main question
is about the CD cars and accidents.
Yours is a vague question. Shri Nath
Pai,

Shri Nath Pai: While appreciating
the extension of the CD facilities to
the staff of our embassies, on a reci-
procal basis, may I know from the
Minister whether he appreciates that
these CD plates breed a sense of
superiority among those who are at
the wheel of the CD cars, particular-
ly when the person is an Indian, who
has a feeling that he is superior to
al] others and he overtakes another
car even without getting a clearance
signal from the other car? Apart from
this breeding of superiority, he gets
the conception of superiority because
of these CD plates. May I know the
justification for giving the CD plates
for these cars?

Mr. Bpeaker: This is a question of
reciprocal restriction. You are going
into the whole question of foreign
policy. This is about CD cars only.

Shri Nath Pai: If | see g CD car
coming in my direction, 1 swerve to
the left and go slow till it has safely
gone out of my way, What is the
justification for giving the CD plates
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even for the trucks and buses of
these embassies which I found to my
horror yesterday? Even th=se trucks
and buses possess CD plate numbers.

Shri M. C, Chagla: I am surprised
to hear from the hon, Member that
CD plates are given to their trucks
and busses. I will look into that, I
am not aware of that. But, as I said,
any Indian driver, driving thelr car
has no immunity. If he drives reck-
lessly and drives beyond the speed
permitted on the roads, he can be
prosecuted. It is only when the
driver is a national of the embassy
to which the CD plate is given, that
he has got immunity. An Indian
driver has no immunity,

Shri Nath Pal;: The immunity is
given to the diplomat and to the
members of his staff. But how does
it happen that even if the driver is a
foreigner, he is clothed with immu-
nity? The immunity is limited to
certain members of the staff of the
embassy, How does the driver,
because the car carries a CD plate
number, get the immunity, how is the
immunity extended to him? Will the
Minister kindly explain this position?

Shri M, C, Chagla: The immunity
only- applies to the diplomats and
their personal gtaff under the Geneva
convention. It does not apply to a
driver who is not of the nationality
of the mission which is in this country,
As I said, an Indian driver or some-
body else is liable to be prosecuted.
The immunity attaches to the member
of the diplomatic mission and the
personal gtaff; it does hot go beyond
that. 1f anyone else drives. he s
liable under the Taw and he can be
prosecuted,

Shri Sradhakar Supakar: May I
know how many CD vehicles are
plying in Delhi and what {is the
number of accidents during the last
three years?

Shri M. C. Chagla:
to have notice.

I would like



Oral Answers

17393

it W SR U WEEd,
‘Ho o WNTA ATAT ATHAT THRTET
a% & fifva T @ar §, WH &
T FT TG T TRAT AT I
g1 o 7€ mw . ¥ qrew qrEETw
¥ a1 el otz s forert gorre &t Y
fauat & 7 ad Wiz frige oved &
wrE §, TEE WA O |

T FXAT e aew F7 A1 Form ot
#fws w14 w=lt 7 fwar & ag JAaw
FA WA TEHT SYIITL FA T Glo Eo
T AT FT MiEAT o AT TTATT
grar & W any @A @ &Y &4 wel
WERY qg AAAT FAMA A ATHS B
¥% ¥ F faeelt ¥ @ifng @ § fag
‘GO FATH F39 W WO T v G A
- oY % fray T d@o STo Nz &M &%
Y T AT qFE F vy F S qEw
WO H I @A 7
Shri M. C. Chagla:
it clear that the immunily does not
apply to a non-diplcmatic member of
n mission if he is driving the car on
non-official work, For immunity to
apply, firstly he must be on the per-
sonal staff of the diplomat and se-
condly he must be driving a car on
official business, If he is trying to
smuggle whisky or sell whisky to
smugglers, certainly he can be prose-
cuted. No immunity attaches to him,
A diplomatic mission is not supposed
to sell whisky to people in this coun-
o e G : WEOE AR,
< 3 WTOH AT AEATE | AT T FT IO
7@ fn | 30 frraq ag & R dfte €Yo
vz A egfrdt Frrereft & Swe wTe
F&< 7R & fag fear s § a8
fareger &7 & o w7 wCHTORE A
s & fag, .

"' Mr, Speaker; He gays it is not so.

I want to make
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ot o soTie: g W fregw
AT AT § fF HYo ¥ Rz wam < faesit
¥ g fee &1 ae =TT Swar §
wiog ¥ Rfww-Frd war & oF v
1 e g 6 v ag G e
waw gorant fr forad o auw o
& o I S way a® Wk frRr
T § I o1 # AR el A
WSt w1 g frew w1 g A 3 7
QHT W F1E FI9 a8 FoE !

Shri M. C. Chagla: May 1 make it
perfectly clear that the immunity
does not attach to the CD plate. It
attaches to the person. He must be
on the personal staff of the diplomat
and he must be driving the car on
official business, We are now taking
sleps to see that large imports by
diplomatic missions of whisky and
cigarettes are controlled,

o W =7q wmi: 98 o o @E
&1 S HTHEAT § Ug T T#HIT HTHAT & |
qg F1E WIET arq A€ § 1 A dfrw-
FTd HeAl FY AW AT fn oW awr
qrtvH gg @ fF oY @@ I faeelt &
o €0 oz aret mfeat see § 9
foperet mfeat vEY S § fomi Tua-
BT AE 1, gré w43 gu A
< ag S gEe A SR agr & g
ag w10 feR @ misal } T9 § 6K
. GET T THFHL WIS § Fowd s /e
Y qFET T @ W et vy o oY
WY FY =St ST FET § | S Fgr
& fiF o 7Y ST R W a I
sy feen & 4 qom ST
fr ag fadwy a7 oY agi wit mfewt
9O § WK 9% 3H €4 A@ § WE
nfeat & 9 FIT FI ATAT 95 A1
T §W A ¥ gH AT WY o W

. & ar W% 9ok fae ET YT S
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afe st gnfew & o e fag
a1 & o ?

‘8hri M. C. Chagla: I have already
answered the question so far as im-
munity from crimina] court is con-
cerned. -That is governed by the
Geneva Convention,

Ships Carrying Cargoes to
North Vietnam
- + 7
*1618, Shri Jyotirmoy Basu:
Shri Chittaranjan Roy:
Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that ships
which carried cargoes to North Viet-
nam after the 25th January,”1966 and
which have been disqualified will not
be allowed to carry cargoes financed
by U.S. Aid;

(b) whether Government have ac-
cepted such restrictions without any
protest;

(¢) if so, the reasons therefor; and

(d) whether Government have
made any attempts {o establish nor-
mal trade relations with Cuba and
North Vietnam?

The Minister of External Affairs
(Shri M. C. Chagla): (a) to (d). As
staled in the Lok 3abha in answer
1o Question No. 1243 on September 2,
1865 in accordance with the U.S, Law
governing ‘foreign assistance’, our
agreements with the United States
Agency for International Develop-
ment (USAID) provide that no goods
may be financed thereunder which
are transported on any ocean vessel
designated by AID ineligible to carry
AID financed commodities, This in-
eligibility applies according to U.S.
regulations, inter-alia, to ships which
have called at Cuban ports after
January 1, 1883 or at North Viet-
namese ports after January 25, 10886,

17396

An aid-giving State takes such steps
as it considers necessary in its own
national interest and the exclusion of
certain categories of ships from the
carrying of its aid cargoes could be
one such step, It is, however, not in
any way a restriction, on the Gov-
ernment of India, and the question of
our accepting or protesting about it
does not arise. The U.S. restrictions
on shipping in no way affect our
trade relations with Cuba and North
Vietnam, which are determined by
our own national interests, as has
been explained several times in the
House.

Shri Jyotirmoy Basu: Sir, about
the middle of this year the Uniied
States Government  informed 1he
Indian Government that ships which
carry cargo to North Vietnam after
25-1-1966 will not be allowed to carry
U.S. cargo to this country. Under the
circumstances, may 1 know whether
in accordance with this U.S, ban the
Government of India has communi-
cated to their ministries, departments
and public sector undertakings, those
who handle such cargoes, copies of
the report issued by the U.S. Depart-
ment of Commerce, Maritime Ad-
ministration, giving the list of banned
vessels for information and necessary
action?

Shri M, C, Chagla: 1 did not quite
follow the question. Is the hon. Mem-
per referring to departments in
India?

Shri Jyotirmoy Basm: Yes.

Shri M. C, Chagla: The question
arises in the United States,

Shdi Jyotirmoy Basu: 1 shall re-
peat the question, May I know whe-
ther "in accordance with the U.S. ban
the Government of India has com-
municated to its ministries. depart-
ments and public gector undertakings,
those who are handling such cargoes,
copies of the report issued by the
U.S. Department of Commerce,
Maritime Administration, and list of
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banned vesselg for information of the
Government of India Departments
ete, ete. for necessary action?

Oral Answers

Shri M. C, Chagla: All those who
are concerned with foreign aid from
the United States are conversant with
this ban.

8hri Jyotirmoy Basu: Have you
issued any circular to our ministries
and departments?

Shri M. C. Chagla;: I do not know
whether it was gpecifically communi-
cated, but I am sure all those who
deal with foreign aid, particularly
foreign aid from the United States
know about this ban,

 Shri Jyotirmoy Basu: I take it that
you have circulated it. Now, my se-
cond question is this. India is a
member of the Control Commission,
but in spite of that India is conti-
nuously sending materials and equip-
ment, which could be well termed as
war materials. Under the circum-
stances, may I know (a) whether the
Government is considering trading
with both Vietnams or stop it al-
together, and (b) whether to find
market for our finished goods to tide
over the present crisis the Govern-
ment would consider sending trade
delegations to Cuba and North Viet-
nam?

Shri M. C. Chagla: The position
with regard to trade with North Viet-
nam and Cuba has been explained in
this House several times,

Shri Jyotirmoy Basy That is not
acceptable because you have said that

Mr. Speaker: Order, order. The
hon, Member must hear the Minister.
He must allow the Minister to answer.

Shri Jyotirmoy Basu: The Minister
has been saying that if we sell goods
to North Vietnam they would find
their way to China, Under the circum-
stances, would he consider stopping

AUGUST 7, 1967
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trade with Nepal who are having
more trade relations with China?

Shri M. C, Chagla: We are dealing
here with North Vietnam and Cuba.
As far ag Cuba is concerned, we send
jute to Cuba and there is no restric-
tion, The only restriction is about
lethal weapons and we are not send-
ing any lethal weapong to this coun-
try. With regard to North Vietnam.
{ have explained to the House that
the reason for having no trade with
this country is that we find that goods
sent to North Vietnam find their way
to China, The question of Nepal does.
not at all arise here,

Shri Jyotirmoy Basu: If that is the
reason, you must stop trading with
Nepal also. Why give a cock and
bull story?

The Prime Minister and Minister of
Atomic Enpergy (Shrimatli Indira.
Gandhi): We stopped trade with
North Vietnam in 1962, It has nothing
to do with the present ban.

An hon. Member: Why did you
stop?

Shrimati Indira Gandhi:
the reason, it was stopped.

An hon, Member: What
reason?

Whatever

was the

Shrimati Indira Gandhi;: The rea-
son has already been given by the
Minister of External Affairs. The-
question now is whether it was done
because of this particular law being
passed in the U.S. our stopping of
trade is not conmected with that In
dny way.

Shri Jyotirmoy Basu: You have
been forced to have no trade relations
with North Vietnam. If you are
honest enough, you must do that with
Nepal also. Do not try to defend
US. ban. You went to America and
there you said that Johnson is a mam
who seeks peace. So what can we
expect of you?
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Shri Chintamani Panigrahi: May I
know whether since January, 1966
the Government of India have sent
any cargo to North Vietnam and
whether the Government of India
propose not to have any trade rela-
tions with North Vietnam as they are
having today with South Vietnam on
the plea that any trade with North
Vietnam would pass on to China?

Shri M. C, Chagla: As the Prime
Minister pointed out, we have ho
trade relationg with North Vietnam

after 1982 and the same position
continues till today. It is not some-
thing new. In 1962 we stopped the

trade with North Vietnam
continues,

Shri Chintamani Panigrahi: Does
the Government propose to review

its trade relations with North Viet-
nam?

Shri M. C. Chagla: The Government
can always review its policy but there
is no need for it now. The reasom
behind this policy is that China should
not benefit from the trade we have
with North Vietnam,

Shri Jyotirmoy Basu: Governnient
do not have the guts or courage to
stand up to the United States.

Shri Indrajit Gupta: In the reply to
the main question we understood the
hon. Minister to say that this require-
ment of the American law did not put
a restriction in any way on us and
we are free to act as we like according
to our national interest. Therefore,
I would like to know from him whe-
ther in the light of our repeated pro-
fessions of non-alignment wee consi-
der it to be in our national interest
not to trade with North Vietnam on
the ground that wha we send may go
to China, but carry on trade with
South Vietnam where the goods may
easily go to the United States Armed
Forces which are conducting the war
there. Is it in our natinoal interest
to do s0?

Shri M. C. Chagla: We are send-
ing any lethal weapons . . . (Interrup-
tions), May I finish the answer? We

and it

1888 (SAKA) Oral Answers
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are not sending anything to South
Vietnam which is of a type which

will help the war effort of any coun-
try.

Shri Indrajit Gupta: What kind of
non-alignment is this?

Shri Lobp Prabhu: May I know
whether it is not in our national in-
terest that we recognise our obliga-
tions to the United States, which has
been very generous to us with help
... (Interruptions). Showd we not
recognise our obligation to the Unit-
ed States and put a complete ban on
trade with both Cuba and North Viet
Nam? . . . (Interruptions).

Mr. Speaker: We will go to
next question, Shri Ram Kishan,

Shri Lobo Prabhu: Sir, my ques-
tion has not been answered.

~ Mr. Speaker:
next question.

Chinese Red Guards on NEFA,
Border
+

*1619, 8hri Ram Kishan:

Shri Yajna Datt Sharma:
Shri Jagannath Rao Joshi;
Shri Hukam Chiind Kachwal:
Shri P, N, Solanki:

Shri K, P. Singh Deo:

Shri Girraj Saran Singh:
Shri Srinibas Misra:

Shri Virendrakumar Shak:
Shrimati Sushila Rohatgi:
Shri Hem Barua:

Shrimati Tarkeshwari Sinha:
Shri Bal Raj Madhok:

Shri Hardayal Devgun:

Shri Eanwar Lal Gupta:

Shri Ram Singh Ayarwal:

Will the Minister of External
Affairg be pleased to state:

{a) whether the attention of Guv-
ernment hag been drawn md:a neg—
item appearing in the ‘Indian =
press’ :1?‘ the 20th June, 1967 that
Chinese Red Guards are active along
the N.E.F.A, border;

(b) whether it is a fact that the
Red Guards are carrying on their
activities for a cultural revolution by

the

1 have gone to the
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establishing camps in the
district of N.EF.A.; and

(¢ if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(shri M, C. Chagla); (a) Yes, Sir.

(b) No, Sir.

(¢) Government are watchful about
the situation,

Shri Ram Kishan: Will the Minister
be pleased to state if the nefarious
propaganda by the Red Guards is
being carried on inside the territory
of NEFA alsp and, if so, what steps
have boen taken to check this? What
is the reaction of the Jocal people to
this Red Guard propaganda and what
steps, if any, are being taken to meet
this propaganda? May I know of this
propaganda is also being made in the
defence services, security forces and
among other government servants who
are watching our frontiers? If so,
what steps are being taken to check
this?

Kameng

Shri M. C. Chagla: The main ques-
tion really deals with the Rcd Guards
carrying on their activitieg for a cul-
tural revolution by establishing camps
in the Kameng district of NEFA. As
far as propaganda is cencerned, China
is carrying on propaganda to propa-
gate jts ideas of a cultural revolution.
We are taking every step to counter
that propaganda. I am sure that
those living in India who listen to
these broadecasts are not affeted by
the stories and ideology put up by
the Chinese. '

Shri Ram Kishan: What is the reac-
tion of the local people?

Mr. Speaker: The Minister has said
that they are not affected by the pro-
paganda. Memberg should carefully
listen to the replies.

ot Twre i 7 o AT IR
oft frar § I @ g O R
seqae few W ¥ WX Fer aeet ¥

graiuiy?
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A AT T FEC 9T g § B oo
uiepfa® % § ag i 3
feg fa S a0 § ? w1 95 @
7%t & e & s foom & W @ Wi
& 9 W &% § a1 fRR T T
foq wr s @i g ?

Shri M. C. Chagla: As I said, the
Chinese have not set up any cultural
centr.s within our country. The pro-
paganda is from across the borders
which obviously can be met by coun-
ter radio propaganda, literature, try-
ing to meet the people and explain to
them what the situation is, We are
using all media of communication and
propaganda which a re available to
us.

st oee wwi: WEEW AR,

A qATH FT W IALT AG AA@T |
IR g7 A4 gUT & | AT Hgd
G AT T qTed ST T g7 1=
o0 g—

Mr. Speaker: What is the point that
he has not answered? [Jo not ask
another question,

ot gwaw T R W § 99F
w1 &1 IO fear o0 w@r 1 & Ar9w
TFT AT FT T FT F § 97 7
e €Y T ST A g fF Argw
fF ffw 9g @M FT T JACF QR

€ 7 Ty ag i wdy 78 & fw et g
FyaR EC@RET Far F fFr o
PREFF TR HEMAG I ?
9T w7 § 97 agr S § F1 wa
qT &Y T A aFS § | 99 HF F 7AL
TagS FTQ T 1 T4 § R eed-
o g g g

Mr. Speaker: Jt has been smccepted
that they are carrying on propaganda,

"Shri M. C. Chagla: T understand the
langrage they use is highly Sanskrit-
ised Hindi. We are trying to meet the
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propaganda by using the language
which people understand. That is the
only way to carry on propaganda, It
is no use carrying on propaganda in a
way which people do not understand.
oft wsTeTE W W AT
wqr & Fr & TRt &y o afafafirgr
Hrar @31 § 99 W, STN AR AER
Frena 3 1 Py Aadi & e 37 7T
IAT G4 WAET /7 A, TTH AT
F o7 @ Y ®ifaw ¥ &, #9778
At s ag W A Adf 2
e st &1 afafafaar fradr wra
# Ay gy & oar € qw vamar
FITAIF GAIN & TATT T 77 N1 5378
MET 7 FAT FAT € FFar ar arzdr
HIEFA ThT A7 qrafeqt J, IT4T afq-
fafasr & 1 qrafeqr &1 aroare afy-
fafast & @ & agr wrowr fawr 7% §
v fa1 wefat w1 fF oy 9reg &
frswifaa Frar § 1 o wrAar s
Fr arefedi wY afafafa i 93 aw aoe
FT F4T AT B7E Frioww AT ¢ afg AT
aragr?
g9 o1q 1 AT T A 9T *
adry T T gfez 7 Fav Frardt aferz
‘& ®rd%T wyaar a1 5 agr ¥ Frarfai
ﬁm{qqarwqmw{ﬁ&: ﬁ-rq
‘ggr T,

Mr., BSpeaker; What is all this?
Where are you going? You went to
Michael Scot. Then you go on to
‘Bombay. This qucstion is about
Chinese propaganda. Come to NEFA.
This is the question hour. You can
ask a supplementary, which Ia relat-
eq to the question,

Shri Jagannath Rao Joshi: I want to
know whether it jg nol a fact that the
students fromr NEFA were brought to
Bombay by the Vidyarti Parishad
and they stayed there for about a
month.

17404

IO AT Fraray s w1 &Y ST wgy sav
AR LR o F AR R R E
o faenfagt 1w & o W 7
A AFT 3T KT 44T FY IO ?
I QAT AT AT BT QF WU
WT 9T Ig WIKT 57 TF 597 & a1 741 9
THST TF AT A QFEEAT THAA
HATT T FL HY 7€ §, IAHT AFTAT
T T & W 741 g gHat g A
& wraqa \rar siar ?

Shri M. C. Chagla: NEFA is very
much part of India. All of us realise it
and, I am sure, the people of NEFA
themselves realise it. The whole at-
tempt of Caina i: i break up the
integrity of India by subversion, by
propaganda of cvery means open to
them; it js not merely in NEFA but
in Mizo Hills and Nagaland. As I said,
it is absolutely certain that our people
living in these parts want to remain
with India and do not want to play
into the hands of China by breaking
up the jintegrity of this country.

ot g W weETa : Wt Farar
g frd i A g &0 &
st =g § fF arepfas wfe &
aiy § o wfge § Ay § w=roER
w9 T awET § W war fiedt sufer
Y fire firar & o wifigen &Y afed
gu ? oY wA<  AgE & v §
et & w38 & ar Wi IT% wreET w1
qFgd &1 ffia # § ar fedr 7 fire-
war< Firar @, a1+ wrfiger oo Pra @,
afz gt &) i 7r g frar @ 7
Shri M. C. Chagla: We cannot stop
the‘radio broadcasts unlesg we try to
jam them, As I said, we are doing
countcr-propaganda ‘What else can I
say?
dmnm:w&a 7
IAF A W = e § e
Az §, ©F N ¥ AT qWrIT-
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wﬁﬁ'mﬁmmtl#mmg
f§ 3w wrmw § WA faax & w
fregere fvar 2 1 wTES ST WYy
I &, IR YT AT F W qI9T
THET 2 7w A aw e o et Ay
e aft fear ot w1 Ad) foar 7 &
qeT gt g fr feas o g3 Ay
7 awr qu & ? gwer g7 AW g

Mr. Speaker: Evidently he is asking
about the position within our country.

Shri M. C. Chagla: If any literature
is distributed in NEFA, ji isg seized.
If any people go there, who are not
the nationals of our country, they are
detained and prosecuted. But, ag I said,
there is no case of any Chinese hav-
ing entered into NEFA.

Mr. Speaker: Shri Ealanthi,

ot gre wR o : wEE TERET
FATT TQ AG wrAT F . qE qEY qaT
T qF wra fazr f v oo & dz @
AR 1 Afww g e

Mr. Speaker: ! have already called
the next member. Shri Ealanthi: Shri
Singh Deo.

Shri K. P. Singh Deo: May I know
whether the Government of India is
aware of the threat op our borders as
an off-shoot of the Chinese cultural
revolution which might develop into
Chinese military adventure to divert
the attention of the people of China
from the bitterness and the discord
which has been caused by the so-called
cultura] revolution and, if so, what

steps Government is taking in the
matter?

Shri M. C. Chagla: We are conscious
of that danger that when a ceuntry has
got domestic troubles, it often turns
to external menace in order to divert
the attention of its own people. We
are taking necessary steps to meet any
such eventuality.
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Skri Girraj Saran Simgh: Can the
Minister inform us whether any parti-
cular political party in this country is.
trying to set up a movement similar
to that of the Red Guards and, if so,
what is Government going to do about
it?

Shri M. C. Chagla: We are not aware
of any attempt 10 set up Red Guards
in this country.

Shri Srinibas Misra: When the hon.
Minister says that they have not set
up any Red Guards in any camp inside
the Indian Union, does he also include
the area which belongs to us but
which is in illegal occupation of the
Chinese?

Shri M. C. Chagla: I meant that
part of India which is in our occlpa-
tion. I was not referring to the part
which is in occupation of the Chinese.

Shri Virendrakumar Shah: In reply
to the main Question, the hon. Minis-
ter stated that there are no Red
Guards in  that area, Ig there any
likelihood of there being Indian Red
Guards, but who for the colour are
like Hithers’ Brown Shirt that might
be gperating in NEFA or in Kerala or
in Naxalbari? Is that the wvenguard
of what is called by the Peking Radio
that the spark of Mao's thought is
shining in the Indian soil? If the hon.
Minister is not aware of it, would he
find out whether such a movement is
there and, if so, what steps Govern-
ment propose to take to curb this
movement?

Shri M. C. Chagla: T hope the hon.
Member will not accept whatever the
Peking Radio says as a gospal truth.
China is noted for exaggeration and
the story that the puts out has no
basis whatsoever, So far as we know,
there are no Indians who have started
any Red Guard movement, Certainly,
we have to watch and see. (Inter-
ruption).

Shri Samar Guha: On a point of
order, Sir.

Mr. Speaker: No point of order dur-
ing Question Hour.
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Bbri Samar Gmha: The last part of
the question cannot be answered by
the Minister of Externa] Affairs.

Shrimatj Sushila Rohatgi: Seeing
that the so-called cultural revolution
in China has climaxed in the ill-treat-
ment and public trial of our diploma-
tic corps in Peking, and also that it
resulted in tremendous disturbance in
Burma, will the Government take
steps to see that this high-sounding
<cultura] revolution does not lead to
«disorder here and to unauthorised oc-
«upation of our Indian territory by
the Chinese?

Shri M. C. Chagla: The hon. lady
Member is right. We have to guard
ourselves against any such eventuality,
I assure her that we are taking neces-
‘sary steps.

Bhri Hem Barua: Is it a fact that the
idea mooted sut in certain quarters
in India that India should have a
joint defence pact with Nepal and
Burma is getting on their nerves at
present and may I know whether the
concentration of Red Guards on our
frontier indulging in all sorts of anti-
India propaganda is only a prelude to
the creation of a passage to India
through NEFA? That is my question.

At the same lime, ] want to say one
ithing. Possibly, the hon. Minister is
wrong in saying that the Chinese are
not getting into NEFA. When 1 visit-
‘ed NEFA some~time ago, I found in-
scribed on the floors of the military
barracks which the Chinese occupied
during 1962, “Whenever you want us,
tell us and we will come”. That is
what they have written there....

An hon, Member: That has been
removed,

Shri Hem Barua: 1 was informed
that in a cultural show, in a dramatic
performance, some Chinese came and
nattendeg the show organised by the
Army people but before they could be
-spotted, they retraced on the floor of
1his House, when we repeatedly asked
whether, before 1962, there was a res-
4aurant in Bomdilla . . . (Interruption)
“That wae denied. ...
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Mr. Speaker: You are giving in-
formation to-the Minister; you are not
putting a question.

Shri Hemr Barua: The Minister said
like that. I wanted to tell him all these
developments because the security of
the country is my concern, your Con-
cern, the Minister's concern and every-
body's concern. Therefore, 1 say all
these things.

I would like to have a reply to my
origina] question,

Shri M. C. Chagla: My hon. friend
asked me whether the suggestion of a
defence pact gets on the Chinese’
nerves, I do not know what gets on
the Chinese’ nerves. Their nerves are
already very bad, I know. I cannot
say what is the basis for the present
attitude of China. There i no ra-
tional explanation for this. I cannot
give any rationa] explanution as to
why the Chinese are behaving like
that.

Shri Bal Raj Madbok: In view of
the fact that the Red Guards repre-
sent the spearhead of the Chinese pro-
paganda and political offensive to pre-
pare the ground for military offensive
and to subvert the lawful government
in the border ureas, and also in view
of the fact that there are parties, and
groups in India which are particularly
active op border areag and that some
of the members, particularly from the
Naxalbari area, have crossed into Tibet
to get intensive training, may I know
whether the Government of India has
taken steps to contact the Govern-
ments of Nepal, Sikkim and Bhutan
and co-ordinate action to prevent guch
Red Guard counterparts taking roots
in those areas, and secondly, whether
they have taken steps to have some
kind of a counter-offensive tp this
propaganda offensive of Chinese
through Tibet and to suppress thelir
counterparts working and operating in
the borders of the country, ar-
ly NEFA and the surrounding neigh-
bouring areas?

Shri M. C. Chagla: As I said before,
we have taken all possible action to
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counter the Chinese propaganda in
NEFA. 1 have said that so far no
Chinese has entered into that area.

With regard to the countries which
my hon. friend mentioned, they are
friendly countries, they are aware of
the situation, and we are constantly
in touch with these countries.

Shri Bal Raj Madhok: My specific
question was this. Have they taken
any steps to get in touch with those
countries angd clso to start counter-
offensive and also to suppress those
people in the border areas who are
collaborating ‘with them?

Shry M. C. Chagla: My hon. friend
realises that Nzpal js an independent
sovereign country and it would not
be right for us, even in discussion, to
suggest anything which might be
looked upon as interference in their
internal affairs. But being a friendly
country, naturally we have constant ex-
changes of ideas and thovghts. I can-
not go beyond that.

st graa™ ¥ AW, W@

wAt W g aq1T e agt ot e
e 5T @ & 9 g T W &
wifirsT< § st & 7 afe wrar § at ag
agt W § wEfag g @ ar i &
garfoa HiF vt ? gwd A fr

7 ¥ 01 7@ 0T WOF UHZH FY FOT

A FT WIAT FAT7 T@T W@ & 7 oAt

AT T WORT wHera & g #

o B St 1 wea i fear

¥ 3 it 7 wwar A gUoeRE M E ?

afz g & e w1 wrox firegare fea

t?

Shri M. C. Chagla; Any literature
which is anti-Indian or anti-national
is banned and prescribed. As I said.
if there is any literature, we would

see. But as far as I am concerned,
I have no information that any such

litcrature has been distributed in
NEFA.
About money being given to the

people in NEFA, I do not have any
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information. But if we come to know
of any such case, we will take strict
and severe action against the persons
who take mon2y in order to carry
out subversive activities in our coun-
try.

ot ®T oW e : W= AT A
ot w71 e g Wl TR 4w
et e A F g 1 & Al
wgIeq & qu wgan § ot gwrd
AT § IHA W 20 FranieT At
% WIGT 1 T906T & W1 @re 937 2
W §W ATEAT THOA § A7 WHY O
T TEN &, 7av ag w ¢ fr o 9w
TFTE o ATHT T TIRTST FE & HIT ST
75 H@EY F A w17 IW A7 A
F fog sgr wew T oW E 7
W e § WA &1 W@ 8
TEFT FHIC T & AW OC FqT HET
qgT & 7 a4y ®1§ S0 WAEAT & a1
faet &7 s < g frowarrgu & 7

Shri M. C. Chagla: I have already
answered the second part of the ques-
tion. To my knowledge, the propa-
ganda has not been successful, I have
also said that I have no information
whether any people have been arrest-
ed.

With regard to the first part of the
question, al] that I know and all that
I can tell the House is that this pro-
paganda is carried on from within
China and not from any part of our
country. I am sorry I am not in a
position to give any more information.

Shri D. C. Sharma: The so-called
culteral revolution initiated by the
Red Guards in China has also provok-

" ed counter-revolution in some of the

provinces of China such as Yuman,
Sinkiang and others and there js a
great deal of tension in the mainland
of China between the so-called forces
of revolution ang the forces of the
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so-called counter-revolution. May I
know whether these facts are being
brought to the notice of the people
of the border areas by books, by pam-
phlets and through the medium of All
India Radio etc.?

Shri M. C. Chagla: Yes; the people
are being told what reaction is there
in China to Mao's philosophy and his
attempts at converting the whole of
China to his ideag of cultural revolu-
tion.

Shri P. Venkatasubbaiah: May I
know whether Government feel that
the present propaganda to counter the
propaganda of the Chinese is sufficient?
May I also know whether Government
propose to take necessary steps to
coordinate with the activities of other
countries wherein China has sturted
an offensive, as for instance, Indo-
nesia, Nepal and Burma, and whether
Government would mobilise the public
opinion in those countries also against
the Chinese propaganda by constant-
ly being in touch with those countries?

Shrl M. C. chagla: Fortunately, the
only friends of China in the whole
wide world are Pakistan and Cambodia
in Asia and Albania in Europe. But I
welcome the suggestion of my hon.
friend, and I am sure my colleague the
Minister of Information and Broad-
casting has thjs in mind that we
should co-ordinate our propaganda
with friendly countries.

Shri Swell: The first part of the
original quegtion is whether the at-
tention of the hon. Minister has been
drawn to the news item that Chinese
Red Guardg are active glong the NEFA
border, and the answer is ‘Yes'. What
does this ‘Yes' mean? Does it mean
that the attention of Government has
been drawn to this news item, or does
it mean that the Chinese Red Guards
are active on the NEFA border? If
they are active, what form of activities
are they indulging in? Then, the hon.

Oral Answers SRAVANA 16, 1889 (SAKA) Oral Answers

17412

Minister hag said that the suggestion
of a defence pact between India, Nepal
and Burma is getting on the nerves
of China. Does that mean that, that
sugestion is under the active conside-
ration of these three Governments?

Shri M. C. Chagla: I never said so.
My hon, friend Shri Hem Barug had
asked me whet er the possibility of
any defence arringcoment between the
three countries was getting on the
nerves of China and my answer ' was
that T did not know what got on the
nerves of the Chinese. Therefore, I
never said that, that was 80. As re-
gards the first part of the question,
the answer obviously is to the ques-
tion put namely whether the attention
of Government had been drawn to the
article, and the answer is ‘Yes'

Shri Swell: My question is whether
the hon. Minister has any information
that the Chincse Red Guards are real-
ly active on the NEFA border and if
so, what form of activities they are
indulging in.

Shri M. C. Chagla: I have already
answered the question by saying that
the activities are propaganda and hos-
tile propaganda from within their
country.

Mr. Z. A. Bhuito

+

*1620. Shri Kanwar Lal Gupta:
Shri Sidheshwar Prasad:
Shri Prakash Vir Shastri:
Shri Hukam Chand Kachwal:
Shri Y. S. Kushwah:
Shri shiv Kumar Shastri:
Dr, Surya Prakash Purl:
8Shri Ram Avtar Bharma:
Shri Ram Gopal Shalwale:
S8hri Raghuvir Singh Shastri:
8hri Atam Das:
8hrl G. 8. Mishra:
Bhri Nitlraj Singh

Chaudhary:

Will the Minister of External Affalrs
be pleased to state:

(a) whether it i3 a fact that the
former Foreign Minister of Pakistan,
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Mr. Z. A. Bhutto, was an Indian citi-
zen until 1958;

(b) whether it is also a fact that he
had gone abroad in 1947 on an Indian
passport;

(e) whether it is also a fact that
Mr. Bhutto's family had migrateq to
Pakistan in 1947;

{d) if so, the reasons why Gov-

ernment did not cancel the Passport
issued to Mr. Bhutto;

(e) whether it is also a fact that he

has made claims on certain Indian
properties; and

(1) if so, the particulars thereof and
the basi; therefor?

The Minister of Erternal Affairs
(8hri M. C. Chagla): (a) Mr. Z. A.
Bhutto, former Foreign Minister of
Pakistan went to USA in September,
1847 from Bombay, where he was
living with his family, on an Indian
Passport. When he was declared an
evacvee on 6-7-1949 by the Deputy
Custodian, he conlested the declaration
order in various proceedings taken by
him before the Custodian, Custodian-
General, Bombay and Punjab High
‘Courts and ultimately before the Sup-
reme Court of India for nine years,
‘on the ground that he had ng connec-
tion with Pakistan, and that he had
not decided where to settle down
‘after completing his studies. On the
other hand, he haq filed an applica-
tion in Pakistan on 25-10-1855, as an
evacuee, claiming payment of a Court
deposit lying with the Bombay High
Court. In 1958, he made a petition to
the Supreme Court of India that his
appea] be dismissed as withdrawn on

the ground that he had settled down
in Pakistan.

(b) Yes, Sir.
{¢) Yes, Sir.

(d) The reply from the State Gov-
ermment in regard to why Mr. Bhutto's
passport was not cancelled js awaited.
‘However, Mr. Bhutto himself had made
repeateq affirmations pefore Indian

AUGUST 7, 1967

Oral Answers 17414
courts that he had not decided to
settle down in Pakistan,

(e) and (f). Mr. Bhutto had made
claimg to his properties jn India. The
Custodian had notified four properties
of Mr. Bhutto, including the properties
known as ‘Astoria’, 4, Jamshedji Tata
Road, Bombay, Black Bay reclama-
tion, Bombay-1, ‘My Nest’, 21, Maula
Abdul Gaffar Road, Bombay, as eva-
clee properties.

oY & T W g% AT A AgRT
aavy fe g7 swEta w1, favwr sron
st fax forar &, o wi-dww faar
AT R, 99 WO 1 wv gwr ¢ gEq
A —ra wra fof #Y qredyE 2 § Ar
T 9% v ¥ a1 7 F§ A
@it § 7 afz Tl g aY = wza w7
1958 A%, 5id @ {5 IgA 97 ag 76
w1 {5 ag wifream & &few g wmelr
g, I giwgE feadroe wat Adt f
mar ¢

Shri M. C. Chagla: As regards the
first question, my hon. friend knows
that under the law, the property of
an evacuee vests 1n the Custodian and
it is to be disposed of! as laid down
in the law., This was done in Mr.
Bhutto's case also. He was declared
an evacuee and his property vested in
the Custodian. ..

Shri Piloo Mody: Why was he dec-
lared an evacuee?

Shri M. C. Chagla: Because he had
migratcd to Pakistan,

With regard to the segond guestion,
we are getting relevant facts from the
Maharashtra Government as to whgt
action was taken with regard to -his
passport. Ag far as I c¢an say—I am
only venturing my opinion—the pass-
port was issued in 1945. Usually a
passport is valid for 5 years. 8o it
must have expired in 1950. There is
no evidence or information before me
1o show that the passport was renewed
subsequent to 1950.
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oft whare wrer ey : W1 AR PR
T Tarin fr fre gAY Aow frama
7g 7gi 5 a7 ofeers & v ofr §
WRarEF i W ) IR e
¥ +ft g5 " TI A Bferw # o
aiffers ¥ o s SIT Y Aifew
& ? gad ara—Fro ERY Ao qra-
91 € firar mar wi fire w2 & e
feraroft 1 A0y forar v ?

Shrl M. C. Chagla: As regards the
first part, it only proves how contrary
people can be. Here we have got Mr.
Bhutto asserting Lis Indian nationality
in order to get the property; at the
same time in Pakistan, he was assert-
ing that he was a Pakistani national.

Shri D. C. Sharma: A wonderful
man!

SBhri M. C. Chagla: As for the se-
cond part, I have got no information.

ot serrite et 0w R
w1} WY ¥ ITHT g & ey §
garar i Frew safieal & amg 94
geafer w1 A fraere fear s @,
I wET 9T @ awfa & g
s fmar mar | Y & st wgan §
fas o forem #3 It wefer feas
¥ o1 3% fgara & w7 IR 3O A
Y fear mar 1

Shri M. C. Chagla: I do not know
that any compensation can be given.
As I gaid, there is a law which regu-
lates what has got to be done with
regard to evacuee property. There is
a pool and it is kept in the pool. No
question of compensation arises,

As regards the value of the pro-
perty, I have not got the figures.
1848 (A1) LSD.—2
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off I W FEER ;W7 AR
€ arr 7 srrerdt § fin oft w2t -
ferw O & fifer ¥ Y g afre &
w1€ 7 w5 qrafaw O ¥ e g
W & AT ITHEIR & A I
fafrmr F ax A S fe & ?

Shri M. C. Chagla: I know that Mr.
Bhutto is a psychological case, but I
do not know whether he suffered
from any disease.

ot awwwn Ty oy ¢ forT wie-
i & fobee oiffer § ¥, oF
qfFem & qreee far o &
w2 & e ¥ wwrw ¥, @ e
faity araa a6 #Y srreqr Y k7

Shri M. C. Chagla: I do not know
whether my hon. friends refers to the
present time, If he refers to the
present time, certainly precautions
are taken in every case before a pass-
port is issued

st fawgure welt @ @ FRY
oY wz2Y & faar<t o e afcadw wman &
oifeeT & sqagre & wfafear wrsg
LR LR Cf i

Shri M. C. Chagia: It is precisely
because of this that this question was
discussed in the Punjab Assembly
and the facts I am stating were plac-
ed before the Assembly to prove how
disloyal Mr. Bhutto was to Pakistan,
and how he tried to retain Indian
nationality because now the Govern-
ment of Pakistan does not see eye t0
eye with Mr. Bhutto,

oft Trorreere wrwd ¢ & JmAT g
fie war wz2 ofame & wo waer ww ot
Wi % § ot ag ot avafe ¥ o1
T ET Ry E?
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8hri M. C. Chagla: I am not -aware
of this fact,

St T MR WA AR ;AR FO
wfggrfat & fodee afeemw & §
TR AT 3 T AT A1 § T T AT
# 8 frmg 97 9x § 9§ s
wgm f§ g7 fadt & g g A
wifct ¥ fred /i aradia 70 § fag
fopern ot agt wra & 2

Shri M. 7. Chagla: Nobody can
come from Pakistan unless he gets a
visa from our High Commissioner
there, and our High Commissioner is

very careful in issuing visas, and I
#in sure the visas are not abused.

* vadre Yo s < % 77 T
arg 7 e wan ame F qdgdr soeE
Az % mr s dar srfaor wft @ f e )
HIET 31 F AT B Ffae o7 aee
At AT & qEwEw A g ¥ agh
i Y AP ?

Shrl M, C, Chagla: I am not aware
of this,
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Shrl M. C. Chagla: Mr. Bhutto
loses title to this property, Under
the Act the property vests in the
Custodian, snd the Custodian has to
administer and deal with the proper-
ties as laid down in the Act.

Shrimati Lakshmikanthamma: Is it
a fact that Mr. Bhutto’s mother was a
Hindu lady from Rajasthan?

Shri Nathp Pai: It is clear from the
smoothness with which Mr. Bhutto
changes his nationmlity from Pakistan
to Indiag ang from Iddia to Pakistan,
that his basic loyalty is not so much

* to elther India or Paklstan as to his
piece of property. In the light of
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this, if he wants to come back to
India, may I know whether the Gov-
ernment of India would be good
enough to offer him back his pro-
perty?

Shri M. C. Chagla: No,  Sir.
Skri Nath Pai: Why?

Shri Plloo Mody: While replying to
the question you have mentioned that
up till 1858 Mr. Bhutto maintained
that he was an Indian citizen, and
that at the same time he had made
an application in Pakistan asking to
be declared an evacuee, It seems
therefore that he intended to return
to India since he hag asked himself
to be declared an evacuee in Pakis-
tan. Am I correct?

Shri M. C. Chagla: My hon. friend
has not understood the law. When
you migrate from India and go there,
you become an evacuees there, not
here,

8Shri M. R. Krishna: While claim-
ing his properties in India may I
know whether Mr, Bhutto had at any
time suggested to anybody in India to
take possession of his property?

Shri M. C. Chagla: T am not aware
of any such suggestion.

Shri M. L. Sondhi: May I know,
it the prodigal son wants tp come
back sometimes, will he be glven at
least some right of asylum here to
further his canine prodigality?

Shri M. C. Chagla: This question is
purely hypothetical. If he applies for
Indlan nationality, we have the Na-
tionality Act that will govern his
case ang the question will be con-
sidered on merits but it Is much too
hypothetical . . . (Interruptions.)

Shri Samar Guba: Is it a fact that
as soon as Mr. Bhutto felt the dis-
pleasure of Mr. Ayub, he &nd his
government started the propaganda
against Mr. Bhutto and tried to dis-
credit him as gn Indian citizen end
loyal to India and not to Pakistan? .
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Shri M. C. Chagia: If he were to
read the speeches of Mr., Bhutto
which he had been making recently,
he would be satisfied that Mr. Bhutto
is by no means friendly towards
India. He is as rigid and vitupera-
tive as has been in the past.

Shri Chintamanif Panigrahi: Has
Mr. Bhutto expressed his desire to
any Member of the Opposition to
come back to India?

Mr, Speaker: The Opposition is not
prepared to answer. Mr. Hem Barua.

8hrl Hem Barma: Does the hon.
Minister think even for a moment
that after calling Indians dogs, Mr.
Bhutto wants to come back to his
canine family?

Shri M. C. Chagla: No_ Sir; I do not
think so; that is why I told Mr. Sondhi
that it was much too hypothetical.

Shri P. Venkatasubbaiah: Apart
from his claiming his properties in
the Supreme Court, may I know whe-
ther the Pakistan Government had at
any time *during their discussions
with our government mentioned
about the compensation to be given to
Mr. Bhutto?

Shri M. C. Chagla: No, Sir; it was
entirely for our courts. Pakistan has
not made any proposal about this.
He had the right of appeal from one
court to another and he exhausteq all
the rights, right upto the Supreme
Court:

Shrl 5. Kundu: Did the hon. Minis-
ter bring this game of double eitizen-
ship which Mr. Bhutto was playing
to the notice of the Pakistan govern-
ment when he was the Foreign Minis-
ter of Pakistan and if 30, what was
the reply of the Pakistan govern-
ment.

Shri M. C. Chagla: The Pakistan
government is fully aware of the ac-
tivitles of Mr. Bhutto and has admit-
ted that he claimed two nationalities
at the same time. As I sald, these
facts were mentioned in the Pakistan
national assembly.
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Shri D. C. Sharma: From the reply
it is patently clear that Mr. Zufikar
Ali Bhutto is the arch practitioner of
double thinking and double speaking.
In the light of this may I know if his
speeches will be studied again by the
E. A. Ministry before writing it off
as an outpour of the mind of a per-
son who does not know what he is
saying?

Shri M. C. Chagla: To the expres-
sions my hon. friend has used, one
may add also double loyalty. The
E. A. Ministry has understood this
particular case which, I sald, is a psy-
chological case,
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Shri M. C, Chagla: No, Sir. The
Indians who are in Africa are not
evacuees. That Act has ceased to be
operative. That was a situation that
arose after partition, when people
from India migrateq to Pakistan
leaving their property behind and
that property became evacuee pro-
perty.
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Shri M. C. Chagla: No, Sir. As I
said, the Act is not in operation. If an
Indian leaves India and changes his
nationality, there is no question of his
being declared an evacuee, ang no
question of his property vesting with
the Custodian, because there is no
Cutodilan and no such law now.

Question under Rule 40:
Reports of the Estimates Committee
of Third Lok Sabha

5. Shri Madhg Limaye: Will the
Chairman, Estimates Commitiee be
pleased to state:

(a) the total number of reports
submitted by the Estimates Committee
to the Third Lok Sabha;

(b) the number of reports on which
Government have submitted Act_lon
Taken Reports to the Estimates Com-
mittee;

(c) the number of such Actlon
Taken Reports reviewed by the Esti-
mates Committes; :
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(d) whether these reviews revealed
any areas of disagreement between
the Estimates Committee and Govern-
ment; and

(e) if so, 8 brief summary thereof?

The Chairman, Estimates Commit-
tee (Shri P, Venkatasubbaiah): (a)
to (e), A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1343/67].

WRITTEN ANSWERS TO
QUESTIONS

Information Regarding Latest
Weapons

*728. Shri 8. 8. Kotharl: Will the
Minister of Defence be pleased to
state:

(a) whether Government have pro-
per arrangements to ensure that in-
formation about the latest models of
weapons, tanks, aircraft and other
armour available in the international
market including the  Communist
countries, is received at the earliest
moment;

(b) if so, the channels of such in-
formation; and

(c) whether these are considered
satisfactory?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Yes Sir, but subject to security
regulations of the country of origin.

(b) Such information is recelved
inter alia from the following sources:

(i) Our Embassies|High Commis-
sions abroad.

(ii) Publications on the subject.

(iii) Representatives of foreign
manufacturing organisations,
Trade Missions, ete.

(lv) Through officers  visiting
foreign countrles and foreign
Scientists, Officers, etc., visit-
ing Inﬂll._

(e) Yes, Bir.
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Indian Mountaineers’ Participation in
Internationa] Meet

*1621, SBhri Atam Dass: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a team
of Indian Mountaineers is leaving for
France to participate in the Inter-
national Mountaineers' meet:

(b) if so, whether this team is
going on an invitation of the French
Government or on Government's own
initiative;

(c) the foreign exchange
spent on this team; and

(d) the expected advantages to be
deriveq by the Himalayan Moun-
taineering Institute from this meet?

The Minister of State in the Minis-
try of Defence (Shri B, R. Bhagat):
(a) A team of three noted Indian
Mountaineers left for France on the
Bth July, 1967 to participate in the
International Mountaineers meet.

(b) The team went on an invitation
from the French Mountaineering
Federation.

to be

(e) About Rupees one thousand.

(d) Our Mountaineers would study
the latest mountaineering techniques
used by foreign mountaineers. They
would also exchange views about
mounteineering equipment, food and
clothing used at high altitude, method
of training acclimatisation of stu-
dents at high altitude etec,

South Korean Consulate-General in
India
*1622, Shrli Bal Raj Madhok:

S8hri O. P. Tyagl:
Shri T. P. Shah:

wmmmnhmdmum
be pleased to state: -

(a) whether it is a fact that South
Korea has g Consulate-General in
New Delhi;

(b) whether it is also a
Indig had long decided to set up a
Consulate-General in Seoul and one
Shri S. L. Chhiber was named to be
India's first Consul-Genu-ll in South
Kores;

(c) whether it is also a fact that
this gecision has not been implement-
ed so far; and

(d) if so, the reasons, therefor?

The Minister of External Affajrs
(8hri M. C. Chagla): (a) Yes, Bir,

(b) Yes, Sir.
(¢) Yes, Sir.

(d) The reason for non-implemen-
tation of the decision to open a
mission in Seoul is the acute shortage
of foreign exchange.

Antl-Indian Leaflets Distributed in
Nepal

#1623, Shri D, C. Sharma:
Shri M, L. Sondhi:
Shrl Raghuvir Singh Shastri:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the reported
distribution of some leaflets in Nepal
by some unknown sources calling for
a struggle against the American im-
perialism and the capitalist Congress
Government of Indig purported to be
issued by “Janata Krantikari Party,
India";

(b) whether inquiries have
made into the matter; and

(c) if so, the outcome thereof?

The Minister of External Affairs
(Shri M. C. Chagls): (p) . Yes, §in -~

been



17425  Written Angwers

_ (b) and (c). His Majesty's Govern-

ment of Nepal are also aware of the

matter and will np doubt take ap-

propriate action if any offence has

been committed.

Land in Cachar-Sylhet Sector under
"~ Illegal Possession of Pakistan

#1624, Shri N. B. Laskar:
Shri Shri Gopal Saboo:
Shri Liladhar Kotokl:

Will the Minister of External Affalrs
be pleased to state:

(a) whether Government propose to
take any fresh measures to regain our
land in Cachar-Sylhet sector which is
at present under the illegal posses-
sion of Pakistan since 1963; and

(b) if so, the details thereof?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b).
The Directors of Land Records and
Surveys of Assam and East Pakistan
are periodically meeting in an effort
to demarcate the boundary; but be-
fore demarcation can take place, there
has to be agreement regarding the
border dispute raised by Pakistan,
Pakistan's negative attitude towards
any talks with India make any settle-
ment of the border question im-
possible,

Discussion with Polish Ambassador on
Internationa] Control Commission
in Vietnam

*1625, Shri D. N. Deb:
Shri M. C. Majhi:
Shri D, Amat:
Shri G. C. Naik:

Wilj the Minister of External Affairs
be pleased to state:

(a) whether Government hag dis-
cussions with the Polish Ambassador
on the priblems currently being faced
by the International Control Com-
mission in Vietnam on the 17th July,
196' ; and

(1) if s0, the main points discussed
und the outcome thereof? '

AUGUST 1, 1967
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The Minister of Exiernal Affairs
(Shri M. C. Chagla): ‘(a) The Polish
Ambassador called on the Minister for
External Affairs on 17th July, 1867
and had a genera] exchange of views
on various matters including problems
currently before the International
Control Commission in Vietnam.

(b) The discussions were of g con-
fidential nature and it would not be
appropriate ty indicate the points
covered,
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Rebel Mizo Leader Laldengas Visit
to Britain

*1638, Shri K. P. Singh Deo:
Shrl Yajna Datt Sharma:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that Lal-
denga, the Mizo Rebel Leader had
gone to Britain on a Pakistan Pass-
port to enlist support to Mizo inde-
pendence mnd to meet Shri Phizo,
the Naga Rebel Leader;

(b) whether it is also g fact
that during his stay in Britain, he
stayed in the Pakistan High Com-
mission; and

(c) it so,

Government’s reactlon
thereto? d

A

The Minister of External Affairs
Shry M. O, Chagla): (a) Govern-
ment of India reliably understand
that Laldenga went to Britain in
!‘e:trunry, 1967 on a Pakistani pass-
Poi

(b) There is no confirmation of
the press reports that Laldenga stay-
ed in the Pakistan High Commission
during his stay in Britain,

(c) The Government of India have

again protested on 4th July, 1067
to the Govmm_nm_ofm

Written Answers 17430

against the assistance given by them
to the Mizo hostiles,

Pakistani Anti-Indian Propaganda im
Minicoy Island
1629, Shri M. L. Sondhi;
Shrl E. K. Nayanar:
Shri Ganesh Ghosh:
Shri K. Ramani:
Shri P. Gopalan:
Shr{ Raghuviy Singh Shastri:
Shri Marandi:
Shri Bal Raj Madhok:
Shri Eanwar Lal Gupta:
Shri Ram Singh Ayarwal:
Shri Hardayal Devgun:
Shri K. P. Singh Deo:

Will the Minister of External
Affairs be pleased to state:

(a) whether Government are aware
that Pakistani Press and Radio are
inciting the Muslims of Minicoy Is-
land to take up arms against India;

(b) whether  Government are
also aware that the Pakistan Com-
missioner in Ceylon went to the
Independent Maldive Islands and
suggested to the Sultan to establish
marine connectiong with Pakistani

Shipping Comptnies;

(c) whether Government have
lodged a protest with the Pakistan
Government in regard to the matter
referred to in part (a) above and
countered the Pakistanj propaganda
in the Island; and

(d) in case Pakistan's efforts as
mentioned in part (b) above suc-
ceed, the reaction of Government
thereto?

The Minister of External Affairs
(Shri M. C. Chagla): (a) There
has beennnewsilemtolh!seﬂeﬂh
one of the Pakistani newspapers and
the news had emanated from Hong
Kong. There has been no Pakistan
Radio propaganda. The Govern-
ment have no information about Pa-
kistan trying to instigate trouble I
Laccadive Island
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(b) Yes Sir. The Pakistan High
Commissioner in Ceylon is also ac-
credited to Maldives and was at Mal-
dive between 12th and 16th June, 1967
to present his credentials, The Gov-
ernment have ng information about
his subject of discussion with Maldi-
ves authorities,

(c) and (d). No, Sir. Such press
reports have been contradicted by
the accadive representatives in Lok
Sabha, Government are examining
the possibility of introducing air
and boat links between India and
Maldives,

Indo-Pak talks on resumption of
Tele-communications

*1630. Shri Virendrakumar Shah:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government have re-
ceived a proposal from Pakistan to
have official level talks with India on
resumption of telecomrmunications
between the two countries;

(b) it so,
thereto; and

Government’s reaction

(c) the latest prospects for a com-
prehensive exchange of views on all
outstanding issues with Pakistan in-
cluding mutual reduction of grmed
forces between India and Pakistan?

The Minister of External Affairs
(Shri M. C, Chagla): (a) and (b).
Yes, Sir. Diplomatic exchanges are
continuing on thig subject.

(c) A copy of the correspondence
between myself and the Foreign Min-
ister of Pakistan on the subject of
mutua]l arms reduction and compre-
hensive talks on all outstanding
issues has already been laid on the
Table of the House. On the question
of arms reduction, our attitude has
been very clearly explained to the
Government of Pakistan in my letter
of 6th May, 1967.

The ,House is also aware that the
Government of India is prepared to
have talks with the Government of
Pakistan on all outstanding issues at
any time, at any place and at any
level,
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President Ayub Kban’s Autoblography

*1631-A, Shri Srinibas Misra: Will
the Minister of External Affairs be
Ppleased 10 state;

(a) whether Government are
aware that an autobiography of Pre-
sident Ayub Khan of FPakistan s
due to be published in India by the
Oxford University FPress; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Sbhra M. C. Cnagla): (a) The Gov-
ernment of lndia have secn some
recent press 1eporls staung that the
Oxford Universmy Fress s going to
release in India an Indian ediuon of
President Ayup khan's forthcoming
Autobiography.

(b) The Government have not re-
ceived any request from the publi-
shers regarding tne import or publi-
cation of the pook in India go far.
Hence the question of Government of
India reacting thereto is somewhat
Premature.

Demolition of Border Pillar Posts in
East Pakistan

*1632, Shri Raghuvir Bingh
Shastri:

Shry Prakash Vir Shastri:
Shri Mahant Digvijai Nath:
Shri Ram Avtar Sharma:
Shri Atam Das:
Shri Shiv Eumar Shasiri:
Shri Y, 8. Kushwah:
Dr. Surya Prakash Puri:
Shri Srichand Goel:
Shri Bal Raj Madhok:
Shri R. 5. Vidyarthi:
Shri Sharda Nand:
Shri Jaganath Rao Joshi:
shri K. P. Singh Deo:
Shri Bedabrata Barua:
Shri Marandi:
Shri D. N. Deb:
Shri D, Amat:
Shri Y. A. Prasad:
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Bhri N. K. SBanghi:
Shri R, K. Singh Deo:

Will the Minisier of External
Aftairs be pleased to state;

(a) whether it is a fact ¢hat most
of .ne porder pillar posts aemarcat-
ing the indo-Fakistan boraders 1n
Madhugai:r i Karumpur FPouce Sta-
uon, Basumari and Andbarkota areas
in Nadia district have beem demou-
lished by the Pakistan authorities;

(b) whether the aim of Pakistan
behind the demolition of ihese pillar
posts 1s to further occupy 2.59 square
muules of the lndian territory;

(¢) whether it is also a fact that
Pulustan hag renabuutated those Mus-
lims there who had mugriled to Pak-
1stan trom lndia;

(d) whether it i3 also g fact that
Pakisian has occupied Andharkota
village in whe lndian territory and
they have sev up some border pillar-
posts further inside the Indian terri-
tory; and

(e) if so, the steps taken by Gov-
ernrment in this regard?

The Minister of External Affairs
(Shri M. C, Chagla): (a) Yes, Sir.

(b) There are no indications of
any particular aim.

(c) There ig no confirmation of this
report.

(d) A portion of Andharkota vil-
lage is in the adverse possession of
Pakistan since partition. As regards
Pakistan setting up some border pil-
lar posts, we have not received any
confirmation.

(e) The Directorg of Land Records
of West Bengal and East Pakistan
are meeting periodically to complete
the demarcation, When the demarca=-
tion is completed the territories that
happen to be in adverse possession of
one country, as a result of demarca.
tion of the porder, will be duly trang-
ferred to the other country.
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Indian Nationals detained in Buwma

*1633. Shrimati Jyotsna Chanda:
Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No, 203 on the
5th June, 1967 and state the further
progress since made in gecuring the
release and repatriation of the Indian
nationals detained by the Burmese
Government for alleged economic
offences belonging to both the pre-
and post 27th May, 1964 categories?

The Minister of External Affairs

(8hri M. C. Chagla): There have
been no further releases of Indian
nationals detained for economic

offences, Our Embassy is pursuing the
matter with the Burmese Govern-
ment,

Commercial Broadcasts on A LR.

1634. Shri Marandi:
Shri ¥, A. Prasad:
Shri D, N. Patodia:
Shri gidheshwar Prasad:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that Com-
mercia] advertising on All India
Radio which was to siart from the
1st August, 1987 has been postponed;

(b) if so, the reasons therefor; and

(¢) when it is likely to be intro-
duced?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
to (c). Yes; Sir. The commercia] ad-
vertising which was to start on the
16th of August has now been post-
poned to 1st of November in defer-
ence to the wishes of the publishers.

Concentration of Pakistan Troops on
Rajasthan border
*1636. Shrli N. K. Banghi:

Shri Chintamani Panigrahi;
Shri Bharat Singh Chauhan:

Shri Hukam Chand Kachwai:
Shri 8. S. Kothari:
Shrj Jagannath Rao Joshi;

Will the Minister of Defence be
pleased to state:

(a) whether Government are aware
that a serious situation has arisen due
to the fact that Pakistan hag been
concentrating its troops across the
Pakistan Border at Chor, a Railway
Station 25 miles from Barmer in
Pakistan; and

(b) if so, the arrangements being
made for the security of the Border?

The Minister of Defence (Shri
Swaran Singh): (a) and (b). Nay
Chor is a regular Pakistani military
station and nothing bas come to
notice which would call for any spe-
cial attention, The gituation on the
other side of the frontier in Rajas-
than ag elsewhere is kept constantly
under review and appropriate steps
are taken where necessary.

.

Inquiry about the report of an Iranian
General Acting as Pak. agent for
buying Jets in West Germany

*1637. Shri Shri Gopal Saboo:
Shri Llidhar Eotoki:
Shrli N. R. Laskar:

Will the Minister of External
Affairs be pleased to state:
(a) whether Government have

made any enquiry into the reported
news that an Iranian General had
acted as Pakistan's agent for buying
Sabre Jets last year from a  West
German arms dealer; and

(b) if so, the outcome of the en-
quiry?

The Minister of Externsl Affgirs
(Shr{ M. C, Chagla): (a) Yes, Sir.

(b) Our enquirieg show that Gene-
ral Toufanian of Iran had negotiated
the dea] for purchase of Sabwe Jets
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with the Government of Federal Re-
public of Germany on behalf of the
Iranian Government and not as an
agent of the Government of Pakis-
tan.
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Outer Space Treaty

*1639. Shri Shiva Chandra Jha:
Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that India
has made some outer space treaty
with_ some countries;

(b) if so, which are these countries
snd what are the terms of the treaty;
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(¢) whether that treaty hag been
successful; and

(d) it not, the reasons therefor?

The Deputy Minister in the Minis-
iry of External Affairs (Shri Suren-
dra Pal Singh): (a) Yes, Sir, India
has signed g treaty entitled: *“Treaty
on Principles Governing the Activi-
ties of Stateg in the Exploration and
Use ot Outer Space, including the
Moon and other Celestial Bodies.”

(b) As of June 30, 1967, 88 coun-
tries have signed the treaty. They are
as follows:—

Afghanistan, Argentinn, Austra-
lia, Austria, Belgium, Bolivia, Bots-
wana, Brazil, Bulgaria, Burma,
Burundi, Cameroon, Canada, Cen-
tral African Republic, Ceylon,
Chile, China, Colombia, Congo
(Kinshasa), Cyprus, Czechoslo-
vakia, Democratic Republic of
Congo, Denmark, Dominican Re-
public, Ecuador, E! Salvador,
Ethopia, Finland, Federal Re-
public of Germany, Gambia, Ghana,
Greece, Guyana, Haitl, Holy Sea,
Honduras, Hungary, Iceland, India,
Indonegia, Iran, Iraq, Ireland, Is-
rael, Italy, Jamaica, Japan, Jordan,
Korea, Laos, Lebanon, Lesotho,
Luxembourg, Malaysia, Mexico,
Nepal, Netherlands, New Zealand,
Nicaragua, Niger, Norway, Panama,
Peru, Philippines, Poland, Romania,
Rwanda, San Marino, Sicrra Leone,
Somalia, South Africa, Sweden,
Switzerland, Thailand, Togo. Tuni-
sia, Turkey, Union of Soviet Soci-
alist Republics, United Arab Re-
public, Uniteq Kingdom, United
States, TUpper Volta, Uruguay,
Venezuela, Vietnam and Yugosla-
via. The treaty has not yet entered
into force because flve Governments,
including the three depositary
Powers, have not yet deposited thelr
instruments of ratification. Ag re-
gards its terms, the treaty consists
of a preamble and 17 articles, The
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salient featurey of the treaty may
be summed up as follows:

(1) The exploration and use of
outer space, including the moon
and other celestial bodies, should
be carried out for the beneflt and
in interests of all countries,

(2) Such exploration and use
shoulg not lead to national appro-
priation or clarms of sovereignty.

(3) The establishment of mi-
litary bases and installations, the
testing of weapons and the con-
duet of military manoeuvres on
celestial bodies, are prohibited.

(4) The orbiting of weapons of
mass destruction in outer space
and their installation is prohibit-
ed.

(5) The contamination of celes-
tial bodies and adverse changes
in the earth's atmosphere in the
course of space exploration
should be avoided.

(8) The celestial bodies will he
freely accessible to all States.

(¢) To vur knowledge, the treaty
has not yet entered into force, There-
fore, the answer to the question whe-
ther the treaty has been successful
will depend upon further develop-
ments. The response to signing the
treaty has been on a universal basis.

((d) Does not arise,

Broadeasts from Moscow Radlo
*1640. Shri Kameshwar Singh:

Shri Valmiki Choudhary:

Shri Ranjit Singh:

Shri Rabi Ray:

Shri J. B. Singh:

Shri Bal Raj Madhok:

Shri Jagannath Rao Joshi:

Eumari Rajani Gandha:

Shrimati Lakshmikan-

thamma:

Shri N, P, Yadab:

Shri Nihal Singh:

Shri Kikar Singh:

Shri Ghayoor Ali Khan:

Will the Minister of External

Affairs be pleased to state: '

(a) whether Government's attention
has been drawn towards the Broad-
casts from Radio Moscow in Bengali
and not from “Radio Peace and Pro-
gress” In the last fortnight;

(b) if so, whether Government have
lodged a strong protest as to why
they interfere with the country’s in-
ternal political life; and

(¢) it so, the reaction of the
US.S.R. Government thereto?

The Minister of External Affairs
(8hrl M. C. Chagla): (a) and (b).
News bulletins broadcast by radlo
Moscow in Bengali during the fort-
night referred to, did not contain any
news item which could be regarded
as interference in our internal poli-
tical life,

(c) Does not arise.

Atrocitles on Budhist minorities in
East Pakisian

*1841, Shri Samar Guha: Will the
Minister of External Affairs be
pleased to state:

(a) whether it is a fact that on the
5th July, 1965 the Budhist Behar of
village Rajanagar, P. 8. Rangunia of
Chittagong district in East Pakistan
has been destroyed and defiled and
its chief priest Rajguru Rajaratna Ma-
hasthabir, a 78 years old Budhist
seholar hae bems killed;
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(b) if o, whether such successive
atrocities on the Budhist minorities
nave caused large scale exodus into
india; and

(c¢) whether Government will draw
<he attention of the Budhist world to
these Pak. atrocities on Budhist mino-
rities so that their gafety and secu-
rity could be assured?

The Minister of External Affairs
(Shri M. C. Chagla): (a) to (c). A
statement on this subject was laid
by me on the Table of the House on
August 2, 1967. I 'may only add that
according to press reports, the date of
the incident involving the murder of
the chief Budhist priest of Rajanagar
Behar is July 5 1987, and not July
5, 1065.
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Delhi Businessmam sentenced by a
London Court

*1643, Shrimati Tarkeshwarl Sinha:
Shri D. N, Tiwari: .
Shri Onkar Lal Berwa:
Shri Jagannath Rao Joshi:
Shri Hardayal Devgun: .
Shri Benl Shanker Sharma:

Will the Minister of
Affairs be pleased to state:

External

(a) whether Government's gttention
has been drawn fo the fact that a
Delhi businessman who was sald to
have imported narcotics drugs worth
of £3000 into Chutney tins has been
sentenced to 7 years imprisonment by
a London Court;

(b) if so, whether it is a fact thal
Mr. Richard Ducan, prosecuting the
above businessman said that he had
collected a parcel of narcotics from a
London Hotel Receptionist and the
parcel was ultimately destined to two
persons, one of whom was the 1st
Secretary of the Indian High Com-
mission; and

(c) if so, the details thereof?

The Minister of External Affairs
(Shri M, C. Chagla): (a) Two Indians
namely Rupinder Singh Bhasin and
Brij Mohan Dayal were convicted to
4 years and 7 years imprisonment res-
pectively by a London Court on char-
ges of smuggling drugs from India
fo U.K. The exact value of the drugs
smuggled has however not been
assessed. ’

(b) It 13 incorrect that Mr. Richard
Ducan, Prosecuting Counsel, had sald
that the consignment was meant also
for g 1st Secretary of Indian High
Commission, London. The prosecution
only read out the letter recovered
from the possession of one of the
accused. which was fictitious on the
admission of Shri Daval himself. The
letter amone other things directed
Daval to deliver some mangoes and
manegoe pickle to Mr. Das, First Se-

1889 (SAKA) Written Answers 17 44

cretary of Indian High Commission.
The police do not believe ¢hat any of
the contents of the tin were delivered
to Mr. Das.

(c) Since no 'member of our High
Commission, London is involved in
this case and the smugglers have
been convicted, no further details
would seem relevant to the ques-
tion,

S.oppage of payments by Banks and
other establishments in Pakistan {0
Indian Nationals

+1643-A, Shri Bal Raj Madhok:
Shri §. S. Eothari:
shri R. 8. Vidy
Shri Bharat Sing
Chanhan:

Will the Minister of
Affairs be pleased to state:

(a) whether it is a fact that panks,
commercial and industrial establish-
ments in Pakistan have stopped mak-
ing all payments to Indian nationals
and concerns irrespective of valid-
commitments of long standing under
orders of the Pakistan Government;

(b) if so, whelher the matter has
been taken up with the Pakistan
Government; and

(c) if so, with what results?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir. All
payments due to Indian Nationals and
concerng in  Pakistan have been
stopped since Indo-Pak conflict iIn
September, 1065.

(b) and (c). This matter is linked
with the question of restoration of
properties and assets selzeq on both
sides at the time of the conflict. The
Government of Indla have repeatedly
requested the Government of Pakis-
tan to return the assets and proper-
ties of our nationals on a reciprocal
basis, The Government of Pakistan
have been told that all the Indlan
asgets and properties in Pakistan are

External
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in the nature of a continuing trust
ang any gttempt on the part of Pak-
istan authorities to dispose them of
unilaterally would not only be a
flagrant violation of the Tashkent De-
claration, under which the Govern-
ment of Pakistan have agreed to dis-
cuss the return of seized properties
and assets, but would also be against
all norms of civilised law and practice,
They have also been told that the
Government of India reserved the
right to elaim full compensation for
any loss or demage to these proper-
ties and assets. No reply has been
received from the Government of
Pakistan.

Blockade of ships in Suex Canal

.

*1645. Shri Kameshwar Singh: Will
the Minister of External Affairs be
pleaseq to state:

(a) whether it is a fact that Gov-
ernment have requested the UN, to
study the blockade of ships carrying
foodgrains for India in Suez Canal;

(b) if so, what is the report of U.N.
authorities in this regard; and

(e) the reaction of Government
thereto? k|

The Deputy Minister in the Minis-
try of External Affairs (Shrl Surendra
Pal Singh): (a) No, Sir.

(b) and (e). Do not arise.

Naval Depot, Ghatkopar (Bombay)

8092. Shrl Rabi Ray:
Shri Madhu LimaYye:
Shrl George Fernandes:
Shri J. H, Patel:

Will the Minister of Defence be
pleased to state:

(a) whether Government's attention
has been drawn to the attempted theft
at Naval Depot, Ghatkopar, (Bombay)
en the Bth October, 1066;

17446

(b) whether the Officer/Officers
(Store House Assistant and others)
attempting the theft were caught red
handed;

(c) whether the clothing material
sought to be stolen was meant for the
Depot Officer; and

(d) it so, the action taken against
the culprits involved?

The Minister of Defence (Shri
Swaran Singh): (a) and (b). Govern-
ment's attention has been drawn to
the fact that an employee of the Naval
Store Depot, Ghatkopar was appre-
hended on 8th October, 1966 while he
was attempting to take out certain
articles from the Store Depot.

(¢) and (d). A detailed enquiry is
being conducted and appropriate
action will be taken after the enquiry
is completed.

Reorganisation of Planning
Commission

8093, Shrl Sradhakar Supakar: Will
the Prime Minister be pleased to
state:

(a) whether vacancies in the
membership of the Planning Commis-
sion have been filled up; and

(b) it so, the names of the persons
appointed as members of the Plan-
ning Commission?

The Prime Minister and Minister of
Atomic Energy (Shrimatl Indira
Gandhl): (a) and (b). The following
appointments have so far been made
to the Planning Commission:

Prime Minister—Chairman

Dr. D. R. Gadgil—Deputy Chair-
man.

Deputy Prime Minister and
Minister of Finance—Member

Shri R. Venkataraman—Member

The names of the other Members have
not yst been finalised,
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Roads Constructed by Border Roads
Organisation

8094. Shrl Baburao Patel: Will the
Minister of Defence be pleased to
state:

(a) the number of roads, their mile-
age and locations constructed by the
Border Roads Organisation, since its
inception;

(b) the total amount spend on such
roads so far;

(c) the number of casualties suffer-
ed so far by the personnel of the
Border Roads Organisation;

(d) the annual expenditure of the
Border Roads Organisation;

(e) the average cost of road per
mile and the average life of such a
road; and

(f) the number and names of out-
wide contractors associated with the
Organisation and the percentage and
amount (in money) of work handled
by them annually?

The Minister of Defence (Shri
Swaran Singh): (a) The immediate
programme of the Border Roads
Development Board includes the con-
struction of 47 new roads (the total
length of which will be about 4273
miles) and improvement of 22 exist-
ing roads/tracks (totalling 2863 miles
in length). Upto the 31st May, 1967,
formation of 2471 miles of new roads
has been cut to width varying from
® to 20". Improvement of existing
roads is in progress. It is not feasible
to give linear progress of improve-
ment.

The above roads are located in
North and North-eastern border areas
covering the States of Himachal Pra-
Pradesh, Uttar Pradesh, Sikkim, West
Bengal, Bhutan, NEFA, Assam (in-
<luding Mizo Hills) and Nagaland.

(b) The total amount spent under
Capital Outlay on the construction of

1848(Ai) L.S.D.—3.

1889 (SAKA) Written

1
Answers 7448

the roads included in the programme
of the Board upto 31st March, 1967
is Rs. 215.96 crores,

(c) The total number of casualties
suffered by personnel employed in
Border Roads Organisation upto 30th
June, 1967 was 1367,

(d) The annual expenditure of the

Border Roads Organisation is as
follows:

Rs. in lakhs
1960-61 56.77
1961-62 .. 13108
1962-63 211.80
1963-64 .. 186.03
1964-65 .. 21518
1965-66 .. 22038
1966-67 .o 230,23

(e) The cost of construction of

roads varies from place to place
depending on altitude, soil strata, cli-
mate, rainfall, working conditions pre-
vailing in the particular area and
period given for completion of work.
The cost of formation cutting of a
20 ft. wide road (with temporary
bridges) has been varying from Rs. 4
lakhs to Rs. 10 lakhs per mile.

After a road has been surfaced, the
life of the road can be extended by
proper maintenance and quick con-
struction of repair works,

(1) The projects entrusted to Border
Roads Organisation (i.e. General
Reserve Engineer Force) are executed
departmentally and no work is nor-
mally given to an outside contractor.
Small works are sometimes given to
local contractors. In the case of
specialised works like construction of
R.C.C, bridges, tunnels etc, work has
been entrusted to outside contractors.
The names of outside contractors who-
have been awarded contracts and the
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approximate value of contracts award-
-ed are given below:

Total value of

Contracts.
(In lakhs)
Messrs. Hindustan
Construction Co.
Ltd., Bombay
Rs. 13918
Messrs. Bildrite Con-
struction Con
Calcutta Rs, 68,70
The percentage of work done

through gutside contractors is there-
fore not appreciable.

As regards projects entrusted to
PWDs, complete information is not
readily available,

Air-Conditioning Plant at Trombay

8095. Shri Samar Guha: Will the
Prime Minister be pleased to state:

(a) the main consideration which
necessitated the construction of an
Air-Conditioning Plant at Trombay
under the Atomic Energy Commission;
and

(b) the reasons for the Nuclear
Industrial Complex at Hyderabad
undertaking the scheme to construct
laundries by themselves?

The Prime Minister and Minister of

Atomic Energy (Shrimati Indira
Gandhi): (a) The plant is meant to
provide air-conditioning in areas

where it is a matter of functional
necessity to do so.

(b) Laundering of work-clothes is
intended as an essential measure of
public safety against the spread of
radioactivity. The nuclear fuel com-
plex in Hyderabad will deal with
radioactive materials and hence the
work-clothes are liable to radioactive
contamination. As such, the launder-
ing of such clothes which require de-
.contamination has to be done at the
premises,
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Church in Katcha Dive, Rameswaram

8097. Shri Kiruttinan: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether it is a fact thal there
is a church built up by Indian Fisher-
men in the Katcha Dive near Rames-
waram;

(b) whether it is also a fact that
the people from Ceylon and Govern-
ment officials and Navy forces of the
Ceylon Government are freely allow-
ed to enter intp the Island, and take
away all the income of the church to
Ceylon; and

(c) if so, the action taken by Gov-
ernment in this regard?

The Minister of External Affairs
(Shri M. C. Chagla): (a) There is &
church at Kachcha Thivu island.

(b) Government have no informa-
tion that this church has any income.
It is understood that religious cere-
monies are held in the church once &
year, which are gttended by Indians

(c) Does not arise:
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Naval Bass in Kachchativa Island

8058, Shri Kiruttinan: Will the
Minister of Defence be pleased to
state whether Government propose to
build up a Naval base in the Kach-
chativu Island near Rameswaram?

The Minister of Defence (Shri
8Swaran Singh): No, Sir.
Technical Staff in ALR,
8099. Shri Abdul Ghani Dar: Will

the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Unstarred Ques-
tion No. 3182 on the 4th April, 1966
and state:

(a) the progress since made in fil-
ling up the vacant posts in class I
engineering cadre;

(b) the total number of permanent
posts of Class III technical staff
against which no confirmation has
been made so far; and

(c) the time expected to be taken
for doing this?

The Minister of Information and
Broadcasting (Shri K. K, Shah): (a)
Out of 44 posts reported wvacant on
1st March, 1966 in reply to question
No. 3182 of the 4th April, 1966, 41
posts have since been filled in. How-
ever, during the period from 1st
March, 1966 to 31st July, 1867, 130
more posts were created in Class [
engineering cadres. At present a total
of 36 posts in Class I engineering
cadres are lying vacant,

(b) and (c). The information is
being collected and will be laid on
the Table of the House shortly.

Technical Staff in AILR.

8100, Shri Abdul Ghanj Dar: Will
the Minister of Information and

Broadcasting be pleased to refer to
the reply given to Unstarred Question

SRAVANA 16, 1889 (SAKA)
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No. 839 on the Tth November, 1068
and state:

(a) whether it is a fact that quali-
fied and suitable persons are avail-
able in the All India Radio for filling
up the posts of draughtsmen and
tracers;

(b) if so, the reasons for not filling
up the vacancies so far; and

(c¢) whether the Employment Ex-
change has given a ‘Non-Availability’
Certificate?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir. '

(b) For want of adequate work-
load and in view of the pressing need
for economy, only two posts each in
the category of Draughtsman Grade 1
and II have been filled up. However,
with the finalisation of the Fourth
Plan proposals, more posts of
Draughtsman, Tracer etc, will be fill-
ed up consistent with the additional
wark-load.

(¢) No, Sir.

“Attache (Qeography)” In US,
Embassy, New Delhi

8101, Shri Eswara Reddy: Will the
Minister of External Affairs be pleased
to state:

(a) whether there is an Attache in
U.S. Embassy in New Delhi whose
designation is Attache (Geography);
and

(b) if so, what are his duties in this
country?

The Minister of External Affairs
(Shri M. C. Chagla): (a) There is an
official in the U.S. Embassy designated
as “Geographic Attache”.

(b) The duties of any diplomatic
official may consist of whatever func-
tions permitted under international
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law which his Government may assign
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Shah of Iran’y offer to Medlate Shri Yajna Datt Sharma:

betwee India and Pakistan

9104. Shri Madhu Limaye:
Shri §. M. Banerjee:
Shri George Fernandes:
Dr, Ram Manohar Lohia:

Will the Minister of External
Affairs be pleased to state:

(a) whether Government's attention
has been drawn to the reports about
his discussion with the Shah of Iran
during his visit to Iran in the third
week of April, 1967;

(b) whether it is a fact that the
Shah offered to mediate between India
and Pakistan on the Kashmir issue;
and

(c) if so,
thereto?

Government's reaction

The Minister of Extermal Affairs
(Shri M. C, Chagla): (a) and (b).
There has been some speculation in
the Press about the possibility of the
Shah of Iran mediating between India
and Pakistan on the Kashmir issue,
It is, however, not a fact that the
Shah of [ran offered to mediate on
the Kashmir issue in his talks with
Foreign Minister during his visit to
Tehran in April, 1967.

(c) Does not arise.

Bharat Electronics Ltd., Bangalore

8105, Shri N. S. Sharma:
8hri Shri Gopal Saboo:
Shri Sharda Nand:
Shri Brij Bhushan Lal:
Shri S. C. Samanta:
Shri A, K. Kiskn;
8hri S. N, Maiti:
Shri Tridib Kumar Chaudhuri;
Shri Yashpal Singh:
Shri D, C, Sharma:
8hri Onkar Lal Berwa:
8Shri Maharaj Singh Bharatl:
Shri 8. 8. Kotharl:

Shri 8. K. Tapuriah:

Will the Minister of Defence ba
pleased to state:

(a) whether the Bharat Electronics
Ltd.,, Bangalore have developed three
types of radars with indigenous mate-
rial;

(b) if so, whether Government pro-
pose to produce radars on a com-
mercial scale for export;

(c) if so, the details thereof; and

(d) how they compare with im=-
ported radars in their performances
and prices?

The Minister of Defence (Shri
Swaran Singh): (a) Bharat Electro-
nics Limited have developed two types
of radars. The third item, namely

’the Fish Finding Equipment (Echo

Sounder) developed by B.EL, also
operates on the same principle as the
radar.

(b) and (c). For the present, the
production of the radars in B.EL, is
related only to our requirements. The
possibility of export will be explored,
in due course, after our requirements
have been substantially met.

(d) The radars developed in B.EL.
compare favourably with imported
radars in prices and in performance.
In undertaking indigenous develop-
ment, the special requirements of the
users are kept in view,
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Theft of Parcels of Firearms in
Kidderpore Area

B107,. Shri C, K. Bhattacharyya:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it iz a fact that a
parcel containing fire-arms for the
Indian Army was broken open in
Hidderpore area recently and that
30 sten-guns were stolen;

AUGUST 7, 1967

Written Answers 17458
(b) the steps taken to recover the
same and punish the offenders; and

(¢) whether any of these has since
been recovered?

The Minister of State in the Minis-
try of Defence (Shrl B. R. Bhagat):
(a) A wagon containing 2 consign-
ment of carbine machine stens des-
patched tp Ordnance Depot, Calcutta
was found on arrival on 28th May,
1966 to have been tampered with. On
unloading the consignment, it was
found that 3 chests containing 30 car-
bine machine stens were missing.

(b) The case is still under police
investigation. '

(e} 11 stens have so far been
recovered by the Police,

Field Publicity in Border Areas

8108, Shri Tridib Kumar Chaudhuri:
Shri 8. C, Samanta:

Will the Minister of Informatiom
and Broadcasting be pleased to state:

(a) the steps taken to strengthem
the field publicity units particularly
in border areas;

(b) whether there is a complete co-
ordination between the State and
Union publicity units; and

(¢) if not, the attempts made in the
matter?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
During the current year 30 Field
Publicity Units are proposed to be
added for family planning work and
10 for border publicity.

(b) and (c). Full co-ordination Is
sought to be maintained between the
State and the Central Publicity Units
by regular liaison with officials in the
State Governments as well as through
co-ordination committees specially set
up at State and district levels,
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Military Lands ang Cantonments
Departments

8110, Shri 8, S. Kotharl: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that several
complaints have been received against
the functioning of the Military Lands
and Cantonments Department; and

(b) if so, the action taken in the

matter?

The Minister of State in the Minis-
try of Defemce (shri B. R. Bhagat):
(a) and (b). Representations are
off and on received regarding delays
in payment of compensation and other
matters with which the Military
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Landg and Cantonments Directorate
is concerned. All such representa-
tions are examined on merits and
such action as is considered appro-
priate taken.

Book Entitled “Nai Chetana” Publish-
ed by N.CD.C. Press

8111, Shri Nambiar:
Shri P. Gopalan:
Shri Mohammad Ismail:
Shri E. K. Nayanar:
Shri C. K. Chakrapani:

Will the Minister of Informatiom
and Broadcasting be pleased to state:

(a) whether Government's atten-
tion hag been drawn to a Recipe Book
“Nai Chetana” edited by Shrimati
Kamalini Raja and published from
Ranchi (Bihar) which hag not carri®:
any press line;

(b) if so, the action taken against
the publisher and the printer;

(¢) whether Government have en-
quired about the press where this
book was printed; and

(d) if so, what are the findings?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir,

{b) It is for the State Government
to take such action as considered ap-
propriate under the relevant provi-
sions of Press and Registration of
Books Act 1867.

(e¢) and (d) Attention in this con-
nection is invited to the reply given
by the Minister of Steel, Mines and
Metals to para (a) of Unstarred
Question No. 4935 on 7th July 1967

ALR's Record of Interview with the
Editor of Blitz

8112. Shri Bhogendra Jha: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that Shri
R. K, Karanjia, Editor of Blitz was



17461

invited to Vietnam by the Govern-

ment of Democratic Republic of Viet-
nam;

(b) whether three officials of the
ALR. had met Shri Karanjia before
his departure asking him to  report
as All India Radio Correspondent from
Vienam;

(¢) whether after Shri Karanjia's
return from Vietnam, A.LR. record-
ed his interview on the 7th May, last
but the same was not broadcast for a
fortnight; and

(d) if so, the reasons therefor?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
It was informally mentioned by Shri
Karanjia that he was invited by the
Government of North Vietnam.

(b) There was a meeting between
PIO, Shri Karanjia and the Director
of News Services in the room of PIO
after Shri Karanjia called on the
Principal Information Officer in Delhi.
During the talk Shri Karanjia offered
to send despatches for use by AIR
from Hanoi. Shri Karanjia also in-
formed Principal Information Officer
that the Ministry of External Affairs
had given him necessary briefing and
he, therefore, knew the requirements
of AIR. He was told that cable
authority would be sent to him after
consulting the Ministry of External
Affairs. By the time Ministry of
External Affairs’ views were receiv-
ed, Shri Karanjia had left Hanoi.

(¢) and (d). On his return from
Hanoi, Shri Karanjia left a copy of
an article he had written for Blitz
with the Principal Information Officer.
A news story was broadcast in our
news bulletin on Apri] 13, which men-
tioned Shri Karanjia’s name. Shri
Karanjia sent a talk to Principal In-
formation Officer with his letter of
15th April, 1967 and sent a copy of
it direct to the External Affairs Minis-
try. Before it could be cleared the
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Times of India published on 28th and
20th of April signed articles of Shri
Karanjia which were mostly identi-
cal. However, Director of News Ser-
vices rang up Shri Karanjia on the
3rd May to inform him that the talk
was being put on the air, Shri Karan-
jia said that since it Hhad already
been published in the Times of India,
its broadcast was neither fair to him
nor to AIR and that he was prepared
to be interviewed by AIR when he
would be in Delhi next. On the 6th
May the External Affairs Ministry in-
formed AIR that they had no objec-
tion to arranging an interview with
Shri Karanjia. In the same evening
Shri Karanjia rang up and said that
the External Affairs Ministry wanted
him to do an interview, which was
recorded on the 8th of May. Un-
luckily the External Affairs Ministry
took a little time in returning the
script of the interview., Meanwhile,
Shri Karanjia wrote on the 19th of
May requesting that AIR should not
broadcast the interview. It is regret-
ted that there wag delay in broadcast-
ing the interview. Hagq it not been for
the letter of Shri Karanjia it would
have been put on the air.
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FElectronics Corporation of India Ltd.

8117. Shri M. R. Krishma:
Shri Samar Guha:

Will the Prime Minister be pleased
to state:

(a) whether the Electronics Cor-
poration of India Ltd., Andhra Pra-
desh, has gone into production; and

(b) the target of production set for
this unit and whether all equipment
and facilities have been provided in
time to enable the factory to  keep
to the production schedule?

The Prime Minister and Minister of
Atomioc Energy (Shrimati Indira
Gamdhi): (a) The Electronics Cor-
poration of India Limited, Hyderabad
has started production from the I1st
week of July 1987.
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Awer;

(b) During the financial Yyear 1967-
88, the Corporation which ig at present
housed in temporary buildings is ex-
pected to produce equipment and
components worth about Rs, 75 lakhs
as against Rs, 56.59 lakhs during
llﬂﬁﬁ-ﬁ?. The Equipment and facili-
ties required for this level of produc-
tion have been provided.

Lessons from West Asian War

3118, Bhri 8. S, Kothari:
Shri P. N. Solanki:
Shri 8, K. Tapuriah:
Shrl Ranjit Singh:
Shri K. K. Nayar:
Shri Bharat Singh Chauhan:

Will the Minister of Defence be
pleased to state:

(a) what were the lessons of the
West Asian War for India;

(b) whether a Committee has been
#et up by Government to enquire and
draw such lessons;

(¢) if so, the conclusions arrived at
by the Committee; and

(d) when its Report is likely to be
‘published?

The Minister of Defence (Shri
Swaran Singh): (a) to (d). Analysis
‘and critical study of the major mili-
tary events in the world and advice to
Government in the light of conclu-
sions drawn there from is one of
the functions of the Chiefs of Staff.
The conflict in West Asia has been
dealt with accordingly. It is an ac-
cepted convention that reports or re-

commendations of official Commit-
tees of this nature are not made
Public.

Crawler Tractorg

8119, Shri M. Sundarsanam: Will
the Minister of Defence be pleased
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to state:

(a) whether there ig any proposal
on the part of the Bharat Earth
Movers Ltd, to assemble new types
of crawler tractors; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Defence (Shri B, R. Bhagat):
(a) and (b). Komatsu D-120 (235
H. P.) and D-80 (165 H.P.) tractors
are included in the approved pro-
duction programme of Bharat Earth
Movers Ltd., Bangalore. Recently, the
Undertaking hag also come up with a
proposal for the manufacture of
Komatsu D-50 (88 H.P.) type tractors
and its application for industrial
licence for this purpose is under con-
sideration.

AVRO 748

8120, Shri C, C. Desai:
Shri Virendrakumar Shah:
Shrl R. K. Amin:
Will the Minister of Defence be
pleased to state:

(a) whether a major portion of
Avro 748 is now assembled in India
and that the cost of the Indian
made aircraft is double the cost, if
it is imported from U.K.;

(b) whether it is a fact that the
Indian Alrlines Corporation have not
installed and do not propose to instal
in Avro 748 any ancilliary equipment
made in India;

(c) whether it is a fact that the
Indian Airlines Corporation prefer the
ancilliary equipment made in UK.
and to import the same;

(d) if so, the reasons therefor;

(e) the name of person or persons
concerned in the Indian Airlines Cor-
poration who take the decision whe-
ther the imported equipment
should be used for the purpose; and
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(1) how many Avro 748 have been
delivered so far and what is the
time schedule for deliveries of the

remaining Avros ordered by the
Indian Airlines Corporation?
The Minister of Defence (Shri

Swaran Singh): (a) A major portion
of this plane is now assembled in
India, but the cost of the Indian-made
aircraft is not double the cost of the
HS-748 aircraft imported from UK.
The cost of production of the HS-748
in HAL Kanpur js under examina-
tion and our present assessment is
that it would not be in excess of the
imported cost by more than 20 per
cent,

(b) No, Sir.
(¢) No, Sir.
(d) Does not arise.

(e) The items of ancillary equip-
ment are selected in the Indian
Airlines Corporation in joint consul-
tation by the Engineering Manager,
Planning Manager and the Chief Ope-
rations and Training Manager.

(f) One aircraft has been delivered
to the Indian Airlines Corporation so
far. The schedule of delivery for
the remaining 13 aircraft is as fol-
lows:—

1067-68 2
1068-69 6
1968-70 b

Press Institute of India

8121, Shri Umanath:
Shri Ganesh Ghosh:
Shri K. M. Abraham:
Shri Mohammad Ismall:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) the total number of consultants
sent to the Press Institute of India by
the International Press Institute
during the last five years;
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(b) the expenditure incurred on
them and the source of funds;

(¢) whether the expenditure was
paid in dollars or rupees; and

(d) the manner in which the pay-
ment was arranged?

The Minister of Information amd
Broadcasting (Shri K, K. Shah): The
Press Institute of India is an indepen-
dent private organisation and the
Government of India do not exer-
cise any control over it. However in

response to our request, the Presa
Institute of India has been good
enough to furnish the following in-

formation:—

(a) Ten consultants (including two
Indians) were sent by the Interna-
tional Press Institute (zurich) during
the last five years for periods varying
from one to six months. One consul-
tant was sent twice. In two cases the
Press Institute of India had to sup-
plement the original grants. One con-
sultant was paid Rs. 10,375 as fee
for a six-month consultancy. The
other was paid Rs. 4,456, partly as
fee and partly as medical expenses
when he fell ill, also during a six-
month consultancy.

(b) As the expenses of these con-
sultants were met directly by  the
International Press Institute, the
Press Institute of India is not aware
of the amount spent opn them or the
source of funds.

(c) and (d) Do not arise,

Press Institute of India

8122, Shri Umanath:
Shrl Ganesh Ghosh:
Shri K. M. Abraham:
Shri Mohammad Ismail:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government areaware
that the Press Institute of India has
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(b) if so, the number of such con-
sultants sent during the last three
years and the nature of their activi-
ties; and

(c¢) who paid the travelling and
other expenses of these Consultanis
and the expenditure incurred from
year to year on them?

The Minister of External Affairs
(Shri M. C. Chagla): (a) No, Sir, the
Press, Institute of India did not send
any consultants to South Vietnam,

(b) and (c¢). Do not arise.

Import of Stores by a U.K. Govern-
ment Establishment in Car Nicobar
Island

8123, Shri Yajna Datt Sharma:
Shri Jagannath Rao Joshi:

Will the Minister of External Affalrs
be pleased to state:

(a) whether an enormous amount
of stores including building materials,
wireless equipment, truck etc. was
imported by a certain establishment
©of the UK. Government into the
Island of Car Nicobar between April,
1951 to June, 1956;

(b) whether the customs duty on
‘these articles amounting to half a
crore was imposed and recovered;
-and

(¢) it not, the reasons therefor?

The Minister of External Affairs
«(Shri M. C. Chagla): (a) to (c). The
UK. Government was granted per-
‘mission for the importation of build-
ing materials, wireless, equipment,
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trucks, petrol, oil, lubricants and

other articles in connection with re-
pair and extension of the airstrip in
the Car Nicobar Island during the
period 1-4-1951 to 30-6-1958.

A sum of Rs. 47,88,803.16 was as-
sessed as duty on the stores imported
by the customs authorities. This
figure has not been accepted by the
British authorities who have also
made some claims against certain De-
partments of the Government of
India, A sum of Rs, 2,52,859.16 has
been recovered. The matter is still
under correspondence with the British
High Commission, relating to the
recovery of balance from the British
Government.
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Permanent Commissions to Short
Service Commissioned Officers

8126. Shri A. Sreedharam:
Shri K. Lakkappa:
Shri P. C. Adichan:
8hri P. Viswambharan:
Shri Mangalathumadom:

Will the Minister of Defence
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pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to grant per-
manent commissions to those Short
Service Commissioned Officers who-
possess prescribed qualifications; and

(b) if so, how many Short Service
Commissioned Officers have been
absorbed in the permanent Commis-
sions during the last year?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Except for Air Force, where re-
cruitment is made on permanent com-
mission basis, Short Service Commis-
sions are granted in the Army (ex-
cluding Military Nursing Service) and
Navy.

(b) The number of Short Service
Commissioned Officers absorbed in
permanent commissions last year is
ag follows:—

(i) Army Medical Corps
(excluding Military Nursing

Service) 128
(ii)) Remount Veterinary

Corps (Army) 4
(iii) Navy 10

Applications for grant of perma-
nent commissions have been invited
from all Technical Short Service
Commissioned Officers. Those found
fit will be granted permanent com-
missions under the terms and condi-
tions laid down in Army Instructions

7/S/68.

Ag regards Short Service Commis-
sioned (non-technical) Officers, asses-
ment for grant of permanent commis-
sions will be made only in the 5th
year of their short service commission
service. As the grant of short service-
eommissiong commenced in 1965. the
first batch of short service commis-
sioned (non-technical) officers  will

be ocome up for consideration in 1970.
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Syllabus for National Defence office is manned by a mature and
Academy enlightened person of eminence with

817, Bhri A. Sreedharan:
Shri Vishwambharan:
Shri K. Lakkappa:
Shri P. C. Adichan:
Shri Mangalathumadom:

Will the Minister of Defemce be
pleased to state:

(a) whether Government appointed
an Expert Committee of eminent edu-
eationists to examine the syllabus and
to suggest suitable modifications in
the curriculum of National Defence
Academy; ang

(b) if
thereof?

The Minister of State In the Minis-
try of Defence (Shri B. R. Bhagat):
(a) A Committee of Experts is being
set up to revise the syllabus of ins-
#ruction at the National Defence Aca-
demy.

so, the recommendations

(b) Does not arise.

Qualifications for Chairmepn of Boara
of Film Censor

8128, Shri A. Sreedbaran:
Shri Srinivas Misra:
Shri P. C. Adichan:
Shri Mangalathumadam:

Will the Minister of Information and
Broacasting be pleased to state:

(a) whether the Government . have
laid down the basic qualifications for
the Chairman of the Board of Film
Censors; and

(b) if so, what are they?

The Minis.er of Information and
Broadcasting (Shri K, K, Shah): (a)
and (b). It has not been found
necessary to lay down any specific
qualification for the post. Care is
Nowever taken to ensure that the

a rich and varied background of cul-
tural appreciation and possessing a
judicious mind and artistic tempera-
ment. In their latest report the
Estimates Committee have observed:

“The Committee are genzrally in.
agreement with the views of the Gov-
ernment that the Chairman of the
Board of Film Censors shou.d be an
enlightened public figure p.ssessing a
cultural background and u judicial
and artistic temperament. They, how-
ever, feel that the Chairman should
also have a wide understanding of the
movie medium and appreciation of
the film as a medium of art.” On full
consideration Government feel that
by and large they have observed
these suggestions in spirit.

Ban op Display of Netajl's Photo-
graph in unit lines

8129. Shri Samar Guha: Will the
Minister of Defemce be pleased to
state:

.a) whether it is a fact that the
photograph of Netaji Subhash Chan-
dra Bose 1s not displayed in  Unit
Lines, Quarter Guards or Recreation:
Rooms;

(b) if so, the reasons theretor;

(e) whether Government propose to:
issue directions for displaying Neta-
ji's photograph in military uniform
in Unit Lines and other military offi-
ces, and

(d) if not, the reasons therefor?

The Minister of State in the Minds-
try of Defence (Shri B. R. Bhagat):
(a) Yes, Sir,

(b) With the exception of Mahatma:
Gandhi, no photograph of any other
non-official person, is permitted to be-
displayed in Unit lines, etc.
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.(e) No, Sir.

‘(d) Government do not consider
-any change in the existing instruc-
-tions necessary.
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~Protest by the U.K. High Commissioner
in India over the take-over of
Caleutta Tramways Co.

8131, Shri KameshWar Singh: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that the
U.K. High Commissioner in India has
-protested over the proposed take-over
-of the Calcutta Tramways Company;

(b) if 7o, the text of the protest;
. and
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(c) the reaction of Government

thereto?

The Minister of Externa]l Affairs
(Shri M, C. Chagla): No formal pro-
test note was received. The UK.
High Commissioner however expres-
sed his Government’s concern at the
proposed take-over of the Calcutta
Tramways Company Limited,

(b) Does not arise,

(c) The High Commissioner was
informed that in the circumstances of
the case, the action taken by the West
Bengal Government was justified.
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Assets of Goan Company

8137, Shri Sequeira:
Shri. Kameshwar Singh:

Will the Minister of Dafence be
pleased to state:

(a) whether it is a fact that the
assets of the Company ‘Estaleiros
Navais De Goa Sarl’ are being utilized
by the Mazagon Docks' Ltd., and if
so, for how many years;

(b) the liabilities of the said Com-

pany to its shareholders and its credi-
tors;

(¢) the extent to which these liabi-
lities have been settled; and

(d) the action Government propose
to take in the matter?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) 'Estaleiros Navais De Goa' has

been on lease to Mazagon Dock
Limited, Bombay, since 14th April,
1962,

(b) and (c). The share-holding of
the Estaleiros Navais De Goa consists
of 62,500 shares of Rs, 100 each, 51,990
of these shares are held by Govern-
ment of India or Autonomous and
Semi-autonomous Bodies under the
Government of India or the Govern-
ment of Goa, while 10,510 shares are
held by private share-holders.
According to the books of the old
Company it had a liability of
Rs. 4,55,255.00 to its creditors. The
question of settlement of Habilities can
only arise after the Company is re-
activated.

(d) Steps are reactivate the Com-
pany are under ﬁxnmination.

Nepali Political Refugees in India

8138. Shri 'Baburao Patel: Wil the
Minister of ‘External Affairs, b pleas~
ed to state:
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(a) the number of Nepali political
refugees in India and the places where
they are settled;

(b) the source of their income and
the nature and amount of help and
relief given to them by the Indian
Government;

(c) whether it is a fact that the
Nepalese political refugees in India
are indulging in anti-Nepal, anti-
Indian and pro-Chinese activities;

(d) whether Government are aware
that these Nepali refugees are spying
for China;

(e) if so, what steps Government
have taken to stop their anti-Indian
activities; and

(f) if not, the reasons therefor?

The Minister of External Affairs
(Shri M. C. Chagla): (a) As Nepali
nationals enjoy free entry into India
and do not require either passports
or visas to enter India across the open
border there is no question of their
being any political or pther kind of
refugee from Nepal in India. Further,
as Nepali nationals are exempted from
requirements of registration under the
rules applicable to other foreigners,
they are able to take up residence in
India at any point or location of their
choice and they are treated in this
respect no different from Indian
nationals. These rights enjoyed by
Nepali nationals are governed by pro-
visions of the 1950 Treaty of Peace
and Friendship between India and
Nepal.

(b) to (f). Do not arise.

Expenditure on Atomic Research Work

$139. Shri Shiva Chandra Jha: Will
the Prime Minister be pleased to
state:

(a) the total annual expenditure
incurred by India on the entire atomic
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research work as compared to those
of other countries; and

(b) how much of the expenditure
on the atomic work is from indigenous
resources and how much from exter-
nal resources, country-wise?

The Prime Minister and Minister of
Atomic Enpergy (Shrimatj Indira
Gandhi): (a) The total of capital and
revenue expenditure incurred in India
on Research and Development of
Atomic Energy (including Space Re-
search) during 1965-868 was of the
order of Rs, 18 crores.

The following figures available’ for
certain countries in respect of the
years indicated against them are given
below:

Couniry Year Expmd’uun on Research and
Development of Atomic

Energy
(Rupec Enguivalent in
Crores)
U.S.A 1966 (Calendar 726°07
Year)
France 1956 (Calendar 20003
Year)
U.K. 1964-65 176731
Canada 1965-66 3o°39

(b) The Foreign Exchange alloca-
tion for the Research and Develop-
ment programme for 1965-66 was
Rs. 0.55 crores.

India’s Role in UN.O.

8140, Shri Shiva Chandra Jha: Will
the Minister of External Affairs be
pleased to state:

(a) how many times Indian resolu-
tions and proposals have been accept-
ed in the United Nations, in the
Assembly and all its Councils and
Committees for solving world pro-
blems of one form or another;
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(b) what were these proposals or
resolutions and what were the situa-
tions they dealt with;

(c) how many times the United
States have acted or voted against
the Indian proposals and resolutions
in the United Nations;

(d) how many times and what
resolutions of India have been vetoed
by the Veto-holding powers;

(e) whether India has spoken for
the abolition of veto-power in the
United Nations; and

(f) if so, what have been response
of the various Governments thereto?

The Minister of External Affairs
(Shri M, C. Chagla): (a) to (d). The
required information, which relates
to 22 years, is being obtained and
will be furnished in due course.

(e) No, Sir.

(f) Does not arise.

Border Road Programme

8141. Shri S. K. Tapuriah; -

Shri P. N. Solanki:

Will the Minister of Defence be
pleased to state:

(a) whether the entire expenses of
Border Road Programme are borne
by the Central Government or the
expenses are shared between the
States and the Centre; and

(b) the checks which Government
propose to impose on the State Gov-
ernments regarding the expenditure
incurred on border roads?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) The entire expenditure on the
construction or improvement of roads
included in the programme of the
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Border Roads Development Board is
borne by the Central Government,

(b) The broad checks exercised by
the Centre on projects entrusted to
the State P.W.Ds. are as follows:

(i) Sanctions for works are
accorded by Central Govern-
ment on the basis of esti-
mates prepared by Chief
Engineer, PW.D. and scru-
tinised by Director General
Border Roads.

(ii) The amount to be spent by
PW.D. on Border Roads pro-
jects is determined by the
Centre.

(iii) State P.W.D. are required to

render Expenditure Returns

and Monthly Progress Reports
to the Director General

Border Roads.

There ig no proposal to introduce
any further checks in respect of
expenditure on projects entrusted to
State P.W.Ds.

Emergency Commissioned Officers

8142, Shri Shrichang Goel:
Shri Hardayal Devgun:
Shri Beni Shanker Sharma:
Shri Brij Bhushan Lal:
Shri T, P, Shah:

Will the Minister of Defence be
pleased to state:

(a) the age limit which was pres-
cribed for permanent absorption for
the Emergency Officers who were re-
cruited after the lst November, 1982;

(b) whether it has subsequently
been wvaried and whether representa-
tions against this variation have been
made;

{e) it so, the reaction of Govern-
ment thereto; and
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(d) whether reservations have been wm 8 # wiwefodt & W
made in the civil departments and
public undertakings for officers who .
have been released from the army for . 8143. Wt v ':_'_' W
#ot 78 T ¥ g0 w4 v

being over-age?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) The age limits for grant of Per-
manent Commission to Emergency
Commissioned Officers commissioned

after 1st November, 1862 are as
follows:
(i) 31 years
for Armourd
Corps,
Artillery
Engineers,
Signals At the time
and Infantry. of the grant
(ii) 33 years of Emer-
for other gency Com-
Arms/Ser- mission.
vices.
Medica] side

(i) Medica! graduates--30 years

(ii) Medical graduates with post-
graduate diploma—31 years

(iii) Medical graduates with post-
graduate quaulifications like
MS/MD—32 years

(b) No, Sir.

(c) Question does not arise,

(d) Yes. Released Officers are
eligible to compete for reserved
vacancies in various Central/State
Services, provided they were within
the prescribed age limits for those
posts at the time they joined as ECOs.
No age limits have been laid down
for posts in Public Sector Under-
takings.
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Strength of Staff in Atomic PoWer
Station, Madras

8144. Shri C, Chittybabu: Will the
Prime Minister be pleased to state:

(a) the nature of works which are
in progress at present and the exist-
ing strength of staff in the Madras
Atomic Power Station; and

(b) the justification for the present
strength compared to the work-load?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) and (b). The work in
progress includes site development,
construction of access roads, bridges,
residential colony, warehouse, work-
shop and various preliminary works
connected with setting up thig atomic
power station. In addition, planning,
design and engineering work, fabri-
cation and procurement of equipment
and materials required for the Pro-
ject have been taken up.

The existing strength of persons in
regular employment on the Project is
156, excluding work-charged and
casua) daily rated personnel and those
employed by the Power Project Engi-
neering Division of Bhabha Atomic
Research Centre. This number is
fully justified.

Madras Atomic Power Station

8145, Shri C. chittybabu: Will the
Prime Minisier be pleased to state:

(a) whether it is a fact that sub-
ordinate staff in the Madras Atomic
Power Station has been attending
office on all Sundays and on all holi-
days without any compensatory leave;
and

(b) if so, whether it is in contraven-
tion of the orders of the Ministry of
Home Affairs in this regard?
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The Prime Minister and Minister of
Atomic Epergy (Shrimati Indira
Gandhi): (a) No, Sir.

(b) Does not arise,

Appointment of Staff at Madras
Atomic Power Station

8146. Shri C, Chittybabu: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that persons
called for interview for appointment
to a lower grade have been appointed
to a higher grade at the Madras
Atomic Power Station;

(b) if so, the number of such per-
sons and the reasons therefor;

(¢) whether it is also a fact that
persons who were called for the posts
of supervisors were appointed as
officers; and

(d) if so, how many and why?

The Prime Minisier and Minister of
Atomic Energy (Shrimatj Indira
Gandhi): (a) and (c). No, Sir.

(b) and (d). Do not arise.

Staffl Cars in Madras Atomic Power
Station

8147. Shri C. Chittybabu: Will the
Prime Minister be pleased to state:

(a) the number of staff cars in the
Mudras Atomic Power Station;

(b) how they are utilised and
whether any supervision is exercised
to ensure that they are not misused;
and

(c) the expenditure incurred so far
on the maintenance of staff cars?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) Two.
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(b) They are utilised on official duty

<onnected with the work of the

ent of Atomic Energy. Super-

visiofi and control on the use of those

-cars is exercised in accordance with
the rules.

(c) The total expenditure incurred
80 far on the maintenance of the staff
cars is Rs. 7,000 approximately (in-
cluding Rs, 4,000 approximately on
the salaries of Drivers).

‘Expenditure on Photographs in Madras
Atomic PoWer Project

8148. Shri C. Chittybabu: Will the
Prime Minister be pleased to state:

(a) the expenditure so far incurred
‘on photographs in the Madras Atomic
Power Project; and

(b) the amount so far paid to the
photographers in addition to their
salary, such as Daily Allowance and
Travelling Allowance and air travel
fares?

The Prime Minister and Minister of
Atomic Energy (Shrimati yndira
Gandhi): (a) and (b). Normally the
photographic facilities already exist-
ing in other units of the Department
of Atomic Energy are utilized. The
expenditure on Travelling Allowance
and Daily Allowance of Departmental
photographers is approximately
Rs. 470. The expenditure incurred by
the Project on photographs taken by
commercial photographers on the
occasions their services were utilised
during the last one year is about
Rs. 600. )

Contract with Chief Producer in
AJLR., Delhl

8149, Shri G. C. Dixit: Will the
Minister of Information and Broad-

casting be pleased to state:

(a) whether it is a fact that Chief
‘Producer in AILR. Delhi has been
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offered“e contract of more than twelve

years while ‘other producers have
been given five years' contract only;

(b) whether it is also a fact that
the Chief Producer has been offered
much higher” remuneration in com-
parison to others in the same cate-
gory; and »

(c) if so, the reasons therefor?

The Minisier of Information ana
Broadcasting (Shri K. K. Shah): (a)
to (¢). The normal tenure of contract
for a staff artiste in AIR is five years,
but the Chief Producer ' Hindustani
Music was appoli_nted with a coutract
of slightly more than 12 years apd on
comparatively higher rate of fee than
that admissible to Chief Producers,
after taking into consideration his
eminence in the fleld of study and
research of both literature and music
and the terms gn which he was engag-
ed by his previous employers and
offers made to him at the time of
joining A.LR.

Uranium pPlant at Hyderabad

8150, Shri Samar Guha; Will the
Prime Minister be pleased to state the
scientific, economic and other consi-
deration for establishing (i) Uranium
Oxide Plant, (ii) Ceramic Fuel Fabri-
cation Plant, and (iii) Zir-conium
Plant at Hyderabad, which is situated
far from the Jaduguda Uranium mine
al Bihar?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Hyderabad is more central-
ly located than Jaduguda, not only
with reference to the sources of
supply of zircon, but also to the
stations in which the fuel elements
produced . in erabad Fuel
Complex will be \Iﬂllled.

The Electronics Corporation of
India will also be located in Hydera-
bad. The Fuel Complex will share



17493 ) Written Answers

the facilities required in common by
the two factories, as also a Housing
Colony,

Expenditure on Government
Advertisements

8151, Shri Onkar Singh:
Shri Onkar Lal Berwa;

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the expenditure incurred on
Government advertisements during
the last 10 years and the amount out
of that given to the newspapers
having a circulation of more than
50,000 copies; and

(b) whether Government propose
tu reduce the expenditure on adver-
tisements as a measure of economy?

The Minister of Information and
Broadcasting (Shri K., K. Shah):
(a) The {otal expenditure incurred on
advertisements released by the Diree-
torate of Advertising and Visual Pub-
licity during the last 10 years ending
31st March, 1967 was Rs. 5,19,21,335,
Statistic regarding the amount paid
to newspapers with a circulation of
over 50,000 copies have been collected
only for the last 5 years. Against the
total expenditure of Rs. 3,15,66,737 on
advertisements quring the last 5 years,
the amount paid to newspapers with
a circulation of more than 50,000
copies was Rs. 1,69,59,517.

(b) Constant efforts are being made
to keep the expenditure on advertise-
ments to the minimum consistent
with the needs of Government the
underlying objectives.
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Collection of Dr, Ambedkar's Speeches

8155, Shri Ram Charan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that no
sieps have been taken for the collec-
tion of the late Dr. B, R. Ambedkar's
speeches and for publication of his
works; and .

(b) if so, the reasons therefor while
the speeches and works of Mahatma
Gandhi and Shri Jawahar Lal Nehru
have been collected and published by
the Publications Division?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
and (b). Im view of the unique posi-
tion occupied by Mahatama Gandhi,
his works are being published by the
Publications Division in order to make
available to the public a complete and
authentic record of hiz writings,
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letters and speeches. A decision has
also been taken to publish the col-
lected works of Shri Jawaharlal
Nehru, It is not feasible to bring
-out similar volumes in respect of all
leaders who have made a significant
contribution to the progress of the
country.

It may however be mentioned that
.a biography of Dr, B. R. Ambedkar is
proposed to be brought out by the
Publications Division in the series,
“‘Builders of Modern India’

Chinese Profest against Alleged Air
Violations

8156. Shri Marandi:
Shri Kameshwar Singh:
Shri A. Sreedharan:
Shri K. P. Singh Deo;

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that China
has protested to India that the Indian
Aircrafts had violated the Chinese air
space in the regions of Sinkiang and
Tibet 16 times on the 12th and 1Tth
July, 1967;

(b) if so, the reaction of Govern-
ment thereto;

(c) whether a reply has been sent
to China in this regard; and

(d) the other allegations made in
ithe protest note?

The Minister of External Affairs
(Shri M, C. Chagla): (a) Yes, Sir.

(b) and (c). The Note is still
under study.

(d) Repetition of. usual Chinese
allegation of Government “serving as
an anti-Chinese pawn of U.S, imperia-
lism and Soviet modern revisionism™.

Trainees in Atomic Research

8157, Shri M. 8, Murtl; Will the
Prime Minister be pleased to state:

(a) the total number of students
rtrained in the Bhabha Atomic Re-
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search Centre Training. School since
1957;

(b) how many out of them have
been absorbed in the Constituent
units and projects under the Départ-
ment of Atomic Energy and how
many are employed in outside insti-
utions; and

(¢) how many trainees are still

without any employment?

The Prime Minister and Minister of
Alomic Energy (Shrimgati. Indira
Gandhi): (a) 1347, o

(b) 1231 trainees have been ab-
sorbed in the constituent units and
projects under the- Department of
Atomic Energy. 116 trainees were
appointed in scientific institutions
principally supported by the Depart-
nient.

(¢) Does not arise.

Compensation for Indian Personnel
killed and wounded in Gaza

8158. Shri Yashpal Singh: Will the
Minister of Defence be pleased to
state:

(a) whether the question of quan-
tum of compensation to be paid to
the Indian personnel, dead and
wounded in Gaza during the last
Arab-Israel conflict, by U.N.O. and
Israel has been decided; .

(b) if so, what is the quantum of
compensation;

(¢) whether Government have paid
any compensation to the victims or
their families;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) to (d). The compensation in
respect of Indiar personnel killed.or
wounded in U.N, operations is to be
assessed in accordance with the terms
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applicable to them as if this had oc-
«curred in India,

A statement giving details of com-
pensation, pensionary and relief bene-
fits is laid on the Table of th:
House, [Placed 1in Library. See
No. LT-1344/67].

(e) Does not arise.

Extension of Services to Non-technical
Officers

8159, Shri Manibhai J, Patel; Will
the Minister of Information and
Broadcasting be pleased to slate:

(a) whether it is a fact that in spite
of repeated protests by officers in his
Ministry, extensions of service arc
being granted beyond the age of 58
even to non-technical officers;

{(b) if so, whether it is a fact that
this practice is against the policy and
considered views of Government; and

(c¢) the number of cases in which
exlensions of service beyond the age
of 58 had been granted during the
last two years and the reasons thera-
for in each case?

The Minister of Information and
Broadcasting (Shri K. K. Shah):
(a) and (b). Exlension of service has
becn granted even to non-technical
officers beyond the age of 58 in ex-
ceptional circumstances in the public
interest, with due regard to Govern-
ment's orders on the subject;

(c) Twelve non-technical officers
out of which the Ministry desired
that three posts be declared technical,
were granted extension of service
during the last two years, In all the
cases extensions were granted golely
on account of non-availability of
suitable substitutes at the appointed
+time, despite appropriate efforts.
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Uigh Power Transmitter for Caleuita

8160, Shrfl K. Haldar: Will the
Minister of Information and Broad-
casting be pleased to state;

(a) whether the Calcutta Station
of All-India Radio is going to have
two high power medium wave trans-
mitters; and

(b) if so, when it will materialise
and the details thereof?

The Minister of Information and
Broadcasting (Shri K, K. Shah):
(a) Yes, Sir.

17500

(b) Calcutta has already got one
high power transmitter; the other,
which is under installation, would be
ready for service by September-
October, 1967. A third super power
transmitter will be installed by mid
L0968,

Uniforms for NJXC.C. and Territorial
Army

%161, Shrl Sequeira: Will the Minis-
ter of Defence be pleased to state the
amount spent by Government in pro-
viding uniforms to the N.C.C. and the
Territorial Army separately duning
the last five years, year-wise?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
The information is being collected
and will be laid on the Table of the
House in due course.
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dindi Oriented Programmes of Vivigh
Bharati

8163, Shri Samar Guha: Will the
Minister of Information and Broad-
casting be pleased o state:

(a) whether Government are aware
that @ large number of letters have
been recently published in the West
Bengal newspapers against too much
of Hindi-orientation of Vividh Bharati
programmes of the A.LR.;

(b) whether it is a fact that a
memorandum to this effect has also
been submitted to his Ministry on
behalf of the listeners of West Bengal,;

(c) whether it is also a fact that
out of 6 hours' programme on Vividh
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Bhurati, 5 hours have been allotted
to Hindi film songs, 45 minutes to the
South Indian songs and only 8
m!nutes to other eight regional langu-
ages;

(d) whether it is further a fact that
even the AIR Calcutta Station devotes
210 minutes for Hindi film songs per
week and only 30 minuttes for Ben-
gali songs; and

(e) if so, whether Government pro-
pose to take any steps to redraw AIR
programme, particularly Vividh
Bharati and regional station pro-
grammes with a view to provide fair
and equitable share in each pro-
gramme to the regional languages?

The Minister of Information and
Broadeasting (Shri K, K. Shah):
(a) Government are pnot aware of a
large number of letters having been
publisheq in the West Bengal news-
pupers against too much of Hindi-
orientation of Vividh Bharati pro-
grammes of the ALR.

{b) All India Radio has not receiv-
ed any such memorandum from the
‘listeners of West Bengal'.

(¢) The total duration of Vividh
Bharati programmes is 7 hours and
96 minutes daily of which 6 hours
and 26 minutes are allotted to Hindi
film songs and one hour to Karnatak
film songs daily. Rest of the langu-
ages do not figure in these pro-
grammes,

(d) Yes, Sir.

(e) The matter is under considera.
tion.

Procession Organised by Communist
Leaders in Eanpur

R164. Shrimati Sushila Rohatgl:
Will the Minister of Defence be pleas-
ed to state:

(a) whether it is a fact that a pro-
cession organised on the 8th July, 1067
by the Communist Leaders, when
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passed in front of the residence of
the Secretary of the Ordnance Fac-
tory Karamachari Union in Armapore
Estate, Kanpur, used abusive langu-
_&Re and provocafive glogans;
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(b) whether Government have con-
ducted any enquiry into this incident;
and

fc) if so, the result thereof?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) to (¢). A procession was organis-
ed by the Ordnance Factory Em-
ployees Union, Kanpur on 8th July,
1967 in the Armapore Estate area, It
is reported that the procession passed
near the residence of the General
Secretary of the Ordnance Factory
Karamchari Union, Kanpur, but it did
not stop in front of his house,

A one-man Board of Enquiry has
been appointed by the Director Gene-
1al of Ordnance Factories to investi-
gate and report on the incidents. The
teport is awaited,

M.E.S. Officers

8165. Shri Hem Barua: Will
Minister of Defence
state:

the
be pleased to

(a) whether a considerable number
of such M.E.S. Officers, as do not hold
any degree or diploma from a recog-
nised Engineering institution are al-
lowed fo hold independent charge of
Engineering Unitg including important
Engineer Parks;

(b) whether retirement gof guch
officers at the age of 50 under the
new scheme is under contemplation;

(c) whether there is no dearth of
unemployed highly qualifieq engineers
in the country; and

(d) whether the need for a larger
number of engineering talents was
keenly felt during the period of Emer-
gency in 19657
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The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) No non-degree or non-diploma
holder in MES is holding an indepen-
dent charge of Engineering Units in-
cluding Engineer Parks.

(b) Does not arise, as no general
orders have been so far issued for re-
tirement of officers at the age of 60.

(c) Yes. There is generally no short-
age of qualified engineers in the
country.

(d) There is a shortage of Engineers
in the Army and continued efforts
have been made to recruit Engineers
for Defence needs from civil life,
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&, feit wT #t fawior weadft qfeqy  Sale of Newsprint in Black Market in
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Raising of Question of Nagaland in
the U.N. General Assembly

8167. Shri Kanwar Lal Gupta:
Shri D. N. Deb:
Shri R. R. Singh Deo:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that rebel
Nagas are proposing to raise the ques-
tion of Independent Nagaland in the
United Nations General Assembly; and
reaction

(b) if so, Government's

thereto?

The Minister of External Affairs
(8hrl M., C. Chagla): (a) The Govern-
of India are aware that attempts, which
proved uvnsuccessful, have been made
in the past primarily by Phizo, a Bri-
tish citizen of Naga origion, assisted
by Michael Scott also a British citizen,
to interest members of the United Na-
tions in discussing in that body the
interna] affairs of another member
State. However, Government have no
specific information that any such move
is actually in operation.

(b) The Governmrent of India's stand
remains what it has always becn, viz.,
that Nagaland iy ap integral part of
the Indian Union and no outside in-
tervention will be tolerated.

or.

8169. Shri Vidya Dhar Bajpai: Will
the Minister of Information and Broad-
casting be pleased to state:

(a) whether it is 3 fact that certain
small newspapers of Uttar Pradesh are
getting newsprint quota by showing
inflated figures of cireulation ang they
are selling newsprint in blackmarket;

(b) if so, the quota of newsprint.
sanctioned to different newspapers of
Uttar Pradesh; and

(c¢) the circulation of each of the
said newspapers?

The Minister of Information and
Bmadcasting (Shri K. K. Shah): (a)
Complaints of misuse of newsprint
have been received in respect of 14
newspapers from TUttar Pradesh dur-
ing the last five years. Investigations
undertaken by the Registrar of News-
papers for India revealed that there
wasg no discrepancy in the circulation
of six newspapers, while the circula-
tion of four newspapers was fixed at
a lower figure without any evidence
of misuse of newsprint. One case is
stil] to be investigated, and one pub-
lisher had neither applied for news-
print nor submitted any circulation
claim. Two pewspapers have since
ceased publication. Lists of newspapers
whose circulation figures have been
refixed as a result of investigationg are
given in Part I of the Annual Reports
of the Registrar of Newspapers for
India, copies of which are laid on the
Table of the House, This information
relates to discrepancies in circulation
as district from misuse of newsprint.

(b) There are over 350 newspapers
in Uttar Pradesh who have been al-
lotted newsprint from year to year in
accordance with the policy in vogue.
The time and labour involved in com-
piling the information woulg not be
commensurate with the results likely
to be achieved.
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(c)y The circulation and other parti-
culars of newspapers published in the

country are given in Part II of the

Annual  Report of the Registrar of
Newspapers for India. The Report for
the year ending 31st December, 1968,
will te laid on the Table of the House
shortly.
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Bainik Schools

8171. Shri Ram Kishan: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the de-

mand for opening new Sainik Schools
in the coumtry is increasing:

(b) it so, the names of States from

whom such requests were received;
and

(c) the
thereto?

reaction of Government

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) to (e). In addition to the 15 Sainik
Schools already existing, a fresh pro-
posal has been made by the Govern-
ment of Mysore for opening a second
Sainik Schoo] in that State in Coorg
District, The Governments of Madras,
Madhya Pradesh and Haryana have
also expressed a desire to open a
second Sainik School in their States.
They have, however, to accept the
financial implications before the pro-
posals can be proceeded with,

The Board of Governorg will consi-
der these requests in the ]ight of the
aims with which the institution of
Sainik Schools was conceived. Inthe
connection, a reference is invited to
the answer given to Part (a) of Un-
starred Question No. 8115 answered on
Tth August, 1967.

Special Fund for Reconstruction and
Rehabilitation of Ex-servicemen

8172. Shri G. Kuchelar: Will the
Minister of Defence be pleased to
state:

(a) how much amount was provided
‘towards the contribution to the special
fend for reconstruction and rehabili-
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tation of ex-servicemen during 1965-8¢
and 1966-67;

(b) how much of the fund wag Te-
tained in the Central Fund;

(c) how much of the fund 5 set
apart for expenditure on schemes of
Madras State and how much of it
is actually spent on gchemes in Mad-
ras; and

(d) what are the schemes and how
much of the fund is sgpent thereon,
scheme-wise?

The Minister of State in the Minis-
try of Defence (Shri B. K. Bhagat):
(a) The following amounts were pro-
vided for the purpose:

1965-66

Contribution Rs. 4,30,28,400(- (excluding

from N.D.F. U.P. Govt.'s sl of Rs.
69,71,600[- under-paid by
towards National Defence
Fund).

Central Govt. Rs. 1 crore.

grants,

Total: Rs. 5,30,28,400/-

1966-67

Central Govt, Rs. 1 crore.
granfs,

(b) Rs. 1,40,00,000 retained by the
Centre and is being managed by the
Central Fund with effect fromy 1-10-66
through the Central Managing Com-
mittee of the Fund.

(¢) and (d). The share of Madras
State comes to Rs. 38,05,500. The con-
stitution of the State Mabaging Com-
mittee hag recently been intimated to
the Central Government and action
is in hand to release the amount. The
question of actual expenditure on the
schemes in Madras, therefore, does not
arise at present.
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Image of Indir in foreiga countries

8174. shri 0. P. Tyagl: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether Government are aware
that the Christian missiogaries who
have gone back to UK. USA, etc
have described India to the rural
population there gg a country of tri-
bal, uneivilised, backward, poor peo-
ple and snake-charmers; and

1848 (A)L.S.D~8.

specific instances, but as many mis-
sionaries work in {ribal areas in India,
they may well project on return to
their countries ap image of India that
is incorrect.

(b) Our Missions in the UK and the
USA are adequately equipped to cor-
rect erroneous impressions and views,
and to project a true image of India.

Pay Scales of Army, Navy and Ailr
Force Personne]

R175, Shri J. Sundar Lal: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that there
is a lot of difference in the pay, al-
lowances and other items like food
and clothings in the similar grades of
Army, Navy and Air Force personnel;

(b) if so, the reusons therefor; and

(c) the steps which Government pro-
pose¢ to take in this regard?

The Minister of State in the Minis-
try of Defence (Shri B, R. Bhagat):
(a) to (e). Generally speaking, the
pay and allowances of similar categor-
ies of officers and personnel below
officer rank in the three Serviceg are
the same. Howaver, slight differences
exist in the case of a few categories,
which are due mainl yto the educa-
tional gtandards, technica] know-
ledge, training and skil] requir-
ed of the personne] for perform-
ance of duties after training. Differ-
ences also exist in the scales of ration
and clothing, in respect of personnel
below officer rank. These scales were
laid é>wn some time ago taking into
account the customs and conditions un-
der which the personnel in each Ser-
vice are expected to carry out their
duties; and they have been rationaliseq



17513 Written Answers
and revised from time to time. It is
not possible to have a common scale

“of clothing for personnel of similar
categorieg in the three Services, be-
_caume of the diversity in their service
conditions and ihe peculiarities of
their functional and professional re-
quirements.

Theft in office of Consul-General of
Syria in Bombay

8176. Shri George Fernandes;
Shri Madhu Limaye:
Shri 5. M. Banerjee:
Shri J. H. Patel:

Wil] the Minister of External Affairs
be pleased to statc: '

(a) whether Government have ob-
tained a report un the theft in the
office of the Consul-General of Syria
in Bombay:

(b) whether it ig a fact that along
with Rs. 25,300, some important files
too have been found missing; and

(c) whether any progress has been

made in the investigation into the
theft?
The Minister of External Affairs

(8hrl M. C. Thagla): (a) to (¢). In-
formation in regard tc the matter has
been called for from the Government
of Maharashtra end will be placed on
the Table of the House.

and belonging to Defence Ministry
given on lease

8178. Shrj Ram Charan:
Shry Molahu Prasad:
Shri Ramji Ram:

Will the Minister of Defence be
-pleased to refer to the reply given to
Unstarred Question No. 5144 on the
10th July, 1887 and state:

 (a) the names of the States in which
the sald land is located and area of
land in each State with its location;
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(b) whether it is under lease or
given on rent;

fe¢) the purpose for which

being used:

(d) whether it is given through bid
or through the recommendation .of
district authority ur to ex-servicemen

it is

or to the members of Scheduled
Castes; and
(e) whether :t is a fact that a

special consideration is given to agri-
culturists in the alloiment of land?

The Minister of Defence (8hri
Swaran Singh): (a) and (c). The de-
sived  information is being collected
ard  will be placed on the Table of
the House.

(b)y The lands ;n question are on
le:se. Rent is generally charged in
r.epect of the lands given on lease.

(d) and (e). The existing lessees for
euilivation purpuses in respect of de-
fence lands temperavily surplus to de-
fenee requirements are prdinarily en-
titled to preference sc long as they
abide by the terras of the lease and
their poldings dy nol exceed the ceil-
ing prescribed by the State Govern-
ment. The  order of preference for
the remaining leases is as under:

(i) Co-operative Societies of ex-
Servicemen;

(ii) Individual ex-Servicemen;

(iii) Co-opeovative  Societies  of
bona-fide agriculturisty i.e.
persons who are tilling lands
themselves,

(iv) Co-operalive Societies of land-
less persons.

(v) Landlesg educated un-em-
ployed youngmen who are at
least Malriculates.

(vi) Other landless persons; and

(vii) tenants or owners of lands
who own or hold less than
the minimum limit prescribed
by the State Goevrnment,

e
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Atomic Scientists angd Nuoclear ‘Shri Kameshwar Siagh:
Engineers Shri A. Sreedharan;

8179. Shri G. 5. Mishra; Will the

Prime Minister Le pleesed to state:

(a) the pay fcalee and promotion
prospects of our atomic seientists and
niclear cngineers in the Atomic
Encrgy Departmont;

(b) whether swale ol these scicntists
and engineers are ! par with that of
Government Officers in allied services;

(¢) if not, the reasons therefor;

(d) whether Government have any
proposal under congideration to  give
theer scientists, p special pay scale
and time promotions, and

te) if nof, the reasons therefor?

The Prime Minister and Minister of
Atomic  Fnergy (Shrimati Indira
Gandhi): (a) A statcmient showing the
yrades and scales of puy of the scient-
is!ls and engineers 1pn the Department
of Atomic Ener.:y i laid on the Table
of the House. [Placed in Library.
See No, LT-1345/671.

As regards the promotion prospects
of scicntists/enginecrs, the practice is
to promote them to higher grades on
completion of service varying from
three to six wvears subject to their
work being found setisfactory. Accele-
rated promotion is also given for out-
standing work.

(b) The pay scales obtaining are
generally as good a¢ in allied services.

(e} Does not erise.

tdy No, Sir.

. (e) The existing pay scales and the
prospects for promotion do not call
for. any revision at this stage.

Missing LAF. Plane

8180, Shri K. P. Singh Deo:
Shri M. Meghachandra:

Kumari Rsjani Gandha:

Shri Hukam Chand Kachwai:
Shri B, §. Kothari:

Shri 0. P. Tyagi:

Shri Yajoa Datt Sharma:

Shri Jaganath Rao Joshl:
Shri Ram Avtar Sharma:
Shri Atam Das:

Shri Prakash Vir Shastri:
Dr. Sarya Prakash Purl:

Shri Shiv Kumgar Shastri:
Shri Raghuvir Singh Shastri:
Shri Y. S. Kushwah:

Will the Minisicr of Defence be
rleased to state:

(a) whether it is a fact that an
LA F. transport plane is missing since
the 22nd  July, 1967 in the Eastern
Sector;

(b) if so, the steps taken by Govern-

nient to locate the missing aircraft;
and

tey the |'esu|t.thereo:f?

The Minister of Defence (Shri

Swarap Singh): (a' to (¢). As g re-
sull of the search carried, the wreck-
age of the IAF transport aircraft mis-
sing since 20th July 1967 was located
on 25th July 1987.

Programme for celebration of the 20th
Anniversary of Independence

8181. Shri K. P. Singh Deo: Will the
Minister of Informstion and Broad-
easting be pleased to state:

(a) whether it is a fact that Gov-
ernment have formulateq a special
programme to celebrate the 20th an-
niversary of Independence throughout
the country;

(b) .if so, the details thereof; and

(¢) the expenditure likely to be in-
curred on these programmes?
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The Minister of Information and

Wiroadcasting (Shri K. K. Shah): (a)
Yee, Sir.

(b) Detailed programmes are being
formulateq to mark the occasion of
~ompletion of 20 yesrs of India’s In-
dependence. Some of the programmes
0 be undertaken India Units
-1 the Ministry of Information and
Broadcasting are as follows:

1. Broadcast Programmes:

Discussions, features, symposia,
pvems will pbe broadcast from 13-8-67
to 20-8-87 with emphasis on concrete
gains to the Natiun. Accent on Youth
will mark some of the radip and
Television programmes,

The Television Unit in Delhi will
put out special programmes showing
highlight of 20 years of independence.
Specia] facilities are being provided to
foreign radio and television repre-
sentlatives in Delhj to prepare reports
and other composite programmes for
their networks.

Bls Tis - TAN A ST INE

2. Information:

An up-to-date and attractive edition
of fact-sheets, a seriec of photo fea-
tures, special ebonoid blocks, special
features, signed serticles by senior
Ministers and special articles by dis-
triguished foreign snd Indian writers
will be published.

Newspapers in English and Indian
languages in diffecent regions have
been requesteq to bring out supple-
ments.

3. Visual Publicity:

A special advertisement entitled ‘1
am Twenty' in English, Hindi and 11
regional Janguages, posters and photo-
sheetr suitable for the occasion will
be issued. Exhibitions will be orga-
nised gt various places in the country
to highlight graphically and visually
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the achievements of the Nation in
varjows flelds.

4. Publications:

The Publications Division will bring
out an illustrated publication giving
a brief account of 20 years of free-
dom.

5. Research Service;

The Research and Reference Divi-
sion will prepare a tabulated account
of the Nation's development during the
last 20 years along with a brief ex-
planatory text.

6. Dramatic Programmes:

The Song and Drama Division
will organise composite cultural pro-
grarnmeg mainly at  State Capitals
through local talent and youth,

7. Films:

The Films Division will screen suit-
able films on the occasion,

World radio and television services
are being given facilities to draw upon
archival and other materialg for pre-
paring films.

(¢) The information is being col-
lected and will be laid on the Table
of the House.

Acquisition of Lang for Delfence Pur-
poses in Behaly (Calcutia)

8182. Shri Jyotirmoy Basu:
Shri C. K. Chakrapani:
Shri P. P. Esthose:

Shri Batya Narain Siagh:

Will the Minister of Defence be
pleased to state:

(a) whether a vast tract of land is
in the process of being acquired in
Rasapunja village, near Budge Budge
Road (Behala), Calcutta for defence
purposes;

(b) whether the entire land is food
producing one and it also covers
places of worship;
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(c) whether the people have made

.r;greuntatlons against this takeover;

(d) if so, whether Government
would look for an alternate site for
the purpose?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) and (b). Yes, Sir. An area
of about 215 acres of land in Rasa-
punja village is required for defence

purposes. The area is mostly ara-
ble and it is reported that there
are two small temples measuring

10'x12' and 10'x8" respectlvely on the
fringe of the land. These temples
are, however, not shown in the Rev-
enue Records, The question of
excluding the land covered by these
temples from acquisition wil be
considered.

(c) and (d). The persons concern-
ed have represented against the
land being acquired but for cpera-
tional reasons it i3 not practicable to
have an alternative site.

Research and Development Organis-
ation

8183, Shri Jyotirmoy Basu:
Shri C. K. Chakrapanl:
Bhri P. P. Esthose:
Shri Satys Narain Siagh:

Will the Minister of Defence be
pleased to state:

(a) the ratio of Service Officers to
civilian scientists dealing with Arma-
ment subject in the Research and
Development Organisation in the

Written SRAVANA 16, 1889 (SAKA)
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postg carrying more than Rs. 1,200 per
month as pay;
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(b) whether there are many ser-
vice officers holding Directorial ap-
pointments in laboratories/establish-
ments under the Armament Direct-
orate who do not possess the minj-
mum qualification of M. Sc. or its
equivalent;

(c) if so, the number thereof;

and

(d) the lowest academic qualificat-
ion stipulated for the permanent cad-
re of Army Officers?

The Minister of State in the Minls-
try of Defence (Shri B. R. Bhagat):
(a) 1: 2.2 approximately.

(b) and (c). Out of 7 Directors in
the Armament Group 3§ are Service
Officers, One of them possesses post
graduate degree and the other two
are graduates. These laborstories|
establishmenis are equipment orien-
ted. While selecting Directors for
such establishments greater emphasis
is laig on background, training and
experience in Armament rather than
on basic educational qualifieations,

(d) Qualifications laid down for the
permanently retained Service Officers
in the Armament Division of the
R. & D. Organisation are shown in
the attached statement. The two
graduates meritioned against (b) and
(c) above have passed the Technical
Staff Officer’s Course also where they
have received advanced instruction on
armaments.
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ARMAMENT  Ammy officer
ARMAMENT Naval officer
ARMAMEN1 Air Force
officer

Must have qualificd st the TSO's Course
or equivalent weapon Specialisation.

Degree in Engincering or Electrical Specia-
lisation Course or TSO's Course.

Officers possessing dcgrec in Engineering
with Armament experience or a minimum
of 1§ years cxperience as Tech./Armt.
officer.,

Desirable : should bave undergone Advance
Air Armt. Staff Course at IAT or Tech-
nical Course abroad or Aeronautical In-
spection Service Course,

Code for Political Broadcast on ALR.

8184, Shri Jyotirmoy Basu:
: Shri E. K. Nayanar:
Shri C, K. Chakrapani:

Shri P. P. Esthose:

Shri Satya Narain Singh:

Will the Minister of Information
and Broadeasting be pleased to state:

(a) whether views of all the Chief
Ministers have been received on the

Code for Political Broadcasts on
ALR,;
(b) if so, whether Government

have finalised the sald code; ang
(c) if so, the broad details therzof?

The Minister of Infomation and
(Shri K. K. Shah):
(a) to (c). Discussions have been held
with all Chief Ministers except the
Chief Ministars of Bihar, Madras, Jam-
mu and Kashmijr and Orissa in regard
to code of Conduct for Broadcasts
from A.ILR. Important
and. directions together with the items
to be included in the proposed code
were discussed. It will he premature
to disclose the contents of the talks at
this stage. Istead of facilitating, it
mgay create difficulties. As soon as
they are finalised the entire informa-
tien will be placed before the House.
It is expected that it would not take
long to finalise the code,

conventions .

Newsreader in ALR.

8185, Shri Jyotirmoy Basu:
Shri C. K. Chakrapani:
Shrl E, K. Nayanar:
Shri Satya Narain Singh:
Shri P. P. Esthose:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether a newsreader employ-
ed in the All India Radio News Ser -
vice Division joined a Press party
conducted by the Defence Wing of
the Press information Bureau violat-
ing the orders of her superiors;

(b) whether her service was termi-
nated for this;

(c) whether the same newsreader
wis also working for a news agency
with foreign connections at the same
time while gerving the ALR.; and

(d) whether she was re-employed;
and

(e) if so, the reasons therefor?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
to (d). The newsreader concerned
was employed as a casual artists from
24th May, 1967 to read news oulletins
in English, pending appointment ol a
regular incumbent. A casual artists
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lis free 1o pursue other vocations as (ii) Shri K. C. Pant.

ong as they do not impinge upon the | Dt

proper performance of the contract (1}1) I, & whvadn .

with All India Radio. In this case, (iv) Lt-Col. HH. ~ Maharaja

the newsreader gnce missed a duty (l::n; bendra Shah of Tehn
rhwal,

allotted to her and for this act of

negligence, her casual contract was
terminated on 5th June, 1967. Later
Government came to know that the

newsreader was alsg working with a
news agency and it was on their be-
half that she joined a press party to
cover a defenre function at Hydera-
bad. Following an apology and ex-
planation of the reasons for tho lapse,
who was given another chance in the
form of a casual contract for a fort-
night from July 12, 1967. The con-
tract was not reneweq therealter, as
she left Delhi

Institute of Defence Studies and
Analysls

8186, Shri E. K. Nayanar:
Shri Jyotirmoy Basu:
Shri C. K, Chakrapani:
Shri P. P. Esthose:
Shri Satya Narain Singh:
Will the Minister of Defence be
pleased to state:

(a) the names of members enrolled
by the Institute of Defence Studies
and Analysis since its registration ss
a Society:

(b) the names of Members of Par-
liament with their party affiliations
who have been invited to join the
membership and the Governing body
of the Society; and

(c) the terms of appointment of
the present Director of the Institute?

The Minister of Defence (Shri
Swaran Singh): (a) The names of
the members enrolled by the Institute
of Defence Studies and Analyses since
its registration as a Society are as
follows:

(i) Shri Y. B. Chavan.

(v) Dr. J. N. Khosla.

(vi) Shri A. D. Pandit

(vii) Shri L. K. Jha.
(viii) Shri S. Bhoothalingam.
(ix) Shri B. Shiva Rao.

(x) Shri N, Dandekar.

(xi) Shri P. V, R, Rao,
(xii) Shri H. C. Sarin.
(xiii) Gen. J. N. Chaudhuri.

(xiv) Shri V. Shankar.

(b) According to information fur-
nished by the Institute which is a
registered Society, no invitations have
so far been issued to any Member of
Parliament to join the Institute.

(e) The terms of appointment of
the present Director of the Institute
ure:

(i) Pay Rs. 2750 inclusive of pen-

sion of Rs. 1211 p.m. in the
scale of pay of Rs. 2500-125/2-
2750.

City Compensatory Allow-
ance at Rs. 75 p.m.

Rental for residentia] ac-
commodation hired by the
Institute upto a maximum of
Rs. 900 p.m. with the proviso
that the Director pays 10 per
cent of his pay towards rent.

(ii)

(iii)

Re. employment of Retireq Officials
in Press Counecll

8187, Shri C. K. Chakrapanl:
Shri Jyotirmoy Basu:
Shri E. K. Nayanar:
Shri P. P. Esthose:
Shri Satya Narain Singh:

Will the Minister of Information
and Broadcasting be pleased to state:
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(a) the number of retired officials
who have been employed in the Press
Council with their names;

(b) the amount spent so far on the
salary and allowances of the Chair-
man and the Secretary l.he Press
Council; and

(¢) whether the Secretary of the
Press Council is recognised as a jour-
nalist and enjoys such privileges?

The Minister of Information and

Broadcasting (Shri K. K. Shah): (a)
Two.

Shri J. R. Mudholkar, g retired
judge of the Supreme Court, as the
Chairman of the Press Council and
Shri B. Muk.hnpad.hyw a retired
officer of the Central In!nrmauon Ser-
vice, as its Secretary,

(b) Rs. 28,887 in respect of the
Chairman and about Rs, 11,387 in res-
pect of the Secretary.

(c) No, Sir.

Preas Council

8188, Shri C. K. Chakrapani:
Shri Jyotirmoy Basu:
Shri E, K, Nayanar:
Shri P. P. Esthose:
Shri Satya Narain Singh:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that two
persons connected with Ananda Bazar
Hindusthan Standard group have been
taken into the first Press Council; and

(b) if so, whether it is in contraven-
tion of the Press Council Act?

The Minister of Information and
Broadcasting (Shri K. K, Shah); (a)
and (b). It is true that two persons
connected with Ananda Bazar Hindu-
stan Standard Group were taken into
rise Press Council, one of them Shri
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A. C. Banerjee as nominee of the
Indian Federation of Working Jour-
nalists, and the other Shri Sailen
Chatterjee as nominee of the FPress
Association,

In accordance with the provisions
of the Press Council Act, the mem-
berg of the Council other than the
Members of Parliament are nominat-
ed by a Committee consisting of the
Chief Justice of India, the Chairman
of the Council and a nominee of the
President of India, who when the Press
Council came into existence, was
Smt. Lakshmi N. Menon. While
making the selection the Committee
must have taken into consideration
the provisions of the Press Council
Act and the interpretation of the
words “due regard”. According to the
strict interpretation of the words of
Section 4(4) specially in view of the
use of the words *“due regard”, it
cannot be said that any contravention
of the Press Council Act has taken
place,

All Indlyg Newspapers Editors
Conference

8189, Bhri €. K. Chakrapani:
Shri Jyotirmoy Basu:
Shri E, K, Nayanar:
Shri P. P. Esthose:
Shri Satya Narain Singh:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the definition of the “Working
Journalist” in different Acts and
Statutes;

(b) whether the All-India News-
papers Editors Conference is a body
exclusively of Working Journalists or
Working Journalist Editors;

(c) the composition of the Stand-
ing Committee of the ALN.EC, and
how many of these persons have in-
terest in the managementlownership
of newspapers; angd
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(d) the reasons behind Govern-
ment's decision to consider the AINEC
as an organisation of working jour-
nalists and such recommendation to
the Chairman of the Press Council?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
to (d). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-1346/67].
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Land under Occupation of Defence
Ministry in West Bengal

8191, Dr. Ranen Sen: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a large
number of villages in Panagar, Burd-
wan, West Bengal are still under
occupation of his Ministry and that
peasants have approached Government
to hand over their lands to thern for
cultivation; and

(b) if so, the steps taken by Gov-
ernment in this regard?

The Minister of State in the Mims-
try of Defence (Shri B. R. Bhagat):
(a) and (b). It is correct that a con-
siderable area of Defence owned ond
Defence requisitioned lang is held at
Panagar in Burdwan District of West
Bengal and requests for release of
land therefrom have been received.
Most of the area is, however, octu-
pied by and is required for the
Defence Units and instructions have
already issued to release the land
surplus to Defence requirements.

Film Producing Units

8192. Shri Nitiraj Singh Chaudhary:
Shri G. S. Mishra:
Shri Nathu Ram Ahirwar:
Shri N. K. P. Salve:

Will the Minister of Information
and Broadcasting be pleased to state:
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(a) the number of film producing
units in India;

(b) the maximum and minimim

capital invested;

(e) whether it is a fact ihat the
quality of films produced for public
exhibition has fallen; and

(d) if so, whether Government have
taken any steps to encourage forma-
tion of bigger and economical units
so that better quality of flms couid
be produced?

The Minister of Information and
Broadcasting (Shri K, K, Shah): (2
and (b). The film industry is in the
private sector and unlike other orga-
nised Industries, many g unit is set
up for producing films on an ad hoc
basis and in g large number of cases,
are wound up soon after the produc-
tion is complete or the Film 15 exhi-
bited. On account of practical diffi-
culties, it is not possible to collect
any reliable or dependable data ahout
capital investment,

(c) A film is a work of art and is
susceptible of evaluation by differant
standards from differing view points.
Film making is a creative phenome-
non affecteq by several considera-
tion. The aesthetic content of films
is not uniform because of the differ-
ence in the qualifications and approach
of the various participants in fllm-
making and the very nature and cir-
cumstances of the film industry. It
is, however, generally recognised that
Indian films have achieved a fairly
high technical standarq and quite a
few productions have enjoyed con-
siderable popularity at home and
abroad, and have won national and
international awards.

(c) Question does not arise.

Desert Division

8193. Shri B. R. Singh Deo:
Shrl D. N, Deb:
Shri D. Amat:
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Shri G. C. Naik:
Shri Y. A, Prasad:
Shri D. N. Patodia:
Shrli N. K. Sanghi:
Will the Minister of Defence be

pleased to state:

(a) whether Government have con-
sidered the feasibility of creating a
Desert Division for protecting the
borders of Rajasthan on the same
lines, as the Mountain Division has
heen created;

(by whether it is 5 fact that the
Government of Rajasthan have alse
made a similar proposal to the Centre;
and

(c) if so. the action taken thereon?

The Minister of Defence (Shri
Swaran Singh): (a) The training and
equipment of our troops take into ac-
count the needs of different terrains
and only when there is any need of
specialised and specific assignment
that a unit is earmarked as such. It

has not been felt necessary to do so
in the case of Rajasthan border.

(b) No, Sir,

(¢) Does not arise.
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Space Research

£195. Shri K. P, Singh Deo: Will
the Prime Minister be pleased 1o
state:

(a) the progress made by the Indian
National Committee for Space Re-
search in regard to the space explora-
tion programme initiated in 1863,
when the first Indian-made rocke
was fired from Thumba; and

{b) when the Indian-made souind-
ing rockels arc expected to be made
uvailable for space exploration?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): (a) Since November 1863,
when the first rocket wag fired from
Thumba, various facilities have bz2en
established to conduct research in the
fleld of aeronomy including the study
of the ionosphere and the equatorial
electrojet and meteorology. A space
Science and Technology Centre is
being set up close to Thumba to sup-
port this programme of scientific In-
vestigations.

(b)Y In less than g year.
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Article in the People's Daily of
China

8197. Shri Virendrakumar Shah:

Shri Ram Kishan Gupta:
Will the Minister of External
Affairs be pleased to state:

(a) whether Government's attention
has been drawn to the article of the
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People’s Daily distributed by the New
China News Agency calling on India's
masses to seize political power to
solve their problems of food and
clothing and exhorting them to per-
sist in taking Chinese Chairman, Mao
Tse-tung's teachings to achieve
success in their revolution; and

(b) the Government's reaction to
prevent circulation of such anti-Indian
propagunda in India and abroad and
‘o counter the effect of such anti-
[ndian propaganda perpetrated by
Chinese Press and radio?

The Minister of External Affairs
(Shri M. C, Chagla): (a) Yes, Sir,

(b) Circulation of New China News
Agency propaganda against India is
not permitted. Such anti-India pro-
paganda by China in foreign coun-
tries is counteracted by Indian mis-
sions by explaining the correct posi-
tion to newspapers representatives
and other dignitaries of the country
of their accredition.

'Antl-Indian Literature Published in
Pakistan

8199, Shri Liladhar Kotokl;
Shri N. R, Laskar:

Will the Minister of
Affairs be pleased to state:

External

(a) whether Government are aware
that China is getting the anti-Indian
literature in Urdu version published
in Pakistan;

(b) if so, whether any protest has
been made with the Pakistan as well
as with the Chinese Government; and

(c) i so, their reply thereto?

AUGUST 7, 1067 Written Answers
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The Minister of External Affairs
(Shri M. C. Chagla);: (a) Govern-
ment have seen news reports about
the publication of Urdu wversion of
Mao's works in Pakistan.

(b) No, Sir.
{c) Does not arlse.

U.S. Milltary Supply Mission in
India

8200. Shri Shri Chand Goel; Will
the Minister of External Affairs be
pleased to state:

(a) whether U.S.A. has continued
1o maintain its Military Mission in our
country despite the announced inten-
tion to close it down from the 1st
July, 1967; and

(b) the final position in the matter?

The Minister of External Affairs
(Shri M. C, Chagla): (a) and (b). The
U.S. Military Supply Mission in India
as guch has ceased to exist with effect
from July 1, 1867. However, some
duties relating principally to the mili-
tary equipment supplied on grant
basis to India by the U.S.A, prior to
September 1965 remain to be fulfilled
by U.S. personnel. The arrangements
that may be necessary in this context
and also for processing any future
requests we may make for the supply
of military items from the U.S.A, are
under discussion between the Gov-
ernment of India and the Government
of US.A.

Chinese Literature seized at Palam
Airport

8201, Shri Yajna Datt Sharma:
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Shri Liladhar Kotoki: The necessity of strict compliance
Shri ¥, A. Prasad: with our laws was also impressed
8hri N. K, Sanghi: upon him,
8hri D. N. Deb:
Shri :
E. E. Singh Deo Indian Investments jn Nepal
Will the Minister of External

Affairs be pleased to state:

(a) whether it is a fact that on
the 25th July, four Chinese employees
of the Chinese Embassy in New
Delhi coming from Karachi brought
with them a large quantity of Chinese
literature pertaining to Mao's
thoughts;

(b) whether it is also a fact that
they prevented the Customs authori-
ties at Palam Airport from checking
their personal effects; and

(c) the steps being taken by Gov-
ernment to check the increasing ten-
dency of the Chinese Embassy Em-
ployees to disregard the Indian law
in this manner?

The Minister of External Affairs
(Shri M. C. Chagla): (a) On exami-
nation, customs officials found among
their personal effects a few books and
pamphlets containing Chinese politi-
cal propaganda.

(b) No, Sir. However, they pro-
tested against the customs examina-
tion of their personal effects claiming
immunity from examination. It was
explained to them that as non-
diplomatic members of Chinese
Embassy thelr luggage was not free
from customs examination.

(c) Soon after the incident, the
exact position about the rights and
{mmunities of the non-diplomatic staff
of foreign missions according to our
laws was explained to the Chinese
Charge d' Affaires so that there would
be no room for misunderstanding.

8202, Shri Shiva Chandrg Jha: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that recent-

ly the Nepal Government have
nationalized Indian investments in
Nepal;

(b) if so, the reasons therefor and
the reaction of Government thereto;

(c) the total Indian jnvestment in
Nepal and in what commodities; and

(d) how much profit on such invest-
ment accrues to India per annum?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b).
As has been stated in answer to Un-
starred Question No, 7360 on 3lst
July, 1867, in this House, one indus-
trial establishment has been taken
over by HMG of Nepal and another
is likely to be taken over by the
Nepal Industrial Development Cor-
poration. These developments are
the result of commercial and financial
arrangements and commitments bet-
ween the firms concerned and HMG
of Nepal and/or the Nepal Industrial
Development Corporation. The Gov-
ernment of India are not primarily
concerned in this matter.

(¢) Movement of funds from India
into Nepal and wvice versa, has been
free and without restriction from
ancient times. Np records therefore
have been kept of such investments.

(d) Does not arise.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ALLEGED MANHANDLING OF SOME MEM-
BERS OF PARLIAMENT BY THE POLICE
AT THE P‘RI'MIK MINISTER'S RESIDENCE

Shri A. Sreedharan (Badagara): 1
call the attention of the Minister of
Home Affairs to the following matter
vf urgent public importance and
request that he may make a statement
thereon, namely:

“"Manhandling of some Members
of Parliament by the police at the
Prime Minister’s residence on the
29th and 30th July, 1967

The Minister of Home Affairs (Shri
Y, B. Chavan): Sir, the Delhi Adminis-
tration had information that some
M.Ps. from Kerala, along with a num-
ber of other persons intended to orga-
nise a picketting at the residence of
the Prime Minister on 20th July,
1967 to press their demand for increas-
ing the supply of rice toc Kerala.
Newspaper reports alsp confirmed the
programme of picketting. The Delhi
Administration anticipated that therc
might be a hold-up of traffic in front
of the Prime Minister's residence and
that cognizable offences under sections
341 and 342 IPC may also be com-
mitted, The Delhi Administration,
therefore, made necessary arrange-
ments to prevent any obstruction of
traffic on the road as well as com-
mission of cognizable offences of
wrongful restraint and confinement at
the gate: of the Prime Minister's resi-
dence, Accordingly on the 2%h July
about 220 policemen were deployed
to form a human barricade in front
of the Prime Minister's residence on

Safdarjang Road. The policemen did-

not oarry any arms, not even their
usual batons, A procession of about
45.50 persons, including 15 M.Ps.
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17538

started from Tin Murti round-about
at about 8-15 AM. and came in front
«f the Prime Minister’s residence at
about 840 am. The pocession found
the police cordon barring its entry to
the gates of the Prime Minister's
House. Attempts were made by the
demonstrators to break through the
cordon but they were not allowed to
do so. The M.Ps, then squatted on
the road blocking the carriage way
facing the Prime Minister's House.
The traffic on thal road had, there-
fore, to be diverted. At about 815
AM. about 100 other persons, had also
assembled on the scene and tried to
join the squatting M.Ps. The police
did not allow them to do so and kept
them away on the other side of the
road, Two other attempts were made
at about 11.10 Am. and 11,45 AM. to
break through the police cordon. In
one of the attempts one group of
M.Ps. succeeded in blocking vehicular
traffic through one of the gates of the
Prime Minister's House. Since access
was still available through the other
gute no attempts were made by the
police to disturb the M.Ps. from the
positions they had occupied, even
though this was an unlawful act.

On 30th July, 1867 another small
procession reached the Prime Minis-
ter's House at 10.10 .M, This proces-
sion also made an attempt to break
through the police cordon but was
not allowed to do so. The proces-

sionists squatted on the road., The
squatted M.Ps. dispersed at about
12 noon,

When the Delhi Administration

received information of the likelihood
ol obstruction to traffic as well as
commission of offences such as wrong-
ful restraint and wrongful confine-
ment, which are cognizable offences.
it was their duty under sections 31
Police Act and 149 Cr, P.C. to make
necessary arrangements to interpose
to prevent the commission of any
such offence. The Delhi Administra-
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tion has reported that only the mini-
mum necessary arrangements were
made, that the policemen deployed on
duty were deliberately kept unarmed
‘and had been instructed to conduct
themselves with utmost courtesy.

The Prime Minister was willing and
anxious to meet the M.Ps. and discuss
matters with them. As a matter of
fact she did so on 28th and as well
as 30th. Had it been a case of any
Member of the Parliament either by
himself or in the company of others
wanting to go and meet the Prime
Minister such arrangements would
have been wholly unnecessary. Even
in this instance according to our
reports all that was sought to he done
was to prevent any blocking of the
entrances to the Prime Minister's
House or any obstruction to normal
traffic,

Shri A. Sreedharan: Sir, the Home
Minister's statement is a gross dis-
tertion of facts. He, as the Minister
in charge of the Delhi Police adminis-
tration, has committed four offences
under the law of the land. Firstly,
he has violated the law of parlia-
mentary privilege. Secondly, he has
committed 3 offences under the Indian
Penal Code. ...

Mr. Speaker: At least you may add
a question mark at the end.

Shri A. Sreedharan: ....under sec-
tion 339 wrongful restraint, under
section 340 wrongful confinement and
under section 349 assaulty T have
here the evidence of the Prime
Minister. It is reported in the States-
man of July 30, 1967:

“Finally, an hour after the
M.Ps. had arrived, Mrs, Gandhi
came out, walked up to the rope
barrier to talk to them. To their
complaints that they had been
pushed about and held back by
the police, she said she was sorry.

M.Ps. by Police
(C.A)

and “you should have been allow-

ed to come in”
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I am quoting the Prime Minisier's
words as they appeared in this news-
paper a few days back. Neither the
Prime Minister nor any spokesman of
the Government has denied it.

When we went to the Prime Minis-
ter's house, we saw there 500 police-
men obstructing 15 M.Ps. It is not
correct for the Home Minister to say
that there were 50 people. For a
moment, T thought the policemen were
gheraoing the Prime Minister for
better service conditions. The Home
Minister said that nobody was harmed.
1t is not correct. When we went near
the police. . ....

Mr. Speaker: He need not say
everything. What is his question?

Shri Vasudevan Nair (Peermade):
The Minister made a wrong statement,
So, another statement has to be made
against that,

Shri A, Sreedharan: When
we went near the police, the
policemen knocked at our ribs and
immediately their hands went up to
say “Namaste”. They gave a blow
on my back and again they said
“Namaste’’. When the cameras click-
cd, the Namastes became profusely
These were the tactics

numerous.

adopted by the police. It is a new
innovation. This may be -called
“Operation Chavan” or “Operation

Smiling Cobra”. Mr. A. K, Gopalan
was gheraoed by the police, He was
not sitting in front of the Prime
Minister's House; he was sitting under
a tree. He was kept in confinement
for a few hours. Government should
take cognizance of these things and

* [ would like o ask whether Govern-

wil] appoint a parliamentary

ment
to go into the whole

committee
matter?
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Mr. Speaker: The Home Minister has
made the arrangements. Why should
the Prime Minister answer it?

Shri ¥. B, Chavan: The hon. Mem-
ber has not asked me any question.

Shrl Vasudevan Nair: He asked
whether an emguiry will be made.

Shrl Y. B. Chavan: There is no
question of making any enquiry, 1
have given the facts as I know them
and I believe in them. The counter-
statement of facts that the hon, Mem-
ber has made is completely a piece of
imagination. He has not merely made
counter-charges against me, but the
statement is full of abuses on their
side,

It is their culture to abuse me, but
I do not want to give counter abuses.

Shri N. Sreekantan Nair (Quilon):
Sir, I rise to a point of order. Is it
in order for a Minister, who was not
on the spot, who got only reports,
to say that the personal experience
of an hon. Member of this House
which he narrated on the floor of the
House is all wrong and his wversion
which he got from the police is

right?
Mr. Speaker: There is absolutely
no point of order. Difference of

opinion is bound to be there and the
Minister will have to depend only
on reports that he gets. Suppose
something happens in Assam or some
other place....

Shri N. Sreekantan Nalr: He can
say that it is his report. He cannot
say that what the hon. Member has
sald is wrong.

Shrl Vasudevan Nezir: Even you, Sir,
took pains to come and meet us.
Even the Speaker of Lok Sabha was
good enough to come and meet us on
the road. We are always grateful to
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17542

you for that. This Minister did not
have the courtesy to come and see for
himself what was happening,

Shri Jyotirmoy Basn (Diamond)
Harbour): Sir, I rise to a point of
order. The Home Minister said that
it is our culture to abuse him. The

Minister should withdraw those
words. it is not our culture to
those words. It is not our culture to

abuse, it may be his. What a silly
thing to say, for a Home Minister!
He is too big for his boots.

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Sir, the hon. Member has
read out something from a news-
paper. I am not in the habit of con-
tradicting everything that comes in
the newspapers because otherwise my
whole time would be spent in doing
this. I did say to Shri Gopalan and
other hon. Members that if they had
been troubled by the police I was
sorry and I did not wish the police
to trouble them. I did not say that
the police should allow them because
I had said that to the police earlier.
The police official had asked them and
had told them that they were wel-
ccme to come into the house to meet
me and, also that I was willing to go
out and meet them, but the reply
given was: ‘“We see her every day
in Parliament. We do not want to
meet her. We have come only for
rice”, Even then I went out and had
a word with them on both the days.

Shri Shivajirao 8. Deshmukh (Par-
bhani): Sir, I rise to a point of order.
My point of order arises from what
the hon. Member has said. It arises
out of the Calling Attention Notice
and the answer given by the hon.
Home Minister. From the facts as
disclosed in the reply of the hon.
Home Minister and as beautifully con-
firmed by the reply of the hon. Prime
Minister and Leader of the House, it
is clear that a batch or section of this
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House went to the residence of the
hon. Prime Minister with an inten-
tion to confine her to the precincts of
her residence. That by itself prima
facie, on the face of it, by every
appearance, is not only a cognizable
offence under Section 341 of the
Indian Penal Code but also amounts
to a grosg breach of privilege. There-
fore, I wish to know whether vou
would be pleased, by yourself, tu
freat this act as a breach of privilege.

Mr. Speaker: Privilege  issues
should be sent to me in Writing and I
must have time to consider.

Shri Shivajirao S§. Deshmukh: It
is not a question of giving notice in
writing. The Leader of the House. . ..

Mr. Speaker: The hon. Member may
resume his seat. He has had hissay
If he wanis to repeat the whole
thing, wherce will it lead us.

Shri Indrajit Gupta (Alipore): Sir.
many of us were eye witnesses of
this unfortunate incident that day. ]
do not think the Home Minisler was
an eye witness. In any cise, we arc
not concerned with whether the Ad-
ministration wanted to make a fooi
of themselves by putting 500 police-
meyp against 15 Memberg of Parliu-
ment or not. That is their concern
He made much in his statement about
cognisable offences, wrongful rest-
raint, obstruction of traffic etc. that
these 15 hon. colleagues of ours were
supposed to have gone there lo do.
I want to know what prevented the
police from proceeding according to
the law. They could have arresicd
these people or done anything like
that. They went there as picketers
and they were quite prepared to face
arrest or anything. What was the
necessity for the action that the
police took which we saw with our
cwn eyes and which was depicted in
s¢ many photographs which have been
published in the local dailies? Many
of our hon. colleagues—Shri Adichan
and Shri Esthose—were manhandled.
They were thrown on the road and
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dragged. Their photographs have ap-
peared in the papers. Some of them
were surrounded with a rope and
gheraoed. They were gheraced with
a rope and kept like cattle are kept.
It is a question of the indignities that
have been perpetrated on the Mem-
bers of this House and that is why
we want to raise this question. We
do not want to hear about cognisable
offences and all that. They could
nave taken other action; they could
have arrested them according to law
or done anything else, What was the
need for manhandling them in  this
undignified and brutal way?

Shri Y, B. Chavan: Incidentally they
are Memberg of Parliament but sup-
pose any citizen or anybody wants to
go and picket the residence of Prime
Minister or any other Member, what
is the police expected to do? It was
not a question of deliberately  im-
posing indignity on anybody. Sup-
pose, some body wantls to go and sit
o1 the gate of the hon. Member.
What is the police expected to do?
Tt is their duty to take preventive
action, They certainly  prevented
some ugly incidents that would have
followed.

Shri P, Viswambharan (Trivan-
drum): 1 have no complaint against
Shri Chavan: 1 think, what happen-
ed at the Prime Minister's residence
on those days was under the direct
command of Shri Chavan and it was
only an exhibition of the depth of
his cultural level. So, I have no
complaint against him. But I want
to ask one guestion of him. Since
the Prime Minister has expressed her
disapproval of the police action there,
what action has the Home Minister
taken to discipline the Prime Minis-
ter?

Shri Y. B. Chavan: Action is need-
ed to discipline the people who want
o go and picket the Prime Minister's
house . . . (Interruption).
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Shri Y. B. Chavan: It is rather a

very peculiar argument and logic that
the hon, Member has employed in
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asging that question. He asked why
section 144 was not exercised, If I
had made use of saction 144, I would
have been asked why I resorted to
section 144. Then he asked whether
there was not any other way of deal-
ing with Members of Parliament who
wanted to go and picket there. (an
I ask a counter-question? Was there
not any other way open to them to
get their grievance redressed ‘han
resorting to it? Is it the only way
that Members of Parliament go and
picket the house of the Prime Minis-
ter? It is not a question of a dharna.
The information that we had was-—
that was issued in a press note—thut
they wanted to go and picket the
House of the Prime Minister.

Shri Jyotirmoy Basu: What eise
could they do?

Shri Y. B. Chavan: That is a diffe-
rent matter. Picketing involves the
prevention of movement and activi-
ties of people. Therefore we had to
take necessary action about it. ..
(Interruption),

12.20 hrs.
PAPER LAID ON THE TABLE

ANNUAL REPORT (PART I) or REGISTRAR
oF NEWSPAPERS

The Minister of Information and
Broadcasting (Shri K. K. Shah): Sir,
I beg to lay on the Table a copy of
the Annual Report (Part I) of the
Registrar of Newspapers for India on
Press in India for the year 1966.
[Placed in Library. See No. LT-
1342 67).

PUBLIC ACCOUNTS COMMITTEE
SECOND AND THIRD REPORTS

Shri M. R. Masani (Rajkot): Sir,
I beg to present the following Reports
of the Public Accounts Committee:—

(1) Second Report on Audit Re-
port (Civil) on Revenue Receipts,
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1866, relating to Revenue Posi-
tion, Customs and Union Excise
Duties,

(2) Third Report on Audit Re-
port (Civil) on Revenue Receipts,
1868, relating to Income-tax ancd
other Revenue Receipts.

12.21 hrs.

RE: MOTION FOR ADJOURNMENT
AND QUESTION OF PRIVILEGE

(Query)

Shri Nath Pai (Rajapur): I am not
quite clear about the direction you
gave on the adjournment motion about
the dock workers' strike and the
privilege motion arising out of the
statement regarding the supply of
arms to Pakistan. Where do we
stand? I do not want to speak when
you do not want me {o but some-
times misunderstandings are created
unless you hear us, That was so in
the case of Shri Shah. I did not ask
any question and the result was that
Shri Shah became almost an object
of all soris of queries in Bombay be-
cause the press did not know what
was happening. So, when we raise a
question you should tell us what is
happening to it.

Mr. Speaker: About the motion
which you gave me today the hon.
Minister is making a statement.

Shri Nath Pal: VYou should be
pleased to inform the House about
that.

Mr. Speaker: 1 will inform the
whole House and the concerned Mem-
ber also the moment I fix up the time.
I have requested the hon. Minister to
make a statement. As to when it
will be made I will let you know,

it wy fored (7)) :  wemw
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Shri Surendranath Dwivedy (Ken-
drapara): You have not rejected the
adjournment motion: I take it, the
adjournment motion is under con-
sideration.

Mr. Speaker: Which one?

Shri Nath Pai: He is referring to
the same thing that I raised. He is
speaking on my behalf.

Shri Surendranath Dwivedy: I take
it that the adjournment meotion is
under consideration till he makes the
statement.

Mr. Speaker: Not only the adjourn-
ment motion but a number of call-
attention notices, a bundle of them,
are with me. Therefore I was trying
to evolve something. The Minister
is going to make a statement.

Shri 8, Kandappan (Mettur): There
is an half-an-hour discussion eniered
for today in my name. When an
half-an-hour discussion is entered in
the agenda, normally the time at
which it will be taken is indicated.
But I tind that there is no time fixed
for my half-an-hour discussion as
to when it will be taken up.

Mr. Speaker: Normally it is taken
up half an hour before the Housc
adjourns.

Shri 8, Kandappan: We shall be
adjourning at 6 o'clock and at 5
o'clock we shall be starting the focd
discussion.

Mr. Speaker: How can I say now
at what time it will be taken up?
Hon. Members will decide it later on.

Shri 8. Kandappan: If it is not pos-
sible to take it up today, may I sug-
guest that it may be taken up later
on some other day?
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Mr. Speaker: Suppose, somebody
else's half-an-hour discussion is there
tomorrow. Then I cannot throw it

out and put this one on the agenda.
Let me see.

Shri S. M. Banerjee (Kanpur): Sir,
you just new said that the Minister
will make a statement. What is it
about? Is it about the dock workers'
strike?

Mr. Speaker: So many things are
there, T will let you know what it is
about.

Shri S. M. Banerjee: That is going

to be All-India etrike . .. (Inter-
ruptions) .
Mr. Speaker: There are two or

three things pending. I thought Mr.
Nath Pai was asking about the dock
workers strike.

Shrl Nath pai: My
motion is about that,

Shri S, M. Banerjee; It has been
rejected.

adjournment

Mr. Speaker: The Minister con-
cerned has not made the statement.
How do you say it is rejected?

Shri S. M. Banerjee: I was told that
the Call Attention Notice has been
rejected . . .(Interruption).

Mr. Speaker: As I said, I have re-
quested the Minister to make a state-
ment, Therefore, the Call Attention
Notice does not arise now.

Shri S, M. Banerjee: If you admit
the adjournment motion, I am more
happy.

st gou W wgEw : (IW)
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12.26 hrs.

MOTION RE FOURTEENTH AND
FIFTEENTH REPORTS OF THE
COMMISSIONER FOR SHEDULED
CASTES AND SCHEDULED
TRIBES FOR 1964-65 and 1965-66.
—contd,

Mr. Speaker: Now we will take up
further discussion of the Reports of
the Commissioner for Scheduled
Castes and Scheduled Tribes. I think,
we should finish it at least by 5 p.Mm.
today so that we shall be able to
take up the food discussion then. We
have got 3 hours and 15 minutes or
so and we should be able to flnish
it within that. The hon, Minister will
be called at 4 or 4.15. I think, some-
body will inform the Mirister.

Mr. Speaker: Shri Ramamurti. Do
you want to speak now?

Shri P. Ramamurti
Afterwards.

Mr. Speaker: Shri J. H. Patel.
12.27 hrs.

[Mg. DEPUTY-SPEAKER in the Chair]

Shri J. H. Patel (Shimoga): *The
basic principle involved in the revolu-
tons that took place in Europe, espe-
cially the French and the Russian re-
volutions was equality of opportunity,
which in turn was in imitation of the
British pattern. The framers of the
Constitution have blundered in trying
io apply the Western concept of equa-
lity of opportunity to a situation
which differs fundamentally in India
due to the peculiar caste system that
prevails here. Any discussion of the
Report of the Commissioner must take
this basic fact into consideration,

Three thousand five hundred years of
Indian history has contributed to the
paraly isof theIndian mind with more
than eighty per cent of our people
kept away from the process of eXer-
cising their mind. Yet Indian soclety
has continued to live because of the
periodic life giving thought transfu-
sion administered to it by such saints

(Madurai):

*Translation of the speech delive red in Kannada,
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and sages
Where the gun has been used in South
Africa to pursue the policy of Apar-
theid, we have used the Mantrag to
keep society divided on caste lines,

Coming to the Report let it be said at
the outset that it is a defective and
disappointing document, The impor-
tance attached to it by the Govern-
ment can be gauged from the fact that
the Report for 1964-65 too has come
up for discussion for the first time
with this Report while the discussion
on the 1963-64 Report could not even
be cuncluded in the last year of the
Third Lok Sabha. That twenly years
a'ter freedom, we have to be told that
tie Constitutional safeguardg provid-
vd to the scheduled Castes and Sche-
duled Tribes have not been honoured
both in letter and in spirit only adds
tu the poignancy of the contents, What
van one say when the Report mentions
tnat even in the Ministries of the
Government of India the Scheduled
vdastey and tribes are not given ade-
quate job opportunities? Scores of
public undertakings run by the Gov-
ernment of India have not cared to
make any provision to employ these
people while many more are still in
the process of considering the propo-
sition.

It is perhapy an irony that a country
which thrives on ity caste system
should itself be a victim of the inter-
national caste system jn which the
developed rich countries of the world
'vok at us gs with near contempt for
our undevelopedness. We should give
up our imitating the western concept
of equality of opportunity where ¥:e
scheduled castes and the backwa. '
peopleg are concerned, The Conshi-
tution must be amended where neces-
sary to provide preferential opportu-
nities to those suffering from caste
and tribal handicaps and have been
kept away from the mainstream of
our society for centuries. Ruthless
and radical stepg must be taken to
break the caste barriers. Inter-caste
dining and especially inter-casts mar-
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riages must be given encouragement
Especially in the matter of inter-caste
marriages, the Government should
Bive special incentives like gccommo-
dation promotion in jobs, scholarships
for the couples and their children, A
word must be said about these back-
ward communities that do not fit into
the description of backward gchedul-
ed castes, The barbers, the black
smiths the carpenters and others like
Bedarg in Mysore State who have
taken the prostitution as their main
caste occupation need special atten-
tion, It is painful to note that though
the Constitution did provide for the
appointment of a Commission to in-
quire into their conditions, very little
done in that direction so far.

Dr. Lohia once observed that cast is
an immobile class, while class is a
mobile caste. Unfortunately in  our
country both caste and class have be-
come immobile, That is the real tra-
gedy of our country, What is worse
our political parties and their leadera
are blind to this tragic reality. I am
glud that the Samyukts Socialist
Party has charted a new course and is
giving a new leadership in this mat-
ter, and that is why I feel that it is
the only party in the country which
cap sooner or later find solutions to the
problems facing the nation. Of the
Congress party and its government
what more needs to be said when one
notes that among the fifty one minis-
ters of the Government only two be-
long to the Scheduled castes, while
even equality of opportunity demands
that there be at least ten.

Shri K. Haldar (Mathurapur): The
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes
shows that that the Governments at
the Centre, in the States and in the
Union Territories have thoroughly
neglected the interest of the people
for whom reservations and gafeguards
are provided {n the Constitution
Even after three plan periods, wye see
that not even half of the guote re-



17553 5.C. and S.T.

(Shri K. Haldar]

seTved for the Scheduled Castes and
Scheduled Tribes is filled,

What are the reasons adduced by
Government for this state of affairs?
So many reasons have been given
which are all baseless. They say that
there are no suitable candidates who
can be fitted into the posts and no
person with the requisite efficiency
can be found who can be posted to &
responsible post, But from the Report
of thy Commissioner, we find thal
there are so many suitable candidates
among these communities who are
quite fit and eligible to hold those
post:_; but they are not taken into
service,

I am not going into the detailg but
only say that this attitude of the Gov-
ernment is doing harm to the country
as 5 whole, to the workers and pea-
sants in particular, Who are these
Scheduled Castes and Scheduled Tribes
in the country? They are not the
people who live in palatial buildings
and enjoy all the comforts of life.
They are the people who cultivate the
fand, who toil in the flelds and facto-
ries, who produce the goods and
services on which the country's pro-
gress and prosperity depends. Most
of those people come from the Sche-
duled Castes and Scheduled Tribes.
But what is the treatment given to
these people? They are unfed or un-
clad, they are uncared for and their
miseries are increasing day by day.

‘We have had discussions on the food
situation many timeg in this House.
The Government, particularly the
Food Minister, has been saying that
food is not gvailable in  sufficient
quantieg in the country. I ask why
there  should be food  shortage
in your country when  there
are vast tracts of uncultivated
land which can be usefully put under
the plough? Why should there be
food shortage in our country when
there are Innumerable people avail-
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able who can work in these fields
and produce the food we need? Why
should we have shortage of our goods
in the country when we have thou-
sands and thousands of people who
can produce the consumer goods we
need, the essential commodities we
require? It is only because of the
neglect of this Government. The
Government do not want to seTve the
interest of the common people, the
workers and peasants, in flelds and
factories in every walk of life jn our
society, It is for this reason that we
are in the midst of a crisis which is
gradually aggravating,

As regards reservations, 12 1/2 per
cent jg reserved for Scheduleq Castes
and 5 per cent for Scheduled Tribes
in services, educationa] and other
fields. 1 ask: if the Scheduled Castes
and Scheduled Tribes who constitute
nearly one forth of our population are
not given their proper share in all
activities, how cap the country
prosper?

Let me cite an example, If a stout
man hag one of his limbg paralysed,
can be put in his best? Can he do his
job well? Similarly if one-fourth of
the country’s population are not given
proper facilities in life, how can the
country put in its best, how can'the
country prosper? On the  other
hand, we will gradually degenerate
and decay, This is happening in our
country. I will not accuse the Gov-
ernment but only say that they
should see what is happening in the
countryside, see with their own eyes
the trends that are arising, and be
prepared for the devastation that will
come in this country, be pre-
pared for such an evantuality. The
oppressed people who are not getting
lands, who are not getting service,
will come and demand their proper
share in the society. Their demands
are genuine, no doubt, but this Gov-
ernment cannot move ap inch from
their stand. 1 sometimes tell them
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that the Government is also a beggar,
that a beggar cannot give alms

o another beggar, becauge if
you give him the -responsibility
for giving alms, he will take

a share from it for himself. This is
practically what they are doing in the
case of the scheduled castes and sche-

duled tribes. They are said to be
eligible for a portion which is less
than their claim, even that small

portion is not given to them, and they
are deprived of even the posts and
services which are reserved for them.
They are so badly treated, and they
are sometimes transferred to interior
places where they cannot stay for a
long because of the jll-treatment or
the bad behaviour of the higher
officers towards them. because most
of the higher officers are not of their
community. This should be looked
into,

I only request the Government to
see that these oppressed people who
are generally neglected and are the
downtrodden people of thig country,
can do immense gervice to our country
it they are given the opportunity.
The country is now facing a food crisis
a very severe food crisis, and what is
the reason? These peasants who are
struggling for nearly two decades are
not given lands.

1 am a victim of the atrocities that
Government committed during 1948-
49, 1 organised the kisans, landless
kisans, of the Sunderbans, who were
not given lands, the sharecroppers
who were not given a proper share of
the paddy and were evicted from the
land, They were not given human
treatment, they were tortured and the
usurers generally take away the
greater portion of the crops they pro-
duce. For that reason 1 organised
those kisans, and only for that fault of

mine, this Government convicted me"

for 20 years of imprisonment, and this
imprisonment was given by a spccial
court and a special Judge, and by a
special Act promulgated by an ordi-
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nance. I am only showing how the
[Government treats these kisans who
are producing food in our country, and
how thoge who organise these kisans
for their greater protection and
greater well peing are treated by this

‘ Government. At that time also I was

a member of this House in the Second
Lok Sabha. I was arrested just in front
of the gate of this Parliament, and
after 2} years I was released by the
Calcuttag High Court honourably. Why
I am mentioning this thing is this.
There is the question of Naxalbari.
What is happening there? It is only a
land movement, Only the other day,
the sarvodaya leader of West Bengal
said that it was only a land problem.
If the land problem wag solved, then
the agitation of the kisans would be
solved and the food problem of the
couniry would be solved to some ex-
tent. But the government ig not think-
ing on those lines. They are abusing
some political parties and are not
doing things which they should do.
There are lakhs of people who are
tribals who are eglected and whose
interests are not taken into considera-
tion by the government. I will give
only one example—Bastar in Madhya
Pradesh, It is nearly 15120 sq. miies.
75 per cent of the population in this
areq is adivasis. ‘They are fighting
for the forest land; these tribal people
are evicted from their lands, Only
recently, two or three days ago, I got
information that more than a thou-
sand tribals were a . The
government ig doing al] these things
and they do not care for the grievances
of the peasants nor look after the
workers and try to suppress the
movement by any unlawful means.
After this the disussion on the focd
problem will take place, I warn that
divcussions would not solve the food
problem. If they look after the
interests of kisans who cultivate the
land, the problem wil be solved. The
scheduled casteg and tribe people are
mostly cultivators and workers in the
tactories and if their interests are not
looked after, nelther food mor indus-
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trial production would improve, In
1941 famine in Bengal lakhs of there
People died for want of food, The
same thing is going to happen not
only in Bengal but in Bihar and U.P.
I came back from Calcutta only
yesterday and rice is selling Rs. 120 a
maund. Most of the people cannot
afford to buy at thig price and they
starve. This Is happening in the
country after twenty years of Indepen-
dence. If we do not improve the lot of
the downtrodden people this country
can not be improved or advanced. In
conclusion, I shall quote one sentence
from the Gitanjali of Rabindranath
Tagore:

afw gt 2 ¢ & ary aifed
7 Hw

QT X &35 qTC A AT 9vETa
aif s 1

Whom you will push downward, he
will bind you downward;

whom you keep backward, he will
keep you backward.

Shri K. R. Ganesh (Andaman and
Nicobar Islands): The present day
Andaman and Nicobar Islands is pro-
bably the only territory which has
no problem of casteism and caste
discrimination. Because this territory
is not much known in the country, the
fact that out of a convict population,
a new society has grown there, where
the people speaking various languages
have merged and integrated, and who
during the course of this evolution
have fought and have removed all the
evils of the society like casteism is not
properly known in our country. Even
the East Bengal settlers who ars by
and large, majority of them, are
Scheduled Castes, having arrived in
the Andaman and Nicobar Islands
have shed this mentality and now
they are part of the general society
and are entitled to all the concessions
which the Government is giving be-
cuuse the entire territory has been
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declared to pe an educationally back-
ward territory,

But | must raise the vice of the abo-
riginals of the Andamans. The Anda-
man and Nicobar Islands have been
the homeland of the aboriginal Anda-
manes who have probably been living
there from thousands and thousands of
years and who according to the an-
thropologists and historians were the
original inhabitants of the submontane
regions of India of Asia and  the
Fur East, It is g tragedy—and we
are ashamed of it—that this tribeis
fast dying in their own homeland
which was taken over by the British.
They are now living in dense jungles
and one of these tribes known as the
Andamanese is only 27 in number, It
will be a bad day and it will
be @ very uncharitable comment
from history if our Government is
not in g position to apply its mind to
vehabilitate ang do something about
the aboriginal tribes of the Andamane.

In our desireto getmore and more
land which of course is necessary to
rehabilitate the vast masses of the
Indin people whgo require rehabilita-
tion, we have neglected this part of
the Indian humanity because they are
voiceless, because they cannot  re-
present, because ihey are living in
dense jungles and their problera has
never been focussed before the
Indian people. The Home Minister is
sitting here, and I am told that he is
thinking of going to Andamans. I
appeal to him that he must apply his
mind to the preservation and rehabi-
litation of these sons of the Andaman
Islands whose lands we from the
mainland have occupied and whose
lands have now been almost snatched
away from them.

The Nicobar Islands have also the
Nicobari tribe. The Nicobar Islands
are a strategic islands lying about 75
miles from Sumatra, from their
southernmost extremity, The Nico-
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luri people are a Malasian stock of
people and unlike the tribal Arda-
inanese, the Nicobaris are a flourish-
ing tribe, a highly intelligent, self-
respecting proud and freedom-loving
tribal people. It is true that the Gov-
ernment of Irdia have given a lot of
attention to the development of Nico-
bari tribal people. But there is some
doubt and suspicion about the Nico-
baris in the lower administrative level
which the Home Minister also knows,
because they have become Christians,
As you know, along with the other
tribal people, of our country, Chris-
tianity has made in roads, and it has
alsp made inroads as far as the Nico-
bari people are concerned, But [ can
assure the Home Minister and I can
assure the House that they are a loyal
people, they are a very proud people
and they are a Vvery patriotic people,
and it will be a bad day for us if, at
the lower level of administratjon,
their loyalty and their freedom-lov-
ing spirit is doubted and a situation
created there in which the Nicobaris
feel that they are not being accepted
as voluntary, loyal citizens and their
hona fides are being questioned by
those at the lower level of the ad-
ministration.

Mr. Deputy-Speaker: The hon
Member may continue after Lunch.

13 hrs.

The Lok Sabhe then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha re-agsembled after
lunch at three minutes past Fourteen
of the clock.

[Mg. DEPUTY-SPEAKER in the Chair]

MOTION RE. FOURTEENTH AND
FIFTEENTH REPORTS OF THE
COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES
FOR 1984-65 AND 1985-86—contd.

shri K. B. Ganesh: Sir, the Nicobaris
sre a primitive people living in a state
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of what is known as primitive demo-
cracy, with plantations collectively as
well as individually owned. They
have set up a number of cooperative
societies at the village level. They use
their products—cocoanuts and areca
nuts—for bartering and taking consu-
mer goods. They have now taken
over the trade in the Car Nicobar
islands from the government-appoint-
ed trader. They are also endeavouring
lo take over the trade in other parts
of the Nicobar islands. Here are a
people who can be straightway taken
to higher form of society and it will
be advisable not to intitiate any ad-
ministrative steps which bring pres-
sure and straip on the Nicobarj tribal
society.

Sir, the Nicobari language is still a
dialect and it is our responsibility to
develop this language to be used as a
vehicle of education among the Nico-
barj people.

There is one more problem. There
is need to colonise some of the Nicobar
group of islands by sending colonisers
from outside to stimulate the economy
of this area because some of these
islands are ideally suited for the
growth and production of rubber, But
it is also necessary to see that the
Nicobaris are fast expanding and they
need also certain areas for expansion.
Therefore, whatever colonisation has
to take place in that Nicobar group of
islands it must be done after taking
the requirements of the Wicobari peo-
ple into consideration, after consulting
them and after associating them in all
the decisions that might be taken to
colonise these islands.

They are a very sensitive people and
we have known that to affect the
tribal sensitivity is not in the interest
of our nation. Therefore, we must
post such officers in such areas who
know these people, who understand
these people, who respect these people
and who have got some idea of the
evolution of society, evolution of com-

,munities and the development of
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[Shri K. R. Ganesh]

uc.sciaty from a primitive form to a
higher form.

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): Mr. Deputy-Speaker, Sir, the
House knows that article 335 of the
Constitution provides that the claims
of the members of the Scheduled
Castes and Scheduled Tribes shall be
{aken into consideration consistent
with the maintenance of efficiency in
administration in making appointments
to the posts under the Central Govern-
ment and the State Government.
Similarly, article 16(4) permits reser-
vation in the public services for the
Backward Classes, In pursuance of
these provisions of the Constitution
we have made various arrangements to
give reservation to the members of
Scheduled Castes and Scheduled Tribes
under the Government of India and
this pattern is also being followed by
various State Governments in our
country.

As the hon, Members know, in the
direct recruitments the Scheduled
Castes have 12} per cent vacancies
reserved for them and the Scheduled
Tribes have 5 per cent vacancies re-
served for them. In case there is no
direct recruitment and it is not an
open recruitment, then the reservation
for Scheduled Castes is increased from
124 to 16-2/3 per cent, and any time
when recruitment to public services
is made in areas where there is a pre-
dominant population of Scheduled
Castes and Scheduled Tribes the ratio
of the population is taken into account
and attempts are made to see that
according to the ratio of population
obtaining there, recruitment to the
public services is made.

'In the case of promotion also pro-
visions have been made for reservation
for the Scheduled Castes and Schedul-
¢d Tribes, There has been some dispute
about the reservations in promotions,
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to Class II and Class I posts under
the Government of India. This matter
has been considered for many years
and, as a matter of fact, although there
is no reservation today in promotion
to class 2 and class 1 posts in the Gov-
ernment of India, taking an overall
view, the situation that obtains today
is a little better than what it was
hefore.

Shri C. M, Kedaria (Mandvi): If
what the hon. Minister says is true
about the position of these people
after de-reservation for class 2 and
class 1 posts, may we know the num-
ber of posts with 12} per cent and 5
per cent reservation and the pumber
of posts actually held by people be-
longing to these categories?

Shri Vidya Charan Shukla; [f I am
given the time, I can give the figures.
These are really voluminous figures,
which have already been given In
various reports. If necessary, I can
read the figures again,

1 was only saying something about
the position that exists today. I was
cxplaining the relative position then
and now. Previously, when there was
reservation in promotion for all ser-
vices, it was only {for promotion
through departmental examination and
competition. This reservation was not
obtainable for promotion without any
examination departmentally, Today
we have provided reservation in pro-
motion even departmentally, even
when there is no departmental exami-
nation. But this is only with regard
to vacancies in class 3 and class &
posts. Previously, prior to 1963, the
position was different. At that time,
as far as promotions were concerned,
there was no reservation whatsoever
for members of the Scheduled Castes
and Scheduled Tribes without recourse
to departmental examination. Today
even for ordinary promotions without
examination there is resarvation for
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class 3 and class 4 posts. This was the
improvement 1 was hinting upon.

As a matter of fact, the Commis-
sioner has suggested that we should
congider the question of making some
regervation for promotions to class 2
and class 1 posts also. As hon. Mem-
bers might be aware, there are a few
writ petitions pending before the
Supreme Court on this matter, Since
this matter is under consideration by
the Supreme Court, I would not go
into the merits of it. But I might say
that when the position is clarified, we
shall be able to take a decision which,
I hope, will be satisfactory to all con-
cerned.

Shri C. M. Kedaria: May I point
out . ..
Mr. Deputy-Speaker: If the hon.

Member is not satisfieq with the reply,
I will allow him later to ask a ques-
tion. But he should not interrupt the
Minister. Let him finish his reply.

Shri Vidya Charan Shukla: Apart
from that, there are several other
concessions that have been given by
the government for facilitating repre-
sentation of people belonging to the
Scheduled Castes and Scheduled Tribes
in the public services of the country.
Though these concessions are well-
known, I shall rapidly go through
them so that we can apply our minds
to them and see how anxious and
alert the Government is to see that our
Scheduled Caste and Scheduled Tribe
brethren get their due share.

As far gas reserved vacancies in
pubiic services are concerned, we have
made a provision that jn case in =a
particular year these reserved vacan-
cies are not filled, because of some
reason or the other, they will be car-
ried forward for two years, so that in
the next year if there are more can-
didates available they could be abgorb-
ed against these reserved vacancies.
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Shri M. R. Erishna (Peddapalli):
What is meant by “for some reason or
the other”?

Shri Vidya Charan Shukla: I will
come to that later. I am only enu-
merating the facilities that we give at
present, The carrying forward of the
vacancies is subject (o 45 per cent
vacancies to be kept under reserved
quota, which is in accordance with the
Supreme Court decision. The second
concession that we have given to the
Scheduied Caste and Scheduled Tribe
brethren is that if, for any reason, any
Ministry wants to de-reserve any post
and recruit a general candidate for
that, it has to obtain the prior approval
of the Ministry of Home Affairs, before
it can do a thing like that,

Another safeguard that we have
provided is about promotion. If any
ministry or department wants to super-
sede a Government servant belonging
to the Scheduled Castes or the Sche-
duled Tribes, it cannot do so unless
the matter has been brought to the
notice of the Depuly Minister or the
Minister concerned of the department
or Ministry. They have to take jt to
the highest level and satisfy the public
representative sitling there before they
can pass orders to supersede a person
bhelonging to the Scheduled Castes or
the Scheduled Tribes. This is for
Class I and Class II services.

For Class III and Class IV posts
they have to inform the Minister con-
cerned about this within a month and
if the Minister wants, he can reopen
the case and have it set right if jt is
necessary.

Another concession that we have
given is about age relaxation which is
well known. Age relaxation by five
years has been givern to members of
the Scheduled castes and the Schedul-
ed Tribes.

Regarding the standard of suitability,
there too we have relaxed the stan-
dards for candidates belonging to the
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Scheduled Castes and Scheduled
Tribes. The recruiting authorities
have been given full discretion to relax
the standards of suitability in keeping
with the requirements of efficiency so
that the reserved vacancies are filled
in as far as possible.

We have also given fee concessions
for members of the Scheduled Castes
and Scheduled Tribes, Travelling al-
lowance etc. is also given to members
of the Scheduled Castes and Scheduled
Tribes so that they can come and
appear for interview without any diffi-
culty,

We inform the recognised associa-
tions of Scheduled Castes and Sche-
duled Tribes that are there from time
lo time the number of vacancies that
are there and that are likely to arise.
These associations in turn circulate
this information to wvarious branches
of theirs and through other sources.
This is apart from the advertisements
that we insert in newspapers to pub-
licise these vacancies in a proper
manner.

The various ministries are also re-
quired to send an annual statement to
the Ministry of Home Affairs and to
tell us what they have been doing
with regard to these concessions and
facilities that we have given to the
Scheduled Castes and Scheduled Tribes
candidates and officers. We keep a
close check to see that all our instruc-
tions are properly adhered {o and
followed.

We have also seen to it that liaison
officers are appointed in each ministry
and department to keep a check on
these matters and see that our instruc-
tions which are issued from time to
time are properly followed and there
is no default in the various ministries,

As the House knows, there has been
difficulty about recruitment to the
reserved vacancies, It was found that
unless we took recourse to scholar-
ships, gtipends and concessions in the
matter of admission to educational
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schools of boys and girls belonging to
the Scheduled Castes and Scheduled
Tribes, this difficulty could not be
overcome, Here also we havg given
a good amount of facility and, as my
senior colleague, Shri Asoka Mehta,
wil] relate when he replies to the
debate, we have taken very effective
action to provide within our resources
all the facilities that could be provided
to see that the Scheduled Castes and
Scheduled Tribes boys and girls do
get into a position where they can
effectively compete with others and
get intu these public services not only
in thelir own quota but also over and
above their quota if that is possible.

1 may mention here briefly about the
vecruitment to the IAS and the IPS.
There was a great dea] of shortfall in
recruitment {o these services. As I
wis saying, if proper training and
other facilities are provided, candi-
dates Dbelonging to the Scheduled
Castes and Scheduled Tribes are as
good as anybody else, if not better, in
this respect. We saw this in the matter
of recruitment to the IAS, the IPS and
the IFS by the Union Public Service
Commission, Until 1962 we could not
get enough candidateg tofill the reserv.
ed vacancies in the IAS. In IPS also,
upto 1963, we could not get enough
candidates to fil] up all the reserved
vacancies, The free examination train-
ing centres for Scheduled Castes and
Scheduled Tribes have been opened
in Allahabad and Madras and because
of this free examination training given
to these boys and girls, I am glad to
inform the House that we were able
to fill all the vacancies, hundred per
cent, in these gervices in 1983, 1064,
1965. We have been able to fill up
hundred per cent vacancies in LA.S.
as far as Scheduled Castes and Sche-
duled Tribes candidates are concerned.
So js the case in 1.P.S. that after 1963
we have been able to fll up the
vacancies for the Scheduled Castes
and Scheduled Tribes.

I have given these figures only to
indicate how important it is to have
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free examination training centres and
to give proper educational facilities
and other concessions in education to
the persons belonging to Scheduled
Castes and Scheduled Tribes. If these
concessions and facilities are given and
every member of Scheduled Castes
and Scheduled Tribes is able to avail
of these facilities, I am quite sure,
there will be no problem in recruiting
them to the full extent of the reserva-
tion that we have made for them.

ot A FEE T (ATTEHT)
AETHT W o T A § oo
a1 § W1 99 A A wwT g oA
o g A fea afawa ?

Shrl Vidya Charan Shukla: I was
just saying that as far as reserved
vacancies are concerned, we are able
to get hundred per cent of them. Even
if there is a wvariation in interview
and in qualifying examination, that
holds good for all cases, whether they
belong to Scheduleq Castes and Sche-
duled Tribes or to candidates, in gene-
ral. There is no particular difference
between the two.

I must also give a little information
about the employment in public sector.
Public gector undertakings and other
statutory corporations or companies
which have been formed by the Gov-
ernment of India have also been
requested by us to follow these reser-
vations that we have made in public
services. I am glad to tell the House
that out of 169 pubilc sector companies
and corporations, 117 of them have
accepted our recommendation and they
have started reserving various posts for
the candidates belonging to Scheduled
Castes and Scheduled Tribes. We are
accepting the recommendation of the
Commissioner for Scheduled Castes
and Scheduled Tribes and taking up
this matter again with the wvarlous
public sector undertakings to see that
a few of the public sector undertakings
which have not yet accepted this re-
commendation do also accept it so
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that ail the public sector undertakings
follow the same rules and the same
procedure that we follow, at the
Centre, to give the chances of recruit-
ment and promotion to the candidates
belonging to Scheduled Castes and
Scheduled Tribes.

We have gone beyond this also and
we have taken up this matter with
private sector industries, We have
moved through the Ministry of Indus-
trial Development and various circu-
lars have been sent not only to the
individual industries but also to the
various chambers of commerce and
industry to see that they also fall in
line. But since they are private sector
concerns, we cannot force them beyond
a certain point. But we will not lose
hope and we shall continue our efforts
to see that the private concerns also
slowly fall in line and give the same
facilities that are due to our brothers
belonging to Scheduled Castes and
Scheduled Tribes.

oft v e (W) gl
aﬁ-énhzrfﬁé%tﬁﬁﬁm’u

Shri Vidya Charan Shukla: Unfor-
tunately, there are no reservations as
far as the posts of judges are concern-
ed. These factors are always taken
into account and the hon, Member
should rest assured that as far as our
bona fides are concerned, if we can
appoint them we will appoint them
without any hesitation in those places.
But there is no reservation for these
high posts in the land.

Various hon, Members have made
a point regarding the submission of
Governor's Report which the Governor
has to submit about the scheduled
area. I agree with the hon. Members
that there is a lot of scope for improve-
ment as far as this matter is concern-
ed. I am sorry to say that, when I
see these Reports, I do not find them
very useful. They gre stereotyped
Reports. These Reports, to be useful,

must be drawn up more imaginatively
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and a lot of more work should go into
them than goes into them. I am being
a little frank because this is a very
important provision of the Constitu-
tion and it should not be foliowed in
a very routine manner. We are tak-
ing this matter up with the wvarious
State Governments and we shall see
that the Governors' reports on sche-
duled areas are not only received by
us in time but also made a Little morc
useful than what they are at present.

Under the Constitution, various
State Governments have appointed
Tribal Advisory Councils, Here also
some members have observed that
these Tribal Advisery Councils are
not functioning as well as they should.
There is somg justification in this cri-
ticism also and we shall take up this
matter with the various State Govern-
ments where any such improvement
seems to be feasible.

I would now come to the wvarious
recommendations that the Commis-
sioner has made. A good many of these
recommendations concern the Depart-
ment of Social Welfare, but a few of
them relate to my Ministry and I shall
throw a little light on them.

In the Report of the Commissioner
for 1963-64, the Commissioner recom-
mended that we shou!d accelerate the
tempo of appointments in favour of
these communities and we should also
see that recruitments against the re-
served vacancies is done in a manner
so that practically all the vacancies
are filled. I have already said that we
are taking action to see that this is
done.

The Commissioner also recommended
that instead of each occasion of re-
cruitment, the reservation should be
related to each year of recruitment.
This recommendation of the Commis-
sioner has been accepted by us and
now we have amended these instruc-
tions so that there is no confusion re-
garding recruitment to reserved
vacancies.

The Commissioner also recommended
that the exact interpretation of Articles
335 and 320(4) of the Constitution as

far as the representstion in the posts
filled by transfer, deputation, promo-
tion, etc., is concerned, should be
made. As far as the exact interpreta-
tion is concerned, we have accepted
this recommendation also and we are
cxamining this matter in consultation
with the Law Ministry and I hope that
this examination will be over soon.

The Commissioner also recommend-
ed that in public undertakings they do
not recruit the members belonging to
Scheduled Castes and Scheduled Tribes
in non-technical and also in technical
and scientific posts. As far as this
particular recommendation is concern-
ed, we are taking up this matter with
the various public undertakings.

The Commissioner also suggested
that the normal administrative inspec-
tion should also give specific attention
to the performance on the part of the
office in filling up the reserved quotas
and that the inspection report should
make a specific mention of the posi-
tion in this regard. This recommenda-
tion has also been accepted by us and
we have issued necessary instructions
so that this recommendation is follow-
ed properly.

Another recommendation which was
made by the Commissioner was that
there should be suitable reservations
in the matter of departmenta] promo-
tions and that these should extent to
the promotion to Class I and Class II
also. I have already mentioned as to
what we are doing about jt. There is
a case in the Supreme Court and after
that, we shall decide as to what should
be done in this matter.

Another recommendation of the
commissioner is that in the training
programme of the IAS and other
cadres of the Central and State Gov-
ernments, courses should be introduced
to impart information on the existing
living and working conditions of the
scheduled Castes and Scheduled Tribeg
and the constitutional guarantees and
safeguards given to these communities
<hould be specifically emphasised. We
have accepted this recommendation
also and we are hringing this matter
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to the attention of the various Acade-
mies which train our public servants.

Now, I come io the recommendations
made by the commissioner in his re-
porl for 1964-65. In recommendation
Ne. 34, the commissioner has recom-
mended that the yoluntary organisa-
tions working in the districts should
be kept posted up to date as regards
the benefits which are made available
to the Scheduvle Costes and Scheduled
Tribes as through them these can be
made known to the persons among
these communitics. I have already re-
ferred to this maticr and said that we
have recognised «lready four associa-
tion: of the Scheduled Castes and one
association belonging to the Scheduled
Tribes and these associations are pro-
perly kept informed as far as thusc
matters agre concerned.

Another recommendation which con-
cerns us s recommendation No. 151.
Here, the commissioner has pointed out
ihat there has been regrettable negli-
gence by most «! the States in sub-
mitting their reports on the adminis-
tration of the Scheduled areas. I have
already touched upon this matter.

Hecommendaliv, Ne. 15 relates to
the tribal advisory council. I have re-
ferred to this already.

Recommendation No. 153 is that the
position in regard 1o the recommenda-
tions made in the previous reports for
securing adequute representation to
the Scheduled Castes and Scheduled
Tribes, which have no{ been accepted
by the Ministry of Home Affairs for
reasons which zre hardly convincing
may be reviewed by that Ministry in
consultation with the Department of
Social Security and this organisation.
We have accepted this recommendation
and we have set up a Stuedy Group
under an Additional Secretary in the
Home Ministry who was in charge of
services previously but who is now
in charge of Union Territories. This
study group ls going into these matters
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anc will suggest ic us the measures
for increasing the representation of
Scheduled Castes in thc gervices. We
have already forwarded to the study
group a statement thowing the recom-
mendation made by the commissioner
in his report for the last four years,
whiech were not accepted by us, and
our reasons for the same, and the study
group would go into all that in con-
sultation with the commissioner and
otlier persons and then give us the
puide-lines and recommend to us the
measures by which we shall be able
to improve upon these matters,

We have asked the study group also
to go into the question of providing
land tp the members belonging to
Scheduled Castes .ind Scheduled Tribes.
This js a very imporiant thing which
does not, strictly speaking come un-
der the Home Ministry but we thought
that when they were going into the
m.iter they could also go into this
matter which is very important.

Anothey recommendation which has
biep made by the commissioner is
recommendation No. 154 which is that
in the context of the Jarge number of
applicants belonging tu the Scheduled
Casteg and Scheduled Tribes who have
go: themselves 1egistered with the
employment c¢xchanges for clerieal
posts, the fact of the shortfall even in
the clerical posts is undoubtedly sur-
prising and calls for a probe, There
was some occgSion when there were
shortfalls like this, which the com-
missioner has referred to. We have
gone into this matter and we have
taken up this matier with the various
departments and with the Director-
General of Employment, Now, we have
currected the position. The latest figure
that 1 have shows that there is no
such shortfall. I am quite sure that
this matter wil also be considered by
us in dwe course,

Recommendalion No.. 155 is to the
effect that gnother attempt should be
made to recruit on ad hoc basis ade-
quate number of Scheduled Castes and
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Scheduled Tribes perscps against the
vacancies resesved for them on the
basis of the qualifications laid down in
the recruitment rules. We have taken
steps on this, and we have already
recruited some candidates on ad hoc
busis, and if there is any ferther need
to do anything, we can again consider
this matter,

Recommendation No. 158 relates to
the limitation of the period of the
poste which are allowed to be dereserv.-
ed. Under the existing intructions, the
appointing authorities are free to de-
rcserve purely temporary posts which
are expected to last for three months
nr more but which have no chance
whatever of bevoming permanent or
continuing indefinitely. He has recom-
mended that it is necessary to limit
the periog of the posts which are al-
lowed to be de-reserved by the ap-
pointing authorities themselves. We arc
looking into thi; matter and will sce
how this recommendation can be pro-
perly implemenced.

In recommendetion No. 159, the Com-
nussioner has said that the Home
Ministry should reconsider the decision
of not asking the eppointing authori-
ties to endorse to this organisation a
cepy of their reference made to the
Home Ministry for de-reservation of
posts ang shouli accept the recom-
miendations in this regard which had
heen made with a view to helping in
achieving the object of ‘securing ade-
quate representation of scheduled
{ribes as contemglated in the Con-
stitution, We huve accepted this and
shall take action accordingly.

Iecommendation No. 160 is regard-
ing reservation in ex-cadre posts. They
want ps to reconsider this matter and
take proper action. We shall consider
thic matter again.

lecommendation No. 161 says that
we in the Home Minisiry should make
the position regarding preseribing
minimum qualifying standard for each
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examination clear to all appointing
authorities. We are taking action ac-
cordingly and we shall gnnounce ouf
decision after some time,

Recommendations Nos. 162 and 163
are to the effect that fresh instructions
mauy issue to el]l public sector under-
tukings ete. to which 1 have already
referred, We are taking up this mat-
i¢p again with the public sector un-
dertakings.

Shri P. Ramamurti: He is just read-
ing out what action has been taken on
virious recommeudstions. This does
not serve any purpose. The much bet-
ter thing would be for him to print
the thing and circulate it to us so
that we could know. As he js doing it,
we are not able tg do anything.

Mr. Deputy-Speaker: It is a welcome
svgpestion which  the Minister will
take note of and fallow in future, be-
cause it will save the time of the
House, I entirel agree with him,

st TR W weET (W)
600 gfaw & s fawrer fag wedl
war W A |

Shri Vidya Claran Shukla; In ac-
cordance with your guggestion, we
shall circulate a paper containing the
action we have taken on the recom-
mendations.

it e v e (Far MEER):
7g a1 oY FaT a%a § fe W dax
A e A T § 7
ag @ T ffwg 7 @ dor T
g’

Shri Vidya Charan Bhukla: Now I
=hal] briefly touch upon some jmport-
ant points made in the debate. Shri
Frank Anthony said that there was
some sort of stultification of represen-
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tation of the Anglo-Indian community
in the legislatures. He quoted an in-
stance from West Bengal, There is a
peculiar position. There are some
States in which there are some local
associations of Anelo-Indians not affi-
liated to the All India Anglo Indian
Association, of which Shri Anthony is
the Presidznt. These local associationg
sometimes mak2 their own recom-
mendations which may not be to the
liking of Shri Anthony. But this is a
matter within the discretion of the
State Government; they can appont
representatives of Anglo-Indiang in
accordance with the recommendation
of local Anglo-Indian associations. So,
there is np basis in this complaint that
the State Governmentl of West Bengal
particularly did not appoint the Anglo-
Indians properly, ang¢ thcy appointed
somebody for their own political rea-
sons,

Some hon. member: alleged that the
character rolls of the schedule caste
employees are deliterately spoiled by
superior officers toward their chances
of promotion. This is a very unfair
allegation. There may have been a few
cases of this kind. (Interruptions).

Shri Suraj Bhan (Ambala): You go
through the report.

Shri M. R. Krishna: When the reser-
vation in promotions was actrvally done
by the Rallway Ministry, the State
High Court decided against the deci-
sion of the Railway Ministry. After
that, the Supreme Court has accepted
that there can he reservation in pro-
motlion. After that these confidential
records have besn spoiled. I would
only like the Minister toc find out whe-
ther the confidential rolls earlier than
the Supreme Court decision were good,
but Jater on a number of records have
been spoiled on account of the Sup-
reme Court decision.

Bhri Vidya Charan Shukla: I shall
definitely look into that.

g wm: AT ww § fw
weft wEm foé o it ff wgt
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m § 1 whree e & gl foad
# ars w7 ¢ fo ww e & ag o

g

Shri Vidya Charan Shukla: I know
about it. This kind of general allega-
tion is not prcper. There may have
been some cases,

Shri M. R. Krislina: Not some cases.
(Interruptions).

ot go wo Wl ({TR) : R
fod aff ot g | femr Saw
93 €§ A A A v @ §

Shri Vidya Chaian Bhukla: I must
tell the hon. member that he is very
incorrect. 1 have read the report. I
do not know whether the hon, member
has read the report himself, but I have
definitely read the report, and I know
what there is in the report. It is very
unfair to say that I have not read the
report. (Interruptions).

Shri S. Kandappan (Mettur): Pro-
bably he read only those lines which
are acceptable to him.

Shri Vidya Charan Shukla: We have
gone through the entire report, each
page of the report has been properly
scrutinised.

st gvw W wgErg : W Tt
wToE &% 7 ot geft | WA W
' T o g

Shri Vidya Choram Shakia: My
standard and your siandard are diffe-
rent. You may do Jike that, I do net do
like that.

st grw wx e : o fad
% @ § 5w T @

ot feureoe qew: g WTOE
wmr g W oe oWt b

Jana Sangh members have no under-
standing of these problems. 8o, he
should better keep quiet.
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ot pvw e wwwE@: g
& @ wg aw §, dfew o gad
w i T § 1 @ W agE ST
g &= ¥ @ | g TR faem WY
dm=x §

Shrj Vidya Charam Shukla: You
slic'ald properly understand first, then
yur will be able to teach others. You
do not understand anything yourself,
‘aat ic the trouble with you.

Some hon. members made some re-
ference te the appointment of a mem-
ber to UPSC belonging to the schedul-
ed castes. This matter is always kept
in view. We have eppointed already
a worson from the scheduled tribeg as
a member of the UPSC, and whenever
wt can appoint & gcheduled caste mem-
ber to UPSC, we shall be very glad
1v do so.

Shr' Meetha Lal! Meena, Shri Sheo
Narc:n and a few gthey members made
the demand that the work relating to
social welfare of the scheduled castes
snd scheduled tribes should be trans-
forrcd from the Department of Social
Welfare to the Home Ministry. I must
say thai at present the work is being
done extremely well by the Depart-
ment of Social Welfare, and there is
a very close |iaison between that de-
partment and our ministry, and I do
not think there iv #ny justification for
making such » demand.

Shri M. R. Krishna made the sug-
gestian ihat a central authority should
bz created with power to nominate
candidates against reserved yacancies.
There is a central guthority already
iz the shape of the Director-General
of Employment Exchanges that js do-
ing this job.

Some other minor matters were also
raised. We shall go through them
and write to the hon. members and try
to gatisfy them on the sction that the
Government is taking in these matters,
ang if necessary, we will consult them,
we can call a group for g disctssion
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and gee what further action is needed
to gee that the constitutional guarantee
that have been given to the members
of the gcheduled tribes and scheduled
castes are properly fulfilled.

Shri M. R. Krishna: The Minister
said that it was true that the social
security ministry was not handling the
demands. The other day Mr. Ascka
Mehta was not able to give information
to the House because he was not in
possession of gll the facts, Now, Mr.
Shukla has said that his department
was doing everything. The other day
the Deputy Minister enswering a ques-
tion gbout representation of gcheduled
castes and tribes in the government
services sald that there was no machi-
nery in the Home Ministry to see that
adequate representation was given to
them. The Deputy Minister answered
here that the Home Ministry would
have to be informed by various autho-
rilies {n case they were not able to
fill up the vacancies. Is this the type
of machinery in the Home Ministry to
gee whether there was adequate repre-
sentation to the scheduled castes and
tribes? Is there no other machinery
to do active co-ordinating work?

Shri R. D. Bhandare (Bombay Cen-
tral): Our point was that the depart-
ment should be managed by the Home
Ministry. It is gtated in the report
that whenever a questionnaire is sent
no information is given by any depart-
ment to the soclal welfare depart-
ment. Therefore, we wanted that the
powerful Home Ministry should be in
charge of this so that they can seek
information and get replies and these
also could be incorporated in the
report. '

Shri 0. M. Kedaria: In view of the
constitutional safeguards granted to
the gcheduled castes and tribes in ser-
vices, ig the Home Ministry consider-
ing promoting them outright, ignoring
the CRs.?
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Shri B. Shankaranand: Are you not
going to allow me to speak?

Mr, Deputy-Bpeaker: I cannot say
just now.

Shri B. Shankaranand (Chikodi):
The other day I asked a question when
the Speaker was in the Chair, about
untouchability. I put that question.
Untouchability has been a challenge
te. the Hindu society, Indlan society.
I asked whether the government had
taken care to see what were the rea=
song or causes, why the people are ob-
serving untouchabllity and what re-
medies they have foung out. Unfortu-
nately the Speaker did not allow him
to give a reply.

Mr. Deputy-Speaker: I am permit-
ting questions on points that were
ralsed and there was no satisfactory
reply. That is all.

oft 9o ®ro wrextw (TMAI) o
I wEIRA, { AEH AEICH qg
FTTAT ATEAT § FE g 15 I & wmany
7g wiv w@ @ § 5 wifaarfaal Wiz
giomt & ol sperr warrera AT =nfigd,
w6 9T TF @ aWAT & H§
gt g fawar § ) o7 fie e
feegeft qifeear & wma, foae grea #
& WY ¥, s A feafy aga weat
g wk 8, AfeT gardy feafa &
oW Tg0 a7 R 1 srer AT srfeare Wi
for s ad § foad g &Y
10-20 wrxfwd} & oY Hay wxeq
forarr wwr ¥ wr @ 7 qw forld EOETR
T § " § w1 e g g, e
w7

ot ey ow (foec) 1 W g
AT Y ot A1 w7 21 Y sy ?

JqTEW WRT: ©F §HT e
w1 gaTe A4 ¢, A wAvT 1 &y
98 | .
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ot gow wer IR qGRA,
gt ¥t mare quR & Zrew fifod
Sbri Surendranath Dwivedy (Kend-
rapara): Is the discussion closed now?

Mr. Deputy-Speaker: After Shri
Shukla's intervention, I felt that some
Members, particulsrly those who re-
present the Scheduled Castes and
Scheduled Tribes, were not quite
satisfled, ang so I allowed them to put
a few questions. That is all

st gow wm o« W T R
¥ ag w1 a1 fr gfomt & safeloe
Wiy §@ T@ ¥ U fFy O &
TR § o qfedwew @ og wwa § A
o fog dw wgm § B qa
¥ T FH A R ) q¥ W
Jer FTeEd SHTWT HY o @ 1065
ssfr##ti‘(!ﬂitwim% 14~15
®1 M & Iawr s faanar sigar
g o ox, @1 &w af) afer aga
#dv %1 fors fear mar § o< wfaee
¥ e & faq e Wie fiear § s
e feft gfom W e fors frar
¢ @ ¥ 7 v ww femr w7 @
FAT WeAT AEIAT KW AT H TORTC HT
frarcagardn ?

gra waraag € e axfeonf
¥ agt I wind gAHT F1 A1fgT w
¥ fag 7f afes 3 foara ¥ fay
fed qrx &1 W TEm A vy § fw
1963 ¥ AT 1966 & WTe Yo THo
o wrEo o qao ¥ w rfadt HFqR
gy fadr o § Sfes g fs 10509
1963 ¥ fva fad vy § I =l
agarar § | AT I & o gw www
& fr g fod dew 8z qule
dagt & 7

ot vewere wrelt  (72)
Jqrsrw wEEd, st {oqTe @wy @
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[sfr e wreft)

W # afsy wqgfar wfe o
vgfe wifew arfs g 7 oF
T & gy (@R darT &
ATHTT B AN GErET & qra &
@ F st agar g fe wam awie A
a feid &1 e fear @ e o
T faar § o w0 ? @ food ¥ aga @)
wEgeaget g frgad § s w3 A
e ¥ |11 ong A1 deqEE FEw
" deqew greew ¥ Al &1 aga
aort Y awat § | & s gy e
B GIHTT A FqATA 9 fa=rT w7 @
t 1 ¥fEr w1 v A ot aw T
aff fear § 1 Y 9@ @RI FG ®
FTETT & g #47 Aa@ § 7 g@ w1
FATY FA WEIRY AGLATA FA ATAT
g ?

17381

st Twdwe gw:  SUTeEW
T, § qF g § wgEgh 9
gt 7RI § FET Agar § w7 oo
ghom ot mfwarfedt & fog wam
gfma § Aefal #aic fadw
wier Aefal * ag g @ W

oft i1 W (tAT) @ ST
wgrq & Wt agea ¥ wEfae afy
g v wrfier anfr & wor foraror
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& wraed ¥ o wrgdt § feoqa &
w7 femmy & faq #n fiwar mar
t? agwrd & wgfee onfa qa
gl miftw aifa & o9 v 9o

A mom

qAAT F1 4577 a7 ¥ & forat § Q&
oS wify gaw swggfe sofor
wfa & @t &1 g8 & gewa framan
g | gER IR wAgfed wfq qag
wgfas wifen onfa &1 o=, wora
A FY 7T FAAIT FI GIEqT F AL H
T AT aaATHT A1 IA 9T WY A THTH
A | qE # ddr AgRT § AT
Fgm & & degew wEm Wi
weger gz & At & fag
fade s@1e & fomadr W@ foae wid
w0 oy fe 9 & sz & qwdr
g a1 W 7 qu 6T ad ?

oft fagroe aRdt  (WEST)
ITqN AEEUY, AR ¥aw TF fAqe
fear sz arfs & oF =marer T % )

gureaw wgea : A T W €9
®! qavar § | & degew Hrega & am
1 fams fF Ao & /0 T faw
qTaT § @are e ¥ W@ g |

st TwdEw gmw o AW, XU
qAEAT FT I § | W7 A IZ w5 ¢
fe ag gfeaai wix wrfgarfast
aata § & A wgAn § fe o ow oy
waw gl s wifeanfaa) &1 g
g AT xw A gudr wfad &
w19 grrd T O Ig awET gw
TEf it AT e IFeT A @
tafag 9 Faw gicmt Wt wfgarfaat
o gt Ag § 0
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Mr. Deputy Spcaker: Every mem-
ber appreciates what you said, But you
should remember that those who live
in that condition know where the shoe
pinches. Therefore, I permitted them.

Shri Randhir Singh (Rohtak); He
is a Harijan member and he knows
where the shoe pinches.

st W ww : IOEE  AERT,
qIAAT qaAT A qg Vo7 * § fF ag
qQF meaae g fAgaq § of @ &
S wigfas arfedi & fag w@iw
O | & A war ¥ ag fagee
FT wga g fF a3 g@ wegmA
T & FTHAT ¥ qg WY arq wfaa @
a1 @ £ fF ¥ 2 g, ey a7
KT faar &< 9T g gfaa sfa aar
wagfa srfer sfadt &1 9 =TT
faar amar & 9w # fegwr wweTarc
qTCT § TF FT WY I TAF0ALT FL4T ?
R 1 § & uvm s ov, fyer s
ot a8 qfedet & qfe @ o i
wigfas wfs aqr wqgfas waifes
wfedt & wiosax qfga o
A AT [EqqA T T qATq 9 fa=wre
s fe o fafw @i =1 a0y
A A FY SqIEqT F AT F AT 7Y
b 3w * o oy wT sraf ?

o g s ( FAEAE) 2 ow\@T
HAT AERT T TAATH FT AT &A
fs ag gurga Wik srfavz 1 @ex
A & fag ot gat ST wRrTE
frag § s axere Swarga 3,
AN F WL 1 g W Twar gone fie
o N waomRs fray s &
IT T A FwrT o Raw § W) A
FEHIT A AT § O W ORI kW
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TR # @il fo  wraorfi faarg
¢ T ® gwa Al #7
sfasar o @1 o & fag =g
qrgar A sget 7 & g e qa
AZIRE 9 & A F @ & 5 g ¥
FE qw § !

shri Vidya Charan BShukla: Mr,
Lrishna asked about the machinery
that exists to check whether 'ml&l‘\'i'
tivns made for scheduled castes and
wi.bes were properly filled. I have
aiready said that there is a provision
for submission of annual reports to
vhe Ministry of Home Affairs. There is
u baison officer also. All these are
properly checked up by a section that
we have in the Ministry of Home Af-
fuirg to deal with these matters. As
tar as submissicn to Minister, State
Minister and Depuly Minister is con-
cerned, that is only in cases of super-
session and without the orders of the
Minister concerned no person belong-
ing to Scheduled Castes and Sche-
duled Tribes caun be superseded.

15 hrs.

Shri Bhandare asked about annutal
report and the Governor's report. We
do go through the entire report that
comes to us and also the Governor's
report. 1 have already said that it
leaves a good deal to be desired and
we are bringing this matter to the
notice of the State Administration.
Whenever these reports come we do
take action.

One hon. Member mentioned about
the confidentia] reports. There js a
definite mention about it in the report.
We are seized of the matter. We should
like to find out what is the extent of
this malpractice, how far it has peen
done and how it can be corrected.
That is what we are considering at
present.

Shri Barupal referrnd to the setting
up of a separate Mwristry. A separate
department has been created in reply
to the demands roade and thet is being
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very effectively run by my hon. friend.
As far as reservation in the services
is concerned, we help them as much
as we can.

One hon. Member asked about rec-
reitment to 1AS and IPS, how much
of jt was done previously and how much
is being done now. What is being done
now 1 have already reported to the
House, ] have already said that before
the setting up of these pre-examina-
tion training centres in Allahabad and
Mudras the position was far from
satisfactory. Because there was no
other way of jmproving the position
to get the full quota of Scheduled
Castes and Scheduled Tribes candidates
to fill up the reserved vacancies, we
opened these pre-examination training
centres, Afier that the position has
improved. I have figures with me here
from 1957. In 1957, for IAS, for ins-
tance, we had five vacanciegs reserved
for Scheduled Tribes but none was ap-
pointed. In 1958 we had, according to
the ratio of vacancies, two vacancies
reserved for Scheduled Tribes but not
one wasg appointed. There was a
shortfall up to 1961. After that, gs far
as IAS is concerned, we have been
able to fill up the entire vacancies

recerved for them (st g Wi
€9 ¥ qaoq @gwr fr fadm &
W T §T 9 )

In 1062 the vacancies reserved for
Scheduled Castes and Scheduled
Tribes in IAS were 22 and 4, and 22
candidates from Scheduled Castes
and 4 from Scheduled Tribes were
recruited. The vacancles jn 1863
were 11 and 4 respectively and the
same number were recruited, in 1964
the vacancies reserved were 14 and
5 and the same number of candidates
were recruited, in 1965 the vacancies
reserved were 16 and ¢ and the same
nimber of officers were recruited. In
1000 the vecancies were 10 and o
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and the same number of candidates
were recruited. This iy with regard
to IAS, The same is the [position
with regard to IPS where in 1063,
the number of vacancies reserved
were 15 for Scheduled Castes and 4
for Scheduled Tribes and the same
number of people were recruited.
Like this I can go on giving the
entire figure.

Sir, I think I have almost dealt with
all the points ratsed by hon. Members
which concern my Ministry, Some
of the other poinis which concern the
Department of Social Welfare, I am
sure, will be answered by my hon,
colleague when he replies to the de-
bate, (Interruptions).

Some hon, Members rose—

Mr. Deputy-Speaker: Order, order.
It is very difficult now. I permitted
some questiong because some hon,
Members felt dissatisfled. I cannot
permit any more now, Hon, Members
must resume their seats.

oft Qo Qo WS (TAT): FaTET
wgrea , &% fedi @ wqglaa onfy
o< Wl wifer  wnfadl & @
¥ ougl wgw @ @ { oWy oAy
qgH W1 2@ FT g/ qav qwar g f
RO F AR A gw dvit o fow
it § s =ifed gl
R B @RI T@Y) o o
ag ggt war € § W &
fgara & aarg af § WX & wwwar
g e st et frasl o & seary
& @ frerelt ot ft @ 1 & wwwar
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W urens oy senfedfer Sogw
®oaAr 9fg@ 1 ogw Ew
T oAt @t W faedr  wmd
o FT ATGA IAHT JHFAT gH AT
g FT ||

T AGPAG T AT A AL
e g wow i wgfae wnfadi &
TF wgA AT A, ¢ #g0q faqfa 3,
R WA AE &g AC {6 ITH U
g A, ww faar @ # qeg
ma A e Fg W wie A fw
g7 7Y #v g feafa § ) & ga e
A g 5 o & agt o ferfir ot
I H TR gAR gAY 1 AfwA Fo
o qgx ag  wgfv onfagt
& MY OF agT AT WA
st & fag fear qr srandy & fag
o wreRra AT 91 39 § 9 ) fgemr
faar qr 1 AR & ag sgm fF oy
WTRIAT &4 A1 A I 797 fFa7 91
qg wRET gaT a3 qv fi wrardy
1% faad wrIA9ge g, 39 MR-
At & €T a9 Wk g g
@y AfFA A T R AwH
a TF AT FHIATX 9@ @ & 99
¥ 3q wrraw w1 fos a& gl wran
LT qa9q g a7 @ fF g9 garw
% faan wger R s wfgw,
fora wgea et awar a1 ifgd g
GWET wTaT g1 I8 wRieA W
N AT ETAMY Jw @ A
atii &1 §o g& T TqT W
& famr w91 &feT 3@ g
T® Fwwa g & qar |

g H, g A wgE F N
TRT G g &1 gaar §
JaW w39 et & g
¥ fw afew ¥ we
Wi AP 9T | q@T A oI
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g feda fafrst # Q% @ gfve
t om ¥ wRawx am< & g
) foelt f o fr ardr o fada
vy ff 37 F faet ot 1 gaw fag
&f ey ¥z & ST A g wA
¥ qg wemy @ fe araEdw wge
® ggY 37 Al A fareet wrfgd o
W 9 RIE ogwn o f4 3q faAl &
feda fafreet ot qwasa w7 asgm
! gaw e ¥ faer gqr e Ado
gz 3w fe 38 gfae & W 3701 B
& 98y | AfET qud T e T
AH A AA A IAW AT o |
A ITH AT F @I QU I HH
it faedlt ¥ ZiewT &1 fZaT a9 Ok
gEA AT AN AT ¥ W ¥ 9T W
¥ TF & A s wEnd §, fae
TR F 3 Al g qrn wgw ma-
Farz ¥ Wt fedg fafaer  sgw
w fomr & 1w 9§17 wI& §U
o QFEIRE F AT | I9 CREIE A
A § FIHIT FT AT §B ST
g gw ) AfwA gm g W
FraE fem T W Iew AT Il
ANFO § gz faar mar ) o7 W@ QA
3 & s g § e @@ woow
g @l A aes ¥ EF § @
gAR W gE T E 4§ ary
§? T franch &1 e TAw )
& aret § & AR 17 T@ W AW
wai & arar § 7 gafan & ot §
Wt 3w afs & eowar ww §
I gfraa ot ae AR 3o
T AU F Fgi WMo qrar AT
¥ AqE ¥ agT qrRrew gt 91
W ag W sy o Al €
QT g, @ T@YETA & W
¥ § ot qEd g\ g g,
ae @t as A o awm g

Reports (M.)
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e L W WIR IT HT AN AR 6T GWRY
el § o agy Kowew OGN IR qR aawn v fagr

PRET A e TR E g 0 0 W I QT @R
A AT AN D § @ E TAT 91 | AfeT W@ F IR gEEa
frg, WTETH B gRow T aCF ¥ wwd AL gAT AT
Wi ® ot @ g ome fegw  T0 &) W SRR wg o @
w0 fo g 7 vt f& am qw, el A W Fr e
oo o A AR A dwar ffe @ & T A ¥ gEw e g
L R T Il L
wwg W frad | ok fag WHI @ § @ o hEe W
e frvwa wdt guT ¢ fR o ¥ fg o ST AT FE A AT E L IEET
W ¥ AR W oW s ar HEe T e o § ) g e o g
fred ot § 1 g froter ad g it fadh 1T a7 & T A aren §
N wENd | 8 o fr A IUAFAT W FTATRIAT $Y HTTVIHAT
W@ g ¥ e ow e v 1 Hoawd faa sos Wil & g
2 ag Prafor s ¥ @ @9 X o faom @ fendiz &9 & w9
¥ faq wem fod fed ¥ sER W twm wigw fe ag o ot
wer s o, W€ dur Pt @ & o N ogfraa #, gt ¥ owfa
8 e o e g ifgy | TS A B e
Mer ag A g 1 (wwaw) T W @@ @ R
W Adw frr ek afgy) qgay T TG QR @A ow
xg w1 fra d ) fod g S aY Wt Wt 99 A TEr Wraw Ag) g
o e @ qEmar A@ g o fF ofew sfgw @i #
(cearm). . 8 g T ¥ 7y wE & % ! afew W aw ag i Al
s wgon et F wgw g Q007 WO g st
e L LR IS
fofwug i e wg ¢ 0 0% O am A e et
fo ug o & e ww ¥ qet 4t | g frr § 1 g 9w R
wh S W g o e gw TR Naw aml s
mmmzmaw*mmmﬁt?

ot gt Seft AT ¥ T fw 62,
o wydw A & faww wwar § ) 63, 4% 65 ¥ I¥ qu < fiemw
W AR AG AW ATCEN ot ¥ ATy oy fe agt W ag ¥ e At
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g wWgar g f wowr ag
wgar g fF 78 @ A W
1 gg fafer < ot 8, wxfer
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AN Y FRY gy o e
i @ sl whRguw W
Wl ¥ e wifgy, wem @
g & g w0

Mr. Deputy-Speaker: Now, I will
have to first call Members from the
Opposition because there is some
time to their credit. Then, time per-
mitting, I will call Members from
this side. Shri Ramamurti, (Inter-
ruptions),

Some hon. Members rose—

Mr. Deputy-Speaker: This is the
ustal practice. If there ig some time
allotted to the Opposition, that is to
be given to them. The time taken by
the Minister is also debiteq to this
side, Please resume your seats,

Shri P. Ramamurii (Madurai): Mr.
Deputy-Speaker, Sir, when the Minis-
ter of State for Home Affairs was
speaking, at the end of the speech, I
found angry voices from the Congress
Benches also, putting questions, be-
lenging to the Hatijan community, It
is a very good thing that those angry
voicey were raized.

We have been given lots of figures
about the number of vacancies which
have been reserved for the Harijan
community, this and that manner of
things, recommendations accepted, re-
commendations implemented gnd all
that. I am not going to speak on those
thing.

15.1% hrs,

[Sarr Bar Ray Maprox in the Chair]

The fact remains that after 20 years
of Independence, the curse of untou-
chability continues to be rampant in
this country. Even the Report points
out that whatever might have happen-
ed, to some extent, as far as cities are
concerned, as far us villages are con-
cerned, the curse of untouchability
continues. Why? Maybe, the untou-
chability is banned today under the
law. But why it is that after 20 years
of Independence, after passing the
Constitution, this curse on our soclety
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continuously exists. This is the basic
question with which we are concerned.

My hon, friend touched the crux of
the point. The question is that
this question of untouchability is
very closely mixed up with the ques-
tion of landlordism. In this country,
Manu who wrote that wonderful book,
Manu Smriti, coming from the upper
class, who wanted to perpetuate the
domination of the upper classes in this
country, the land-owning class, also
gave a halo to the domination of re-
ligious garb and wanted to have per-
petual domination of upper classes in
the country so that they could get a
class of people who will not revolt
against landlord domination, that it is
something ordained by God, that they
have been born in that community
because God had ordained them to be
born in that community, and it is on
that basis a religious halo was sought
to be created.

For the last 2000 years or 1500 years
this curse has been there. How are
we going to tackle that problem? The
fundamental question before the
House is as to what is the outlook
with which we are going to tackle
this problem. Many reformerg have
been there, Gandhiji has been there.
But even before Gandhiji there have
been many reformers. It is to look at
the problem from the point of view
of doing some good to the Harijan
community. It is not a question of
correcting an injustice to them. It is
a question of doing some welfare and
that patronising attitude towards the
whole problem is @t the root of the
whole question today,

I know, for example, in Tamilnad,
there was a great reformer, Shankara,
a great reformer, Ramanuju, and he
was a Catholic, He said that there
could be no question of these com-
munities ag far as Vaishnavite religion
is concerned. But we know their fol-
lowers later on started the same kind
of a thing. I was a Harljan worker.

AUGUST 17, 1067
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in 1934, and I had also fought a num-
ber of cases, there was a particular
case relating to the Parthasarthy
temple in Madras, in Triplicane, where
I took a case, asking some Harijan to
file nomination for the election of the
trusteeship. I went to the High Court.
Gandhiji had later on commented up-
on that case in Harijan. That is a
different matter., What I want to
point out is that that time I read all
the scriptures in order to assist the
lawyer, Mr, T. R, Venkatarama Shas-
tri, whom I had engaged as a lawyer.
When 1 read that, I found that as
wonderfully 'Catholic. It said that if
a Vaishnava asked another Vaishnava,
‘“What is this caste?”—do you know
the language in which it is cursed? It
is a terrible curse—

AT QT : eI

A Vaishnava who asks another Vaish-
nava, “What is this caste?” is guilty
of committing an incest with his own
mother. That is the way the Panchra-
tram had condemned it. We know
the followers of Vaishnava today, the
same followers of the great men, also
practising this untouchability, Why?
The fundamental problem which along
with this caste problem is mixed up
is the class domination of the upper
landlord caste. Are we doing any-
thing towards that? Is just giving a
few jobs here and there going to solve
the problem? In the countryside
where 95 or 99 per cent of our Harijan
population are living, they are land-
lesg labourers. As was pointed out,
they have not been given even home-
stead during the last 20 years. We
have not been able to give them even
homestead, security against eviction
from their homestead. Whepn this is
the way, how are we going to solve
the problem of untouchability? There-
fore, this is a fundamental problem
of ecomomic domination, I do not
want to go into the question of land,
but I am just pointing it out.
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Similarly you take the other ques-
tion. What is the outlook in which
you are looking at the whole question?
There ig a lJaw that untouchability is
banned. But what is the number of
prosecutions? I know, for example,
when prohibition was sought to be en-
forced, an evil which has been there
in the society as a result of certain
habits—after all, this ig only a habit—,
in order to enforce prohibition, you
kept a separate department and sepa-
rate officers. But here is a curse that
is ingrained in the blood of the majo-
rity of the Hindu community, a thing
that has been inherited from genera-
tion to generation and from century
to century, and in order to fight this
curse, if you take it seriously, do you
keep a separate department? And
who will take the case? The ordinary
Sub-Inspector of Police. Will he ever
take a case against a man who prac-
tises untouchability? Will he do that?
I¢ you were really serious about en-
foreing this, would you not have creat-
ed a separate department and seen to
it that that department was manned
by Harijans who know what the pinch
is, who know what that social ewil is
and who have the courage to bring to
book any upper caste Hindu, bring
him before the court and arraign.
Did you do that? No. Even in the
eight Deputy Commissioners that the
Government have appointed for Hari-
jan welfare, not even one Harijan is
there , . .

Some Hon, Members: Shame, shame]

Shrl P, Ramamurti: This is the way
in which the whole problem is look-
ed. Not even one Harljan is there.
What are the qualifications of these
people? Are they people who are
wonderfully zealous and hopeful of
finishing this untouchability? How
are they concerned with it? Are they
the soclal workers? Why should
these people, who have passed some
examination of the Public Service
Commission, be put there? How are
they qualified to deal with this parti-
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cular problem? This ig not an ordi-
nary problem of administration. This
is a peculiar problem concerning our
society. It is a social problem. Un-
less one is filled with that zeal, one
cannot tackle that problem. There-
fore, the whole attitude towards this
problem should change. That is the
root of the whole question—the class
domination and, combined with it the
social domination that has been there.
Unless this problem is tackled with
a new outlook, with the zeal that this
thing must be finished, this cannot be
solved. For that, you seek the co-
operation of those very people, make
them the enforcing authority; do not
arrogate to yourself the authority of
enforcing this law. Unless some such
thing is done, this is not going to be
eradicated, however much you might
talk. I do not want to talk more
about it because the time at my dispo-
sal ig very limited.

Along with this is also the tribal
problem which is dealt with in this
Report. What is the tribal problem?
The tribal problem is also fundamen-
tally the same. Here is the Report of
the Commission—I have not got the
time to go into the various pages—
appointed by the Government of
India, presided over by a person no
less than Mr. Dhebar, a Congress
member, a former President of the
All India Congress Committee. He
has pointed out at innumerable places
that the fundamental problem of the
tribals is the problem of land, He
has given instance after instance, in
State after State, o¢ the depredations
on their Jands, how their lands are
being taken away from them by con-
tractors, by moneylenders and by a
host of other people from the plains.
Have we sought to prevent that? Are
we today passing laws, fool-proof
laws, which will prevent the alienation
of land from these tribal people to tha
other people? No. But we say that
we are doing welfare, and we have
appointed commissioners, tribal com-
misioners, this commissioner and that
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commissioner to do welfare, We take
away from them their very means of
existence and thep say that we are
doing welfare work for them. What
is this welfare work? The fundamen-
tal question of land has not been tack-
led yet,

I shall just give you only one
instance from Tripura. With regard
to Tripura, the Commissioner on the
Scheduled Areag and Scheduled
Tribes said:

“At present, there is no Sche-
duled Areas in this territory. The
Chief Commissioner has suggested
that the areas of Kanchanpur,
Chammanu, Amarpur and Telia-
mura blocks and some of the areas
under Sadr, Belonia and Sabroom
Sub-divisions, which are conti=
guous to Amarpur and Teliamura
blocks and have a preponderance
of tribal population may be dec-
lared Scheduled Areas.”.

Then, the Comamisison has gone on to
say: '

“The influx of displaced persons
from Pakistan to Tripura has been
enormoug and has upset the local
economy, It has greatly affected
the tribals and has made the land
problem acute. The rights of the
tribals in land should be safe-
guarded.”,

This was written in 1956. Ten years
have gone. During these ten years,
there has been more influx of refugees
and more land of the tribals has been
alienated from them. This is the way
the wonderful welfare work we are
doing, namely that we take away the
land from them and then say that we
have appointed a commissioner to look
after their welfare, and this is the way
in which we look after this question.

The fundamenta]l problem is one of
the growing domination of the advanc-
od sectiong of the people from the
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plains over thege tribal people in
these hilly areas, and because of that
today a feeling has arisen in their
minds that their interests are not safe
in the hands of a government in which
the plains people dominate, That is
why demands have grown up from
tribal people that they must have
complete autonomy and they must
have their ways of life and their eco-
nomy should not be kept under the
domination of the people from the
plains. Government also had accept-
ed that position at one time, But are
they sticking to that to-day? I have
read the declaration made by the
Home Ministry on 12th January, 1967
and this is what it says:

“Bearing in mind the geography
and the imperative need of secu-
rity and co-ordinated develop-
ment of this region as a whole,
the Home Minister discussed with
the AHPLC leaders the proposal
that a federal structure compos-
ed of federating units having an
equal status, not subordinate to
one another should provide the
basis for this reorganisation.
Under the arrangement a limited
number of essential subjects of
common interest will be assigned
to the regional federation leaving
the rest of the State functions to
the federating units which will
have their own legislative assem-
blies and councils of Ministers
ete.

The details of the scheme in-
cluding subjects to be allotted to
the regional federation will be
worked out within six months by
a committee in which all concern=
ed interests will be represented.”.

The authorities had categorically dec-
lared that a committee would go into
the details within a period of six
months, But what has been dome?
Six monthg are about to pass or are
over already. A conferensce was held
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just about a fortnight ago, and then
there was a committee and then a
sub-committee presided over by Shri
Asoka Mehta. What were the terms
of reference of that committee? The
termg vof references should have
been only to work out the
details of such scheme. But on
the other hand we find that
the committee has been asked to con-
sider all possible arrangements in-
cluding the continuance of the exist-
ing arrangement. These are the won-
derful terms of reference. Therefore,
how can the hill people and the tribal
people have confidence in this govern-
ment, a government which is capable
of going back upon its plighted word?
Naturally, therefore, we have a revolt
among the tribal people. This revolt
will not stop there unless Government
change their attitude, unless they rea-
lise this basic problem and unless they
ensure that their plighted word is not
allowed to be alighted; they have got
to stand by their plighted word, what-
ever might be the pressure that would
be brought to bear upon them by the
people from the plains.

We hear talks disintegration today.
It is the policy of Government that is
leading to greater and greater disinte-
gration of the country. Today, the
tribal people are rising in revolt. If
Government do not see the writing
on the wall, the Harijans also will rise
in revolt, as pointed out by my hon.
friend, because they cannot tolerate
this kind of patronising attitude.
Therefore, I would ask Government
to see the writing on the wall and
change thelr basic policies in this
matter,

SBhri Ram Dhan: What about
appointment of Scheduled Caste Mini-
sters in West Bengal?

st waw e wye (FFerar)
Fwmafa wgET, € frew o< frew ¢
fat & aga Y ot &) o fede &
e Q@ §U R Hawg
v deft sft faaraow wwer & et
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et gra wwe fEy mx e
gRTAT &7 §9 Jarg 3T 7 Fifew
) & omar g e 4% W et WY
o fawdi #1 g @E G g
ATN LIS o for T Iw T
dA g G w8 & aff
e # g fawg o< aga refian-
qd% ST AT § A1 ey wr
29 T ® greer awr€ af §
¥ @2 fawme 3w § o gt ST
g fored fr famg ¥ gr wxiwe <y &
fo ag freax aget om ot @ W
JAdET ¥ 97 & g9 @1 wfeareai
€ 9 97 & voz § 9 & ¥ syEg
& 9 ar<y aai #Y wm g gwoar €
fre® 20 awt & wat vy @+ feqr
mar &) dF9 VI s 6 fawrw
qudl 9T & fgar mn &1 & awwar
g 5 ag o Iscad gwr g W
ag &yuT o wrfew anfoat & g
snfadi & geam o & fear smar Wik
7= ¥ fgm qer a1 W ST QEY
WA F A qar A g WK
w® & wftady wavg gar  grar dfer
ag 7@ g ot & & wwwar § fe
arrfas  wifas a aadifas wie
o qeafaa arfe @ awror o1 @ @ &
W< STt WY o @ G o g
¥« @& W A H1§ wiferw qfcadw
& &1 Fiforw 7 &1 7€ Ff Ffen
7 31 FaH A4} ISMT TAT §Y A grAa
Fq @i faw 0% ¥ fs wior Ao
# fefegd@ites & e dar @ oft
g, s #Y s aw F o ot g,
T Wi & fafww st & o fafow
wifaat & &1t & w7 @ sfafwr
ARl it (R O 8 8 U]
AT fefmatd yamrgn &
20T YK AT HFTTRTE T ®
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T F T @< g fawra o1 A%
it fiean § ot fonx & e § e o
TOF ¥ o W 2w F, A wew
# wrg wifow £37 & qragz W g
AR o gEAR ®
fam'g &1 weT @9 fed gu & 1 g9 W
w1 & 2w ¥ W FEl 9% WY /v
T 9¢ §FaT g | 99 & ¥F a@ ¥
flg &1 W31 @ET FR F 9 v
WTEAT &T9 FT T ! ag agy wraen
¢ forg a0 ¥ fie firgeamar & @ ol
arfa & s §, waor onfaat &Y aew @
N @ 07 ghomt 7 efom ot &1
ooy faat mar @ 9 99 F1 79+ fear
T g S & sfafrarerey oz fadz
o wrT § 1 Wwiwe Wy areh
arfeal & sfa @R A N TF Ao
7 = 71 WA feaamr |rfge 91, 99
& G979 9V F G T QI FT 7A@
g =gy a1 ag 7€ ) o § e
fe faems  ag @ fadlg &1 der
a# fivd gu &1 Wi o w1 am
@ B GAATE A KT TERAT BT
AW T aobTe (AL T A0 |
wifge & fF qet @ g &t agim
T 5@ fF wrwad o s wnfa
wTea #Y srarvear & fawg w1 o A<
¥ A FT WS JAR FL | AlEA
gEW 8T arg g g R e B
T, % 3w 13 g o @ X I F 1 e
ag I« gAY T § W weerew
waw e S #Y Fresr e Y A1 &
age ¥ ¥ ¥ arwe g aredr A
I WA I &7 R Ny w1 AT §
o gat g wit 97 arafat & 'y
Yoy f, ST qER 9T wg W £
TN A R w e ¥
Qv gy ¥ fafegfestoe o wrar

"AUGQUST 7, 1867
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T Hdar T &1 & v f B o
TF T §F HE Y qAR T § I 6
gq & ¥fer aor ¥ ot @ & gwwar
§ fio 7 T Y v o f
W & sfa qor 39 & gew § vaw
#t of g e @ o gt wm
o § 9w Fogle # WY soig g R
arat #Y a<s g e w@r g
I e, T 1 ardr wwem
# a6 99 R % eqre fammar man
T T AOT F WY Y wEAT g g
fo fgd # oy wrO aF o€ € firer
WZYFE ¥ FIAwT Y 6§ 64-66
Fray foare § o s agw w{figé)
w3 #1E g gt ferar mar § fax
¥4 65-66 ¥ I F I UF WK
feg 3w 9 o o w9 T AT
foEt mgn w7 agg s R &
& ot g AW e A § Sl
A& Gar A g § e @ Y et
9T qg g A< § | wafEw wfEw
v @ gl & o o< ag agw
D@L W F g A FE Jwr
Taf 81 ¥ aww foEe dw s &Y
STt &, FTETT A ITF ¥ A oA
oTaT § 99 9¢ gw @1 9 § 1 foe
# %1 f foraioi wratfer gt o §
oAl s imaT g sw ! W
T AT @ B g &) & qwa g
fr @ o &t oy ¥ 7@ e
8 sarfiaT § 1 WO wEqE w9 Aw
¥ g=C IAET THAT BT T @AT
gy & W ¥ T I o wqgia
wifewr sfeaf 7 gfomt *t awfe
FAT qgY §, I W W
oy T Sgy §, " wTEl #f qw #
T SAA W) SN HT gy §
o fiax wre W wrordt gRfg &
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OIS ¥ SqAg §TU qd |
weTorATE w7 Wy AT Ay § 7 wfax
gavaTe § w0 ? oyl 9 wiigw
v g WA & &, gt 9% wfaw
7 gt fagwar smor o AR @
TP AT FHATATE ¥ FET FT T
& 7 g% wfas, amrfas 1 aoifos
feafs qam ¢ & W # awvrEE
FTAR FT GF § |

T® B Ay gET wa & § e e
TOF & qew & W= WIS g 9 Sfa
HE T TG § W I § H=C WA=
aw wTo FE¥ AT qg HEATA, Afqag &
WET AT § T I T H G T aA
aTd WY AT WIRA W $ g H
9g WU qFAd A &Y waeqr §
S ZAR gV § ag 99 ¥ @M 9er
aq &) gafaq  wwmfs wgEw, &
FgT w1gat § fF g i daw g 9w
F T "l FT I § WIEE K qF
afafs s@wR # =T aifgg o g@
faomr & #1491 %Y W@ FT F, TS
frarrtaT T g, IT ¥ #1419 fa=e
T ¥ | gfomt & fagma st m
qreite & v | frae &3 daEr ag
gare st § 5 o & fog oF waw
Hdarerq o we framr A wfyy,
& ft x& gura w1 §ndw ww@r g
G AR AT ATATEET g1 A1fgq |
ST & Y a% AW AT ¥ WL
s FE ﬁﬁ"\mﬁqlwmﬁf
g ik @ o wifgg ) @) !
THATEr A wE ¥ @er gwr g
qforar farer & v Frmrtor o fedfrar
Qu‘rﬁ{wmﬁﬁﬁmnﬁ'ﬁw%ﬁw'
g, T IwaeET ¥ A ¥ "
g ot et W § gfom o &7

W ot o § afs giomt @ ag I

¥ ey §1 g e & W o §
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Wifs F07 F0F T TOF ¥ WO
Fraw = TR § 19T § Adw #
w1 afcrdt gam 87 97 ¥ wifew
WtaT & 1§ qfcadT @ @ o
o A B awer 46§ Ao
I e 46 @ & 1| 99 w1 o
ot 4% & 7 | &1 o 1 SefrE
o a0 ¥ @ @ g a w9 d
Faemey 6 feg 0@ & wia A s
Fraw o, few Q% & WIa A gFar
A W Ty @ any &7 gw A
STEd fF T #Y wEEAr 4 QT 9%
#1§ wiw Wiy | gafag g/ Tea-
QA% &F W sT7 3T Wifgy | g
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{7 wnfavie ® 7 W™l 9T gH

ST 9T 93T | AT fF aga wre ek
A wz1 ¢ wg efwml ® wwean, wifz-
arfedt &Y wwe, g fred afa)
# Foer T39 fwa'zwkmﬁ
ECRD aﬂhﬂavﬁw T FEAT g0
T EAFT gL TFT § T FTAT T
geefaa wnfeat s mwr ot wifva @
fifea & o ¥ fag gt g wom gy |
e & we 1 ager wgan g 5
el T =2 g v s faamg
X 7T 9T 6 (g WS w1 R
TS aw & |0 W §@ a%g wY
g Hd FCh AgY dre A%d, T8 gy
4T @ i gf g7 WO &9 ¥ ATH @
A gee § o wuA A awrorATdy
FgY & o W w safade wgy §
At AT FY AT T §, A
) I FE § 98 N 99 FT 4G
Ef g fr g srfgia w1 wE W=
w4 W gw T faarg v €
AT FalY AT & a7 gEEq AW §, Ty

" wreaferdi ¥ geeq §f ar A qeHiaw

qifedt ¥ srdwat g 98 WAl 99 FI 4G
%3 fir g wfawia #71 w71 w37 ¥ g,
wreafagl @arr % wqreen & feg,
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[t wor = W]
wifadw 1 wfafad e & wgeew
® g e § qgean ag S iEanfat
¥ gioal § widlr =g w@E 7 o
gdt fgma 97 & g7 fod amo s
¥ § 3o o Qv I W
F A FTEN G | T aF AT § QFTT
7 arise g grn & Y wwwar s
g zfqa wnfy &1 ggR g WX
WIT SEUAT $1 IF FrEa H @qq
FaH @ | gEfay 7O wde §
g% &W W1 wfwy waw FomT wifgy )

oft ot T (wwaRgR)
aqgfea wfei sk gl wifes
arfeat & sfawrc 81 g o it age
aa W & e W A ¥ fag @ o
ey s fem g sadfay & ag
B GYAE AT § |

X g ¥ A AT ) 0 § I W)
g7 % q@ a7 g@ g} ) el
W &t Wz /@ s faadr
qer # e ¥ WY ot A w4,
qa ST faer & T WY AT A TR
g g & | TR T wew Y wgw
T
s qufeat ¥ < gomar v § |
wer § & o gm anfeE H,
T oWT RO wEQ @

gitaal &7 Ao W €Y qR/ qgren
e Y qT= WY § | o R AGAT T
® q7% AT § @ q| AT A" Mo
WK WREET FT AT q1E AT
W qTET GTEH WAREHT FT AW AR
wrar § @ g8 wwge W grfew
qr dee wY ae Wiy far At
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) ag g dw arfrm ¥ agm
AT ATEY WX o WrRATFT & Y
ag aq gt a7 ¥ giomi #1 st &
Zg are & W< gure § qury w1 faar
ATLAT, I A Foreaft Y Iga qaTH 97
aret frgt maT AT | ¥feT aw @ W)
fegeam &1 srordY & @9 a1 a1q W
WHEIE ¥ €9 AR/ ¥ w0  fw
I & feafa Al awear 61 # 341
fra gl {1 Iu A gewan g o
FFT , 37 Y Forly FY agae 7 aman
JTEFT G !

TF gAET a7 T F OO WK
Te-wr Aefat # far omy Ay
fora & mraor sz g &t 9w
ghom ez g s Y 39 F aq @
FHA ek WY 4T AT ATET § | & gl
ara ff gfem dfer frg @ &
w@ a% ¥ g & At fey ondt q@
T G gfCorT &Y et T grarT Tgy
&Y e & | FairaT off & o amdt dre
2RY K 39 A A YT @ AT
ag ¥¢ @ ¥ g gur g Wi,
gice game gt =nfedy | § & 37 ¥
avat | & ¥ wy i gficam e @
wifgy, afew g gare g7 =nfgy
W T GATC FT STfEd, aFE HT gETC
T | awd @ gad g ¢ Afew @
I g A & | o A R FT A
g g, T aE W gh iR, @
F g ey Y ey A aw o wT™
w s arer S wrofy @, ot wfeardr
2, ot g § ot wigfee onfet @
a7 §, I o7 agy AT o AR g @
arar &1

# At ot ara wgy a1 |
ot wivd fey A 97 N 2w W
wagw {1 o8 frond qx qfw gy § o
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TR F AT e afi g, e aa &
=T 2.2 SFAAT & qe@Tr Avsfar
wafaaan g Jarai g ? qF
THAIT ¥ ang w5771 9% & f¥ wra
qarEl ¥ ¥ 4 g NE F I
aF W mEAd R At ¥ FAA A5
T ATE GRS §, W FATST FY AT
1 GAry #, g AT K A @A F
17 A Al # oA gArt WA
faQ ardff ¥ waer & Wi A TFQ
& "y &, Foedmre & 1 7wy fom
wfar & " ad y weafraa g, waanfa
w gq & g+l A faoara foar &, o7%
Wty ¥ gt & favara frar g, 9qaq &
%21 A faeara fpar &, 54 Y &1 F@ §
wal A favarafaar g, SfaT gafaeare
& a9 57 w0 wifadt %, g aq qi
F, &7 G4 F3 53T 7 3T ¥ Ang fqwara-
e fFaT & | g7 ®1 g1 & A1 & WY
TQAT TARAT §, STAA F WY AU FAIFTT
XA F g foar &1 st & Al
fagmy sqdfry 7 & Fag ma g &
wr¢ gas wage Foar §, srrad & 42
AT AW, MaAC AT &, T AW S & &
fad woae foar &, atgq I AT atw
A & fad woqe foar & | Wi adr wiw
T §7 FT qTERY BT T J31 T W
QMATFHIA § | 74T qE HHT TT FY @A
Fawdt @ 7 & wgar f gfid €
AT T LT T {AT S0
W UGG AT 7 FC T FT g
fean sy 1 aga qafed & o woen g
aff & e &1 gw T Qawdy w1 wweAr
WY TGN THEAT AT §, WA 1 TAEAT
FY U wAERT JTAT §, HAT AT T
B Gt 1 g WL geqr ary §,
I TE Y g W wagiea sl
oY wAgfws arfem scfed Y ot
A OF TG TAEAT A HT HAAT

wrfed W Ty W< T KR ¥ AN

1848(Ai LS.D—8,
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wraAr ¥fgd, W @\ 9T W A6y
& &Y AF wIrww T A0fEy

AT TS F, s9r% &<, Forew
ofeeg & &< a% WX M qYEa
¥XFT GIW F1E F FETwT qF AN
9% fad arr %3 917 ¢, Wk =m@faw
g 9T ¥ =T AT GAMST T 91T &,
GHTET T FITT FATAT AT & | T H18T
37 & e ¥ & fawea &y adf 81
gt w11 g e T wargy #
ANET ® WA IF 15 GHIETH A
graw g 1 % wgar g &
STATIWTAT T & TF WST FI GHAT HI
EF & & 91T 8 A1 | §W( A,
sfareror &==Y W< FTorAT #, @G Avq
S ATH &I 9T, AT G 91qq &< 97, foam
qfewg #T IC WITEAT ATE ¥ ATI-q7
T &€ § eac af faaar Asfai g,
wfafrfac & ¥ 97 & wqoa & g1 A
faard &1 e wroEr M gEAT Tfgm
arq grarq ufTard &9 & g faand w1
FTH ATT K1 3T & q9E &A1 w1fgh 1 F
1A g 6 €1 qTFazr § o M F7 )

w7 w19 g 5 Y7 q1 fsos
aeard § fa w1 e myzra fredy 1
OF ITH gfea FaF I § 1 Iq W
1964-65 ¥ 4 &T@ 51 FATT 780
wq1 e & | 9g 9 g0 & 9% I
T FiR g T 17 Rarr e S e
piedrag aefaaaraa g 7 geqrd
wida qrEl # Tdz wma § W7 FAg
qEt &1 Tz faqrd &1 F15 F@w §
g geq1d gy AT 9¢ wifaw anfadi
s wigfaa sifaw arfedl & qure &
fae s afi smr§ 1 Ao grra g fe
9 A FT GEqIR( &1 " (97 77,
X I 717 37 7= fear ag e
Wt deqr qgr Al § gheadl & fag
T4 FTT qET gl TAHI T AR oy
ard | & 7g w1 91z g v g7 & fag
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TF 9av waraw eqrfew  faar s
WX 99 gaed &1 faqadr % gfioat
¥ oeafaa aa s §F 1 7 o weard &,
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AR A wgar g i agm fearsmg

a1 gEErd, wawd AT &
forg wraea va far A & 99 HoF wAw
@t a1fgg forg & ot w1 g w@A =
1w wifgy fe a7 weaaifag
faarg Ftmr AT 7z werAtEg faarg
® gAr § | T ag ¥ wfaw daram
¥ qifgunis a& FemT 723 & fa7
S ATHIFT 97 W o § Iq F qrAAG
weei & fag w1 OF S g Tnfgd
f & wraalidia frg FXTAc I ga &
grar &\ 97 aF s faarg w@
gIT a7 TF Tg SAIST F1 G9ET g TE
&Rt ST ¥ w1 AratgT 3 & fay
ot §o A1 foar s awar § Orar s
w1fed | 7g A FraW FYTAT 7 47 g
&1d ¥ gAr =iy

LA & 919 719 ®WYT WrET M Ay
gaeard § o f& wifgs & ) el &
TEaE @ & fay sy @R
wedl ¥ OF og ¥ fAETE W g
g srg Ry fear oar & 1 &@vAr A
W T ¥ ¥ wedr famear faak & 0
A T T & TR ¥
forq % &aT &1 o7 FHGT § 1 AHITA
4T B AT FT A & aa9[z Wl
wagARI AT @ 2aw § | ¥ ngar
N Ergit AR WIw
g7 w1 ¥ a7 9rfgy 1 A% Ay & w1
af & & qaq b9 17 & oy o
o 71fgd | S &g g g CAT FE
Ia T o g I TTHIT FHTHA F
AT 1@ arTasrag wfw aff 2
STAY &, WrQ wAET ¥ AWTHIT TEY &
gFar § |

AUGUST 17, 1987
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mEwg AT fs e sty
¥ Aoy arg food woEt & o
feew & &t & o' av e oy & Afew
aTeaT A@ ¥ 9 7 03 A g &,
A AN I &, TAF T ATfeer afga
T8 g &, T P F R man §
3 2aF wrlaw awer @ T w0 @
& eafad & qa3 7 &1 e § wiv gaA
A FT H0E T TEF G | g4 AEX K gAv
wTgar g fF argar @ § gA s A @)
qY wrar g &, 7 39 €9 ¥ fye oA
w1fgd | gAY AT TR AL FTOAE )
§T7e ¥ 7 A g1 93 & 1 afz s dy
ave or argd ¥ fw 30 & aawr @,
1A & ag fd, @1 & wim wear g fw
AR A TTTE FgAMBGTETY
fag a3 arfgd | ot g0 #1 sTavar
oTq & HIT & gAT =/rfgy

Shri S. Xavier (Tirunelveli): Mr.
Chairman, the Commissioner for Sche-.
duled Castes and Scheduled Tribes has:
failed to take into consideration the
pitiable plight of large sections of
Scheduled Castes and Scheduled
Tribes who belong to the Christian andi
other religions, probably on the
erroneous impression that this gques--
tion involves a constitutional amend-
ment. I would. presently. show and
convince the concerned Minister and!
the House how this question does not
at all involve any comstitutional am-
endment. This affects a large section
of the Christian population and of the-
Harijan community. It is a sort of
divide-and-rule policy just to take
away the Christian community and to-
add strength to the Hindu community
of the same caste. In fact, in my own
constitueney itself, I have got 75,000
voters of this community belonging:
to the Christian religion itself. So,.
this section of the population pannok
Ba ignored at all.  Out of about. &
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Jakhs of voters, the question of 75,000
voters is not an easy joke or a small
matter. It is a serious matter, which
should be taken into consideration by
Government finally and for all times.

Axticle 15(1) of the Constitution says:

“The State shall not discriminate
against any citizen on grounds
only of religion, race, caste, sex,
place of birth or any of them.”

Article 25(1) gives right to freedom
of faith and religion.

In the light of these solemn princi-
ples and guarantees enshrined in the
Constitution of India which we respect
and regard, we should approach the
question or problem of the gcheduled
eastes who profess the Christian reli-
gion and who form a good portion of
the community.

The Scheduled Castes who are in
Christian religion also are called or
designated by their castes and in so-
ciety their caste is maintained. They
are socially, economically, politically
as backward as their own kith and kin
who are Hindus. They have nothing
to do with other caste people who are
Christians. They have everything to
do only with their own caste people,
who are Hindus. They live with
their Hindu relationg in the
same secluded or isolated locality, do
the same profession—usually agricul-
ture—dine with them, mingle with
them, marry with them and feel with
them and identify themselves with
them in all matters. Religion is no
barrier between the Christian and
Hindu Scheduled Castes.

The Scheduled Caste Christians
have nothing to do with the other
caste people who belong to the Chri-
stian religion. It is generally and
erroneocusly thought that there is no
caste in Christianity. It is true that the
Christian religion does not recognise
easte system, but it stops with reli-
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glonus matters. Regarding the social

side, or matters concerning any-
thing outside the religious faith,
the Church has nothing to do
and the society has its own tra-
ditional Indian ways. Even in
Church affairs the social customs are

observed and it is a fact that in the

registers for baptism or marriage,

there are columns to indicate the caste

of the child or spouses. Even our

constitution aims at the classless and

castelesg society, but yet our Govern-

ment does things according to the ex-

isting facts and conditions of the so-

ciety, The Scheduled Castes who be-

long to the Christian religion have no

inter-marriage with any other caste

people in the Christian religion.

There is caste system practised in the

Christian religion and the religion

does not interfere with this practice

of caste system among Christians.

Religion relates purely to the spiritual

side, while the social or material side

of the Christians is in the same man-

ner ag in the case of the other people

in the Indian society. “Christian” is

not a caste just as “Hindu" is not a

caste. It refers to the religious gide

of the individual. In fact, the Back-

ward Classes Commission also have

found these facts to be true: “we have

discovered to our pain or sorrow that

untouchability did obtain in the ex-

treme South among the Indian Chris-

tians and the Indian Christians were

prepared to assert in many places that

they were still guided by caste”.

Christian Scheduled Castes have not
become advanced. The Scheduled
Castes people who have embraced
Christian religion are as backward as
their Hindu brethren. So it can
never be said that the discrimination
against the Scheduled Castes people
who are Christian can be justified on
the ground that they have become ad-
vanced. Another fact is this: If a
member of the Scheduled Caste be-
longing to the Christian religion dec-
lares himself that he has reconverted
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himself {o Hinduism, he is entitled to
get back all the privileges that he was
getling before he became a Christian.
Does it mean, that, when he became
a Christian he became advanced and
that on his declaration that he has re-
converted himself as a Hindu, he lost
his advancement overnight? Ig this
not sufficient proof to show that this
discrimination against Christian Sche-
duled Castes is purely on the ground
of religion? Concessions have been
granted to the Christian Scheduled
Castes and Backward Classes in the
matter of educational scholarships,
but this is not sufficient at all. The
injustice still persists and there is a
discrimination perpetrated in the field
of politics, public services, professional
college admissions and grant of finan-
cial subsidies for the purchase of bulls,
digging wells, building houses, etc.

S.C. and S.T.

To cite an instance, a person has two
sons: one is Ramaswamy, the other is
Joseph. Both these sons live together
in the same hut, eat together the same
food, sleep together on the same mat
and work together in the same fleld
and there ig no difference between
the two. But see the injustice,
Ramaswamy can contest a reserved
seat for the legislature or the Parla-
ment, whereas Joseph his own brother
cannot, because he has embraced
Christian religion. He is not entitled
to equal privileges in any government
service, professional colleges or get-
ting subsidieg ete.

The only disqualification is that he
§s a Christian. In this discriminatory
treatment the government ceases to
be a secular State. Joseph should not
be deprived of his privilege merely
on the ground of religion.

Scheduled Castes have been defined
in Article 386, item (24) of our Cons-
titution. “Scheduled Castes” mesans
such castes, races or tribes or parts of
or groups within such castes, races or
tribes as are deemed under Article

AUGUST 7, 1967
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341 of the Constitution to be Schedul-

ed Castes for the purpose of this Cona-
titution.
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No mention has been made that per-
sons belonging to a particular religion
alone should be deemed Scheduled
Castes. Article 341(1) reads:

“The President may with res-
pect to any State or Union Terri-
tory and where it is a State, after
consultation with the Governor
thereof, by public notification,
specily the castes, races or tribes
or parts of or groups within castes,
races or tribes which shall for the
purposes of thig Constitution be
deemed to be Scheduled Castes
in relation to that State or Union
Territory as the case may be”

The Constitution (Scheduled Castes)
Order 1950 was issued in accordance
with Article 341(1) of the Constitu-
tion, and there was no reference to
any religion with regard to the Sche-
duled Castes. Para 2 of this Order
1950 reads thus-

“Subject to provisions of this
order the caste, races, or tribes
or parts or groups within caste or
tribes specified in Part I, 11, III
shall in relation to the States to
which those parts respectively
relate be deemed to be Scheduled
Castes so far as regards members
thereof resident in the localities
specified in relation to them in
those parts of the Schedule.”

But, unfortunately, by an Act, 63 of
1858, another para (3) was added to
this Order of 1950 which restricts or
abridges the rights of the Scheduled:
Castes mentioned in the Order of 1950
notified in accordance with Article
341 of the Constitution, Para(3) in-
serted by this Act reads as follows:

“Notwithstanding anything con-
tained in para(2) no person who
professes a religion different from
the Hindu or the Sikh religion
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snall be deemed to be a member
of the Scheduled Castes.”

The Scheduled Castes were given
special protection and privileges only
on account of their social, economic
and political backwardness in society.
These privileges were not conferred
on them because they belonged to
Hindu or Sikh religion. Religion was
not the comsideration or criterion for
the conferment of privileges on the
Scheduled Castes,

For the modification of Scheduled
Castes Order 1950 by Act 63 of 1956
by adding para (3), there has been no
justification or necessity. In fact, no
reason has been laid down for bring-
ing about the modification to the 1950
Order. This addition of the para 3 to
this Order of 1950 has been done arbi-
trarily and with a spirit of prejudice.

By this para (3) the discrimination
agalnst members of the Scheduled
Castes who are in Christian religion
is perpetrated, How this discrimina-
tion is unjust has already been elabo-
rately stated by me.

If the Scheduled Caste people in the
Christian religion are left out from
the pale- of the enjoyment of the pri-
vileges—political, economic and
social—they will ever remain back=
ward as they were twenty years ago.
And, the whole spirit or the principle
of the Constitution and the aim of up-
lifting the down-trodden and bark-
ward sections of the Indian society
will be lost, as, on account of this
discrimination, a portion of the Sche-
duled Castes belonging to the Chris-
tian religion wil] be left out of the
circle of Scheduled Castes for whom
the Government are giving much en-
couragement. This is against the na-
tional interest; and our late revered
Prime Minister, Jawaharlal Nehru
once remarked:

“T would not consider that the
people of India have become im-
proved or advanced even if one
single individual of the country
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is, or complaing that he is back-
ward ip society."

It is a stigma to the reputation of
the Indian pation in the outside world
also. It is not an impossible thing to
cancel or remove this discrimination.
In the interest of the nation and the
nationa] prestige for the whole world,
this discrimination has to be removed.
Only the Government should realise
this discrimination as disgraceful, un=
fair and it can be removed quite easi-

During the Question Hour on 8th
June 1967, the hon. Minister for Social
Welfare answered that no discrimi-
nation is shown against the Tribes
belonging to the Christian religion
The same policy may be followed in
respect of the Scheduled Castes also.

16 hrs,

It is erroneously thought that the
removal of thig discrimination invol-
ves amendment of the Constitution.
Under article 341(2), the Parliament
may, by law, include or exclude in
such castes specified in a notification
under clause (1) any caste or race or
tribe or part or group within any
caste, race or tribe, but save as afore-
said a notification issued under the
said clause shall not be varied by any
subsequent notification. Para 3 of the
1850 Order can be cancelled by an-
other Act of Parliament and the dis-
crimination removed. This doeg not
involve any constitutional amendment
at all. Only para 3 of the Order of
1950, introduced by an Act of Parlia-
ment hag to be removed, and that can
be done by another Act of Parliament,
So, there is no question of any amend-
ment of the Constitution at all. It is
an erroneous impression that the re-
moval of this discrimination should
involve a constitutional amendment.

1t is, therefore, most humbly prayed
that this unjust, baseless, unfair dis-
crimination shown against that portion
of the Scheduled Castes who have em=-
braced Christian religion may be
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ordered to be removed and justice
-social, political and economic as laid
down in the Constitution may be ren-
-dered and we look up to the Govern-
ment 1o safeguard the interests of this
‘minority group also in society and we
are sure that justice with mercy will
‘be meted out to these down-trodden
4and forsaken people,

Mr. Chalrman: Shri Subravelu.

st oy ww: § 7 6-7 U @A
fema 2 mit g ¢ forr i @) 19 21w
AW & 9T ®r w¥ fewy Wiy
& qF AF g | TFUE AT
# T Frardr wrat , qgw ¥ feaw
q @Y, I AT F FAAT T @E,
FRT WY wra 3 wYar Agd) fear &

wacafn gz : fadet aw &
ot s argw ez @ o Fidw
o} & faq e ogw gaie §
fardt 2ot & aweq @y <F § 1 FAw
IET & F agew e qF § Ararer g
F Wy FeT 0

Shri Subravelu (Mayuram): Mr.
Chairman, I strongly share the feel-
ings of condemnation expressed by
hon. Memberg for the Government's
ineptitude and apathy in dealing with
the problems of Scheduled Castes and
Scheduled Tribes. Even the constitu-
tional obligations were thrown to *he
winds and the reports that should
have been aiscussed annually were
put in cold storage. I charge this
governmint of deliberate mala fide
intentions to keep the community
down in order to placate the caste-
minded Hindus. It ig high time that
the government stops masquerading as
the bulwark of the interests of the
backward community and see that
rea] solid work is being done to up-
lift the downtrodden millions of this
couniry.
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S_ir. it is not a caste problem 1n &
limited sense. It is a national prob-
lem with wide and far-reaching im-
Plications, If it is not settled in the
nearest possible time, the Government
will have to face revolt and conflagra-
tion throughout India.

Let us look at the problem of land-
less labour of this country. Most of
the villages do not have adequate
facilities even for minimum decent
living like drinking water, latrines,
road, housing etc, on top of this, many
habitations of Harijans are located in
lands owned by private individuals.

The poor people who live there are
at the mercy of the land-owners, and
practically they do not have any free-
dom which is enjoyed by other sec=
tions in India. This is the humiliating
condition which the Government, iz it
were true to its professions, should
have solved long ago. But we find
that this caste-ridden backward loox-
ing reactionary Government have not
done anything in this regard. I would
like to say that allocation of a few
crores of rupees for the acquisition of
lands for building houses for the Hari.
jans is not an impossible task to do.

The allocation made so far is very
meagre. In this regard, I would like
to submit that the Government of
Madras had appointed a commit.ee
headed by the late Shri Parameswa-
ran. The report of that committee
was submitted long ago. The request
made by the State Government for
finrancial assistance to the Centre has
not been complied with so far. I
wish that the Central Government in
the interest of the welfare of the
backward people there, will provide
the necessary finance so that the State
may go ahead with the implementa-
tion of that scheme,

Sir, unless the sub-human social
and economic backwardness is re-
moved to some extent, we cannot
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advance their conditions in -otaer
«directions. I would like to say that
this Government, if it is sincere and
‘honest, should implement at least
those recommendations that are to be
found in the Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes.

Also, the interim report submitted
by the Elayaperumal Committee has
made certain recommendations and
suggestions for the remova] of untou-
<hability. They may also be given
effect to without further delay.

The House may be interested to
‘know that the Chairman of the Com-
‘mittee has got a house in Chidamba-
ram town. The social tabvo there ia
8o much that he was not able o
‘occupy that house for quite some time.
But our leader, Shri Karunanithy,
‘when we were in the Opposition, took
up the matter, and the things were
discussed in the Assembly and were
set right. If such is the case and pre-
dicament of a Member of Parliament
you could well imagine the disability
suffered by vther people due to this
social evil.

Coming to the question of employ-
ment, I am sorry to say that there is
no serious attempt made to keep even
the limited solemn promises and
assurances given to them by the Gov-
ernment from time to time. T am
afraid, they are using it as a sop to
placate the people from rebelling
against these injustices.

I hope, earnest efforts would be
made at least from now onwards to
eradicate the evil of untouchability
and to raise the standard of Harijans
from the inhuman social backward-
ness.

In this connection, I would like the
Centre to emulate the lead given by
our State in encouraging intercaste
marriages. If that could be given
some weight for the selection nf candi-
dateg for various posts, that wil] be
an emcouragement for inter-caste
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marriages. Ways and meang like this
can be found if only the will power
to really uplift the backward classes,
the real backbone of this country, is

‘there,

‘With these words I conclude my
speech.

Shri P. C. Adichan (Adoor): Sir,
108, that is, 75 Scheduled Castes and
33 Scheduled Tribes, is the total num-
ber of Scheduled Castes and Schedul-
ed Tribes Members ot this Lok Sabha,
that is, more than one-fifth of the total
number of Members of the Lok Sabha,
In the report the Government says
that reservation was made according
to population. In strength also we
are one-fifth of the total population of
India. In the Ministry there are 19
Cabinet Ministers, 17 Ministers of
State and 15 Deputy Ministers, but
what is the share of Harijans in the
Ministry?

By your five plans you have created
milliong of jobs in the Government
services. What is our share in the
Government services, I ask. You are
fllling up post after post from the Pre-
sident to the peon but you decide to
whom they should go, even when they
are ip the pregnant stage. We have
got men of talent, character and capa-
city, but they are in the backyard
dust; so, nobody recognises them.

The charms of Governorship, Presi-
dentship and Vice-Presidentship are
prerogatives of the caste Hindus. I
will not go into them because I have
got only five minutes,

The political safeguards provided
in the Constitution for providing re-
presentation of Scheduled Castes und
Scheduled Tribes in Parliament and
State Legislatures will expire in 1870.
Since the Scheduled Castes and Sche-
duled Tribes continue to be backward
in all respects and are not in a posi-
tion to stand on their legs, it is neces-

that these ia] safeguards pro-
:;:lyed in the dc;”f:tltuﬁon ~ou'd be
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extended for a further period of at
least 20 years. These special safe-
guards were provided in the Consti-
tution with a view to helping the
Scheduled Castes and. Scheduled
Tribes to progress to the lev: of the
advanced communities. Therefore
these special safeguards should con-
tinue till such time as they reach the
level of the advanced communities.

Further, I would request the Gov-
ernment to appoint a commission con-
sisting of Members of Parliament to
evaluate the progress of the welfare
schemes so far undertaken, The ccm-
mission should study the impact of
the various welfare programmes on
the social and economic life of the
Scheduled Castes and Scheduled
Tribes and should make recommenda-
tions for further fmprovements in the
working of the welfare schemes. In
this we are getting step-motheriy
treatment. These people arg consti-
tuting committees and in the commit-
tees also, they are not giving due re-
presentation to Scheduled Castes and
Scheduled Tribes people even though
they are more than 1/5th of the popu-
lation of this country. In the matter
of giving irrigation facilites, land,
etc., this Government is discriminating
them. I would request the hon. Mini-
ster to see that special at‘ention is
given to Harijans, specially Scheduled
Castes and Scheduled Tribes and Adi-
vasis, so that they will be able to
reach to the level of other ccmmuni=-
ties,

16.11 hrs,

[Mr. DePUTY-SPEARER in the Chair]

8hri Swell (Autonomous Districts):
Mr. Deputy-Speaker, Sir, Mr. Rama-
murti has drawn the attention of the
House to one of the most important
aspécts of the tribal problem in this
country. I think, it has been a very
fortunate coincidence that Mr. Asoka
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Mehta who heads the Department of
Social Welfare, dealing with the
problem of tribals, the problem of
Scheduled Castes and Scheduled Tri-
bes, also happens to be the Chair-
man of a Committee that is currently
engaged with this problem. Mr.
Ramamurti has charged the Govern-
ment of Mr, Asoka Mehta as having
gone back op its plighted word to the
tribals of the north-east frontier
area. [ will say, with a certain
amount of pain, that Mr. Ramamurti
had not been completely wrong in
that. On two issues of this problem,
1 can say clearly, that the Govern-
ment has gone back on its word. It
has not kept up to the time schedule
of six months within which it has:
promised to find a solution and to
come tp the settlement of the prob-
lem. It has not appointed the Com-
mittee to go into the details of the
federal structure which has been pro=
posed and which has been accepted
by the representative organisation of
the tribal people of that area.

The Committce which Mr. Asoka
Mehta is hecading now is not charged
with the task of implementing his
proposal and the vague task of ﬁqd-
ing an agreed solution gives any dis-
cernible observer in the country the
impression that this Government is
finding a way of going back on its
plighted word. Mr. Asoka Mehta,
Mr. Y. B. Chavan, the Home Minister
and the Prime Minister, all these
three, are a party to this commit-
ment, to this plighted word, to the
tribal people of the north east fron-
tier area. The Government of India:
as a whole is committed to this be-
cause when Mr. Y. B. Chavan made
the announcement on the 13th January.
he made the announcement, not in his-
personal capacitv as the Home Minis-
ter, but on behalf of the Government
of India. Yet, T would still give
them the henefit of a doubt and T
would still not withdraw my confl~
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,dence jp them compeltely because
they tell us. and we would believe
them, that they are asking for a
little time till the 31st August.

I think Mr. Asoka Mehta, as the
Chairman of the Committee, will
come with some kind of a report or
a recommendation on this problem.
It his report or his recommendation
measures upto what the Government
is committed to the tribal people, he
will have done a very great service
not only to the tribal people but to
his Government and also to the cause
of the nation as a whole.

Now before this House, again and
again, almost every time, we arc seiz-
ed with some kind of development or
another that takes place either in the
Naga Hills or in the Mizo Hills. The
Naga Hills and the Mizo Hills, ...

Shri C. M. Kedaria: Op a point of
order., The hon. Member s refurring
to a matter which is not related to
the Report of the Commissioner for
Scheduled Castes and Scheduleq Tri-
bes. Thig is a8 matter which is outside
the scope of this Report.

Mr, Deputy-Speaker: I see that.
But the particular area from where
he comes is equally important. He
has his own time, Let him finish it.

Only five minutes are left. He may
develop his point.
Shri Swell: I say that almost

every day this House is exercised
over one development or another in
the Naga Hills or the Mizo Hills
which form a part of this tribal belt

in this strategic anq sensitive
part of our country. Now we
are all anxious that the un-

happy trends, the dangerous trends,
that are taking place in Nagaland and
the Mizo Hills today should be revers-
ed in the interest of this country.
As far as I am concerned and the
_organisation that I represent, I have
gtated this once and let me take this
opportunity to repeat it. I request
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Mr. Asoka Mehta to duly convey this
to his Government. If they take the
right step, if they keep the confidence
of the tribal people, if they stand
by the plighted word, we shall go-
with them to the lasy mile in order
to see that the tribal people are an
importunt and integral part of this
nation and that this nation grows
from strength to strength, There are
so many things which can bedone in
that part of the country, but what is
importanty now is that the trend
should be reversed, and the trend can
be reversed nnly when the Govern-
ment knows how to win and keep
the confidence of these people. If
vou go to the root cause of the prob-
lem in Nagaland or in the Mizo Hills
you would find that it originated
from the erisis of confidence; first,
the loss of confidence in the State
Government of Assmi and then the
loss of confidence in the Government
of India itself. I say this for the
inforamtion of this House that if the
Government of India had been quick,
if the Government of India had read
the wrilings on the wall in 1952-53
and if they had gone the way, the
distance, they have gone now to mcet
the political aspirations of the Naga
people, you would not have the Naga
problam tfoday. I say this that if
the Government of India had heeded
the voice of the Mizo people in 1962
when 78 per cent of them voted in
favour of a separate State for the
hill people in that part of the country,
you would not have the Mizp situa-
tion that yvou have today. Therefore,
both for the Naga situation and for
the Mizo situation, I put the blame
squarelv at the doors of the Govern-
ment of India. But I do not wish to
belabour this mistake that you made
in the past, It is now for you to try
to rectify the mistake, and the only
way by which this Government can
do that is bv keeping its word. We
are not asking you to perform mira-
cles. We know the problems of this
country; we know your limitations, as
individuals and as members of this:
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‘Goernment. Every day we see the
spectacie of this country, a discon-
certing spectacle of deterioration in
different spheres in this country. But
there is one thing which this Govern-
ment can do and that is, to create
confidence in the minds of the peo-
ple. Today you have given a word
to the tribal people of North-East
area, It has not measured upto the
aspirations of the people. But your
word is being watched keenly not
only by the people who will be direct-
ly affected, the people in the hill
districts of Assam, today, but the
word is also being watched by the
people in NEFA, the word is being
watched by the Naga hostiles, the
word is being watched by the mem-
Jbers of the Mizo National Front. If
they keep their word, the people will
think that here is a Government which
can be trusted, and those who are
with them, loyal to them, and ready
to co-operate with them will have
their hands strengthened, and those
who have gone the wrong way, the
way of the rebellion will have second
thoughts about it. But if they go
back on their word today, they will
never win back those who have gone
the way of the rebellion, and even
those who today believe in them will
start disbelieving in them and noth-
ing else that they will say hereafter
will ever be believed by those people.

If there is anything which will
tear this country to pieces, it is the
loss of confidence, it is the crisis of
confidence. I appeal to Shri Asoka
Mehta not only in his capacity as
Minister in charge of the welfare of
the tribal people, but in his capacity
as chairman of the special committee.
There are many things which can be
gaid about Tribal welfare, but I take
this opportunity to highlight this
problem ang take the cue from my
hon. friend Shri P. Ramamurti; I am
;ratef-ultohim;hehudonengrelt
_service to this House and to this
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nation by ralsing this question. Ehri
Asoka Mehta as chairman of this
committee, also has a special duty
in this regard
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Shri Bhaljibhai Parmar (Dohad):
Mr. Deputy-Speker, I rise before the
House for the first time. This is my
maiden speech. I am the Member
for the Dohad Scheduled Tribes

parliamentary constituency, Gujarat
State.

I have to submit the following
suggestions through you to the Minis-
der of Social Welfare for considera-
tion and immediate implementation.
After going through the Report of

Castes and Scheduled Tribes for 1961,
1962 and 1963, it is found that the
number of cases registered under the
Untouchability (Offences) Act, 1955 is
more in the State of Gujarai than
in other States. They are respective-
ly 87, 69 and 72 during these years
while the number of persons convict-
ed is 16, 17 and 26 respectively dur-
g the same period. This shows
that there is more criminal element
in the minds of the caste-Hindus, It
is good that the Untouchability (Off-
ences) Act is made cognisable. It is
thus obvious that a large number of
persons prosecuted is acquitted due to
some reason or the other. It may be
mostly due to lack of moral courage
on the part of the Harijans as they
are socially timid and backward, as
they have been suffering from social
disabilities for the last thousands of
years. They are also much frighten-
ed duc to the high-handedness of the
caste Hindus as they are economically
dependent on them for their day to
day livelihood in the country in
general and in rural areas in parti-
cular. 1 suggest that they should be
given sufficient lands for agriculture
and more jobs also.

In order to enable them to lead a
dignified life, inter-caste marriages
amongst caste Hindus and Harijans
should be encouraged by performing
such ceremonies in public and arrang-
ing receptions for them and granting
special privileges to the children of
such couples. The officers of the
backward classes and social welfare
department must do some intensive
work in the removal of untouchability
at least in five selected villages of
each taluka of each district to set an
example for the rest of the villages
of the district. The officers must pay
frequent visits to these villages and
keep a Vigilant eye on the progress
of the work.
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Constant contact of the caste-Hindu
village leaders by officers arid persua-
sive methods are necessary to eradi-
-cate this evil of untouchability. Co-
operation of officers of all departments
must be taken from top to bottom to
help solve this problem.

The voluntary agencies working for
the removal of untouchability must
see and evaluate the progress made
in this sphere quarterly, six-monthly
and yearly, and should suggest
to Government proper ways and

. means where pecessary.

The officers of the backward classes
and socia] welfare departments must
possesg missionary zeal and vigour, so
that they can be really helpful in

solving the problem of untouchability. .

They must put heart and soul toge-
ther to eradicate evil of untoucha-
bility.

The officers and the propaganda
workers should first take the initia-
‘tive in solving the problems of fetch-
ing of water {from village public wells
and private wells, tanks and taps.
The Harijans should be encouraged to
do so in their presence wherever
necessary.

The Harijan weeks celebrated year-
ly must be observed in their true
-spirit. It must not be a shadow but
a substance. Common tea parties and
dinners should be arranged particu-
larly in bhangi localities as bhangis
are the lowest strata of the Hindu
samaj. In Gujarat the bhangis are
«called

dgT FAAT

i.e. untouchables among untouchables.
“This internal untouchability amongst
the Harijans must also go, as I have
found in many places of Gujarat that
the bhangis cannot exercise their
rights of even fetching water from the
wells situated in Vankar and Chamar
localities. This is quite pitiable and
intolerable also.

In Gujarat, in the Mehsana and
Kaira districts untouchability exists
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in its wild and brutal form where Hari-
jans are harassed ang troubled like
anything. This means that still much
requires to be done in the removal of
untouchability. I appeal tp the
Minister of Social Welfare to stimu-
late and activise the officers of the
various departments and particularly
the backward classes and social wel-
fare departments to deal with the
problems very seriously and he should
aslc them 1o eradicate thig evil totally
within a period of at least ten years
to come. 1 thus propose that the
time limit for reservation of seats for
them in the State and Cenral legis-
latures be increased for a term of
the next ten years.

The M.Ps. and MLAs and officers of
various states may be appealed to
rear up Harijan children particularly
bhangis in their familities as far as
possible to set an example that un-
touchability is totally eradicated and
thus this curse must go.

It should be made a conditlon pre-
cedent before granting a licence to
any hotel-keeper or restaurant-owner
that they are bound to employ one or
two Harijans, particularly bhangis
wherever possible to cook and serve
food to the customers, so that we
may be able to fulfil the dream of
Mahatma Gandhi and Thakkar Bapa
in eradication of untouchability.

Now I come to the Adivasi prob-
lem. The following are some of my
suggestions regarding the amelora-
tion of the condition of the scheduled
tribes people.

At least one agricultural-bias Ash-
ram school should be opened for im-
parting primary education to schedul-
ed tribe children in every tribal
block.

There should be at least one agri-

cultural-bias school in each tribal
block for secondary stage of educa-
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tion for scheduled tribe children as
the hunger for eduaction amongst
the Adivasis pupils 13 now increasing
day by day.

The recurring and non-recurring
grants paid to voluntary agencies
sponsoring these ashram schools must
be cent per cent for the next 10 to
20 years.

In thickly populated districts of
Adivasis there should be at least one
or two technical and industrial-blas
schools at the district level, so that
the problem of the educated unem-
ployed can be solved to some extent.

There should be at least one Gov-
ernment backward classes hostel for
Woys and one for girls at the district
level for college education as the pro-
gress made so far in this sphere 1s
below the mark.

Uil pumps should be provided at
half the cost price to each Adivasi
cultivator who possesses an irrigation
well and who has at least 8 to 10
acreg of land.

Lastly 1 want to say that the bene-
fits conferred on the Harijans and
Adivasis should be continued till
they come up to the proper standard.

I am thankful to you for giving me
this opportunity to speak on this
subject.

Mr. Deputy-Speaker: Shri Kartik
Oraon—two minutes. You promised
you would take only that much. I
have to call the Minister afterwards.

Shrl Eartik Qraom (Lohardaga):
Because there is no time, I can hardly
start speaking. 1 would like to ap-
peal to the government.....Interrup-
#ons.)

Mr., Deputy-Speaker: You do not
want to listen? I expect the Minis-
ter to give a comprehensive reply to
the debates which went on for a long
#me. ... (Interruptions.)
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St Wy UN: I RgRA, g
TR T far
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qwr foer wrfgr
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ot gvv wR wgA@: 72 T
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farg s o fran @, A% weara w0
T gar ?

Mr. Deputy-Speaker: Already the
Speaker has announced that we must
close this discussion at 5 o'clock be-
cause tomorrow some important de-
bate is to take place and at 5 o'clock
we have to take up the food debate.

ot faaree ardet: %  woAry
M & weaT ¥ awdA w7ar g fr &
92 IFMA wid) Iq A w2 ¥ ¥ & fad
2 faz S & for stz o

ot wq vm . wiT qife AR
fafeex arga & Gaar s A 1919
1T w2 TR A gw 43 A AN g
and &1
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ot g ww woEm : T D e
WA & TEE WIE 99 34
wa & @y | g9 wgew w1 faaw @
W 9T & 9% Wavq q@E aQniEdy |

Mr. Deputy-Speaker: I will put it
*o the House. As there is general
feeling that more time should be pro-
vided, we may extent the time and
the Minister can reply tomorrow.

The Minister of Parliamentary
Aftairg and Communcationg (Dr.
Ram Subhag Singh): The time may
be extended by one hour and the
Minister can reply after that; he may
take half an hour.... (Interruptions.)

Mr, Deputy-Speaker:
week of the session.

It is the last

Shri Vidya Dhar Bajpal: If you ex-
tended the time by two hours, I want
only two minutes; if it is extended

by one hour, I will take only one
minute.
Bhri N, reekantan Nalr (Quilon):

Do we take up the food debate at
8 o'clock today, That position was
not maae clear,

Mr. Deputy-peaker: That will be
faken up as scheduled at 5 o'clock.
The Mipister would reply tomorrow,
as I have stated already. Shri Oraon
is not here. Shri Shankaranand may
speak ., . . (Interruptions.)

ﬂraul B. Shankaranand: (Chikodi):

An Hon, Member; Mr, Oraon has ~

somne.

Mr, Deputy-Speaker: All people
shouted when he began. Then, when
I loocked for him, he was not in his
seat. ] have called another hon, Mem-
ber now. How can I change the order
mow, I will call him afterwards.

SRAVANA 16, 1889 (SAKA)
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Shri B. Shaskaranand: I am very,
sorry at the way the Scheduled Castes:
and tribes are treated even after-
twenty years of Independence.
When I came to this House, and when
I listened to the President's Address,
I could not see a word from his
mouth about the untouchables. The
Scheduled Castes and Scheduled
Tribes form the bulk of the pupula-
tion of this country, amountinz to 100
million, It is onefifth of t.. total
population of India. And yet, what do.
we find in this House here? (Inter-
ruption) The Members opposite are-
not even so charitable to listen to the
debate on the Scheduled Castes and
Scheduled Tribes. This is the way the-
things are going on here in this House.
Mr, Deputy-Speaker, Sir, 1 am
sorry to find here that none of the
speakers who have lent thought to
this problem has tried to approach
this problem in a right way, because
the very approach to this problem is
not only the economic uplift “of the
Scheduled Tastes. It is not So. The
problem is that it is a problem of
Castes. Unless Caste is eradicated, un-
touchability will not go. Under arti-
cle 17 of the Constitution, untouchabi-
lity is abolished, Iis practice should

be abandoned.

The fundamental right has been
given. Still, I am pained to notice
that the Jeaders of the Opposition par-
ties are never found present during
this debate, who are the champions of
fundamental rights and everything. If'
they go through this report, they will
notice that untouchability is still prac-
tised in the most serious way. Apart
from other practice, I shall mention
from Chapter III of this report some
of the wonderful ways in which un-.
touchability is being practised in seve-
ral parts of the country.

In Andhra Pradesh, the Scheduled
Caste students are made to sit separa--
tely in schools. The Scheduled Castes-
are not allowed to wear dhoties below
their knees. Shame to those people.
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Shri Tennetl! Viswanatham (Visa-
khapatnam): Who is the Commis-
sioner who has written this sentence
about Audhra Pradesh?

Shri B. Shankaranand: I am reading
from the Commussioners report.

Mr, Deputy-Speaker: He is reading
from a published document. The hon.
Member can find out.

Shri Tenneti Viswanatham: I do
not object to what he is reading. 1
just wanted to know the name of the
Commissioner who has written that
report. (Interruption).

Shri B. Shankaranand: In Andhra
Pradesh, the Scheduled Castes are not
allowed to go through the village wea-
ring their shoes or chappals. In Guja-
rat, the untouchability is practised in
schools in the use of drinking water,
Then, in Jammu and Kashmir, in some
hostels attached to schools and culle-
ges, the Scheduled Caste students are
discriminated against the use of com-
mon rooms and kitchens, The Schedul-
ed Castes are asked to sit on separate
benches in tea shops. In Madras....
(Interruption)In Madras, in certain
cases, the Scheduled Castes are not
allowed to carry dead bodies though
caste Hindu strees; to wear shoes
while walking through village

. streets. The Scheduled Castes are not
allowed to use bands in macriage
ceremonies. In Mysore, in certain
parts, the Scheduled Castes wear-
ing chappals are not allowed to walk
in the streets. The Scheduled Castes
are not allowed to take ou' marriage
processions or go on horse-back
through the streets which are inha-
bited by the caste Hindus. In Madhya
Pradesh, the Scheduled Caste bride-
groom is not allowed to use
the turban or turra; Band music
is not allowed to be played at the time
of marriage among the Scheduled
-Castes. Their womenfolk are denied
wearing bangles and other ornaments
made of silver.. The Scheduled Castes
.are not allowed to ride a horse or use
:the bullock-cart as a means of trans-

-
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port. There the Scheduled Caste mem.-

bers of the village panchayats are_not
allowed to sit on chairs or cots used

* by others. The Scheduleq Caste tea-

cher is not allowed to teach students
in a public school,

All this has been there while mak-
ing the Constitution, Now, the Consti-
tution also sets a time-limit there js
the law up to 26-1-1870, That is the
time limit fixed for the uplift of the
Scheduled Castes, Can we expect this
thing to be done, can we  uplift
theése people, by this time? If not, what
are the reasons? Is untouchability
responsible, because the Scheduled
Castes are practising it, It is because
the non-Scheduled Castes are practis-
ing it. What are the reasons? What
are the reasons for this untouchability
taking place?

It is no use blaming the Govern-
ment. I ask the members of the other
political parties, what have they done?
The champions of fundamental rights
are absent today; they have been ab-
sent throughout the debate on sche-
duled castes. They are very happy
to criticise the Government, but what
are they doin? What is the policy of
their parties? What measures and
plans have they? I wag happy to hear
Mr. Ramamurti, but he wonderfully
twisted the facts and spoke of the
war between class and class. He did
not talk a word ‘about caste. If law
is not going to help improve the sche-
duled castes, if religion is not going
to help them, the question before
the scheduled castes will be whether
“to be or not to be.” This is a very
serious question to be considered.

Mr. Deputy-Speaker:
-conclude now.

Shri B. Shankaranand: I am concjud-
ing. Today the Scheduled Castes neo-
ple remember the words of Dr. Ambe
dkar and Mahatma Gandhi. Babmheb_
said “Only you have to try:luryour_
progress and emancipation” and Gan-
dhifi said “Others can do the uplift of

He should
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the Harijans.” There was a time when
Gandhiii and Babasaheb were making
every Indian think about these unfor-*
tunate people. After that, every+*hing
is calm and guiet. They are left to
their own,

Sir, this is not a question to be solv-
ed by the Government alone or by cer-
tain persons alone. This has to be
solved by all. There are certain per-
sons who think that Hindu society is
going to be disintegrated.

Mr. Deputy-Speaker:
conclude now.

He should

Shri B. Shankaranand: Yes, Sir, I
warn those who are concerned about
the disintegration of Hindu society.
They do not want to go to the root
cause. I appeal to the hon, members
opposite: Please do not criticise the
Government. Of course, Govern-
ment have their failures. All these
20 years, how many Scheduled caste
Governors have been  appointed?
How many scheduled caste ambassa-
dors or diplomats do we have?

Mr. Deputy-Speaker: He should
conclude now.

Shri Oraon.

Shrl Eartik Oraon (Lohsrdaga):

Sir. ... (Interruptions)

sfroeft wosit af (Hw ) o TS
WRISY, ®T A W T O A HT
e fRrr ?

FaTEAR WA : HAAHIT GIEAT F1
=q q97 fasar

oY W T ITeRe wERd, &

T AT THAT AR e wqr {07
faee # ¢ 7

Mr. Deputy-Speaker: The time

has been extended. Everybody will

be accommodated tomorrow, not
now,

1848 (Ai) LSD—9.
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Shri Kartik Oraon: The prcblem
of scheduled castes has been in my
mind for the last 20 years. If we
really want to know the problem of
the tribes, which we have never done
so far, we must first accept the tri-
bes as a religion of their own—the
tribal religion which is called ani-
mism. This has been clearly defined
in the 1911 census report by the
British authors, untempered by any
political forces. At that time the
Tribeg were called Backward Tribes
and those who were converted were
called Christians. According to the
Government of India Act of 1835 the
Tribes were called Backward Tribes
and converts were called Indian
Christians, According to the defind-
tion given, an Indian Christian is a
person who professes any form of
Christian religion but is not a Euro-
pean or an Anglo-Indian. These
Indian Christians had separate rep-
resentation in the Council of States,
in the Federal Assembly and all the
Assemblies of the States. But the
poor adivasis had no place at any
time anywhere. The Tribal converts
have always been  dissociated from
the Tribes. They have always been
identifled before independence as
Indian Christians.

It would be not only against the
provisions of the Constituton but it
would also be repugnant to the let-
ter and spirit of the Constitution,
articles 341 and 342, for the follow-
ing reasons. The Constitution came
into being in 1850. But the Indian
Christians still continue to hold the
reserved seats meant for Indian
Christians up to 1952 thereby accep-
ting that they are separate from the
Backward Tribes. Still they main-
tain that they are Indian Christians,
and there is nothing in the Constitu-
tion to suggest that after the cessa-
tion of the privileges meant for
Indian Christians and Muslims they
will merge in the provisions of the
Constitution for Scheduled Castes
and Scheduled Tribes. Then again,
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[Shri Kartik Oraon].

there is no subsequent notification
issued by the Government to the
effect that after the cessation of the
privileges the Scheduled Castes and
Scheduled Tribes will have g better
status. On the contrary, there is
evidence to prove that the Constitu-
tion did not embrace the Indian
Christians in its articles 341 and 342.
The Government of Orissa have
issued a notification in which they
have said—this notification was
issued in 1950—

“A person belonging to a
Scheduled Tribe’ but not pro-
fessing tribal religion will not
be treated as a member of the
tribe but treated as a member of
‘other backward classes’. He will
not however be treated ns a
member of ‘other backward
classes, if he has socially, edu-
cationally or economically
attained a degree of advance-
ment which, in the opinion of the
Government, does not entitle
him to any protection to which
bmckward classes are eligible
under the Constitution”

The Government of Bihar has a
certain policy. In response to a let-
ter from one leader from Kanpur to
the Prime Minister, Shri Jawaharlal
Nehru, a reply was sent by the Edu-
cation Department in which it was
said that from the name cited in the
letter it appeared that he was &
Christian, The Government of Bihar
does not recognise Christians as edu-
cationally backward and therefore it
was said: “It is, therefore, regretted
that they will not be given any
scholarship.” In the case of dist.ibu-
tion of scholarship the Kerala Gov-
ernment says; “Scheduled Tribes and
converts therefrom” thereby saying
that Scheduled Tribes are different
and converts are different.

According to a morandum, from
Catholic Associatinn of South Canara
addressed to the Chairman, Back-
ward Classes Commission headed by
Acharya Kaka Kalelkar:

AUGUST 1, 1867
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“Catholic Association of South’
Canara in Mangalore opines that
converts from Scheduled Tribes
may be recognised as belonging
to Backward Classes”.

It means they were not recognised
as Backward Class and they wanted
at least to be recognised as Back-
ward Classes. According to Religi-
on and Society written by Dr. A. C.
Bouquet:

“Close relation of religion to
social heritage of the persons
professing it, is well described
by Dr. A C. Bouquet in these
words, ‘to pass from one religion
to another has come to mean to
sever one's connectiong with the
entire adjustment of life and the
entire way of living into which
one has been born and Into
which therefore, one fits by tra-
dition."” Religion in such cir-
cusmtances 1s much more than
a belief or a theory superim-

ed upon s neutral system of
social life. It is actually a so-
cial system and to abandon it,
is to ostracise oneself from all

" other members of ones cullural
group.”

So. it is clear that it has made &
clear distinclion. The moment one
is converted from the Scheduled
Tribes to Christianity he suffers no
disadvantages, but if he is 8 member
of the Scheduled Caste, if he is con-
verted to Christianity, he ceases to
get any of the concessions meants
for the Scheduled Castes. Similarly,.
there are certain other contraditions.
Suppose a scheduled Tribe Hinda is
converted to Islam. What will he
be called? Not Muslim tribe nor
Muslim Hindu. Or, suppose a Hindu
is converted to Christianity; he will
be called Christian and not Christian
Hindu. Similarly, therefore if a
Scheduled Tribe js converted into
Christianity, he should be called &
Christian and not Tribal Christian
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These are some of the difficulties
we are facing. It is well-known
that the Scheduled Tribes who are
converted to Christianity are educa-
tionally very much advance today.
The ratio of educateq people among
them is 1 per 150 whereas in the
case of other tribes it is 1 for every
30,000. Yet, those who have con-
verted to Christianity is clubbed
with other tribes for the purpose of
reservation. Here 1 want to point
out that there are double standards
for solving similar problems. In the
case of Scheduled Qastes, the mo-
ment one is converted to Christianity
or, for that purpose, any other reli-
gion, he is no longer entitled to
the privileges meant for the Schedu-
led Castes. But, in the case of
Scheduled Tribes, there is no such
restriction or condition, with the re-
sult that today even though the Tri-
bal Christians constitute only 10 per
cent and the others 90 per cent., what
ig the fate of these 50 per cent
people? What about their welfare?
90 per cent of the money given by
the government is being taken bY
these converted Christians and only
10 per cent is given to the 80 per
cent of the tribes for whom the go-
vernment is supposed to extend
these privileges.

Here I would like to point out
that according to one authority out
of the entire amount that is distri-
buted in the form of scholarships to
the Scheduled Tribes, the distribu-
tion is not in proportion to the po-
pulation of tribes. A lion's share of
the money is taken by the Christian
Tribes. In Assam there are 20,000
other tribals and 7, lakhs Christian
tribals. Rs. 17 lakhs worth of scho-
larship. are taken by them. In
Madhya Pradesh for 66 lakhs what
is the scholarship? Rs. 5 lakhs.
Again, in Bihar for 42 lakhs the
scholarship is Rs. 13 lakhs. Thig is
what I want to point out. Wherever
there is more representation of
Christians, the scholarship amount is
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the master of everything. They can
get everything Now, supposing all
the Scheduled Tribes are converted
to Christianity, would there be any
provision for giving concessions to
the Scheduled Tribes in the country?

Mr. Deputy-Speaker: He should
conclude now,

Shri Kartik Oraon: Because the
Christian Tribes are permitted to
enjoy the privileges meant for the
Scheduled Tribes, the tribes are
being exploited and they are suffer-
ing A major portion of the money
allotteq for scholarships and other
purposes exclusively for the Sche
duled Tribes are taken away by the
Christian Tribes who constitute =&

small minority of the Scheduled
Tribes.
16.59 hrs.

[Mg, SpeakEr in the Chair].

This is not at all fair. The mem-
bers of the Scheduled Tribes should
be entitled to get all the concessions
and privileges meant for them; they
should not be allowed to be taken
away by people who are converted
to Christianity. That is what ihey
are going to say.

17 hrs.

My point is that they have already
violated the provisions of article 46
where it says:—

“The State shall promote with
special care the educational and
economic interests of the weaker
sections of the people, and in
particular, of the Scheduled
Castes and Scheduled Tribes,
and shall protect them from
social injustice and all forms of
exploitation.”

I want to know in what way the

being doubled or trebled. They are Government hag done this.
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Mr, Speaker: Now it is 5 o'clock.

We have to take up the food debate

now.

Shri Kartik Oraon: Only one sug-
gestion,

Let there be a standing Parlia-
mentary Commission or Committee
set up on a statutory footing with
the following functions;—

To examine every year tlhoroug-
ly the action taken or pro-
posed to be taken as well as
the various replies or expla-
nations given by the Gov-
ernment on the recommen-
dations and suggestions con-
tained for Scheduled Castes
and Scheduled Tribes and
to prepare a report thereon
to be presented to Parlia-
ment for approval and ac-
tion.

To examine thoroughly thz aziion
taken or still to be laken as
well as the explanations
given hy the Government on
the recommendations|sugges-
tions of the following Com-
mittees/Commissions:—

The Report of the Backward
/ Classes Commission.

Recommendations or proposals
made in the Fourth Five
Year Plan so far in regard
to the welfare of Backward
Classes,

Report of the Study Team on
Social Welfare and Welfare
of Backward classes
(1859,

48th Report of the Estimates
Committee (2nd Lok
Sabha) on Scheduled
Castes and Scheduled
Tribes (1958-59).

Report of the Study Group on
the Welfare of the Weaker
Sections of the village
community (1961) J, P,
Report.
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The Dhebar Commission’s Re-
port on Scheduled Areas

and  Scheduled Tribes
(1960-61).
Bhargava Committee Report

on Co-operative Develop-
ment for Backward classes
(1962).

Elwin Committee's Report
on Tribal Development.

The Untouchability Committee’s
Report (To be published).

The Report of the Seminar on
Employment and Training
for Scheduled Castes and
Scheduled Tribes 1964
(V.K.R.V. Rao Report).

Any other similar relevant re-
ports,

To investigate into matters of
serious complaints of dis-
crimination in various fields
and organisations on a regu-
lar basis with regard to rec-
ruitment, promotion ang re-
servations in all Government
offices and undertakings.

To recommend to Parliament ne-
cessary legislative and other
measures for implementing
constitutional provisions for
Scheduled Castes and Sche=
duled Tribes.

To advise and assist the Attor-
ney General in judicial mat-
ters concerning Scheduled
Castes and Scheduled Tribes.

The Commissioner for Scheduled
Casteg and Scheduled Tribes should
be made fully independent and must
have his own organisation and his
own representatives in all States and
he should report direct to the Pre-
sident. There should be one Policy
and Enforcement Officer posted in
each of the Government departments
and under the direct control and
guidance of the Commissioner.



17047
o (M.)

There should be a separate ministry
for the welfare of Scheduled Castes
and Scheduled Tribes and other back-
ward classes having three geparate
wings ynder it. This ministry will deal
with all matters including education,
service and other policy matters con-
cerning Scheduled Castes and Sche-
duled Tribes and other backward
classes.

The present departmental organisa-
tion of the Director Geenral of Back-
ward Classes Welfare should be reor-
ganised as necessary after effecting the
dbove changes in the whole organisa-
tional pattern.

As the progress with refard to the
Scheduled Castes and Scheduled
Tribes hag been far from satisfaclory,
the Government should consider and
tuke serious action to extend the
period of reservations for another 20
vears and should zealously waich the
progress in  respect of these two
classes,

The said Parliamentary Committee|
Commission should be immediately
urged to study the exact position of

progress of Scheduled Castes and
Scheduled Tribes and other  back-
ward classes and ghould submit the

report by July, 1968 so that the Gov-
ernment know where they stand with

regard to the Scheduled Castes and
Scheduled Tribes.

Shri Sadhu Ram rose—

Mr Speaker: We are starting the
food debate now. It is past 5.0
clock.

17.04. hrs.

MOTION RE: FOOD SITUATION
IN THE COUNTRY

The Minister of State in the Minis-
try of Food, Agriculture, Community

Development and (8hri
Annasahip Shinde): Sir, I beg to
move:

“That the Food Situation in

Food Situation SRAVANA 16, 1889 (SAKA) Food Situation
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the couniry be taken inty consi-
deration.”

ot gy awm (Tfiqe) ¢ &
T wigar g fe GE fede & fay
faaar argw qane fem nar g ?

Mr. Speaker: Maximum time is two
hours, Let us see. Each party will
get one chance,

Shri Annasahib” Shinde: The Re
"".iew of the Food and Scarcity Situa-
tion’ placed on the Table of the House
last month set out at some length the
circumstances resulting in the difficult
food situation which hag confronted
us during the current year, The ab-
scnce of any carry-over in 1967, the
limited extent to which import of
foodgrains could be arranged either
by way of commercial imports or food
aid and the restricted scope for inter-
nal procurement in 3 scecond year of
drought have reduced the size of the
Centra] pool of food resources. To
meet the minima] demands of the
States, we need to distribute
nearly a  million tonnes whereas
the actual availability with tne
Centre has varied between 700,000
to 800,000 tonnes a month, In
these circiimstances, some degree of
hardship and distress to the consumer
has been inevitable. It can at the same
time be confidently asserted that as a
result of the judicious management of
scarce food resources and of the co-
operation of the States and the res-
traint of the people, the morg serious
consequences of drought and a major
breakdown in the distribution system
have so far been averted, It s in
this context that I would appeal to
the House to asses; the performance
of Governments, both Centra] and
State, in tackling an unprecedented
situatlon,

Even ordinarily the period from
June onwardy is one of diminishing
market availability and higher prices.
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[Shri Annasahib Shinde]
In this year, an already difficult situa-
tion was further aggravated by some
unforeseen developments, The clo=
sure of the Suez Canal resulted in a
disruptiop of the supplies expected in
June and July. Apart from the delay
in re-routing or ships around the Cape
of Good Hope great difficulty deve-
loped in chartering ships. Tankers
Wwere not available and Government
nad to fall back on bulk carriers and
other types of vessels and even these
‘were not easy to obtain, The result
has been that it has not been possible
to ensure the even flow of supplies
during the months of July and August.
The almost continuous rain in ports
like Bombay and Kandla during the
last four or five weeks has also seri-
ously hampered the grain clearance
operations. In the absence of any
Central reserves, the public distribu-
tion system has had to depend al-
most entirely on arrivals of grain at
the ports and their movement to the
various destination points. Despite all
these adverse factors, Government has
substantially moved the quotas of
wheat and milo allotted to the differ-
ent States for the month of July ex-
cepr in certain  Statey like U.P,
Rajasthan and Madhya Pradesh where
there have been shortfalls, This is
sought to be remedied by giving them
priority in movement during the first
half of August. As regards the other
drought-affected or deficit Stateg in-
cluding Bihar, West Bengal, Gujarat
and Kerala the bulk of the allotments
of wheat and milo has been moved.
In some of the States, temporary
shortages may have occurred but in
the absence of any buffer stocks, this
has been unavoidable, It has not
been possible alsg to build up stocks
of more than one or two weeks re-
quirements in any State so that any
hold-up of movement due to stoppage
of work at the ports on accouny of
rain or for any other reason decs re-
sult in making the stock position pre-
carious, This happened recently in
Delhi but corrective measures were
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soop taken and a breakdown ;n dis-
tribution avoided, The House will,
I hope, appreciata that in the circum-
stances described above, tha smooth
functioning of the public distribution
system js not always easy.

The House is already aware of the
serious position regarding supplies of
rice. The availability of this grain
{rom June onwards has been advers-
ly affected because of the slowing
down of exports from Burma and the
difficulty of securing supplies from the
world market for arrival during the
lean months of June, J uly and August.
Certain purchases which were made
earlier and were scheduled to arrive
in the months of July and August
will not now reach here till Spetem-
ber. There is a world shortage of rice,
Even so, Government hag Deen
making purchaseg at excessively high
rates, Our expectations regarding
rice  availability from the surplus
States of Andhra Pradesh and Orissa
during the month of July did not fully
materialise ag these States encounter-
ed difficulty in effecting procurement
to the desired degree. There have,
therefore, been shortages in the sup-
plies of rice not only to Kerala and
West Benga) but to other States as
well, Thesp difficulties are likely te
continue during August also, We have
assured Kerala a supply of 33,000
tonnes of rice during August and our
efforts to locate additional supplies,
cither by way of diversion of ships
from other countries or by commercial
purchases or by ijnternal procurement
arp continuing. The balance of sup=
plies from Orissa to West Bengal is
alsg being expedited. The Central
Government normally distributes bet-
ween 100,000 and 125000 tonnez of
rice g month to certain deficit areas
like Kerala, Jammu and Kashmir, the
statutorily rationed areas of Calcuti_:l
and Bombay, NEFA, Nagaland, Tri-
pura, Gujarat and for the needs of
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Defence. For reasons already stated,
it has not been possible to make avail-
able this quantity during the months
-of July and August, but the ghortfall
in rice has ben mostly made good
by allotting additional quantities of
wheat. ...

Shri Vasudevan Nair
“There is no wheat also.

Shri Annasahih Shinde: That is not
.correct,

(Peermade):

We are deeply conscious of the hard-

ship which the short supply of rice
has caused to the people, but we hope
that the supply of alternative foud-
grains will, to some extent, mitigate
that hardship.

I share the concern of the members
of this House over the damage to
foodgraing in transit by rail in the
course of despatch to various parts of
the country from the different ports.
As the House is aware enormous gquan-
tities of foodgains have tp be moved
to various distribution centreg in the
country. Movements have hee=n of
the order of 750,000 to 800,000 tonnen
per month from the different ports as
well as the Central storage godowns.
This order of movement hag had to be
sustained throughout the year even
during the monsoon months which are
also the lean months in various parts
of the country, Of the total quanti-
ties transported each month,  about
550,000 to 600,000 tonnes have neces-
sarily to be moved by rail. In spite
of the best efforts and the marshalling
of all available resources, it has not
been possible for the Railways to
provide covered wagons to meet all the
requirements for the movement of
these quantities of foodgrains. It has
been found that, if movement only by
covered wagons is to be resorted to.
the maximum guantities of foodgrains
which can be transported during any
poriicular  month  will be about
450,000 to 400,000 tonnes. Since even
the present order of novements is
not able to meet the full requirements
.of al] the areas in the country any
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substantial reduction in these quanti-
ties, by restricting movements only
through covered wagons, would lead
to widespread distress all over the
country, A calculated risk has,
therefore, had to be taken and move-
ment by open wagons, even  during
the munscou, has been resorted (g as
inestcapable, Fvery precaution is
being taken to ensure that open
wagong are properly covered with tar-
paulins secured by lashings, and con-
tinuous checks arranged at different
points in the course of transit to see
that tarpaulins are in position. Even
so, instances have come to notice of
some wagons getting affected by rains.
In this context damage to foodgrains
in guch wagons becomes dificuit to
avoid. Salvage operations are
undertaken immediately such damage
to foodgrains is noticed and the bulk
of the graing is saved for human cone
sumption, The quantities of food-
grains rendered unfif for human con-
sumption consequently are, however,
small considering the volume of
movements, Even a major portion of
these foodgraing is sold out ag cattle
and country feed.

There is no possibility of any food-
grains getting wet in the Government
godowns in Calcutta, Delhi or else-
where. In fact, all the Government
godowns are modern structures which
are damp-proof and no guch danger
of damage to foodgrains within the
godowns exists. Moreover, in the
present context of practically ship-to-
mouth existence, only small quantities
of foodgrains remain in the Central
storage godowns for any length of
time, At times, stocks from open
wagons gre taken to the godowm for
drying and reconditioning, Supplies
of wheat and milo are expected to
meet our needs on the present basis
till about the middle of October.
Steps to meet our requirements for
the last quarter of this year are belng
taken. We have received much aid
from such friendly countries as
USA, USSR, Canada and Australia.
A proposal for extanding sdditional
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food aid from the USA is now under
the active consideration of the U.S,
Government. We are confident that 8
decision will be taken soon, go that
there is no interruption in the flow
of supplies. There are two or three
difficult months ahead and with res-
traint and understanding it should be
possible to tide over this period, The
monsoon so far hag been satisfactory
almost throughout the country and
provided the September rains are ade=
quate, we may confidently look for-
ward to an easing of the food situa-
tion.

Mr. Speaker: The motion Is before
the House,

Shri N. Sreekantan Nair (Quilon):
Coming from u State which jg chroni-
cally deficit in foodgrains, coming
from a State which produces cash
crops that give the Government of
indjag the much-needed foreign o¢x=

. change, 1 fee] that the food situation
in Kerala i particular, and in the
country as a whole, is very deplora-
ble. All these aspects have been be-
fore Government for g very long
time. Measures could have been taken
to see that the available foodgrains
are rushed o the various areas in
time so that we need not have to
face trouble in any area in any State,
but no such step has been taken in
the past.

There has never been a national
food policy. Even now, according lo
my best knowledge, rice,is available
with the peasants in Andhra Pradesh,
and with the millers in Andhra Pra-
desh. But the Government of Andhra
Pradesh cannot provide the money re-
quired to purchase that rice from the
peasants and millers. So, the grainsare
rotting with the peasants and millers.
The millers do not pay for the grains,
and naturally, the peasants do not
supply. The peasants are put to
difficultieg and the millers also are
put tg difficulties, and gll this happens
because it is a question of prestige, If
the Andhra Pradesh Government hiad

17654

been libera] enough to allow the Cen-
tral Government to step in and buy
the grains from the peasants directly
through the Food Corporation, there
would have been no difficulty at all
Unfortunately, the Central Govern-
ment are not  prepared to impress
upon the Andhrg Pradesh Govern-
ment the necessity of doing so.  Out
of prestige, the Andhra Pradesh Gove
ernment do not want the Central Gov-
ernment to step in and do the necd-
ful, and the result is that the couniry
suffers.

For the last two or three weeks, the
distribution of rations in Kerala lias
completlely failed. During this weck
the city of Trivandrum has not got its
rations, because the food has been
diverted to other areas where rations
had not peep given for the last two
weeks, Leave alone the gquestion of
giving six ounces, the ration has now
come down to three ounces there, and
cven these three ounces could not be
given during the last two wecks. In
such a situation, what is that we can
cxpest?

No amount of recoutse to law and
order, no amount of legislation, and
no amount of pressure and ng amount
of recourse to armg could keep down
a people who are starving. That is
the position in reality that we have
got to remember.

There arg surplus States in our
country today. Thig morning, the
Prime Minister was telling me that
14,000 tonnes of rice had been given
to Madras by Andhrg Pradesh, I am
reminded of g saying in our language
to the effect that only a rich man gets
invited to dinners, She herself told
me “There is so much stock In
Madras. Why don't you ask the
Madrag Government to give you tnat
rice?” The Central Government had
the moral authority or mora] right to
request the Government of Andhra
Pradesh to give rice to Madras and



17655 Food Situation SRAVANA 18, 13_39 (SAKA) Food Situation

(M.)

to insist upon Madras. substituting
it with lower quality rice? After all we
in Kerala are prepared to take even
bad quality rice or lower quality rice
because any sort of rice is good for
us, If the Madras people wani a
better variety of rice, let them take it
from Andhra Pradesh, But Jet them
give their lower quality rice to
Kerala. Even that bargain wag not
agreed to, because the Andhra Pra-
desh Government say that they are
completely free to deal with their
surplus as they think best. When a
particular State is starving, if a  sur-
plus State which has already got
abeut 1'5 lakhs tonnes rice as buffer
is given more, is that proper? 1s it not
really unkind and unfair? That shows
how incompetent the Central Govern-
ment are with regard to the gques-
tion of food,

If only we could haye utilised the
foreign exchange which we earn free-
1y, we would have got the rice that
we need. [ had sent a letter to the
Minister of State for Food from one
of the merchants from the USA
Mr, William J. Drought I had sent it
to the Food Department and I got a
reply that because the prices quoted
were high they could not accept it
As a matter of fact what 1 am told
by way of explanation for this is ihat
until and unless they get rice under
PL-480 our Government are not pre-
pared to invest any foreign exchange
on this item, We demand that we
be supplied rice or paddy either from
internal procurement or from surplus
States or by way of imports from out-
side or else the foreign exchange
which we earn may be allowed to be
utilised in part for purchasing food-
grains for our State.

-

Shri Annasahibp Shinde: © What
had said was that we were pur-
chasing even at a higher price, It is
not correct to say, therefore, be-
cause of higher prices we were not
purchasing, '
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Shri N. Sreekantan Nair: Mr,
William J, Drought had written a
letter and that was sent to the Food
Department and the reply that came
was that because the prices were
higher, we could not purchase that.
I would like to submit that at any
price we want to take rice or paddy;
whether it be from Andhra Pradesh
or Madras or from America, we do
not m:nd; our Government are pre-
pared to subsidise it;evenif it be at
the cost of suspending all other deve-
lopmenta] work, we do not mind. We
want Lo get food for our people. Let
us be given rice, We are prepared
to purchase it through the Food Cor-
poration from Andhra Pradesh even
by giving a higher price, if only they
are willing to give. Otherwis~ et
some rice or wheat be imported from
Amerieg and kept as buffer stock go
that our people would not clarve
during the next two months. That is
our only humble request, It is a
fundamental human right, We de-
clare that hunger cannot be shut out
by any legislation or by other action.
Until and unless our demand is met,
1 am afraid there are going to be food
riotg in Kerala. I know it will not
be against the Central Government, It
will be against our own Stlate,
against our own Government, and our
police will have to face it, We will
meet it naturally, not with lathis. But
the whole State will flare up and we
will all go to dogs. Nobody gains.
It will be a national waste, But
ultimately the feeling that the Centre
is not doing what is fair by us will
grow in the minds of the people and
it wil] lead to embitterment of future
relations.

Therefore, I request the hon. Food
Minister through you to see that
something jg done immediately.

dt darom ewd (sfeE)
# wwwan § f5 ey Jwrarfedt W ag
faare § fF w77 &1 v OF TR
s wi ey e ey WL e
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[= rrow R74)
ot 2maifadt ¥ gaar waw g
TF Xl ® UAATIF gfee ¥ gEa-
eqraz TE fEar qrar wfgd o o 6
qarwf ®1d Far 38 wAANT 74
2 qar & wmAw g

F UGT q9X & A FC &
@t & wowar g wd o 9 AT
% A9 GFANT FTAT A1EY W FEAT
FTH g TF 7aF F1 g f&aqn or qwar
& | WATEAT & WA TG A
WA T § IqF0 qra 70 fFAT A1 "wAT {1
fore feet 22 & wea &1 41 &1 34
€z & o Yo anAr wifgr 1 owik
T ¢ 9% T HAA & T &
& wfaw g wTfEy

FATT ATHTT I AAEAT T qA-
o F & fag foaadr sifow g awar
gwFor ) Al ot aAdt § Ay
U § | AT T AET AEATd A 987
gr fw qme ¥ 92g gorT AT wrAw
qr AT T &l AT | I qAE §
et & wrew qarz AT & | 9g wal-
AT & FTOT gAT & 1 AT AYFTEY
& W T AA & A FTHE A
g srant oo & wgar g fv froaet
W@ W |

g Fw  falie) @ & @wr
€9 0 19 & FEEAIGE FF K
swifow @ & AfFET IR qar A
FET AMER | 9 ¥ F9 AT & qEA
#! ¥ wqx @l #1 fafg & foq gea-
CHTAT 7 FL | WA FT a41q g ATwT
¥ gra" @I ¥ | U I gL AfEd
& g FT e § | ¥ g5 Wt FEAT
wrgar § & 37 wawi ¥, fav & wae
gEaoe @ O owWawi ¥ owE
wa A g B, Wz awi g
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g€t A fam & For Aw
qat 7T @ ¢, @ R o ¥ wf
wrrara gfewror ooarar oAt arfey
HIT ITHY TAF TR ®Y 1Y = 1iEN
7% 3% § 6 dmer ¥ < S & wraer
F FA1 § AT ITHR! qAW  few
F1fgd | gHT wraTT 9T & wwg fEm
fs wraay gfee fagre & w1 & arEr
a1fgd | & sgm e 5o awg o0 a8 g7
wefamT 7w § 996 98T o1 FOHIT
Y IAR AT AT TA ®Y AT X7 47 W
FENG TEETTA | AT 75 gHT A
A FY AT wEr 47 | FAfEHT I ot Ag
feat war gt e | aT@ 66 gATTEA
gr 3% fagn w1 T aE ¥ adwra
FIATa FCHITH 7g A1 "I A
IR FE T TTHTTH! QT (& ST §
g &1 F77 & Ay faady sez
a1fed o ag 7@ ¥ arf, 3@ ¥ a7 gew
@ 9 ¥ Fgfema awwrT w g,
et efaest & gfezwor &, sy aw
# aAT @A ¥ gfewsw ¥ ¥
TATHTT ¥ A1 AF F127 Cae fwar, 9w
qur & &1 Fiforw # & 1 F grAan
g o &t 387 *1 FTHTT 9T 1 ag
F T § TAT % " fefew=ra
# o geq geard fear orar @ wq #
g™ @ g Afer e i i
ATHTT & sqqErT F faarT ¥ q@ widey
NCETT Y FYT 77 AT HOfAwT T
agl § 3q% ST w=aC a9 § | I8 wee
gy

STae WX wN faqui ¥ wrg '
% sferrs @ & 2 fawiw < fafesr
fez % o wert gf & W ey wTOv
Y graTna # o weqwer  Gef
7o fag & @ror oW ¥ W gU
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TETA T WTE TT ET F TR ¥ W4T
R §, 9% a9g ¥ off gty Ffear
@ & 1 & sgm fr fom Rl & ow
wters G2 grar & 94 S 1 & /g
g #% 7 gfs a8 uF sy qeer
€ AT 3 %7 FEAT &, &< =fEw F
AY TS grrd €, IH AT &1 3
HALG WA 97 g9 &4 1w
T AT T ary SO H 3 AR AA |7
AT WA { AN AT AT § TART WS
X ®¢ | & Ayafer, fefegse v
F1 T FT QT 97 | 4 AHE  INTRA
F1 OF S9@ F7%F & | ag WHE aga
FqTET 4% EIAT £ 1 T I § WIS AT
amew I snegw ey F0 & wmg
2 g fF g 9t 1 oa9 ger F
@ a & w9 fgom s aggd
¥ FH A | A9 UF 4% AT § WK
9%€ ¥ qT § WIT §a1 FG FA
o R E | WOF maw andl ¥ 4 %%
FT JTAAR VT EA GV | WY QT
Rl & WY, aggIAT aqE q, W
qIEY & a1 Aaa faszq 1 4% 3
ATC W A §T & aradw & T
T 9T g9 &¢ | 94 g0 wr & fw
"I THT FTH L% Gavqg g5 FTAT |
Shri K. M. Koushik (Chanda); I
have stood up to criticise a veteran
administrator, and I crave your indul-
gence in the matter. I honestly feel
that the policy pursued by the Gov-
ernment in the matter of procurement
appears to be absolutely unwarranted
and it is working to the hardship of

both the consumer and the producer,
ag I will presently show.

In between the farmer who brings
the dhan and the purchaser, there
are two amencies which actually
take about Ra. 15.40 per bag of dhan.
These are the data I have collacted
from the collectorate, I am absolutely
<certain there cannot be a difference of
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even a single paisa. So, you can take
it for certain that I am giving you the
correct data.

The Minister of Food and Agricul-
ture (Shri Jagjivan Ram); which
State?

Shri K. M. Koushik: Maharashtra.

Firstly, the co-operative societies
are now greatly published. The Gov-
ernment honestly feel that the co-
operative societies are a panacea for
all ills in the country, and so anything
done through them is presumed to be
perfact. That is the idea with which
things are going on. I will presently
show how many favours are conferred
on co-operative societies at the cost
of the consumer and the pro-
ducer as well. Both of them
suffer with the co-operative societies
being treated like the sons-in-law of
the Government,

The farmer gets actually Rs. 88.05
per bag, I mean a quintal, of rice
which he sells to the co-vperative so-
ciety. Actually, the Government pur-
chases from the co-operative society
at Rs, 88.90 and the Government adds
Rs. 5.50 as overhead charges. So,
in all, the Government is able to seel
the bag which has been purchased, for
which the farmer gets only Rs. B9.US,
at Rs. 10440. So, these two white
elephants, the Government over head
charges and the co-operative gocieties
actually take up the difference of Rs.
15.35, 1f really a grain dealer had done
it, you would have called him the
worst blackmarketeer on the face of
it, and you would have given him a
cane beating, the cane being got from
Malaya. Now, the Government does
it, therefore it passes off as a prefect
welfare measure, This is the diffe-
rence, You can very well see that Rs.
15 per bag of rice is something which
is abominable and unthinkable. So,
you will have to think, and I will
give you the reasons why it is s0.

The farmer brings the bag of paddy,
the co-operative society purchaseg it
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81 @ particular price. It fills the dhan
in a particular bag and it is there in
the bag for one day. The next day it
is emptied to be milled into rice. So,
for one day’s use of the bag the
Government is absolutely charitable
snd gives 42 paise as depreciation for
each transaction. I enquired from the
cllectorate as to how many times a
bag is used in this manner, and the
collectorate was pleased to say that it
is used at least 50 to 60 times, That
means, for each filling of the bag dep-
reciation of 42 paise is given, that is
you are giving the co-operative socie-
ty about Rs. 25 to Rs. 30 for each bag
which costs only Rs, 2, Actually,
this amount is being borne by the con-
sumer, a thing which you as a veteran
administrator should look into, and
the other things that I am going to
give you in a catalogue. If these
things are reduced, the consumer will
be benefited, and that may also give
an incentive, as I will presently show,
to the producer to come before the
procurement with better stocks also.
There is then what iz known as mar-
ket cess at a uniform rate of 15 paise
for each bag purchased at every nren-
tre. It is intended to defray case
imposed by law. 1 have made
enquiries. In 80 per cent of the
places where procurement is
going on, there ig no such law to im-
pose market cess but all the same for
every bag of dhan which is actually
procured by the government a flat -ate
of 15 paise is given to the co-operative
society. Why only at particular plares
this tax is imposed by law and why in
other places there is a general rate
given? 1 cannot understand all this.
' These are somg of the things which go
to make the prices high to the consu-
mer; with no benefit to the producer.

Government have a fad for every-
thing to be done by co-operative so-
cieties. At certain procurement cen-
tres there are no co-operative rice
mills and the Government do not
want the dhan to be milled at a pri-
vate rice mills; the government's or-
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ders are to send is to a co-
vperative rice mill which may
be 30,40 or 50 miles away. It is

so in my distriet; the dhanp pro-
cured at place A can be milled in a
privately owned rice mill, but that is
nuot allowed to be done; it is carried
to a place 50 miles away and brought
back again after milling. For this 80
paise per bag is allowed. I do not
understand why the consumer should
suffer for the fads of the government
lo encourage co-operative societies.

When dhan js coverted into rice,
there is a bye product called konda, a
fine dust which is used as cattle feed.
Government very charitably have
allowed a flat rate of nine paise for
storing this konda for cach bag. 1
asked the collectorate whether they
get anything and for whom is it stor-
ed? I asked them: js it your pro-
perty? The reply was, it was not
theirs. If konda was not Government
property, what is the point in giving
a flat rate of nine paise-per bag for
storing it? I asked them. They were
unable to give an answer, That is the
way Co-peratives are pampered by
us while the consumer is made to
suffer and the producer also gets less
than what he should normally get.

For milling one khandy or bag of
dhan, Rs. 2 are fixed for the co-ope-
rative rice mills, There are private
rice mills which are prepared to do
it for Rs. 1:50. I do not know why
these mills are not used. In these days
it is dificult for anybody to make both
ends meet, we want things to be
made cheap; I am gure government's
aim is also that. The Maharashtra
government does not consider the in-
terests of the consumers is worth
more than their fad for co-operative
societies,

There are 18 or 19 items which I
have got from the collectorate and all
these are fixed in such a manner as to
help only the co-operatives. 1 spoke
to Mr. Shinde about this and he was
kind enough to say; you come to me
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and we will look into the matter, If
all the 19 items are scrutinised care-
fully, it will be seen that rice could
be sold to the consumer cheaper by 20
paise per kg. than what is sold now.
It is my contention and I am going to
prove it. Government buys it and
sells it at Rs. 104.40 per bag. Now,
they do not allow any private man to
sell a bag of rice for less than this
price. If a farmer after giving his
levy is prepared to sell a bag of rice
for a lesser amount, the government
will not allow him to sell it, because
with their faulty mode of procure-
ment, they can't sell rice below Rs.
10435 per bag, *This is unfair and
illegal to do so. That man cannot
sell it, and you are preventing him
from selling it at anything less. I
put a question to the collector.
Supposing the farmer comes and says
straight to him, “For Rs, 95, I am
going to give a bag of rice.” He now
gets only Rs. 89. If he can sel! it at
Rs. 95, he gets Rs. 6 more, and the
Government are getting at Rs. 4
cheaper. Why don't you accept it",
he may ask., But there is no answer.
Excuse me, 1 am not a master of
Hindi, but they say:

g i Fav @w

Therefore, my submission is that
you should look into the whole matter,
‘There is scope for improvement. I
will be glad if the farmer gets some-
thing more. I am quite sure he will
help your procurement and he will
bring more stuff. But because he
gets very little and he has no incen-
tive, therefore, you will have to scru-
tinise the whole matter and see that
you improve the position of the con-
sumer as well as the producer,

Now, the food zones are very great-
ly responsible for rise in prices.
Many Members have stressed it. I
will just quote one case and then
finish my speech. It is this. In
our place, hybridg maize was pro-
duced in a huge quantity last summer
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and there are about 1,000 bags lying
there. They are not finding any cus-
tomer for it. There is no customer at
all for that. We have made a refer-
ence to the Government about It, 1
want you to find out some customers
for it. This situation is due to the
zonal barriers. The thing is rotting
there. Where maize is actually
consumed, the maize is not there,
Where maize is not consumed, the
maize is rotting there, This is the
position. I think that there might
even be an honest difference of opinion
between us with regard to the ques-
tion of lifting up of controls, But so
far as the zonal system is concerned,
I am absolutely certain . that It is
worth-while removing the zonal bar-
riers; you lift it and watch the re-
action. T think the Ministry will give
serious consideration to the few sug-
gestions that 1 have made.

One more minute and I shall con-
clude. One of my friends who pos-
sibly has no chance has asked me put
up one matter before the House. In
the statement given by the Food Mini-
stry, the stock of rice hag been given.
My friend says that the ration has
been reduced in Goa from 120 grams
to 80 grams, and that there has been
no supply of rice at all for so. many
days in the month of June. There-
fore, the position of rice is very clear
from this statement that the Govern-
ment hag given. From the papers to-
day it appears that the rice quota has
been reduced from 120 grams to B0
grams, and there is no supply of rice
at all since last June. Therefore, it
is my friend’s contention that ({his
ghould also be put before the Minister
for the necessary redressal in this
particular case.

With these words, I
seat,

resume )

st wrarRe Gy (WA OAT): AT
sreqey off, §% & a1 H aTATT ¥EY
¥ ¥ wr ot § aw a7 wf & e
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feafa aga arw &, Tga wiww &
W 9T A A 8 qaue FC @G
IH A g F AT A g0 A & ww_w
fere oY St o7 SuTeT & qfeew
& 3% fr fagre, gofte A FTAH W E
F7 % ofa samar & sqra eqre fagr s,
q% B9 §E WS § | gH AT & |
§ o At efefae g & & &
afem fox o gamer ®a 1 Wi grew
1 ot a8y FgT & fe I 93wt 7Y A%
saret sar fear wnq | Afer wmg wTq
wg w9 W L H Wt § ag ag A
7 qT 37 #1 W A AT J0fgg o
Twar ®1 a1 & wF 7@ w1 oF fagrd
fgew T & for wrgi & AT & grIe
fasuwe = <Y & 1 wT A1 B §S
w faw wwar & afews aw & 7
fe ®FAT & 1 AT # T gAX aF
g1 8, sl urer deT g & agt w Fw
g, 7 & qw oA A, Afww gur
g g% W A ¥ @l
TR AM AT AN 137§
aw TR % gy ¥ oA A
iz T wFY § W BT Srew W
& famar o agy wiwws & mr 20
TER T ARG A
we & fe ot Tgw @y ar § 3T @
oy 3 &Y | &few gn =red @ fr =,
fadz ar amw & fasr 1 Afww e WY
T ¥ faar | fead et & gq 19
7 § fv fddwe a< @ fev .|
oY T farar | gt saTeT da gar @
ag o) faeamar § 1| g WqW T A
foreamar § W qora Ay o e
§ @ g dai Ay faema &1 Ataa
wr§ & | &4 ST w1 & fe gy gread
T 9. a5 wamr wad § ? e
g0 @, e artor @
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T iy o ® & W fra &
gt e it ag argT Wy ST
foe ft & 72 wgr weft £ fr o
aR I A feqr rdw A §, W F
o aga qfer 1< ) T I
¥ fogrd vy yroe fgaw & ) @i
7 %1 & A faur o A arn
A& famar & | wa ow qfewsr & 3
R Ar AR @A F A F
o 1 w8 @7 A% e A
WIS qgY g 8, 5% grIw ¥ o faen
fearé o1 <1 8, ag @17 WA}, A%
qref-aray &Y ara g g |

us aeem wmrqifees § faas
qIH | IR HIAT HANG FATT, A/
T gAWT 3IT % faamh § | wowl-
qifesy atei A Tq AN OX FWET A
vaTET AaE &I @, AR AT A A F
&1 qFr A #4v g | 7Y fawiT @ A
Tq d%z7T ® w7 sqrEy @@ Wiz,
T A AT AEAT AT E, T WOV AT
# qudgez & g1 wgdl g & ag
@& amaY 9% enra 4 ¥ M g4 ALY
wt sAIEr ¥ SATAT AT |

fog™ ¢ ®EMA ¥ THAT ® AT
gaix faqT aqT, 9g IART A€ F
50 Rradr FAE | A FAIW AHA
sz 4, 34 ¥ gW & WA A7 Al
qr, Afe fee W 4g faar qar o &
a9 ¥ srgAr &Yt g fE e
¥ g9 Tar o<, faed e 37 i
®, faqer QS QAT SGTE gl
3, o FroT ¥ A WX wEA g, IT
%t e zat oT gy fow &6 Ew
wax § fF wEEIUKw S A
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T9E ¥ AT A A% g &,
#rr oY 7g a1 g € g I A
wwmr Wt awx §, T o faqar
oIk qUE &, IW F 41 3F AE
arer ) foam & qrg sarer g, 9Y wrg
Ty &, I wredl & gy g fF ow
oy Fi fawEr | ST AT g q
wT a9t wog g1 WY g, wwr & W
FYTET wATS W HHT, AT KWW
& & Wg 9% @IeTE £ Wi
a% dar WY arWT 91 g WA, AfEA
urit & A 7P gw a1 AW A fyw w7,
TF gET Y WA 6 wgawfy
T a4y ¥ AE) 91T FT W I A
s g, gH1 g¥ #rfaw &
arfgd |

w1 ar § fo dq7 g faser
¢, dn7 1 qaner wafadt WY R &
&9 aTq 1 A & oy dare g g
et dwa #afadr  gmidr
wggw q¥r g & 2 gAe 9w
W ¥ wiwd Wi g, gw FF WA

& f wio% g1 daw @ 0 @

FTAT WIGH! CF ATT FT A ATAAT |
& arget § i e o waifda & g
¥ srew a1 ag w3 f 1 qa-
¥z $y g1 ? A% ¥ g€ w7 A A,
AT 919 KA ATET g & a7 Wi
Qeft A FX o T & T T
7 g 3—& g wrAT & far dax
T8 g 1| gt are fae @ g, SawT
&% a ¥ feedrqma #7 MT agi
wa! W SATET WA g, AN IA F AT
¢ & guwr sigT fawmen, &= W=,
fagre 491, 4o o & W1 WX ¥H

TE & W FT AT AT W AwArey

#AfwY ¢ 98 &1 97y o= ¢ FQ,
qefr & wrdaT @ 1
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Mr., Speaker: I will request the:
members from other States like
Andhra and Punjab to take less time,
so that I can give some more time to:
members from Kerala and Bengal.

ot awrw st (99TET) : wEw
®3 qq, |13 ¥ OF AT 95 W Y
w1y 7 fagre @, qmw @, fewraw
w2w &, o< Naw & qdff fyew &,
WY NIV, 9 HAE F HWTA & FTIO
o 787 Wl faeege 35 W@YR, wfeA
T4 7@ & a1q wgAT 0¥ @ e
g gwa ¥ aoer faeerd s ad
faar a1 @ & 1 W & wET A g
ITHY § IA FT TZATLHFTA FY sgaeqy
e A A AE T AE A EACAF
Fron & fogd &t wdR & €@ qrAAg
7ZA ¥ WAF] AT AT & qATH F AFT
wraTa 381 §, AfT qF 7@ & w1q v
qear ¢ fr feafa saf S @i s @ 80

wia faeely ¥ feqfa ag § e oet
9T OF gar< 7 wfa fex o1 @ &, &
f& aww ¥ =wan @, fow aw wely
wgrey A feedt & aravw ¥ awAs
frar , 99 awa foedAl gwEA § 99
&g 19 fa F1 oA ey 9T ®
% wfaf ag@ wgr & T A w
SATqT § WY TAT TG g Al
# qfa & o fiardr & Fewt s
BAT AIGH WIH K1 qATE FAT 78T
2 | Reeslt TUTRA & T8 € w9 6 g
% for 53 garT 2T 1 qWT wWw
g wifgy  gr, Afww 97 1w
¥ Wt \oaTE STeT AR g HA LA
T $9 1 aay § e 99 wTAl
¥ ar srawsar &1 gfa A g s
it feafy wrar feeat ¥ 2, w%r feafa
WITT & eys TG 51 8, IAT TE €
e fagre & mied §, ¥ & Wk
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[#fr asr<@ waf)

&\ ¥ & |3 US 9 AT @
& afsTye ueaan, foms garq aer
9% & gATE | 1 fgmraw ) @@
feafa & | s fag & ¥ 30 wfqwa
o #T o g 7€ § | AT & A
AT 29 fq W9 §7 I9-a00T F AA-
T4 F1 T & aAfed ITF 99 =TF
7€ & | 77 arq afdfeafaat #12fe &
TR U & Al WERT & qHAT ATEAT
g % 378 a1 g ) W g
W& At 9T &3 gAT @ WK Aga Ay
TR FIH FT G FI&F O A9 F
for wafre & s | IR A SA
TG Y A R @ F At wgea
¥ & ¥ g g% A€ g g
fear€ 7€t av & 1 WA AT A Y
e faar fr 3 & fesal, woere i
AT F ST S F SArEi—
Afe qg &%z aTwIL F gTHT 9T TE
WAT & | gL AHE F HAG AR T AL
Twren & fodr are Y Ay g
1 srafore ¥ 9feaT A€ & | qHIC
FY graaT Arfgd fe 97 N W seqEer
T T 98 & 4 TEY &Y 94T, 94T I
qar T@ 9qt, |7 a9l qge arc w2,
ag feafs wod w0 & s A€ 2, @
T IAHT GEA § ST FAT AT av |
¥ fesll & W< WAt W fear
B FTERAA AT G G & FTO
qiw g & ST ¢ faeeft # & mar
@A & A8 aEE A7 AieT T Ey
TT W T TAT0T &Y awar § R S
v #1 frard FTscEmi A e §
frrfmrmr | A F e F o &
X g T g, ¥ gawy fovd o o
g oY, 78 W {E ¥ A o www
a1 fazd & dw IuE ¥ av o R
AT OF Todr 6, ag AT Tt o ey
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2 uw wy fF gk @Y fed &7 4@
frereft & g Y Fadl of 5 franh @@
WIE 9 T 17 § AT agr A fazer
# A &y A faadt @ 1 gg aw F
AT w @ fow
W 9T FE W g, o feafa &

¥ w9 & oF §fiF & q@Tew A
A W W e frerr S g
for fy mEarc A qqrar | 5 a1 &
fgezzars 2igra § i A5 w1 0F @
eng A I IA ¥ faan A e wm @
& Ta Y S awe F 0¥ d w:
forar g1 § 1 w17 & Fwr=T< w@A # q@gar
g fs Toui # mA € F A9
ag W g A woww T8 e
¥y g ag B & T A A oft A
@ g | A e freard w bt
agt frwr T 7T}, FEl iR
21 ag wr g & e & ot wow WX F
g dor g, W qfea ¥ T der £
7w 7 & s ww & wwre #§ 3 ofem
& w1 am | & awwa § e e
&% STHTT F A IIEH ©2TH §, a8 Agi-
agt & A ¥ arf & | oy wur Wl
TFATT & A9 §EAATR F WIEO F 6T
w7 ¥ e firar e v & g R

Y w1 ¥ A AF ok § 7
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o ¥ oF mrein faw & ool
=IO s fr gw frig w1 aoifaw
Em W faew, grAdww W
g Ay | & qor gw B WX

T @E 1w & o s e ey
ST AHAT & IH WY AT QY Ay fomar
AT @R FE I & I qaT Y A
T @ g feww & qer welt
U 9gET A gaweq faar f dom
wW A AE ] dorw F o w R} A
) W @ qaE ¥ qer Wt gurvd
ST TAT F TEET F qTHA WOAT I
W@ | IR w7 e € wr
¥ 10000 ¥ ¥ uF qfie fegmmaer
waw F1 I3 & forg feam 1 g7 7 10,000
T % TW & faar | 3 Wit % 2,000
T IS QA | AZ 8 000 I WY ALY
FoT 9} ? W I A wifuw wfemeat
gift oY ¥ Y @A B AT ¥ ®
frarc o7 fam &1 & OF & v g
g § & wr S ofdfeafa g
qT d=1 & Mt g &, wew wgEa, W
& grU arw wEY 93T ¥ e s
Fgm 5 Faw fasamge  #1 o
T T I F I wAX ET
WOTT Wt ¥ 9T F qEA g AW
¥ af oo ey &y Tow o § faerd
framaEr Al A a@r T H
MAae A AT g? 15 9=
AN AR I AR T I &)

1848 (Ai) LSD—10.
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a9 g w1 www iy F wwr § 6
t wi% wHT ¥ wwe & gt wwiag
I T AGA TS AT A H T |
g #fedi & agt M < WA I
s oftfeafy W @ axr A v @

1T § IT FT WA WHOAT KOEAT |
W T ¥ I ag Qe fawe @
§ | wiiw wed ¥ o o TR ¥ W
i ot frg a® ¥ oF agT A
w9 T g W A
T & W ag ag afcfeafy aaem @
fr @ra e 9ERT W WOAT TN
¥z wfer wifs ag woA wds
qrat & faee @ €| 1@ OF o W
A 7§ T T WO wF o 2w f
aTaTH B ATAREAT B T T K T |
# agm fr @ ofdfeafs ® @ T
| 9 W 3B =R & A
7T ¥ 4z WX FT O A & AE
T g wEEn W IR W
o & e &1 s § W & T
fs wo et fauw @mrw FREAT
W W aeeE s fRar AT ¥ W
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[t e ]
R g FA & fag aber 1 o1 waH
JEY JET ) gHAE )

Shri Shivajl Rao 8, Deshmukh
(Parbhani); Mr, ‘Speaker, while
thanking you for allowing me to par-
ticipate in this debate, may I inform
my hon. friend, Shri Sreekantan Nair
that I also unfortuhately happen to
come from an adjoning deficit State,

Ap hon, Member: From which State
does he come?

Mr, Speaker: He comes from Maha-
raghtra,

Shri Shivajl Rao 5. Deshmukh: Out
vf the total deficit of the country,
Maharashtra's happens to be roughly
about one-third. Maharashtra has a
large urban population and it has re-
sorted to formal and informal ration-
ing in urban areas. Roughly about
one-third of the population of Mahara-
shtra is under rationing. So, our grie-
vances are the same as those of
Kerala. The only thing is that we
are less vociferous and we cannot
afford to have dharna in front of the
Prime Minister’s residence because the
party in power in the State happens
to be the same which is in power at
the Centre., So, we are at the loser's
end, while my friends in Kerala are in
the fortunate position of getting what-
ever they could . . (interrup-
tions). If you please look at Maha-
rashtra’s demands, you will see that
our total deficit is roughly about 3
million tons per annum. Because of
the fear of popular resistance, we try
to bring it down perhaps to 2 million
tons. Again it is pruned to 1.4 lakhs
tons per month and during the lean
months to 1.65 lakhs qr 1.75 lakhs
tons. Then, unfortunately, the Gov-
ernment of India bring down their
commitment from 145 lakhs tons to
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90,000 tons. When it comes to a ques-
tion of actual performance, Mahara~-
shtra gets only 40,000 tons and even
when it is liberal the actual supply
does not exceed 60,000 tong a month.

We, in this country, have abolished
the beggary law but by the abolition
of the beggary law we have trans-
formed the entire country into a
formed the entire countryinto a coun-
try of beggars. Deficit States are
supposed to beg at the door of the
Centre; the Centre in its turn is sup-
posed to beg at the doors of the sur-
plus States and America and the
socialist countries, even at the doors
of some other small countries like
Thailand, Burma, Philippines and
what-not. We would break the inter-
national records in the art of beg-
gary, but in order to get over this
beggary and get whatever mother
earth can give us we are not prepared
to support the farmers,

We are not in a position to give
them enough incentives so that they
would be enabled to produce more
food and cash crops. When it comes
to begging, we not only beg for food
but we beg for cotton also; we not only
beg for cotton but we beg for oilseeds
and soyabean. I think, the national
honour of the country demands that
sooner or later we stop going on tel-
ling this House and the country that
because the God of Rain has been
pleased, because the monsoon is bet-
ter, we hope a better harvest,

The harvest from agricultural land
is more a question of the farmers’
toil, blood, sweat and tears than the
mercy of the God of Rain. When the
farmer by his toil must produce more,
we sit on him. We do not pay ade-
quate and remunerative prices, with
the result that the production is lower
and we blame the God of Rain and
say that there has been either drought
or floods,
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In a vast country of these dimen-
gions in some part of the country or
another there is bound to be drought
or floods. This has to be a natural
phenomenon year after year. Our
Government ghould refrain from say-
ing that because of drought conditions
or flood conditions we are not in a
position to meet adequately the de-
mands, It is because of saying this
that when production falls down our
Minister has to come before this House
and say that we are literally under
ship to mouth existence .

It is not only ship to mouth exis-
tence. There may be many = slip bet-
ween the cup and the lip but between
the ship and the mouth there are
miles and miles ©of slips. For inst-
ance, because the Suez Canal is clos-
ed the arrival of food ships is delay-
ed. Well, the Government knows that
modern tankers are supposed to bring
foodgrains from America to this coun-
try. Because of their sheer draught
requirements, they are not in a posi-
tion to use the Suez Canal. They
never use the Suez Canal; they have
to be routed via the Cape of Good
Hope and because of the speed at
which they ply it does not make
any difference whether a small
ship comes through the Suez
Canal or a large tanker comes via
the Cape of Good Hope. This is a
gross misstatement of fact when the
Food Minister says that because the
Suez Canal is closed arrival of food
ships is delayed.

I am prepared to confess, whatever
be the effect of the closure of the Suez
Canal, the closure of the sewage canal
at Capitol Hill thus becoming unhy-
gienic because of the unsanitary con-
dition may result in the gods of Capi-~
tol Hill denying us food and our peo-
ple may have to die for want of food.
This state of affairs wil] have to be
improved and the sole responsibility

for improving this situation squarely’

rests at the door of the Central Gov-
ernment.

We feal—and we feel very honest-
ly—that by dividing this couniry into
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food zones, we have further sub-
divided this country into State zones
and the States in their turn have di-
vided this country into districts and
tehsils. I have had the most unfor-
tunate experience of a tehsildar of a
small place being physically beaten
in an attempt to remove only 10 bags
of rice from godown A to be trans-
ported to village or town B. We have
come to this level. :

We claim from the housetops that
there are no restrictions on movement
ot foodgrains, yet all the surplus
States with the help of the Railway
Protection Force officialg and their
local police officials, deny bookings
to the people. Cultivators from the
surplus States are deliberately under-
paid. The deficit States and consu-
mers are supposed to pay more.
Even when they pay more—the capa-
city to pay more not being there—it
is not made available. Therefore I
fee] taht once and for all the bold
and courageous step of doing away
with these food zones should be taken
and that would be a golden day in the
history of the country. That step
with our assurance to the cultivators
that they would be getting remunera-
tive prices—not only remunerative
prices in the air but based on the cost
of production calculated on scientific
basis—and meting out the same treat-
ment to agriculture as ig meted out
to industry are the three requirements
which will rid this country of famines
and hunger.

With these words I conclude.

18 hrs.

Shri S. K, Sambandhan (Tiruttani):
Mr. Speaker, Sir, let me, in the first
instance, remove some misunderstand-
ing in the mind of some hon. Members
and in the mind of the Government
taht Madras is a surplus State, Madras,
even in a normal season, is a margi-
nally surplus State provided every-
thing is carried on according to sche-
dule. Unfortunately, in the past, the



17677 Fa?;‘ fﬁmﬁon

[Shri S. K. Sambandhan]

former Congress Government by
adopting wrong policies had brought
Madras to a stage of a little deflcit
State, if not much more. Otherwise,
we would have been able to spare
more food. Even in our present diffi-
culties, we supplied 5000 tonnes to
Kerala very recently. We are prepar-
ed to spare more provided the Centre
also cooperates with us.

The present food situation in the
country is grim, Everybody accepts
that, It is no use discussing the
situation as it is today only. We
have to think of the future also. If
you want to think of the future, act
for the future, the Government should
learn the lesson from the past mistakes
which have driven this country to the
grave food situation that we see today.
But the Government, I think, has not
learnt any lesson. They are not pre-
pared to learn any lesson because they
do not want to see the facts eye 1o
eye, For instance, the hon. Minister
of State, Shri Shinde, said that in the
godowns of West Bengal nothing had
been damaged or allowed to rof. Very
recently, just three or four days back,
we read in the papers that a huge
quantity was allowed to rot in the
central godown of West Bengal and
that it had become unfit for human
consumption. I do not know how that
news appeared in the papers and the
Minister came forward denying such
things that nothing had beepn allowed
to rot in West Bengal. It was report-
ed that 70 per cent of the stock had
become unflt for human consumption.
If that is the position, I do not know
how the situation is going to improve.
1 think, we will never improve the
situation. It is the blind policy of the
Government that has mainly resulted
in this grave food situation in the
country. Besides, there is the stagger-
ing official indifference and the lethar-
gic attitude of the executive in this
matter. The Government should give
up this kind of an attitude and try to
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be more practical jn meeting the
situation. If you try to be more
practical, then the State like Madras
which is a marginally surplus State
in a normal year can even become, in
an abnormal year, self-sufficient, if not
surplus. The present D.MLK. Govern-
ment in Madras has a plan and, of
course, for implementing the plan, we
require the help of the Centra] Gov-
ernment which has got all the re-
sources and the powers to help. In
the Tanjore District, our D.M.K. Gov-
ernment has a plan to launch a drive
for minor irrigation which will help
the State to produce 10 to 20 per cent
more of the total production that is
produced in the State. That means
we will be surplus by 10 to 20 per
cent which we can afford or rather give
to Kerala. For this, we require only
Rs. 15 crores. Our Chief Minister has
asked for Rs. 15 crores, not immediate-
ly, by way of subsidy or even loan or
grant and has requested the Central
Government to postpone the repay-
ment of interest on the past loans
taken by the previous Governments
and spent wastefully in the State of
Madras. If that is done, we will be-
come surplus and if such things are
allowed, particularly, in the surplus
States, there will] be more and more
of production of foodgrains and there
will be less and less burden on the
Central Government.

So, I want the Central] Government
to be more realistic in meeting this
grave situation, Instead of this, it Is
very unfortunate, even a responsible
person like our Deputy Prime Minister,
Shri Morarji Desai, when he spoke on
the Congress platform on the Madras
beach, decried the DMK. Govern-
ment’s attitude in subsidising the food
at Re. 1 a measure for proper sections
of the people in the State. Instead of
appreciating this, it is really unfortu-
nate that a responsible person llke
Shri Morarji Desai should have dec-
ried it. We have not even asked for a
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subsidy of the entire thing but for
only a certain part of it. We are
fulfilling our promises; there iz no
doubt about it because we are not the
Congress Party to.flout the promises
made at the time of elections as well
ag at ordinary times to the nation.
What we promise to the people, we
try to implement stage by stage: as a
first stage, we have given this to the
people in the statutorily rationed areas
and places where there is also informal
rationing, and we are trying to give
them also at one rupee a measure. Is
this to be condemned? Should this be
decried by the Central Government?
1 want the Government to think it
over, I want them to try to help the
DMK Government in subsidising
food in ell the other areas, particular-
ly in the urban arcas of bigger towns
like Coimbatore, Madurai and other
towns, I want this Government to
co-operate with the D.M.K. Govern-
ment in implementing particularly the
minor irrigation schemes in the interest
of increasing the agricultural produc-
tion.

off 9w w WAl () T
wHr Tg frar o7 wear @ fr wm
AT AR ATCT Y qHe § W) ag
WO @ are-a wm oaew F wawr
ot &t & 1 it it g 0w
ot vt ¥ wgrd fEd o grena fere §
o forard gaT el W A
@ wror & gk fra & oy fear 8 fis
#Ar wgr w1 wr ¥ A @y
¥ v g f wre ag S ¥ 9,
W Ag WiE @i s 3 &Y Iy
qar wm fe for grem ¥ ¥ gar
aw o & ¥ qwT § I T
T gXRTC T qT & avgw & |y ey
& oI S FEY W ww g e A
TrWTeT AT & qar T war & wwar |
oY AW g IEET WY s T
TR ITgrfrRda e
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avy § & arfew & ¥ wfgd | Q@ gw

gfemiaftAwam s sgr d

I 7 Wt w1 ¢ 6 fgmrw Wy
g9 TH g & WA fewn & | 9
7g ¥ wgr & fF fgamw v @ v W
T R I TR ARG E |
&Y g &7 WA fgArae *1 g v
2 W fgwmae & qona & 9T W gwI<
A & &y o wAT W § | daw @
A 27 ®Y § SEwy fefaad & ok
1 domw s gfam & fafred &
T & § e fgwmaw sRw § wiiw &
fafr=t & At @ ga v faee )
W AET aved gy av At fadem 1 g
o feafer § &Y qar Y fiew g & A
wzA ¥ o gE aiwa § | forw wAT o
T wER g ¥ A T €T § I wA™
®Y g oY Y X § ag Ad gww ¥
TE wrar & | IR e S e e
W ¥ 90 0g I1T FE | W I 77
% fewraw & fou o @ar g & I
afed a1 fe ¥ fgmae Y ww qomg
FQ@ |

# o W A WO @
ATEET g 1 doma & & oway forerd
% fog s fgmaer sdw & oiw ey
a1 @ feen wrer av @i ¥ o § av
gy aenfrgt o ardy § ITEY SXw
ferr smar & ww gfew
g " Y faer ¥ @ e I
wET FY qETY A & W) ¥
oY qemey Afr § 1 AN e WK e
qoe e  fgmaw & Wq WY &
ey w W far o A w0
& o & wTa wgaT g WK 0 I e
ot qur T e § fin doma ®F GORTC
¥ fgemerer s2w & frrnfiral & are fverr
T s fear & W GO s
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qeH. . .....("wHw=A) . &K F
e ® feend A fear ST AR
& Ay oo FET ARATE F I
e AT T o AW AT wEE G
¥ forw o & farm e o o fear
& W 3 1 g g § s @ gt @
aF AN & AT 80 G¥ fFet weT
farar & W oF ST F WY 1 T
60 T frelt fAear @ | ag A T
I 100 T AN F FTEATE R fA==
¥ o w3 @¥AT & I@ F 99 @ @R
1 T 6 0§ Frelt Wi T aiw i @t
o OF TF ZOE 9 AT S § I A
fedr go & fFelt g graw & 1 W
wgea fgmew W@ 1 gew @
T § | g8 WY § Sifeg 1§ A
¥ ot Fo g g domw @
aQE § I s ¥ I qg eI
g fe wr o W T R W@
o9X ST W Ay § 60 WK 65
v fwew agt fawar § e g7 &
&y e W Tl ¥ § 1 o ORI
FIR A N W wC W A & W
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¥ g T W § ) § W e W
AT AT IR § R W W 'R
A AR duw AR A g W oA
TR &t I A g W dw o
g 3 § agt FE TEaiRt
ATE | AGT WY T AT wTw |
Tgt A agE i & arq faweh § 1
¥ o gt mgt X § gt e
¥, agt o vt T o O § oY 99 W
AT FTAET JoTT gy § 1 X wAy
T & W w7 wwgan g 69w @
& guw Afag adt ot agt W TwwT-
AT A AT

wEs wgew, ¥ ag awErT &
g g & g g ok fearae
SR FT OF G 7 7w w1 wreag
R T AT A 15 g & FA
T A g WA famn sy ) WiR g
T wo @ g W ifen & afy
GTE A FAT A FT g & AT
ag Wt T F & A g Lege w1 Tt
¥ FogT ST | gW HAST T GITH HT A
BW ST wAT &1 T o g
Rege &1 ot fear o 1 g Q@
fram & & sl ww o oY f&
feam SR ¥ areqw @y § Thw
WA & averh U § qg gWTy oA
W i 1w | g e § g
st faemT =fgg | 30 g & WY
feefr aril WY 3 § 30 " F WETd
¢ Al 30 W@ ¥ Wk ¥ fag 6
g & & § 1 &Y &F =g § 5 Rl
ATHY FT BT T T & §H ¥ W
12 T & WA gt e am v
wa Wy & gl gea W

o
all\lr. Speaker: There are a large
number of speakers in the list before
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me, and there are some other Members
also who want to catch my eye. How
could I possibly accommodate all of
‘them? Al] parties must get a chance.

Shri Randhir Singh (Rohtak): After
having called Members from Punjab
and Himachal Pradesh, kindly think of
Haryana also.

Mr. Speaker: I have also to go
party-wise, I am calling one Member
from the Congress and one Member
from the Opposition alternately.

There is no question of anybody
trying to catch my eye now., Each
party has given me a list, Unless the
party has sponsored the name of the
Member concerned, I cannot call him,
He will not be able to catch my eye
unless his party has given me his
name,

Shri Indrajit Gupta (Alipore): I do
not think that this debate today is one
in which we should look at the situa-
tion from the point of view of parti-
cular States only . . .

Mr, Speaker: Deficit States particu-
larly.

Shri Indrajit Gupta: That i3 true,
but the point is that we have had this
subject raised in this House almost
every day by members belonging to
one State or the other. The total
picture that is presenied to us is that
every single deficit State has today
been reduced to a plight where it has
to come with a begging bow] in hand
to the hon. Food Minister, not to meet
its minimum requirements; that is not
the point; we have been reduced to a
plight where we have to come and
complain and shout everytime that
that amount of food which has been
promised by the hon. Minister himself
as the possible allocation from the
Centre to that State i8 not being
given. That is something far short of
the minimum requirement. That is
the position; that is the real agony of
-the situation today.
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18.17 hrs.
[Mg. DEPUTY-SPEAKER in the Chair]

My hon. frlend. Shri Deshmukh,
spoke about the shame of begging for
food and though it is very derogatory
to our self-respect, we have been re-
duced by the Central Government to
that plight where we have to come
and say that for the next two months
at least when the worst pefiod is upon
us, you will have to do whatever is
possible, whether you beg, borrow, buy
or steal—we do not care; not the mini-
mum requirements of our States but
the minimum allocations which are
accepted by you has got to be given.
1t is no use here repeating what is the
condition of each of the States which
is so badly affccted, Most of them
have non-Congress governments which
came to power at the end of the har-
vest season. The harvest season was
over. The grain had passed from the
hands of the peasants into those of the
traders. It was virtually impossible
to go in for any effective procurement.
The next harvest is yet io come. In
this interim period, these States are
faced with this crisis and they have
to come here and say: at least stick
to the promise you made, if you can-
not do more than that—that is all.

You have heard the story of Kerala
where ration shops have been closed.
A storm is brewing there. Even in
Bihar, the State from which the hon.
Minister comes, the two lakh tonnes
which were promised have not been
supplied. In U.P, the quota promised
has not been fulfilled in any single
month. In Assam and in Manipur, the
same situation exists, In Manipur I
am told that in the modified ration area
in the countryside, people do not get
even that one kilo of rice and one kilo
of wheat per month, not per week,
which they are supposed to get. In
Assam, their quota has been cut down,
and nomethlng which was earmarked
for Assam was suddenly diverted
somewhere else.
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In Bengal, the same situation pre-
vails. I believe the Ministers are in
Delhi now asking these people some-
how to help them to tide over at least
the next two months after which they
will try their own procurement from
the aus crop which is coming to har-
vest in the State. So we find the same
story everywhere.

This afternoon in the city of Calcutta,
a big demonstration is taking place,
composed entirely of women, house-
wives who have come out of their
houses, many of them with babies in
their arms, marching to the Regional
Food Directorate of the Central Gov-
ernment to demonstrate there.

Just now reference was made to
wastage and rotting of food lying in
the King George Dock sheds in Cal-
cutta, about which news has appeared
in the papers. For five months that
food was not cleared; it has rotted
because it has been lying so long there
uncleared. Who is responsible? Will
any inquiry be held? Is it the officers
of the Regional Food Directorate who
should be brought to book for this
criminal negligence? Or is it the
clearing agents, R. Sen and company,
who are responsible? Will anybody
inquire into it?

By the way, I must alsp refute one
other argument put forward by the
hon. Minister in his opening state-
ment. That was the reference made
to damage done to food in transit in
wagons. He gave us to understand
that there is a shortage of closed
wagons and that was why sometimes
food had to be sent in open wagons, I
submit this is not a correct statement
of fact. There is no shortage of closed
wagons in the country. There is in
excess of wagons, and wagon orders
have been cut down, the factories pro-
ducing wagons are closing their doors,
because the Railway Board say that
they have so many wagons that they
do not know what to do with them.
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My information is that the Railway
Board or the Railway Ministry is
insisting that the open wagons in which
iron ore has to be carried to the ports
for export to Japan, which are sent to
Bombay, Calcutta, Goa and so on,
must be brought back not empty but
loaded with foodgrains, otherwise there
will be some financial loss to the rail-
ways. So, the real reason ijs that
greater priority is being given to the
iron ore which is to be sent to Japan
to be turned into steel or iron by the
Japanese industrialists, then to the
food which is required to keep our
people alive. Just for the sake of
using those open wagons which are
meant for transporting iron ore, the
food must be brought back from the
ports in the same wagons in an expos-
ed condition, and the result is that
we have seen what has happened in
Delhj the other day and what is hap-
pening in different parts of the country.
You can do it in the dry season, but
in this monsoon season this practice:
must be given up. When we have not
got enough food, you cannot gamble
like this, you cannot lose even one ton
of food in this manner. The House
should not be given a wrong statement
of facts.

The Orissa Government, I believe,
has not yet agreed to send to Bengal
the 7,000 tonnes of rice which is al-
ready due from them, because they
say that in exchange for this the
Centre had promised to give them
7.000 tonnes extra of wheat, and
because they have not received that,
they are not despatching the promised
7,000 tonneg of rice to Bengal. I want
to know whether this is a fact or not.
If this is a fact, I want to know why
that wheat is not being sent to them
to enable them to despatch the rice in
exchange to Bengal

I only wish to say that it is very
sad that we bave been almost lulled:
into a sense of complacency that
because we are having fairly good
rains we are sort of turning the corner.
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We should not suffer from any such
complacency. We do not know what
may Happen next year, whether the
next year will not be a bad year
again, which is beyond our control, we
do not know whether these American
supplies of wheat wil] continue as they
are continuing now or not. There-
fore, we must plan from a long-term
point of view and I charge this Gov-
ernment with an absolute, total lack
of long-term planning. I want to
know their plan for the next harvest.
If you want to turn the corner, you
should begin from now with a long-
term plan for doing the maximum
possible procurement in the next har-
vest which all of us hope is going to
be a fairly good one.

The food Corporation is only an
instrument of procurement, it cannot
make plans, policies and strategies.
That has to be done by you, by the
Government, but nothing of the kind
is being done, and as far as I know,
the Food Corporation is not being
given the necessary powers and the
necessary resources with which they
can launch on a really big, massive
scale of procurement on the next har-
vest, so that we can at least begin to
build up some reserve. All this talk
of a national food budget and all that
is useless unless this is done, unless
the Food Corporation goes and pro-
cures, and the States are also assured
by the Centre that a part of the reserve
will be earmarked for the use of that
State. There must be a reserve built
up, part of which is reserved for each
State and part of it for the Central
Government. Have such discussions
been held, have they had any consul-
tations with the states, has the Food
Corporation been given an over-all
strategy as to how to set about this
operation? As far as I know, nothing
of this kind has been done.

1 am told that these surplus States
which have got certain gurpluses are
given certain benefits, and because of
this zonal system I am afraid they are

Food Situation SRAVANA 16, 1889 (SAKA)

Food Situation
(M.)

profiting by it too. We want this zona¥
system to go, it is the most illogical
thing ever conceived, because jt is.
penalising every deficit State and
smuggling cannot be prevented out of
the surplus States, Mr, Brahmananda
Reddy himself has admitted this that
from Andhra thousands of tonnes of
rice are being smuggled. On the one
side of the border, Andhra is surplus.-
and on the other side of the border,
Kerala is starving. This is a ridiculous
state of affairs. These surplus states
are given certain advantages. They
get a bonus for procurement. The-
Punjab Gevernment gets a surcharge.
I want to know whether the Centre
sees to it that the money which is
being earned by the surplus States by
way of bonus, surcharge and so on, is
not used up in the general account of
the Consolidated Fund of the State,
but is at least earmarked for improv-
ing agricultural production. Is there
that much planning?
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It is impossible {0 do justice to this
subject in such a short time, I have
made only a few remarks. [ will say
that for the moment, for the next two
months, do anything you like but do
not allow he people to starve; beg,
borrow, or steal or do anything. Even
at the risk of our own self-respect we
are prepared to give you a free hand
for that. But for the next year, for
long-term planning, if you do pot
begin from now on, you will be
landed in a terrible mess. Therefore,
I cal] upon the Minister to tell us whe-
ther they are serious about any
national food budget planning and
whether they are willing to be really
firm and stop this private trading in
foodgrains, whether they are prepared
to take over wholesale trade or whe-
ther they will just simply say: let us
go to the same way we have always
been going; in which case the country
will be drowned in blood and in all
kinds of commotions and disturbances
and I am afraid he will also ultimately-
have to leave his seat and go.
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Shri Chengalrary Naida (Chitoor):
Mr. Deputy-Speaker, I come from a
-surplus state and I have heard people
here accusing Andhra Pradesh of not
supplying enough rice to Kerala or
Maharashtra or other states. I have to
tell them that they are suffering under
a wrong notion. West Bengal is the
highest rice producing ares; second
-comes Bihar; Andhra comes third. 1
do not know how they accuse only
Andhra Pradesh. Still, if monsoon had
not failed us, we could have supplied
about six lakh tons of rice to other
states but unfortunately in the last
two years, monsoon failed and drought
conditions prevail and we are not gble
to fulfil the promise of six lakh tons
of rice to Kerala or other states. Un-
fortunately, the Prime Minister has
said that there is enough rice in
Andhra. It seems we are holding on
to rice and are not sending it to
Kerala. That is not true. Unfortu-
nately, the impression has gained
ground and I think it needs to be cor-
rected. There may be rice in some
surplus areas in Andhra, I come from
Rayalaseema which is a deficit arca
and there js drought in that area for
the last two years. While in Kerala
people at least get 3 or 6 kilos for a
fortnight, people in Rayalseema get
1} kilos for 15 days. Still we are
sending rice to other states. We have
to think of the long-term plan; we
have an able Minister for Food and
Agriculture and after Rafi Ahmad
Kidwal, he is the practical man. He
has two able assistants as state minis-
ters and let us hope they will tide over
the difficulties and wil] supply enough
rice. If there is a third world war,
we are not going to get any rice even
through the Cape of Goodhope. This
year our government has entered into
agreements with 12 governments for
buying 3.5 lakh tons of rice at Rs. 1200
per ton. It costs about Rs. 300 more
per ton to transport—that means, about
‘Rs, 1500 per ton in all Andhra s
supplying rice at Rs. 600 per ton.
Now, let us consider the other side.
“There are some projects in an advanc-
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ed stage of construction, likg the
Nagarjunasagar. For completing that
project, we have asked the Centre to
give us Rs. 17.5 crores this year but
the Finance Minister gives us only
Rs. 10 crores. If they really want self-
sufficiency in food by 1971, they should
give us enough money o that we may
give them more rice. If the project is
completed, about 20 lakh acres of land
can be irrigated and it can be brought
under food production. They are able
to get only 3} lakh tonnes of rice from
all over the world. We are prepared
to give that 3} lakh tonnes of rice in
three years' time if the amount is
given to us by the Finance Minister,
The Finance Minister js adamant, He
is taking an unhelpful gttitude towards
Andhra Pradesh, They think that we
are surplus and ask us, “Why do you
want to complete the project?” It is
for growing more food, and if we
grow more food, we are not going to
keep it in Andhra Pradesh alone. We
have to sell it to Kerala or Maharashtra.
So, we are not going to hold on to
that stock. People are saying that we
will hold on to our stock of rice. It
is not correct. We are not going to
hold on to the rice. If we are going
to hold on to the stock of rice, it will
be spoilt. We are prepared to give to
Kerala or any other State.

The other thing is, our Prime
Minister has appealed to us to send
more rice to Kerala and other places.
Actually there may be a little quantity;
but even at our cost, at the cost of our
suffering, we are prepared to send
more rice to Kerala. We are prepared
to tighten our belts. We are prepared
to send more rice, but what is the
reward? They do not even pat us;
they do not even speak a good word
to us; they do not want to give us any
money. (Interruption). I am not
complaining about Kerala.

Shri Vasudevan Nair: These are all
wrong statements.
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Shri Chengalaraya Naldu: I am not
complaining about Kerala. I am
complaining about the Finance Minis-
ter. 1 am complaining against the
Government who are not sympathetic
to us. I want the Central Govern-
ment to allow us to complete the
project and thus send more rice.
(Interruption). Please allow me to
complete, If the Government is not
gong to come forward with enough
funds for completing the project, I am
afraid the country will suffer not
only thig year; but for several years
we are going to suffer., They are
talking of drought conditions. Even
if we suffer from drought conditions,
if there is failure of monsoon, we
must try and grow more food. If
electricity is extended in Rayalaseema
and other areas in Andhra Pradesh,
then, even if there is failure of the
monsoon, we have got enough of
water underground and we can pump
the water out and grow more food.
The food production will not be affect-
ed by the monscon or the drought
conditions. So, I request the Gov-
ernment, I appeal to the Government
and to our Minister of Food and Agri-
-culture to request the Finance Minis-
ter to allow us enough fund. 1If the
Finance Minister is not going to co-
operate with the Minister of Agri-
culture and provide more fund, then,
he is going to get a bad name to the
Minister of Agriculture, and he will
not be able to help in food produc-
tion.

shri Ebrahim Sulaiman BSalt
(Kozhikode): Sir, we appeal to the
Finance Minister through you to give
Rs. 17 crores to Andhra Pradesh, for
the completion of the Nagarjunasagar
Dam.

Shri P. Viswambharan (Trivan-
drum): Sir, we are thankful to all
the Members who have supported the
cause of Kerala in this House. I am
awareofthefactﬂuttherehnioud
crisis in the country as a whole. But,
is the available food being shared by
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all? That ig the problem. The latest
position of Kerala has beep stated by
my hon. friend Shri Sreekantan Nair.
For the last 10 weeks or so, in Kerala,
from the ration shops, the people are
given only two to three ounces of
rice per adult per day. That is the
distribution. Last week, no ration
was distributed in about 50 per cent
of the area of the State. This week,
as has been stated here, even the
capital city Trivandrum, is without
foodgrains. Is it because of the faul.
of the State Government that this
calamity has come to Kerala? When
the southern food zone was abolished,
the Central Government promised to
supply 75000 tons of rice every
month to maintain the 6 oz ration in
the State. If the supply had been
made at that rate, during the last 8
months, we should have got 6 lakh
tons, But actually we got only 4.15
lakh tons. June, July and August
are traditionally lean months of
Kerala and we used to get double
the ration during that period. But
thig year only one-third of the ration
is being given. During these three
lean months, the Government of India
supplied 2.42 lakh tons in 1065, 2.29
Jakh tons in 1966 and this year only
132 lakh tons, ‘Today the Minister
of State said that for August there is
an allotment of 33,000 tons. But it
has been our experience that these
promises are never fulfilled. Even if
33,000 tons are given, we will get
only a rice ratlon of 2 to 3 oz per
day.

It is not true to say that the peo-
ple of Kerala are adamant to get
rice and do not want to change their
food habits, During the last month,
the people of Kerala have eaten more
wheat than rice. We cannot do away
with rice totally. 2 oz per day is not
enough. Due to the sudden change
in food habits and taking wheat,
started in epidemic
In one district alone there was

form.
Now it must have

a death toll of 80.
come to hundreds.
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It is also not true that we are not
producing rice, The density of popu-
lation in Kerala is three times the
all-Incha average. With that den-
sity, we are producing rice to the
exteat of 50 per cent of our require-
ments. If the density of population
was the same as the all-lndia average,
we would have been a surplus State.
_Of course, I admit taht none of you
is responsible for our high density
of pojulation. But that fact is there.
Actually we are producing on par
with cther States and more. A Con-
gress member said the other day that
we were speaking as though we were
an independent State. It is not so.
we are second to none in the matter
of patriotism or desire for national
integration. But it is the deliberate
neglcet of the Central Government
that is undermining the unity and
Integration of the country. For 20

years, we have been consistently
neglected,

A word about the food policy.
Every year the minister has been

saying that due to drought or flood
in nne part of the country or other,
thern is a difficult food situation.
When we got independence in 1047,
we were told that there was a deficit
of cnly 10 per cent in food in the
connity. After 20 years of Congress
rule and planning, the deflcit conti-
nues to be 10 per cent or even more.
‘This situation continues because of lack
of a food policy and lack of planning
anq imagination.

Sir, India is a vast country. There
may be floods in one part of the
couniry while there may be drought
in snother par{ of the country. Any
prudent Government, any prudent
administration should take note of
this phenomenon and plan giving
allowance for such national calami-
ties, There may be international
developments, Some allowance should
also be given to that. Every year, if
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anything happens
world, the Minister comes forward
and says that since such ang such
things have developed, say, in Cuba
or somewhere, this country should
starve. That sort of argument we
cannot swallow any more,

anywhere in the

We have been advised not to bring
in politics in this food problem. We
do not want to bring in politics. But
I would submit thut the Congress-
mer in Kerala are offering satyagraha
before the State Secretariat saying
that the State Government is solely
responsible for the food crisis in that
State. Here is a picture of white-
capped Congressmen offering satya-
graha before the Sccretariat of the
Kerala Government, I would, there-
fore. appeal to Shri Chavan and Shri
Jagjiwan Ram to advise their follow-
ers in Kerala not to bring in politics
and they should also not play politics.

Lasily, 1 would say, Kerala is pre-
pared to share the misery of the
counlry. From the Minister's state-
ment, if I have understood it correctly,
it appears the availability of food-
grains is 75 to 80 per cent of the
requirements. If that is so, we are
prepaied to share that shortage. But
when people in certain regions of the
country eat sumptuously and people
in colher regions like Bengal, Bihar
andq Kerala, are asked to take only
two ounces or one-and-a-half ounces
of Zoodgrains, then we cannot tolerate
that. I would say, it is this policy
which would cut at the very root of
the unity of India. If this policy is
pursued there is no meaning in say-
ing that Indla is one. I would, there-
fore, appeal to the Government to
rush foodgrains to all the scarcity
areag partlcularly to Kerala to tide
over the present crisis.

Some hon. Members rose—

Mr. Deputy-Speaker: Shri Baru-
pal—I have to call one representative
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froia each State.
others,

Then I will call

Shri Jyotirmoy Basu (Diamond
Harbour): Sir, two or three of us
tabled Calling Attention Notices as a
result of which ‘*his cebate ig being
held. So, in all fairness, I would
like vou to bear thst in mind.

Mr. Deputy-Speaker: I will try to
accommodate, as far as possible,
evaryone. I know Shii Samar Guha's
name was there.

ot g0 ®Wlo v (TTER) :
7g w93 f @ ¥ 3w fww
N v g 9% g€ & W gew # awf
gE & xafaT e W o wde
@ qfgg 1w g o fader
wgart § A fF gard ww € wrawa-
FATHT F1 T FT W@ &, IT TR wAT
FAT FIfgd | & @ AT AT ATAAT
g

stefaw 3fe & '
¥ uF A 392 oftar 8, oF faart w7
afaar 8, A fiww @ ofar )
W Fwd ofcar § wt ot gE o
9t 7 I9S i @, e iy
w1, agt arg s € & 1w Wy A B
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Y wiw g | wgt 9T TgwAw wTA
F wTavEwa g At T 99 ZqEEe
T, Jgt faoET 3 A e @
Tt oA faoet € ) oW oW
framt #7 wrawgsar 1 g w7 faar
a1 w17 3G 6 darar few w1 AT @
TFdr & | guTe feem sy AT ¥
TN T A F FATTE

7 g WY w1gan g e o qgT
® AT TET T I QA FL W
Fedr & oy vroreqr Agx 1 fmfor
w1 g1 X |

YA AT TT AT FT FLANG
G @A & | JEE o) sqeqT @
Tg w=dt Ag & 1 IEE Qg § g
THy T w7 gE @ W e
w wrvr A gt & 1 IEE A @
FATY T At § 1 g W o der
i ¥ g W e w e dar @
&, afe ag ot o e d o gy,
i wri wrea A A 1w s S
o1 g v § afe fee o o qfe
¥ 7w &ar 7 fear o @ 1 ST
g fr gt & framal ) 0 otz 0%,
FB T T FEA | F10d F F g
e yfw w2 faar s 1 ww o qfe A
o &3 ERT WX AT FT JATEA T

gZg A ¥ & qifeariz &1 T
¢ 1 A & da T f fis ol & frg
Ar faeard & WK 97T qar ot a%
Wt 78 fadr & | IR T 3% T
TEr dr w1 Ewy gt o W wE AT
atr Y TE ] | €W 19 F T FHA
9F TT § | FWY FWY [EAT W W7 A0
31 wfedl ® I ag 7 o ww
2| T TTETCHT 7 F1 §, TR &
arat § | wray ot g a & fenad
& § 1 afer aq e 3 e R
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[ Tt mer amguT)
figwraat ®Y s Adf oy @ 0 g T
wr e ¢ f& wfw gare aoft aw
o @ § | g e o
W W ' W wfadEt w owfa
femm &Y srEE WemT & w3

uw e &Y syaear WY awieeAs

T & AR g & g gy
g fawar & ) qar Al ofeem &
A 1 WA WA FT TG g A T
TS ERT | W GidE ey 9AE ang
®T AT THET W7 F41 &Y aEw § |
Wit 7 g W feare W O 3 § )
IR AL, dw §, wEgS &
w19 A% T ¥ W I o528 e
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& w9 T e &, v gad apfead
T ¥ At W dar FR & A g
1 faw@t | F wod @9 wgEw
A ¥ fagda &

Shri Jyotirmoy Basu (Diamond
Harbour); Mr. Deputy-Speaker, the
food situation in West Bengal is as
worse as ever and rice is being sold
at Rs 4.50 per kilo, and that too at
a time when about 40,000 people
have been laid off from different
engineering industries. I wonder
whether the Central Government is
trying to get another famine like
that we had in 1943, If something
posit.ve is not done soon, there will
be another famine in Bengal, similar
to the one that occurred in 1943,

What was supplied 1o West Bengal
in 1f66 when the Congress Govern-
ment was in power, wheyn there was
some sort of effective levy and there
was no famine in two districts as
we are having today? They supplied
9,64,800 tons between January to
May. This year, when the United
Front Government is in power in the
State, for the same pecriod, they gave
6,12,'00 tons and ther was practically
no collection of levy. So far as wheat
is concerned, we require 43,000 tons
per month to meet the demands of
the ration cards, for bakeries about
22,000 tons and for the collieries and
the hill district of Darjeeling we re-
quire 5,000 tons. So, if we get 75,000
tons per month, it will give us a
balance of 5,000 tons per month. If
we want to give 1 kilo of wheat per
head per month, we require 58,000
tons of wheat per mopnth. The Cen-
tral Government know very well
what exactly they are giving us now.

Day before yesterday I had a tele-
printer message sent by our Deputy
Chief Minister from Writers’ Building
saying that out of the promised 30,000
tonnes of rice for the months of June
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and July they have given us only
15,000 tonnes during the last week of
June. We had forced a conference
on this Government presided over by
the Prime Minister where Shri Shinde
was pregent. I had asked him cate-
gorically, “"ould T write to the Gov-
ernment of West Bengal saying that
you are going to give us the balance
tha; we are entitled to get for the
month of June?" Shri Shinde very
briskly noddeg his head and said,
‘Yes, yes; it mayv be 5 or 10 per cent
less or more, but you will get it."”
That quantity has not been given.

In West Bengal, you know, we
produce jute and tea. A jute fleld
can be converted intc a paddy fleld
and parts of tea gardens can be con-
verted into cereal gowing estates.
You collect the highest quantum of
internal revenue and also foreign
exchange out of the produce of West
Bengal. Shall we ask the people to
convert their ju'e flelds into paddy
fields or shall w ask for an anti-tax
campaign to tack'e this Central Gov-
ernraent's obstiuacy! We cannot face
starvation. We cannot allow another
famine to come &nd overtake us.

The Centre had not been willing
to draw up a national food budget or
a national food policy because that
would have required them to snatch
the surplus food from the Congress

States which taey would not do.
‘What is happening? Kerala or West
Bengal are selling their produce

abroad and are eurming foreign ex-
change and the resources coming out
of that are put on the national bud-
get, national planning which is for
the enjoyment of everybody but
when food is grown in another State
it caanot be used by others. We can
be termed as beggars or anything
like that, but this is our entitlement
and the Centre i5 liable and respon-
gibla to feed West Bengal. They
have to do it

I have got to say a very unpleasant
thing. We are convinced that the
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Centre is making politics out of food.
I shell go to csiablish it. There is
a deep rooted consp.racy. The whole
idea was to topple down the nom-
Congiess Government. The Home
Minis‘er under the pretext of preser-
vatior. of law and order tried all the
weapons that he could possible have
in his at that time. He did no.
suceeed at that time, 'We do not
know what is thire in future for us.
But now tiw pressure is from the
food front; starve them, the people
will go and sorround the ministry;
they will go and fight and make things
difficilt for them. ., (Interruption).
From the top thern ig pressure.

Mr. Deputy-Speaker: Will starva-
tion be only for non-Congress people?

Shri Jyotirmoy Basu: Please allow
me to speak.

Mr, Deputy-Speaker: Please
clude 1n two ininutes.

con-

Shri Joytirmoy Basu. I am the
origiral muver of thie call-attention
motion.

I am afraid, that is the position.
Now the pressure is from the bottom.
The Congres; High Comumand is ins-
tructing the orgonisation in West
Benga: to crente agitations. Day be-
fore vesterday they had held up all
the trains on the main line running
between Howrah and Caleutta. By a
group of squutiers led by Congress-
men ail train movement was stop-
ped. Tt is pressure from both sides
to distend tihe United Front Govern-
ment. Do not give them food; if you
do noti give them food, these are the
only two or three months when you
can really cash on the situation.

Why I am saying that politics is
marde cut of food is this. Let us see
what they have given to Jammu and
Kashmir, a State with a population
of 35 lakhs, In 1061 they have given
27,000 tonnes of {oodgrains, in 1862—
44,000 tonnes, in 1962—62,000 tonnes,
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in 1964--67,000 tonnes, in 1065--1,51,000,
Here is a jurap to preserve the Con-
(gress. In 1304, it was 200,000 tonnes.
So, from 1964 to 1966, are we to pre-
sur.e that the population has increas-
ed by 250 per cenl? Will the hon.
Min'ster tel! us whal is the justifica-
tion for the'? On tep of that, the
Jammu and Kashmir State has their
own produce. We have definite in-
formation that this surplus rice is
goinz across the kerder and I might
say that th: Jammu and Kashmir
Goverament is 1involved in black-
marketing of foodgrains for which
there is so niuch demand, so much
need, in the country. You know it.
Why are you giving 50 much to them?
Mr. Tarigq, the hon. Member of
Rajya Sabha, had cleerly stated that
you are giving them more rice than
what they require. Are you in a
smuggling trade to send food across
the border?

Then, you have the Food Corpora-
tion. [ may tell you what they are
doing. Rice is going from Andhra
to Kerala. At zome convenient plac-
es, they are declaring that rice as
partly soiled or rain-soaked, what-
ever it is, and s=-]ling at Rs. 45 per
quintal to local traders and that rice
is reaching the consumer at three
times the price. The hon. Minister is
aware of it. What have they done
about it? I suppose they support that
sori of a thing indirectly. If what
Shri Sreekantan Noir bas sald is true,
that Andhra will sell rice to Kerala—
the hon, Minister can either conflrm
or deny—and +hat the Finance Minis-
ter, the Congress stalwart, at the
Centre is not willing to finance and
the Andhra Government has no money
to buy rice from mill-owners and pass
it on to the deserving States, if that
is s0, I can iell vou that the future
-of our food siluaticn is very gloomy.

st fire Aregw (a=f): TSI
miry faedt ax @ gE 9 fade
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dure & ey & frew omar & ) ar
@ § g wfawrd it ?

ot weite T gER WX
o w8 ?
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Mr. Deputy-Speaker: Mr. Samar
Guha. He will have to be very brief
because I have to accommodate sc
many others, I do not know how
long we are sitting....

Shrli Samar Guha (Contol): I have
been categorically told by tme
Speaker.. .,
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Mr. Deputy-Speaker: It is not a
Question of what the Speaker has
"aid. I am controlling the proceed-
‘ngs now,

!hibamarﬁuhazlamoneotthe

rwonsors of the call-attertion, on the
“asis of which ...,

Mr. Deputy-Speaker: No no. I

have given him a chance out of turn
now,

Shrl Samar Guha: Why out of turn?

Mr, Deputy-Speaker: Because he
has written to me. Some other name
is nere, but berause he has written to
me tihat he hus to go early, I am
giving rum the chance out of ‘turn,
The Speaker has nothing to do with
this, The hon, Member has to Le very
il

Shri Samar Guha: This is not the
way of doing things,

Mr. Deputy-<peaier, Sir, I want to
start with a not2 of warning. The
siluation of siarva on and hunger in
West Bengul has aizi0st reacheq the

llash point.  Tf this citu.dion is allow-
ed to detoriorate, it the fire of
hunger—I ani  using verv strong

worws—is allowed 10 explode in the
strategic Stute of West Bengal, it will
have digast.ous consequences not
only in West Benra) but in the whole
of India, I am speaking with an ele-
ment of impatience and anger becauge
[ have received hundreds of letters
Irom West Bengal saying that rice is
selling there between Rs. 4 and § oer
Jlo....

An hon, Member: It is available?

Shri Samar Gnuha: Not that it is
easily available, You see. every year
what is happening in West Bengal
Trains arg storped, traing are held
up . .. (Interruptions) I know this is
‘tot a very sensible thing. But you
know that hunger takes away the
wisdom of even the wisest people.
Among these squatters, there is mno
‘dematcation between Congrwsmen
and non-Congressmen, Huuger has

.tion wherelin the East Bengal
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combined al] the people of West
Bengal and forced them to demons-
trate. They do not know how they are
to demonstrate, the pangs of hunger.

West Benga] is normally not a
deficit State but it has been created
a deficit State. That responsibility also
does not lie with West Bengal, Aga
result of Partition, nearly 40 lakhs of
refugees, totalling to 10 per cent of
the local population came into West
Bengal and West Bengal has had to
provide food to these refugees. About
70 lakhs of people or nearly 18 per
cent of the local population come from
outside West Bengal in gearch of
irade, business or employment in West
Bengal and Wesy Bengal has to pro-
vide food to this 18 per cent also.

Again, all the jute mills before Parti-
area;
most of the jute fields were in East
Benga] area.After Partition, nearly 14
lakhs acres of cultivable fleld has been
diverted for jute production for earn-
ing nearly Rs, 200 crores of foreign
exchange., Again, 2 lakhs acreg have
been diverted for tea production
which brings in foreign exchange to
the tune of about Rs. 130 crores a
year, Normally, the deficit in  West
Bengal is only about 15 to 17 per cent.
but if we take into account the fact
that West Benga] has also got to feed
10 per cent refugees, 18 per cent peo-
ple from outside, and 12 per cent
of cultivable land hag been diverted
for jute production and 2 per cent for
tea production then we shal] gee why
the deflcit is there. If only these ex-
traneoug factors had not been there,
West Bengal would not have bean a
deficit State but would haye been a
surplus State to the extent of 21 per
cent and West Bengal could tood. it
self and also give food to the neigh-
bouring States.

Now, what is the demand of the
West Bengal Government? Last year,
in 1086, when the Congress was ruling
in West Bengal, when according to
Shri P. C. Sen, there was normal pro-
duction, the Oentre gave 18 lakhs of
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tonnes of foodgrains to West Bengal
But this year, what hag Dr, P. C.
Ghosh of West Bengal demanded? It
13 not one hundred thousand tonnes
more but one lakh tonnes less; they
have demanded for 1967 only 16 lakhs
tonnes. The Central Government pro-
mised 75,000 tonnes of wheat and
50,000 tonnes of rice per mensem.
But they have failed to mee¢ that
commitment. There is a backlog of
43,000 tonneg already, The West
Bengal Government want that imrme-
diately this backlog of wheat and rice
should be sent to West Bengal; In ad-
dition, they want 15,000 tonnes of
e1tner rice or wheat for the next three
months which are loan months. The
total comes to about 105,000 tonnes
cither of rice or of wheat for
the next months. Even it they
give only 15,000 tonnes the total
would not exceed 15 lakhs
tonnes, In a normal year, when the
tne production wag good, 16 lakhs of
lonnes were gwven to West Bengal
But in a drought year, when the State
13 seriously affected by drought, this
Government is not prepared to give
even 15 lakhs tonnes, Is the demand
ol West Bengal an  unreasonable
demand?

I may tell you that you cannot have
a better Food Minister than you have
got in Dr. P, C. Ghosh who is one of
the old guards of the freedom move-
ment. He does not work with the
mind of an agitator, Ewven though he
hag to face hostile criticism, he s
facing jt fearlessly, and he is looking
at the food problem of West Bengal
from a national perspective, If Dr.
P, C. Ghosh is going to be disrcedited,
the Government here will have to
face the consequences. They have
saig that they cannot procure food.
We do not want to know from where
they will get food, from heaven ar
fram earth, It is the Congress Gov-
ernment which hag been ruling the
whole of this country for twenty
vears and they have had three Five
Year Plans, but if even gfter these

Food Situation 17708
(M.)

three Plans they cannot meet the si-
tuation in the country which has been
hit by just onc drought, then who is
responsible for that? You are res-
ponsible, I will tell you, hungesx
will not spare you. There are already
anti-nationa] elements working in
West Bengal who want to take ad-
vantage of this food situation to deve-
lop a Yennan type of partisan pulitics.
You must have undcrstanding of what
is happenintg in that strategic State of
West Bengal, eW will agitate in this
House, we will agitste outside, demo-
cratically, come winat may, ‘That is
the only way that we can save Wost
Bengal, that ig the only way we can
sive West Bengal from that type of
anti-national activity,

Therefore, I will conclude with re-
peating that if the Central Govern-
ment allow hunger to overtake West
Benga 1, it will spell disaster. That
disaster will not sparg *he Centre
even,

o Mfercw g ol (i)
Iqreqe werea, g o7 o0 85 wlewy
T & TeqEE 41 4 15 sfaet
ORI @ aRIFT W BT 15
sfaws & aam #1gf & fag
QW E(TEN &% FT GET Y a1
wix 1 AF & ww &) afz
WA GETERl €T W i T,
ITHT SrETET 2, u¥ Awe faew 1
wgr frer zar 2w Frava afvfeafa
w7t at frwe wirss 7 g &Y wmaly
e gow ¥l wran e Qar W
TR fEm AT @Y7 WEw = A g

- ffa w1 oww @ g § A fe

¢ At AW A e, ANy
TE FIBIT FI, FE A I ST T
wT e ot awm g s w=
o e w1 @ &7 afz wrEw
awft dife A aemr & od ag
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TN T FqS o0EAT | W AT B
q19 qdY wgRw @ faeT ST gwa
e Ao & ot g ¥
UTHA 4T SOI4 HAWaW 1 N,
g owar g fgaw fag s fo
W1 AT SEAEA T F IEAT FEAT
fg ag agr 1 qwmar @aw w1
o gg faerf s @ Swwa
FT9 |

Shri M. Muhammad Ismall (Man-
jeri): The food position in the country
is anything but satisfactory I do not
want to go on explaining in all de-
tails my views about the causes of the
food debacle that has been brought
upon the country. Everybody knows,
the world knows, that the last 20 years
of Congress rule hag been responsible
for this, and the consequences of their
rule have to be borne prominently,
particularly, by the non-Congress
Governments that have come into be-
ing ag a result of the last elections.

As the time you have given me is
short, 1 want to say even at the be-
ginning what I wanted to say at the
end. Kerala is one of the Stateg that
are guffering from this food crisis
particularly in an acute manner, and
steps to relieve the situation must be
taken immediately; very effective, con-
crete and immediate steps must be
taken to avert the calamity the State
will be launched into otherwise.

I for my part would give one or two
suggestiong as to what the Congress
Government, if they have the will and

. it they have the desire to avert this

great calamity, might do, and one of
them, as has already been pointedout,
is that the Government should take
every step to acquire, buy, even at &
higher price the extra rice which is un-
doubtedly available in Andhra Pra-
desh, apart from the stocks of the pro-
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curement of the Government of
Andhra, The Andhra Government, I
am gure, iy amenable to the persua-
sion of the Central Government in this
respect, and the Food Minister has
more than once said that money was
not the consideration at all in this
matter of food for the people, and they
are prepared to spend any money.
The only thing, he said, was finding
of the rice. The extra rice is there,
and if the Government is prepared to
pay a higher price it can be unearthed
and it can be made use of by the peo-
nle who are in very bad need of it.
The Government must set about- buy-
ing that rice even now, even today, be-
cause the position ig wvery acute
Things are becoming worse and worse
every hour in Kerala. Only this mor-
ning you heard that 30 taluks of that
State did not have any rice for the
last two weeks, and now today Tri-
vandrum and certaip other places are
deprived of their rice because the
wiher taluks which went without rice
tor the last two weeks have to be
given some rice. That is the desperate
position in which that State has been
placed, Therefore, food must be
found at any cost.

Secondly, the Government of India
have allotted 50,000 tonnes of
wheat for the month of August to
Kerala. I hope they will fulfll at least
this promise of theirs. I also hope
that they will allot 50,000 tonnes of
wheat to Kerala for the month of Sep-
tember, In connection with the allot-
ment of wheat, I want to say that re-
serving about 20,000 tonnes of wheat
for those people who want whole
wheat, the other 80,000 tonnes might
bLe converted into bread. It is the
Central Government that must do it
They must somehvow tide over the lean
months, Instead of giving whole
wheat to people, they must convert it
into bread and issue that bread along
with the other ration of rice and
whole wheat. In that case people will
be gble to consume that bread readily
and that will be something of an am-
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eliorative measure during the lean
months, I make thig suggestion only

“Tor the next two months. I also want

o take sometime and say one or two
words on long range policy. The state
government of Kerala hag done every-
thing it can do, to tide over that crisis,
People say that it was not taking pro-
curement in Kerala in a serious marn-
ner, That is a calumny. The present
government hag done much more than
the previous governments in the mat-
ier of procurement. Of the total rice
producing area in Kerala more than
one-third is held by people who own
less than two acres per family, 88
per cent of the total rice producing
area 1s owned by people who have ten
acres or less, So, it is not easy to
procure in such a state as tibat.
Still, this government has procured in
1906-07 from the 2nd and 3rd crops
about 56,000 tons whereas in the last
two years procurement was only 43,000
and 44,000 tong respectively from out
vl the corresponding crops. So the
responsibility lies on the Centre and
they have deliberately taken upon
themselves that responsibility when
they abolished the southern zome. If
they do not send food, it is their res-
ponsibility. In the name of humanity
they must not allow that calamity to
come; they must not be indifferent to
that calamity which is sure to come in
that state if there is'no help. I do not
want to say as Mr. Samar Guha said
that the calamity would not stop with
that state; it would travel elsewhere.
1 do not want to say that. That cala-
mity will come—which God forbid—it
the government does not take imme-
diate and concrete steps to find more
rice for Kerala.

ot vw fewmr ) ¢
Furerw  werEw, et Tt 2w
# T gt Wi gt E g
weft A frar oY ag W AT qwer of
¥ aw0T Y& IR T B TR
AT TEA T FER N AT
W Ay wgEaad W e
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& W WA Gerae @ femm
WX wqTar & sarer SRERHE w3 @
M| AwwEE TEAde @ @R
et 7w s g fe Fgw am
W FF | qF TEIR AN HFE FATL
WM Fgmd ) ogERr dww 9
tfag g ot @ifew #1 9 #war
¢ vawr & sarar feaifaw war aw
Terar< w1 q@grAT grar o

¥ &= &g w wer §oAT
qumg..‘

Mr. Deputy-Speaker: You have got
only one minute left.

st o feww ;. W 1o
gW &W WX 9% 9%g fae far § Wi
W WY w wis fraz W AgY ¥ @
g...

Mr, Deputy-Speaker: You must con-
¢lude within two minutes,

@t tw femr oW & @
TO WY @ E A A A9 R are
¥ & fasgw Wdz @ w2 @ §
& Q¥ wifaw & wrar § ot fF 2w Y
qUE R FH A GT FC@E &
g9 adviy 2T wgAT § A A A
ar feafy dr g€ @ 9w q¢ g qmn
o qE

gq & qgHT T a1 ug ¢ 5 framt
£ I IgA A afww  wrgw R
gt a% KR &1 ey § ofirsase
fufredy 7 W14 & WK WK wie &
ogd warg ¥ NS g o o
I ¥ srefaw qHC ¥ A Iew oW
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AW @l | q1 TET OF qEE S8
o & T W F19 TW@W a FEA
wifs fgaraa W30 & 3@ WH F
qR g A & & & Forewr oF 0F
war fggeam A g ww@r & S
far T OF ©F F FH WG Y gTAT w7
@ § 1 wafie o wg & e gE o
Y ared & ard & M w1 A5 -
arRgT Fedreged @ gt 41 ardy gz
aarg § wE, A UFAT q@g g
o€ Wi agt oY gAEr feFre arar
AT FIQEAT T & IH AT aH W

Mr. Deputy-Speaker; Please con-

clude now.

st T freer : & @) fect wdfiwe
qTEE, &5 ATFAT | AFFT arHy T wy
Y 7 &9 a7 95g =g fae o &)
wc & W tifadz ama &€ ar 9w
w Aw wwi g,

Mr, Deputy-Speaker: You will have

to conclude now.
off o formr : ¥ & 9, O
¢ N T g A wst ¢
ot waw W wqe  (Fewra) ¢
Ivway AgRd fage #1 ww fafa &
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T & qofaw & ant w & amA
gfoen AT g g 1 fagR 0% a1
et AT 7 Afedt & qarg @ At gl
TOF wAafte & wrow qag § 1 frew
ANl ¥ s Wik wffe &
wroor ot feafr srew gE R ag w@ &
WA § | WIS IW ST 7 ST ST
feafa @ 5@ & @l ot o ol
smase @ § fe ot @ a @
W ' & fage genT ¥ ar-
are gg whr &Y ¢ fr g wo s
forer % gmr atw 0w vt ) A ey
faren #7 forer @ 7% | TAD ¥ A
FT A AT TF T @A WIS
TACETX HT AT T Wom @1 § 9g aga
&0 g | ogl gH T AT 2 JgaT
Y e °Y agf < g fad 11 A
R F9 AR 27§ WEA ¥ W<
fear mar & 1 & ow AR qTT & TTE.
IYTEAE AEREA, | fEerr smgar
2 ¥ e N awe ¥ foew
Y ¥ YA 1967 TF 11 WA 67
g Afe® A wraTeY &1 wrdew
9T I T H 9T 1967 T 10,91,671
T FT GU g G AT S fah
9 T@ 51 gATC 816 Afew = ®Y
gt % ag s smgan
g & wod o ar fear g9 s
A & fog ag 47 g | ou® T A
¥ waredz feur | @Y gaede faa
frar gaar oY Y feedw frar | Afer
ot feeda foar man ot & ag
S agtafi T AT A Sw A
ag w4 Wi wrf 7 Iurew g,
=09 0% 10 1@ 91 T 671
@ifgs @ wa agt ¥ feedw g
A fargre aoeT & g9 9 wTw 51
< 816 Afew zv § w7 fFam
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g % T AT &1 o Ay i wied
T ¥ 1 oy fag ww ¥ wmw W@k
wearg et At wfewr ¥y fag w1 @
¢ gl A o g Yo R & S
WTEAT § WIT I & WY Hell ¥
fr ag s #gi m@r 7 w9 s
A1 T Tz AT qgt ¥ qor @
W ¥F aE & @ 09 | /" 29
BT 855 a7 WATH TAX § | F ¥
faq &t ®%7 & ? #;r W@ g
W AT W ol w6l 7 ogaer
AT wmET § wAr w1 39 w2 v forw
Howa g, ez & @ &t 7z 2
& orgt & AT ATy A FY ArgaTe B,
ogt & ¥ T @ w7 faw for @
§ St 9@ @ foerd fem @
ok e & o g & ai W
mw forw w fr fagre & @ &
wree frard foag amead 7
Iq W@z F A THaATg 7 awiy wgt
a% Iw 7 g aAAT wed § arw
wet & fr dmr Wi gan ?

IuTERN  WEIRW, O a9 4g 2
fie gt w+ft 7@t &1 gu ot o
¥ o 2 9T 25 AT a7 WA 2]
&1 avgan frar qv 99 ¥ A qeng 9w
garer fage s wr A farmn
W e wE § 2 av I A Wy
araer far ar fow & 21 v aw
1 9T’ 16 E9TT 111 AREE o wamor
figrawe 2 faer & | @R agt
FTHTE gHTAT § A ATH AT FI@AT 97
g g T g e At 9T @ W
T A AT @ 110 W ¥ AWy
120 Y 79 IEw § S § | W A7
wIAS § Iueaw wErew Amd fage
TF A< gt 9 % ¥ wew § oyt gwd
TEIR AT E | 7 fage § Ay
wrf g€ & 1 =gt sfr af 50 ¥ ¥w<
1848 (Ai) LSD—I2.
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60 EAX Afr® = a% WA w=re {
Y ATAT 97 aTfF 418 & W 9T A
qifeq omar ® fagr o =%; afew
W A 9 ¥ W WA gl 9
& wroor s e wEw # ot v fag
WA & FTO7 A FATH GHIA & AT
ARAT AT I TEOE | o
et feafa & fa afeat owd g &, ard
a6 Tla JEwA § | W R g™
Paaar qfews & mar @ 1 ST ATew
M A A @ W
forg 2t wre g &

o A g ®T & gurw wow
g | ag e AT faarae & adm o
018 3w wa & wfox wdm Ay E gt
aet & | 77 aga wferaw wd A
Fafrgfmw v § ) AU WY
arw g e game agt awk w
it g€ & o o #Y ¥t ol si
S @ R AT ag @ v W
fearae & nfrr ¥ srwr w0 o
T 0 T ¥ T S0 A 61
foerae &, ww & fam g aw aé
9y A€ & 1 gw ¥ woere & whn
@ ¢ W fargT # gTeTe ¥ AT
air ®Y , s < T 2w gy 23 ¢
M w7 & wE ¥ g 2 A
50 gARX 27 sy wg & fgara & g
s € wred WX fearae & fag
v wft 91E 2 AT 50 FAT T WA
Wt & &Y g FH T AT qFATY |

gQ am SEw W1 sy s A
AT HAT § | A FT Al qw A
& sy sy & e famee & s wumer-
A ST JeneA g & ) gt F W
wraw &t § 1 gae agt @ A 72
sfwe srae WY ¥ arq o ¢ fow
¥ FT qEAA & WWE § WK W
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[ T fw]
gt wraw Aqfiewwr & fow aww &0 Shri Tenneti Viswanatham (Visa-

€ T, O @t e, o §9d
feet amaw fas w@r & | gafae & whr
Fxr Agar g 5 gt gt s Ak
foarat § &7 ¥ w7 780 ¥ @9 =i
wgfs aafes a1 § @ was g
g T gz WA S | oar
& WA & faw 20 g9 29 SmAw
SN T ATFTE | TS AR
At ¥ A€ &Y gEL Al & AN F gera
) ¥ < ¥ garhy S FY § ag g
grit W1 oY gk agt eF¥e B 9w AT
BT R F EH I IAT qRA |

W Wi & aq & wtv ww@w g
fie fagre & o warer A feafa § st
Wi gu @ a@t F I favw e
& o oy § o=y g A Wi g
I 1 g0 FL )

Some hon, Members rose —

Mr, Deputy-Speaker: Shrl Shimkre
trom Goa.

Bhri 8. M. Banerjee (Kanpur): Sir,
I have one submission to make. Many
hon. Members from different States
have spoken. You want o end the
discussion today. My suggestion is, if
the hon. Minister applies his mind
more seriously and replies tomorrow
or the day after it would be better.
Immediately we do not want a reply.

Mr. Deputy-Speaker: We have post-
poned the other discussion for tomor-
row. I do not think it will be feasi-
ble. This debate will not be fruitful
unless we hear the reply of the hon.
Minister. You will have to show
patience and sit here,

Shrl 8. M. Banerjee: I am prepared
to sit

Mr. Depuly-Speaker I shall try to
accommydate as many as possible.

khapatnam): Sir, how long are we to
sit?

Mr. Deputy-Speaker: If some spea-
kers withdraw I will cal] the Minister
just now. But the questiop is, every-
body wants tg speak. I must cover
all the areas.

Shri Tenneti Vishwanatham: Sir, I
wanted to speak on this long ago.

Mr. Deputy-Speaker: My object is
to see that, as far as possible, all areas
are covered.

ot vy fomd . "t wPRT W
FAC AW 9T @1 A9, €F ¥ §HG
EE R

Shri Tenneti Vishwanatham: Even
before the debate bagan, I sent a note,

Mr. Deputy-Speaker: I know; wait
for your turn,

W AFAT TF @ )
T 7% §uAr §, 9T H
2, afew s o &
# feafa G &1 @ §
qrcgrtnﬂwia[w

(4

%”?aia
13%3
1319319

1
]

{71471
EEEE
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I, §, 99 #7 a0 & fog w@y
g & Qe A wwwa g & e
g 5 gurt et & g9 wwEfar
§ @7 dw aw gur, Wl ¥ A
qT THF-THE F TIEF gE T a4«
& WEC q¥AT g | T gwng { afz
aeat ¥ @vew T gy ar gare am
& & ®Y AT g 4@ T STAe qwrg
¥ agl wmaT O, 7y q§w qan, AfE
FIEE M & g &1 |raer Agr e
& wraaT g § fF Of d%¢ & www
¥ ag fFa &Y saraerdy g & A0
IW ACE ¥ AT AT TEF FA E,
™ A IR W FarErd @l )
WX AF WIGE T LT A1 gw At
w1 wrae faear ) wraw A qgEA ¥
W T # owr feafy dar & e
g fE Mt & Y o Ao 1 gEATH T
W <@t &1 wrsr qgr ody qfcfefa
g1 § fr gwami 1 g7 gy #
A1 120 A faear ar, w9 80 W
t faeen wfewes §1 owar g0

# oF I9 T F e F AT
O S § o ) e -
wE #1 oF difen @, 9w dfer
¥ uw mﬁmfr*rﬁt qg Sqre
adt Q af g T qET

wee fawear 8, foraaY i aga sqma
g, 39 I A I A IR
AIET T YT G F AT FATE FET
qufq s ¥ vqrar Sraw gy g
§, AfeT agt & syrofa ¥ Qe W
ara fear & f& & o A wgw 2w
N oA TR, ST AN gA AT
smae gt &0 301w wvg w7
qearrft faeeft, a@ € Qa1 G wwar

17724
(M)

21 afz sro g A A wed qrE WL
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[+ worefix fae]

F1ar gz #T & sy, 1 ww Wi
e w5, ¥feT ag 78 o wfen
& FWa FT FraAT € FT & | wHAT
& Fq ¥ fagd 150 &7l ® 61
A%t 9F ¥, foaad =T w7 wrEmy
A g war gr, Afew FwE gEAT
T 1947 ¥ ¥ FT W axF, AT A=
AF g IR §o Wt ¥z 2, UF qI2AY
ot gaF A q9g 7 TE 7w f2am
W BT G T T A A OAHT,
wff ST, g FE FT, AR AN g
fedft =) & ¥ @@ ar A fran
oo (W) L

WX, ST ATy gAaAr o dar)

gaa @ ¥ gg Fgar wmEAT E
Ig N qTF &1 qHAT § X UF
goige §1 & wqa wrial &
, ¥, T, qora, g
, AR & wrEE ¥ s R oAy
wer wfadi #1 wwwrd fr § gL
¥ fafre arga & goo % 59

%‘i’

‘Héﬁ

17726

W ® g ¥ WA 7 OF are
Wt @ ¥ T A o W)
9T WY e #Y farewa A W gy,
afer & dar woam A8 ITEv 8. ...

Shri S, M. Banerjee: Sir, I rise on
a point of order.

st Toreire fag: & o1 @ew 7
T Z)OEA W cATEE WTH WTET &)
T AT R

o} farwr Ao : IUTETE AEET,
e § Fre A €1

Mr. Deputy-Speaker;
being rung.

The bell is

I have counted twice and gtill there

is no quorum.

We adjourn till tomorrow at 11 An.

19.52 hrs,

The Lok Sabha then ad-
journed till Eleven of the
Clock vn Tuesday August, 8th
1967/Sravana 17, 1889 (Saka).

GMG ND—LSII—1848(Ai)LSD—24-5-68—1010.



